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LOK SABHA

Friday, December 1, 1967/Agrahayana
10, 1889 (Saka)
The Lok Sabha met at
Eleven of the Clock.

[MR. SPRAKER in the chair]
ORAL ANSWERS TO QUESTIONS

PARTICIPATION OF SOUTH AFRICA IN
UN.C.T.A.D. CONFERENCE

*391. SHRI K. N. PANDEY: Will the
Minister of COMMERCE be pleased to
state:

(a) whether South Africa has intimated
to our Government that it proposes to
participate in the U.N.C.T.A.D. Conf-
erence being held in New Delhi in February,
1968; and

(b) if so,
thereto?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) and (b).
UNCTAD being a U.N. Conference, invita-
tions to participate in the Conference are to
be issued by the U.N. and not by the
Government of India. The Government of
India has only offered New Delhi as the
venue for the Conference. We have how-
ever been informed about the accom-
modation that might be required by the
South African delegation.

the reaction of Government

SHRI K. N. PANDEY: Since the atti-
tude of this country towards South Africa
is well known, may I know what the atti-
tude of our country will be when the dele-
gate of that country participates in the con-
ference?

SHRI DINESH SINGH: Hon. Members
are aware that by General Assembly resolu-
tion Nos. 2202, 2054 and 1761, the UN has
called upon the States-Members of the
United Nations to apply mandatory econo-
mic sanctions against South Africa. In
view of this and also in view of their conti-
nued policy of racial discrimination, there
is little that South Africa can contribute in

such a conference till it abandons its policy
of apartheid practised by the minority
settler-Government. That is the position
of the Government of India.

SHRI K. N. PANDEY: The attitude of
the other countries towards South Africa
is also well known. Even in the ILO a
resolution was passed against this country.
That is well known. In spite of that fact,
if the delegate of that country comes here
and there is a demonstration against him,
what will be the attitude of our Govern-
ment?

SHRI DINESH SINGH: That is hypo-
thetical. The position of the ILO and
other UN agencies is also known. It is
for this Conference to decide.

SHRI RANGA: In view of the very
unpleasant circumstances in which this
Conference would have to be held before
they take that decision whether to allow the
South African delegation to take part in
this conference or not, would Govern-
ment consider the advisability of writing
once again to the UN and the concerned
authorities to have a preliminary session of
the preparatory committee or whatever
it is of the proposed conference somewhere
else, outside India, and take that decision
whether to admit the South African dele-
gation or not before the conference is actual-
ly allowed to be held here? In view further
also of the fact that we took several objec-
tions to what Pakistan had been doing in
order to weaken the declaration of the UN
to boycott South Africa or apply sanctions
against South Africa, may I know what
our attitude will be in regard to this matter
also?

SHRI DINESH SINGH: We are con-
sulting some other Governments in this
matter. It will be very difficult to hold a
preliminary meeting of this because it isa
very large body and several arrangerents
have to be made for a meeting of this body.
But the UN General Assembly is in session
and the matter can be discussed there.

SHRI SRADHAKAR SUPAKAR: Hay-
ing regard to our strained relations with
South Africa, the likelihood of a demons-
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tration against South Africa is not
very hypothetical. In view of that
matter, will the hon. Minister say what
steps Government will take if such a contin-
gency arises?

SHRU DINESH SINGH: Naturally,
Government will take necessary law and
order precautions in that matter.

SHRI LOBO PRABHU: Arising out
of the question of my leader about the
delicate situation which may arise, may 1
enquire whether the Ministry has also consi-
dered the general utility of these conferences?
‘This particular conference is going to
involve us in heavy expenditure in respect
of accommodation, and we have heard on
the subject about the Ashoka Hotel. Itis
also going to be a strain on our food posi-
tion which was critical and which may still
be critical. What is the precise advantage
of these conferences? Will the hon. Minis-
ter please elucidate it?

SHRI DINESH SINGH : May I say
that I am somewhat amazed that the hon.
Member should put the question ‘What is
the advantage of Government participation
in international conferences or the advan-
tage of holding a conference in India?
There will be large numbers of people who
will come here, and they will pay for their
own hotel accommodation. We are not
required to pay for their hotel accommoda-
tion. It will encourage, if nothing else,
a large number of people coming there to
this country and spending the money here.

SHRI BAL RAJ MADHOK: The argu-
ments that go against allowing South
Africa to participate in this conference
apply against Rhodesia as well. May I
know whether Rhodesia is also being invited
to this conference, and if so, what the atti-
tude of our Government is?

SHRI DINESH SINGH : The hon.
Member knows that Rhodesia is not a
member of the UN and will not be invited
to this conference.

MR. SPEAKER: Next question. Shri
S. M. Banerjee.

SHRI S. M. BANERJEE: Before I put
a question, T have a submission to make.
This question originally came up for answer
on 16th November, 1967 and it was
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then addressed to the Minister of Petroleum
and Chemicals. Later on, I find that it
was transferred to the Steel Ministry.
All the supplementaries raised by Shri
Madhu Limaye and by me on the subject
pertained to that Ministry. Since the
supplementary questions that we are likely
to put today also pertain to the IOC, I
would only request you to see that the other
Minister is also present here, or else this
question should be transferred to a date
when both the Ministers would be present
here.

MR. SPEAKER: Let us see if the hon.
Minister who is present will be able to answer
the supplementary questions.

SHRI S. M. BANERJEE: Otherwise,
you may kindly have this question trans-
ferred to some other day.

BHARAT BARREL AND DRUM MANUFACTUR-
ING CoMPANY (P) L1D.

*392. SHRI S. M. BANERJEE: Will
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether it is a fact that M/s. Bharat
Barrel and Drum Manufacturing Company
(P) Ltd., were blacklisted in pursuance to
their conviction by the Court of Special
Judge, Greater Bombay under the prosecu-
tion launched against them by the State of
Mabharashtra;

(b) whether the blacklisting has since
been removed; and

(©) if so, on what grounds?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
Yes, Sir.

(b) and (c). No, Sir. The blacklisting
orders, as such, have not been revoked.
‘The operation of the orders has, however,
been stayed in compliance with the direc-
tions given by the High Court of the Punjab.

SHRI S. M. BANERIJEE: In reply to
a previous question on the 22nd Jupe,
1967 the hon. Minister of Petroleum and
Chemicals said:

“No time-limit had been fixed for
the duration of blacklisting. The period
is fixed on the facts of each case. Black-
listing may be ordered on the ground of
malpractices in dealing with Government
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Departments or Undertakings. In July,
1966, the Punjab High Court directed the
suspension of the order dated 25-1-64
blacklisting Messrs. Bharat Barrel and
Drum Manufacturing Company (P)
Ltd. until further orders. The black-
listing order has, therefore, been held in
abeyance.”

I believe this question was answered by
Shri Asoka Mehta or Shri Raghuramaiah.

It was said then that the blacklisting

order had, therefore, been held in abeyance.

But the IOC, when blacklisting had been
done already in the-year 1964, had placed
a regular order in 1966, which the hon.
Minister had confessed to very shamelessly
inthis House. Iwould like to know whether
material is being supplied to them even today
and whether after the High Court erder,
orders are being placed on them or orders
have not been placed on them by the IOC.

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): With
regard to placing of orders by the IOC,
1 have nothing to say because it is the other
Ministry which is concerned.

SHRI S. M. BANERJEE: That was
exactly my point. My question relates to
placing of orders by the IOC.

SHRI RANGA: Do they not circulate
whatever orders they pass in regard to any
particular firm to all the concerned Minis-
tries ?

SHRI P. C. SETHI: No, these orders
were by the IOC which is under the Petro-
leum and Chemicals Ministry. I can reply
only with regard to the blacklisting, because
blacklisting had been done by my Ministry.

=it wy fowd @ ¥ AT HT AW
210 gge A FEE IEAT K
g few & Az w=ar g 1 o fafer
T qreT WY oo ar | g9 fafeeh
MNAFIR AT a@ § 1 TEE
fafrey #Y qav 4 | grwE fafy
s famfar st € 6 i
T qET IO § | WRA A &
IR A qa"fa’t zgralw ot ARE &

AR ®T GETET TGATE |
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MR. SPEAKER: That is what Mr.
Banerjee raised.

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
The only position is,—the hon. Member
was enquiring about it—all other concerned
Ministries of the Government of India were
informed on 23-6-1966.

=t vy fewd : AW F AE )

DR. CHANNA REDDY: The orders
were passed and the interim injuction was
awarded by the Punjab High Court in
connection with a civil writ petition of 1966,
because this is an interim order that they
have passed and this was also communi-
cated.

SHRI S. M. BANERJEE: Sir, my ques-
tion was simple. I have put a supplemen-
tary arising out of the answers given by the
Minister of Petroleum and Chemicals.
He said:

“A blacklisting order remains in force
until it is evoked. If a firm is acquitted
by a Court of the offences on account of
which the blacklisting orders were
passed, this would be a ground for
considering the revocation of black-
listing or

Then he had further said:

“In July 1966, the Punjab High
Court directed the suspension of the
order dated 25-1-1964  blacklisting
Messrs. Bharat Barrel & Drum Mfg.
Co. (P) Ltd., until further orders. The
blacklisting order has, therefore, been
held in abeyance.”

It means that at present there is no
blacklisting order which has been held in
abeyance. I would like to quote from a
document, the recommendation of the
Tender Committee for the purchase of 18-G
barrels for the year 1966-67 in terms of
Tender No. OP/TEN-7/65. It has been
said that “on being asked by us,”—when
this question was going on, whether orders
should be placed with the Bharat Barrels—
“this party informed us that there was a
prosecution launched against them by the
Maharashtra Government, and conviction
was ordered by the lower court but that the
High Court acquitted the party”. I hear
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that the Government of Maharashtra has
gone in appeal to the Supreme Court. Then
it says, “It is, however, not clear whether
the subject-matter of this prosecution was
the cause of blacklisting. The Corporation
has addressed the Ministry of Steel and
Mines asking for clarification. That Minis-
try’s reply is awaited.” In 1965, when,
the Tender Committee was formed to go
into the question, the IOC wrote a letter
asking for clarification from the Steel
Ministry in 1965. I am told even today the
Steel Ministry has not replied anything.
I would like to know how far it is true.

=t 7y fomd : faw ¥ sER &
A Far g 5 ag TEe 3@ W
AW | H TAF oo 9T @A H
AR |

SHRI S. M. BANERJEE : I am
prepared to lay it on the Table.

MR. SPEAKER: It is for the Speaker to
see to it. It is not that everytime some paper
is mentioned it should be laid on the Table.
It must first be placed before the Speaker
and then the Speaker may consider about it.

=it A foma : s awfo ar & § )
I I WA T TAEAL S |

SHRI P. C. SETHI: I shall narrate the
facts that are available with me. Action
was taken on 25th January, 1964 against
this firm in consequence of the conviction
by the Bombay High Court. Later on,
on 28-10-1964, this firm went in appeal to
the High Court and the High Court set
aside the orders of the Special Judge’s Court.
When the High Court set aside the orders,
the Bombay Government went in appeal to
the Supreme Court in January, 1966, and
the matter is pending before the Supreme
Court. With regard to another appeal,
which was filed by this party in the Punjab
High Court, the Punjab High Court ordered
us to stay the balcklisting orders, and
accordingly, we had passed this information
to the Ministry concerned. Later on, the
Punjab High Court also informed us to
stay this order and therefore, on 18-7-66
we again informed all the concerned Minis-
tries about the Punjab High Court’s order.
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This is the position with regard to this

" matter,

SHRI S. M. BANERJEE: I seek your
protection. We expected some answer
from the hon. Minister because the baby
has been passed on to them for nothing.

MR. SPEAKER : Both the things are
there.

SHRI S. M. BANERJEE: I have men-
tioned it from this particular report and
the recommendaiion. I am prepared to
lay it on the Table though it is a confiden-
tial one. I am prepared to authenticate it.
It is said:—1I am raising this becausc I am
surprised that this Committee has praised
Bharat Barrels:

““There is no doubt that Bharat Barrels
have offered the most attractive tcrms,
apparently in a bid to obtain from the
Corporation the entire rights for sup-
plying barrels. This fabricators’ perfor-
mance in regard to the technical quality
of work, according to the Corporation’s
past experience, has been very good.
But in order to g:t the benefit of this
party’s attractive offer (which includes
the offer to absorb the price differential
in imported steel) the Corporation will
have to give to the party monopoly
rights of supply upto 31-3-1967.""

This is not recommended on administra-
tive grounds........ etc.

Whether it was Mr. Raghuramaiah or Mr.
Asoka Mehta or anybody else, I do not
want to attribute any motives. But I
would beg of you to appoint a small com-
mittee of the House to go into the entire
question about the three concerns. Then the
cat will be out of the bag.

MR. SPEAKER: You pass it on to me
and I will consider it.

SHRI S. M. BANERJEE: In 1965, when
the TOC wrote seeking clarification from
the Steel Ministry, what was the clarifica-
tion they gave?

SHRI P. C. SETHI: I have stated the
factual position. With regard to placing of
orders by the IOC, I have no information.

SHRI S. M. BANERJEE: It is said
here: '
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“It is, however, not clear whether the
subject-matter of this prosecution was
the cause of balack-listing. The Cor-
poration has addressed the Ministry

of Steel and Mines asking for clari-
fication. That Ministry’s  reply is
awaited.”’

1 want to know whether they gave any
clarification and if so what?

SHRIP.C. SETHI : I want notice. I will
check up and let him know.

=it efrarom ¥EQ . TS A A6
FE T AT I FET Y FAfEER
frar 9 & e X IER TR
% fawe fem 1= g s s
IJgH TR #< faun, ufeae %
faor @ SEF AR AR A
gim $E & wf | F S AEww g
f& @ g 99 o9 % (o FF
T AT AT IR ITH | ger faur
TR TE g B T SO FaE
T G F foeed § o1 fmm
2?7

SHRI P. C. SETHI: It was blacklisted on
28-8-64 and the Bombay High Court passed
an order against the decision of the Special
Judge’s Court on 20-10-64. With regard to
blacklisting, the blacklisting continued.

SHRI SITARAM KESRI: In spite of
the Bombay High Curt Judgment ?

SHRI P. C. SETHI: Yes, Sir.

st 7y fomd : ST ¥ IR ANH g
AT F1 IAT T A ag I A
AHAT AT E | W H A Fealwar §
R FTHTR T T FTAY X T FHarat
WY FTATT FHAT § IEHT T@W WY
Tt 4 oY | ) wwfaEl # Fefad §
EETIEY § T ARG S W sy
TRFIA & & T Y | 7 Al W
R T ST =wean g £ Fan ag afy Tl
g F A dwETh R AR
faom & fag dew T ww @
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T g 99 & 5 oF s & fog
FFET FT ATATE WG AT 7, TF F
fog & grfy @ ¥R WA W-
THAT GTE & A T AT qTed A
I F § fafreex Eqg A
TE 1 T T gy AR Y qg SeAd
FF A FY Fg & F@ v wAfEE
TG oI SR Y FETE A ! F
gt g fF oy gEs A A awg T
Feqe wERy, 4fF w5 AfaEl #
I ATHAT & 39 Iy | A ¥ e
T Agar g f ar & sy fo go
"o ¥ I qg AT A AN qehTA
IER T WA FY Hww FqU
AR 7 S I | TEET G T
ifed | @ | SR O AfaE F I i
W F1Fe FTENLN

MR. SPEAKER: Shri Fernandes.

ot vy fomd @ EEFT A A
T

MR. SPEAKER: I thought it was put
to me.

ot 7y famd : yET S & #R
WA g FITET & 1 gEE
s fow §, @@ T fqw &t
gaT 7 & fF Fan G- & ¥ At
T AT W gEET T AR W@
=Y grfY, =it 7o T SR A AT
g nfe fafaw sifed@l a @ a fau
FETAT FY A |

DR. CHANNA REDDY: The question
of different capacities and increasing capa-
cities is a matter of factual information which
we will certainly obtain.

ot 7y fmd : 0F g TE@ F @
Fa@R Y qgam faar g o

DR. CHANNA REDDY: I am not
making any statement either agreeing or
denying it as I do not have the facts. As soon
as I can get the information I will pass it
on to you. ’
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ot wg foerd : o oag W Fd
fFaRam T T F i g ?

o ST IGH : IR IFTAATH T
et ¥ aerEa & @ § e

ot SR : i Fb §
S it U E | WRT RE A
E W AE, G F ae F AN wERy
GATAT AL FT I & | F 1Y 7 FH A
Y AT FY A A F HAT TH [OAT
ATGATE | 229F, 1967 F1 =Y THET
AR = g BT IS T W F I
& wgr T ot 5 gifs e =R
9 Freww  fon ar, I fee W
AL I Fraeae 2 FIfemA
A FTFEET FT 1,77 TIR AT
SqTET 39 1 fAT | IWH AL 16 A%,
1967 FI 5 48 T IsWT AT 5
g foe deemfer 1 9@R
q Fege fmar, I IR Uee
el Fd@ Fawd gie Aes wew
F G A ATl QG AT TN

YugHag & FFeE @ Afaw
Tt v WY & fr g T v Y
i FWT §, 98 T4 AT §
ST FT SARIATEST F TS T gear v
2 NEFT ST H FIR T,
gwifs 99 #1 IR # g, fe=
FAGATEINT By FFE [T E, I AWFR
Tl A FT A FEOVE AT
¥ fas T THAE TAF 9
TR Ay Afage & A I}V 4
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Fag ot S AT g 6 5w A
# F-A AfaFrd $8 gu § ?

SHRI P. C. SETHI: This question should
be addressed to the Ministry of Petroleum)
and Chemicals.

=t A AT FEr aF e
femma 2

=it Ay o : oeww Wy, W%
“gifewr fg 3% T FE-AT @ T
W, T e g & A e |

ROURKELA STEEL PLANT
*393. SHRI P. K. DEO :

~ SHRI BAL RAJ MADHOK:

SHRI D. AMAT :

SHRI INDRAJIT GUPTA:
SHRI R. R. SINGH DEO :
SHRI BEDABRATA BARUA:

Will the Minister of STEEL, MINES AND
METALS be plezsed to state:

(a) whether there was labour trouble
lately at the Rourkela Steel Plant;

(b) if so, the details thereof; and

(c) the steps taken by Government to
meet the situation and to remove the grie-
vances of the labourers?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
Yes, Sir.

(b) and (c). In September-October, 1967,
the workers of the Rourkela Steel Plant
agitated, without going on strike, against
the statutory minimum of 4% of their
wages declared by Hindustan Steel Limited
for the year 1966-67. As there was danger
of serious damage to the costly equipment
of the plant, the Coke ovens at Rourkela
had to be blanked and Blast Furnace banked
for some time during October 1967.
The dispute has since been settled amicably
and the plant has started functioning
again with effect from October 19, 1967.

SHRI P. K. DEO: In this regard I would
like to point out that it is a matter of great
concern to all of us that the production in
Rourkela stopped for some time and there
was national loss. But, at the same time,
I would like to point out that om a small
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issue like giving pre-Puja bonus to the la-
bourers the matter should not have gone to
such an extent as blanking of blast furnace.
As you know, this was more due to the
differences in the administration that there
was blanking of furnace and it was not due
to, as was pleaded by the Minister, any
quarrel over the 4 per cent bonus prior to
Puja.

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): With
regard to the 4 per cent bonus, the position
is that this plant has suffered a loss of Rs.
1938 million and, therefore, there was no
allocable surplus in terms of the Bonus
Act. But section 4 of the Payment of
Bonus Act, 1965, rcquires every employer
to pay a minimum 4 per cent bonus. That
is why 4 per cent bonus was declared.

SHRI P. K. DEO: Bonus is only a plea.
It is not that they anticipated trouble and
blanked the blast furnace. Blanking was
actually done because of the differences in
administration. They do not settle the
differences among themselves. That has
actually led to the blanking of the blast
furnace.

SHRI RANGA : Is there any truth in it?

SHRI P. C. SETHI: No. Actually, the
blanking in the blast furnace and reduction
in work of the coke oven was as a result
of go-slow tactics and stoppage of work.

SHRI P. K. DEO: Actually the tension
in Rourkela is because of recognition bet-
ween the INTUC which is dominated by the
Congress and the Rourkela Mazdoor
Sangh with which our PSP friends are as-
sociated. I would like to know what are
the actual criteria for recognising the various
labour unions. Why not take resort to
ballot among the labourers?

SHRI P. C. SETHI: Actually, verifica-
tion and recognition of the union has to
be done on the recommendation of the State
Government. We have received the recom-
mendation of the State Government and
have accepted the recommendation.

SHRI P. K. DEO: What is the recom-
mendation ?

SHRI P. C. SETHI: The recommenda-
tion of the State Government is to recognise
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the HMS Union and we have accepted it.

SHRI BAL RAJ MADHOK: When
these public sector steel plants were opened
two main arguments were advanced. One
was that we needed steel and heavy industry;
so, we should have them. Secondly, it
was said that the private companies could
not do this job better because they could
not satisfy the workers. Now we have
three public sector steel plants and the
experience of the last fcw years is that pro~
duction has not goneYup, they are all run-
ning in loss and, above all, the workers
there are more discontented than they were
in the private sector companies, like the
Tatas. May 1 know what is the reason
that these companies, which have been
built up at the cost of the public money at
such heavy cost, are neither meeting the
economic need of the country, nor produc-
ing enough—they are going in loss— and ¢ven
the workers are all dissatisfied ? What is
the reason for it? '

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
It is not a marter related either to the private
sector or to the public sector. It is there
wherever labour i; there. In this paru-
cular case the labour were immediately
auended to. Siill, we have incurred a
very heavy loss because of the sirike. A
similar thing happencd in the Indian Iron
and Steel Company. It is not because it
is a public sector thing that this trouble is
coming.

SHRI D. AMAT: May I know whether
it was a fact that agreeable workers and
drivers were threatened and prevented
from joining their work as a result of which
valuable equipment was damaged due to
overheating?

DR. CHANNA REDDY: It is a fact
that in some cases even some of the willing
workers were stopped; in some cases they
were also assaulted. It has resulted in loss
in production both in the steel plant and in
the fertiliser plant. The amount of loss
incurred would be Rs. 23:2 million.

SHRI INDRAJIT GUPTA: From the
replies given so far, it seems that a very
peculiar situation developed when there was
neither a strike by labour nor an officially
declared lock-out by the management and,
nevertheless, production was stopped, I
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think, for nearly two weeks. I would
like to know whether it is not a fact that
what the workers were actually demanding
was that the quantum of bonus, the quantum
of money, which had been given as bonus
in the previous years, should be maintained,
whether it be in the form of only bonus or
bonus plus some other allowance. I would
also like to know the terms on which the
dispute was  ultimately settled. Is it
not a fact that the management had to
agree to maintain the total quantum that has
been given in the previous year? Could this
not have been done carlier without stop-
ping production for two weeks?

DR. CHANNA REDDY: The position
is that under the Bonus Act, wherever
there are)any surpluses available, 4 per
cent should be given as a minimum thing
and that was being given by the manage-
ment. The workers, naturally, wanted
more. But they, unfortunately, indulged
in tactics..........

SHRI INDRAJIT GUPTA: That was
not my question. My Qquestion was
whether what was given in the previous
year, the total quantum of money, was
maintained or not in the form of bonus
plus some special allowance.

DR. CHANNA REDDY: That cannot
be a method of operating the bonus charges
to be given because under the Act it is
only 4 percent when thereisloss. Therefore
it is 4 per cent irrespective of what was given
last year or in the previous years. The
Act operates like this and this was done.
As regards the second point of the hon.
Member, this was referred to adjudication
within two wecks after conciliation failed.
At the end, I am grateful to the Chief
Minister of Orissa who intervened. But
it took a long time. The agreement was
that we should wait for the adjudication and
what should be given was an additional in-
crease in the festival advance to be given and
to be recovered from February onwards.

SHRI BEDABRATA BARUA: As it
has been admitted that there has been a
decline in iron and steel materials produc-
tion in Rourkela last year as well as this
year and, as the workers have a lot to say
in regard to the productivity of their labour,
is the Government considering the associa-
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tion of the workers in Rourkela in the
management of the concern?

DR. CHANNA REDDY: Because of
this, it is not that the workers should be
associated. But in gecneral, not only in
Rourkela, we are examining the possibility
of the manner in which the workers could
be associated with the management at diff-
erent levels.

SHRI SURENDRANATH DWIVEDY:
It is not only because of blanking of blast
furnace and closing of coke ovens that
there has been a loss. Isit not a fact that
the actual production of steel ingots in
Rourkela in the year under dispute was 98
per cent? But the loss that has been shown
by the steel plant is that the expansion pro-
gramme has been taken up, the capital money
has been adjusted and the like. Therefore,
I would like to know from the Minister
whether he is prepared to appoint 2 high-
power committee to go into the question
of bomus as to whether the minimum
amount provided in the Bonus Act is only
applicable in this context or, actually, the
workers should get more. Secondly,
1 would like to know—this question has not
been replied to although it was put by
my hon. friend, Shri P. K. Deo—whether
the loss of production was on account of
differences in the administration at Rour-
kela, not on account of the tactics of the
workers. Are you going to enquire into
this ?

DR. CHANNA REDDY: There are two

points that have been raised. Firstly, he
i asked about the production that was
affected during the last year. It was for
various reasons, including the recession,
and also because of the fact that new ex-
pansios plant was withheld even after
everything was ready because there was the
dispute with labour. Secondly, about the
question of bonus, the Bonus Act is there
and that has to be operated. I do not
know how any high-power committee can
be conmsidered for a separate unit of the
strike. But it is a matter where the general
policy has to be evolved, if there is any
thing to be done in the concerned Ministry.
1 have nothing to say about it.

SHRI RANGA: It was not due to diffe-
rences among the high officials of the ad-
ministration.
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DR. CHANNA REDDY: I thank Prof.
Ranga. Thisis being continuously repeated.
As far as T am aware, the way in which
these things have happened, the workers
stayed out, the coke ovens were to be pro-
tected at great personal risk of some of the
senior officers. Still when repeatedly it
is being said, I will certainly look into it.

SHRI S. R. DAMANI : May I kaow
whether it is a fact that the workers em-
ployed in the plant are much in excess of
what was provided in the project report of
the plant. And whether the loss of pro-
duction is due to rivalry between the trade
unions, and how much loss bas been
suffered ?

DR. CHANNA REDDY: It will lead to
4a general economic discussion. In fact,
there is overstaffing in this as also in some
-other units.

SHRI D. N. PATODIA: Is it a fact
that a pamphlet was issued by the Rour-
kela Steel plant explaining how interrup-
tion of work is likely to damage the deli-
cate instrument of coke oven batteries and
in that context, is it a fact that relating a
similar situation which arose in 1964, the
pamphlet has mentioned that it took one
year to repair the battery involving an
expenditure of over Rs. 30 lakhs? If so,
may I know as to how much time is expected
to be taken in repairing the damage done to
the batteries now and how much expendi-
ture will be incurred in repairing the damage
done to the batteries now?

DR. CHANNA REDDY: It is true that
in 1964 a situation of this type arose when
heavy damage was incurred and Rs. 30
lakhs was spent to get them repaired. But,
in this case, I am glad, Sir, the officers
there, at their personal risk, have tried to
save the situation and no permanent damage
has been done. But the production has
gone down and, as I said, it is Rs. 23-2
million both in steel and also the fertiliser
Dplants.

SHRI D. N. PATODIA: The pamph-
let has stated that the damage is more in
ahis case.

New PoLicY FOR FOREIGN COLLABORA-
TION

+
*395. SHRI CHENGALRAYA NAIDU:
SHRI VASUDEVAN NAIR:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether Government are considering
a proposal for formulating a new policy on
foreign collaboration;

(b) if so, the main features thereof; and

(c) the time by which it is likely to be
announced ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS
(SHRI BHANU PRAKASH SINGH):
(a) to (c). Government are preparing a
comprehensive  Resolution enumerating
Government’s policies on foreign colla-
boration and foreign investment. It will
take some more time before the matter is
finalised.

SHRI CHENGALRAYA NAIDU: Will
not the delay in formulating a new policy
affect the development and starting of new
industries ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): The
matter has not been delayed. As far as
possible, after taking the opinion from all
the Ministries concerned, our decisicn has
been given and now it is awaiting final
decision.

SHRI CHENGALRAYA NAIDU: Will
the Government consult some industria-
lists also and have their advice in formula-
ting their new policy?

SHRI F. A. AHMED: The views of the
industrialists expressed from time to time
have been taken into consideration.

SHRI VASUDEVAN NAIR: Since the
Government proposes to have a new look
at the policy of foreign collaboration, I
would like to know whether they have
made a proper study of this fact of the
flow of foreign private capital into our
country during the last, especially, the Second
Five Year Plan and the Third Five Year
Plan periods and, if so, is it a fact that the
repatriation of profits outside the country
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is increasing steadily and it is telling upon
our foreign exchange situation and there is
a foreign exchange crisis in our country and,
*if 8o, whether the new policy intends to
restrict further the repatriation of profits
outside the country and also to restrict the
inflow of foreign private capital that may
damage the growth of our own industry?

SHRI F. A . AHMED: In laying down
the policy of the Government, we have
certainly taken into consideration the recent
development, the participation by foreign
collaborators, the interest we have to pay
on the loan, the dividends we have to pay.
All these facts have been taken into consi-
deration, and that is why we would like to
tell the foreigners in what particular items
they can come and invest in our country
and what are the items where we would
like to have foreign collaboration and
we are making it very clear that so far
as things which can be manufactured in-
digenously are concerned and so far as the
technical know-how is availablein the
country, we are averse to inviting foreign
participation.

SHRI D. C. SHARMA: Foreign col-
laboration is helpful to a certain extent.
But, unfortunately, our country has over-
done this item of foreign collaboration.
It has involved the employment of foreign
personnel at exorbitant salaries and the
Government has not been able to curb or
reduce the salaries of foreign personnel.
This is number one; number two is, it has
meant the drainage of scarce foreign ex-
change from our country in the form of
profits; thirdly, it has meant the taking
away of foreign exchange from our country
in the form of dividends. And I want to
know, in the light of all these things which
show that our country has become a patch-
work of foreign collaboration and our
country’s map shows nothing but foreign
collaboration, will the Minister see to it
that the element of foreign collaboration is
done away with altogether and, if it is not
possible to do away with it, at least it is
downgraded to the extent of 80 or 85 per
cent?

SHRI F. A. AHMED: I have already
pointed out in my previous reply that
all these facts concerning the question of
foreign participation have been taken into
account since we started industrial develop-
ment. Ican only tell the House that only in
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respect of such technicalknow-howand manu-
facture which are not indigenously possible
Government intend to invite foreign parti-
cipation in the interest of industrial develop-
ment.

I would like to assure the House that if
the figures are examined, it will be found
that the number of foreign collaboration
cases has been on the decrease during the
past few years.

SHRI RANGA: In view of the fact that
Government as well as the Planning Com-
mission have been busy discouraging foreig-
ners coming over here with their capital
and know-how and starting industries in
collaboration with our industrialists, we
need not be very much afraid of any over-
flow of their generosity or their willingness .
to participate with us. But have Govern-
ment considered the advisability of wel-
coming the initiative on part of State
Governments, Congress or otherwise, in
collaboration with our own industrialists
to get into direct contact with prospective
foreign collaborators in order to develop
industries in their respective States according
to their needs, as was suggested in fact by
the chief Ministers of Kerala and Madras?

SHRI F. A. AHMED: All proposals
which come from the States are examined
on merit, and where an industry can be set
up under the provisions of the Plan and
within the items accepted by the Planning
Commission and the Finance Ministry here,
we certainly take into consideration the
proposal received from the State Govern-
ment and also the collaboration which they
are getting from other countries.
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SHRIMATI SHARDA MUKERIJEE:
The Reserve Bank of India’s Currency and
Finance Report states that the Government
is trying to evolve policies to attract more
foreign collaborators into India. But the
Minister has just stated that the policy is to
reduce foreign collaboration. What is
the definite policy of the Government?
It is to attract more foreign collaboration
or to reduce it? Also is the reduction in
collaboration because we could not attract
foreign collaborators or is it because
Government’s policy was directed towards
reducing foreign collaboration?

SHRI FA. AHMED: I have already
placed the figures before the House from
which it will be evident that the recent policy
has been to bring about decrease of foreign
collaboration. I have said that we want
foreign collaboration in industrial develop-
ment only in such fields where manufacture
is not indigenously possible and where the
technical know-how is not available in
our country.

SHRI UMANATH: With regard to the
payment for technical know-how and ser-
vices, a recent review of 68 collaboration
agreements showed that whereas the foreign
investment involved was about Rs. 17
crores, the payment for technical know-how
was Rs, 19 crores, more than the invest-
ment itself which operates as a retarding
factor in development. Have Govern-
ment, in view of these circumstances, under-
taken any review of this aspect of collabo-
ration? If not, what is the reason for not
doing so?

SHRI KANWAR LAL GUPTA: The
foreign technicians are sabotaging our
industries.

SHRI F. A. AHMED: Having regard to
this fact, the Government have placed a
new policy which will be considered by
the Cabinet and of course, this hon. House
will alse have the opportunity of looking
at it later on, and I can assure the hon.
Members that we are taking all these facts
into consideration and we are laying down
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in our policy what a foreigner can expect

th in the matter of dividend, royalty and
the technical know-how and on that basis,
it will be possible for the |House to discuss
whether the policy enunciated is proper or
not.

SHRI RAJASEKHARAN: What is the
policy of the Government in case any State
Government would like to have foreign
collaboration on the basis of the barter
system?

SHRI F. A. AHMED: We welcome the
idea if the countries which are helping
us would also take up, in the place of
payment, the things which we are manu-
facturing in our country.

SHRI NATH PAI: How far is it true that
the cases for collaboration are not decided
by applying the test to which a reference
was made by the Minister but by the
amount of pressure the Indian party which
is interested in collaboration and its foreign
counterpart are in a position to bring on the
officials of the Ministry? Secondly—this is
analogous to the question asked by my dis-
tinguished friend from Mysore—how far is
the co-ordination in respect of the policy of
the Union Government and the State
Governments. Is it not a fact that certain
State Chief Ministers, particularly of a
particular brand—I mean the Congress—
such strong provincial straps that what-
ever the policy of the Government they can
threaten the Union Government—you
know what it is—and then get the colla-
boration terms changed. This is happening,
since every Chief Minister wants to have as
much interest as possible in his respective
State. I want a categorical answer to this—
not that “a general policy has been laid
down” and all that. I have put two ques-
tions. Would the Minister make serious
effort to give specific replies?

SHRI F. A. AHMED: [ can assure the
hon. Member that no pressure is put
upon me to decide this question. These
are decided purely on the basis of merit.
So far as the pressure by the State Govern-
ments is concerned, I can also assure the
hon. House that the matters are decided
by the Central Government and the pro-
posals received from time to time from the
State Governments.
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SHRI NATH PAI: Matters are decided
by the State Governments and signed by
the Centre.

SHRI F. A. AHMED: It is not so.

SHRI NATH PAL You must have
yourself experienced it as a very big Chief
Minister!

SHRI F. A. AHMED: The proposals
are received, and if the proposals are good
ones, of course, they are accepted; but if
they do not fit in within the plan and the
policy, of course, they are not given any
consideration.

DR. RANEN SEN: It is a known fact
that our national laboratories and scientists
working therein are resenting the way this
foreign collaboration, the technical know-
how, etc., are continued in our country,
and they wanted adequate backing of those
national laboratories and scientists so that
India can stand on her own legs. But
instead of listening to those demands of the
scientists, which would make India self-
reliant, is it not a fact that due to the pres-
sure of both private capital, foreign and
Indian, as well as bureaucracy that is in
charge of the public sector, the Govern-
ment of India is more or less resiling to ac-
cept the position of foreign collaboration?

SHRI F. A. AHMED: I may inform the
hon. Member that a representative of the
CSIR is associated whenever any proposal
of foreign collaboration is considered by the
committee. I have been taking particular
interest in getting specific replies from the
CSIR whether technical know-how is avail-
able or not in our country. And only when
I am satisfied that this is not available,
that foreign collaboration is allowed. I
can tell the hon. Member that it is our
desire to place such funds, within the
limited resources, as are possible for the
purpose of research and for the purpose of
encouraging the technical know-how in our
country.

SHRI N. K. SOMANI: In the past, the
policy regarding foreign collaboration has
been halting, vague and indefinite, with the
result that institutions like the India Invest-
ment Centre have not been able to take any
decisions and communicate them to willing
investors and they are being reduced to a
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mere post office. While formulating a
new policy, may I know whether a broad-
based policy will be formulated and well-
publicised so that helpful attitudes may be
taken?

SHRIF.A. AHMED: Itis our intention
to have a broad-based policy. Also, instead
of the matter going through various com-
mittees, we are proposing to set up one
body which will decide these matters and
take decisions. We are also prescribing a
time-limit within which a decision will be
taken.

SHRI PILOO MODY:: As far as I know"
the country needs three, four or five times
the amount of collaboration that it has.
The reason why we are not getting the type
of collaboration we want is, because of the
obstruction that the Government of India
places, presumably in the name of scrutini-
sing proposals that has inhibited foreign
capital from flowing into this country. I
would like to know, in reframing the policy"
what the Government of India has done in
streamlining procedures so that no colla-
boration agreement should take more than
one year to be completed?

SHRI F.A. AHMED: It is true that
two of the complaints of the foreign col-
laborators is the time-consuming procedure
and uncertainty of terms. We would like
to make our position clear in regard to
both these things. As I said, instead of
allowing the matter to go from one com-
mittee to the other, we are setting up one
organisation which will consider these
applications. We are also fixing a period
within which each application should be
disposed of.

SHRI HEM BARUA: Is it not a fact
that our ministers, when they go abroad,
eat dinners and lunches with a few million
dollars and naturally they invite foreign
capital to this country, from Mr. Morarji
Desai down to Mr. F. A. Ahmed?

SHRI F. A. AHMED: We do not go to
invite foreign collaborators. We go there
for the purpose of studying what progress
is being made in those countries and to
what extent we can coordinate our acti-
vities for the industrial development of
our country.
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SHRI LOBO PRABHU: While agreeing
with much of the criticism about foreign
collaboration, would the minister clarify
that it is cheaper, and better for this country

10 have foreign collaboration than to have
foreign loans in the public sector?

MR. SPEAKER: Next question.
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SMUGGLING OF WAGONS INTO
PAKISTAN

SHORT NoTICE QUESTIONS
+
S.N.Q. 7. SHRI M. L. SONDHI:
SHRI KANWAR LAL GUPTA:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that about 7000

ag of Indi Railways have been
smuggled into Pakistan;

(b) if so, the total estimated cost of these
wagons; and

(c) whether any inquiry has been ordered,
and if so, the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI PARI-
MAL GHOSH): (a) No, Sir.

(b) Does not arise.

(¢) On receipt of information from the
Central Bureau of Investigation that S000
‘wagons, 2000 brake vans and some passenger
coaches of Indian Railways were missing
and had been sent to Pakistan surrepti-
tiously, investigations were conducted which

Jed that the alk ion was not subs-
tantiated.

SHRI M.L. SONDHI : Sir, these reports
appeared and they were not contradicted.
Does this not reflect the smugness of the
‘Government? May I know whether in view
of widespread public misgivings on the
subject and the habit of the Government
of only sending protest notes and
dealing with Pakistan in a manner which
does not protect our national interest,
he would agree to a parliamentary inquiry
since this matter relates to our wagon
capacity which has an important bearing
on our industrial prospects ?

SHRI PARIMAL GHOSH: Sir, in
December, 1965 the Central Bureau of
Investigation forwarded certain allegations
received by the Ministry of Home Affairs
of certain corruptions in rcgard to a number
of wagons and passenger coaches that
were missing and stating that probably
they were passed on to Pakistan. Further
allegations were made that some of the
repairs to wagons belonging to Pakistan
were carried on in Indian workshops as if
they were carrying out repairs to Indian
L89LSS/67—2
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wagons only. The Central Vigilance Com-
mission instructed the Railway Board to
constitute a secret inquiry into this matter,
conduct an inquiry and report the matter
to them also. In connection with this a
special cell was created in the Ministry of
Railways for a period of six months and
irvestigations were carried out under the
direct charge of the Director General of
Vigilance assisted by a Joint Director,
Vigilance. They have gone into the matter.
They have specifically conducted inquiry
for about six months and have come out
with the conclusion that there has been no
oorruption in this matter, not a single wagon
or passenger coach has gone to Pakistan
and the report that some of the wagons were
repaired in the Indian workshops for Pakis-
tan has also not been substantiated.

Now the question arises, then what hap-
pened to those wagons which were reported
missing—about 7,000 wagons were reported
missing. After constant survey and chasing
it has been found that a number of wagons
missed enumeration in two or more succes-
sive census, a number of them were found
to have been defective and cond d, some
were cases of re-allotment of fresh number
which were re-allotted to the different zones
and the balance were all appearing when
a fresh census was conducted. As a result
of that it has been found out that these
corruption charges have not at all been
substantiated.

SHRI M. L. SONDHI : It is not always
simple or fair to the country to dismiss it by
saying that this is not a matter of corruption.
There are also other types of malpractices,
irregularities and inefficiency. When the
Railway Budget was being discussed the
hon. Minister had given the assurance that
details, where they are available. of such
malpractices will be thoroughly investigated,
that these irrcgularities will be reported upon
and the informatiom will be provided to
the House. Even at this stage may I request
the Hon. Minister to take the House into
confidence and present a full picture of the
irregularities and the inefficiency. Even if
there is no corruption these other charges
must be gone into.

SHRI PARIMAL GHOSH : Whenever
any case of irregularity or inefficiency is
specifically brought forward, the matter will
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be definitely locked into. If the hor.
Member wants, whatever have been the
findings will be passed cn to him.
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SHRI PARIMAL GHOSH:1 have
already stated that there has been an alle-
gation of about 7,000 wagons missing.
Out of that 5,000 were wagons and about
2,000 brake vans. After the investigation
it has been found out that out of those
7,000 quite a number of wagons have been
condemned which have not been reported

to the Directorate and because of that they
could not be traced at that stage.

SHRI KANWAR LAL GUPTA : Have
they been physically traced ?

SHRI PARIMAL GHOSH : All these
7,000 wagons have been traced. Some of
them have been condemned and some of
them have been given a new number and re-
allotted to different zones. All the 7,000
wagons have been accounted for and the
CBI have been given this report. They
have said that the matter should be closed.

SHRI KANWAR LAL GUPTA: Is
physical stock-taking done every year ?
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : Every year
enumeration does take place, once for the
MG wagons and in another year for the BG
wagons. So, once in two years either the

| BG or the MG wagons are emumerated
throughout the Indian Railways. There is
a separate and independent organisation,
called the Indian Railways Conference
Association, which conducts surveys and
keeps record of the wagons every year
after conducting a regular census through-
out the Indian Railways. ’

SHRI KANWAR LAL GUPTA: What
is the total number of wagons ?

MR. SPEAKER : It must stop some-
where. He goes on asking and you go on
answering. Shri Prakash Vir Shastri.
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MR. SPEAKER :I have called Shri
Prakash Vir Shastri.

SHRI KANWAR LAL GUPTA : The

Minister is ready to reply but you check
him.

MR. SPEAKER : You go on questioning
and he goesion answering. Where do I
come then ?

0N FRARAA AT AE T
qer 4T|

MR. SPEAKER : 7,000, he says.

SHRI KANWAR LAL GUPTA: That
is the number of missing wagons. I have
asked for the total number of wagons with
the Government of India.

SHRI C. M. POONACHA : We have 2
lakh BG wagons and 70,000 MG wagons.
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SHRI C. M. POONACHA : The only
possibility of our wagons missing by going
to other countries would be with Paskistan
and none else. We had a system of inter-
change of wagons with Pakistan from 1947
till 1965 under an arrangement. After 1965
hostilities, that has been completely suspen-
ded and sealed off. Everyday, the balance
of wagons either with Pakistan or with India
was determined at the inter-change points
and those inter-change points were, one on
the western side, one in Calcutta area and
one on the Assam side. On that parti-
cular day, that is on 6.9:65, the Indian
Railway wagons hcld up in Pakistan were
9,107 B. G. wagons and 1399 M. G. wagons.
Against that, Pakistan wagons held on
Indian Railways were 9,052 B. G. wagons
and 933 M.G. wagons. The net balance is
that Pakistan held 55 B.G. wagons more
and 466 M.G. wagons more. The matter is
under negotiation at the appropriate level.

SHRI D. C. SHARMA : I think, both
these Ministers are new to their jobs......

MR. SPEAKER: What is your
question ? The wagons are old.

SHRI D. C. SHARMA : They are very
gsood Ministers.

Sir, if one of the two Ministers were to
go to the Amritsar railway station—I
am not talking of other points to which he
referred; he referred to many combustible
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——we have an army of Ministersin this
country——to find out how many of these
coaches have been missing, how many
engines have been missing, how many
wagons have been missing. If he cannot go
to cther places, let him go to Amritsar and
find that out. He should not give here
statistics cooked up by the Ministry.

MR. SPEAKER : He has answered that,
as to how many wagsons are missing.

SHRI C.M. POONACHA : I do not
accept the allegations he has made. There
is no basis whatsoever for the allegations
he is making. Probably, he feels that the
Minister of State and myself are new to the
Ministry and that he is old enough to be put
incharge of this Ministry. However the
wagon interchange point is an arrangement
between the two countries under which
arrangement daily records of wagons were
made available to both the countries. Not
only the Railways, there are the Customs,
the Police and the Border Force all of
whom keep constant vigilance and check
the movement of wagons or any other traffic,
for that purpose and these .records are
available for inspection to anybody and if
my hon‘ble friend wants to look into these
records I can make them available to him.

SHRI SURENDRANATH DWIVEDY :
Send him to Pakistan.

SHRI HEM BARUA :The hon'ble
Minister of State for RAILWAYS has
just now said that if there is any case of ir-

points——he would find that the stealing of
our wagons, if I can use that expression, of
our i of ourp coaches, has
been going on since 1947 when the partition
of India took place. The engines go there
and they never come back; the passenger
coaches go there and they are locked up
there; the wagons go there and they never
come back. There are three kinds of lies
in this country, oneis a lie, the otheris a
damn lie and the third lie is statistics. Sir,
I tell you, I do not believe in statistics. .. ...

MR. SPEAKER : Will you kindly come
to the question now ?

SHRI D. C. SHARMA : I would ask
him to go himself to these points or send one
of his Deputy Ministers or the State Minister

gularity or anomaly, Members of Parlia-
ment should bring it to the notice of the
Railway Ministry. May I submit, Sir, in
this ction that Members of Parliament
are not police men. Government have their
own investigating agencies whose services
can be mobilised. The question is now,
according to the exchange agreement with
Pakistan, Pakistan is to send.back our
wagons and coaches and locomotives and
we have to send back Pakistani locomotives,
coaches and wagons in this country. But,
is it & fact that whereas Pakistan has sent
back to our country only 10 per cent of the
wagons, coaches and locomotives held by
Pakistan, our country has sent back all the
locomotives, coaches and wagons held by
us ?
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SHRI C. M. POONACHA :1 have
given the figures. 9000 and odd Pakistani
wagons are with us. 9000 and odd of our
wagons are with Pakistan, but the difference
was 55 B. G. and 466 M.G. on that parti-
cular day. This was the position.

SHRI SURENDRANATH DWIVEDY:
It is less than the number of Ministers;
80 it does not matter !

SHRIC. M. POONACHA : And, as far
as investigation is concerned, a thorough
investigation has been conducted and the
full report has been submitted to CBI also.
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MR. SPEAKER : Have we written off
anything ? If so, how many ?

SHRI C. M. POONACHA : I would like
to have notice.

210 fesd AT F, A g9 AR 24
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SHRI C. M. POONACHA : I have

furnished the figure; I do not have any
further information.

SHRI BAL RAJ MADHOK : I wish the
categorical reply the hon’ble Minister has
given is true, but in view of the experience
that we have, who have come from West
Punjab, of the different borders, this state~
ment is not correct. Wagons have been
going, they are not returning. Trucks
have been going, they are not returned;
buses are going and they are not returning
and Pakistan has been confiscating them,
one after the other. Therefore, will the
hon'ble Minister agree to place all the facts
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!Jefote a Parliamentary Committee so that
it can go into them and find out whether
what he has said is correct or not and what

steps have to be taken to prevent such things
in future ?

SHRI PARIMAL GHOSH : We have
already stated whatever facts we have, and
even if there is a parliamentary committee
we would not have any fresh facts to place
before them. As such, we do not consider
that there is any necessity for having a
committee at all.

SHRI BAL RAJ MADHOK : The
Parliamentary Committee can go to Amritsar
and go to the station and find out for itself.
It would not depend on his facts only.

SHRJ RANGA : Arising out of the ans-
wer given by the hon. Minister that he would
be quite pleased to place the facts before
Shri D. C. Sharma, may I make one sub-
mission ? All that my hon. friend Shri
Bal Raj Madhok has suggested is that in-
stead of the matter being placed before one
Member, let it be placed before one of the
committees of the House, and you may
direct it later on.

MR. SPEAKER : Let me see.

WRITTEN ANSWERS TO QUESTIONS
SEARCH FOR ATOMIC MINERALS

*397. SHRI PARTHASARATHY : Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is a fact that the Union
and State Ministers concerned with metals
and mining met at Srinagar in Septembor,
1967 and resolved to carry on an intensive
and nationwide search for Atomic Minerals
like uranium; and

(b) if so, the sites selected for search and
whether enough Geiger counters, radiation
detecter instruments have been supplied to
the States to locate uranium and thorium ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
¢a) and (b). The exploration and exploi-
tation of Atomic Minerals are the responsi-
bility of the Department of Atomic Energy.
This question was, therefore, not disc d
in the Conference of State Ministers of
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_Mining and Geology heldjon 28th 29th
_Sggtember 1961 at Snnagar nor_wasfany
resolution pasoed i this regard.

TRAINING PROGRAMME For Export
PROMOTION DRIVE

*398. SHRI S. R. DAMANI : Wil the
Minister of COMMERCE be pleased to
state :

(a) whether Government have launched
a comprehensive training programme in
international trade for Commercial Attachees
with a view to re-orientate the export pro-
motioa drive,

(b) if so, how many trainees have been
included in the first batch; and

(c) the salient features of the training
programme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFl QURESHI): (a) The
Indian Institute of Foreign Trade organised
two training programmes for 1. F. S. Officers.

(b) Two and fifteen officers participated in
the two courses respectively.

(c) The first course for I. F. S. (A grade)
officers was framed to meet the require-
ments of the officers who were going to
Western Europe on their commercial assign-
ments and lasted one week. The course
consisted of basic economic concepts,
tariffs, India’s foreign trade problems, the
analysisof E. C. M. and E. F. T. A. economy,
and market characteristics of Western
Europe.

The training programme for I. F. S. (B
grade) Officers lasted for 53 months and was
designed to build up a cadre of officers
having adequate perspectivefof developments
in international trade. The course aimed at
building up a cadre of competent officers, to
shoulder responsibility in the commercial
departments of the Indian Missions abroad.

PowERs OF TeA BOARD

*399. SHRI D. N. PATODIA:

SHRI BEDABRATA BARUA :
SHRI N. K. SANGHI:

SHRI R. R. SINGH DEO :
SHRI D. N. DEB:

Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that the Tea Board
has asked for more administrative and
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powers than it is enjoying at
present
(®) the difficultics experienced by the
Board at present; and

(c) the decision taken by Government in
this regard ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Yes, Sir.

(b) The Board felt that their work was
being hampered because in its opinion it
did not have enough financial and adminis-
trative powers.

(c) It has been decided to confer certain
enhanced administrative  and financial
powers to the Tea Board, within the frame-
work of the existing Tea Act 1953,

TAKINGOVER Of Sick Jute MiLis

*400. DR. RANEN SEN:
SHRI SHRI CHAND GOEL:

Will the Minister of COMMERCE be
pleased to state:

(a) the present stage of the proposal to
‘takeover’ sick jute mills; and

(b) the main features thereof ?

THE DEPUTY MINISTERIN THE MI-
NISTRY OF COMMERCE (SHRI MOHD.
SHAFI QURESHI) : (a) Government do
not have any specific proposal under consi-
deration at present to takeover ‘sick’ jute
mills.

(b) Does not arise.

COAL DISTILLATION PLANT

*401. SHRI SAMAR GUHA : Will the
Minister of STEEL, MINES AND METALS
be pleased to state:

(a) whether it is aYact that only one per-
cent of the coal mines in our country have
coal distillation plants for recovery of in-
organic and organic by-products from cok-
ing coal with the result that huge amount of
very valuable inorganic and organic chemi-
cals, including ammonia and sulphur are
wasted ; and

(b) if so, the steps taken to set up plants
for distillation and recovery of the above
by-products ?
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHD) : (a) and
(b). There are five coal mines, which have
coal distillation plants for recovery of by-
products. About 40 coal mines produce bee-
hive coke, but do not recover by-products.
As these coal mines are small, it is not
economic for them to install by-product
recovery plants.

DURGAPUR STFEL PLANT

*402. SHRI MOHAMMAD ISMAIL:
SHRI P. RAMAMURTI :
SHRI GANESH GHOSH :
SHRIBHAGABAN DAS :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that the production
at Durgapur Steel Plant has been on the
decline since October, 1967;

(b) if so, the reason therefor;

(c) whether Government have investigated
the matter; and

(d) if so, what are their findings and the
action taken thereon ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) No, Sir.

\b) to (d). Do not arise.

SuprLY OF IRON ORE m KOREA

*403. SHRI MARANDI: Will the
Minister of COMMERCE be pleased to
state :

(a) whether Government are considering
an agreement for the supply of two million
tons of iron ore each year to the Korean
Steel Plant at Ulsen;

(b) if so, when the final decision is likely
to be taken and the estimated yearly foreign
exchange earnings from this deal;

(c) whether any delegation from Korea
in this regard visited India and whether
any agreement has been signed; and

(d) if so, the main terms of the agree-
ment ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Enquiries
were made by Korea for the supply of some
iron ore from India for their Steel Plant.
No concrete proposal has yet been received.
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(b) Does not arise.

() A delegation from Korea visited India
in August, 1957. The negotiations are yet
in the exploratory stage. No agreement
has been signed so far,

(d) Does not arise.
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DISPUTE BETWEEN MANAGEMENT AND
'WORKERS IN ROURKELA STEEL PLANT

*405. SHRI P. GOPALAN :
SHRI E. K. NAYANAR :
SHRI NAMBIAR:
SHRI P. P. ESTHOSE:
SHRI K. M. ABRAHAM :

Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether it is a fact that there is consi-
derable delay in setting the disputes between
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the Rourkela Steel Plant management and
the workers;

(b) if so, the main demands of the workers
and the reasons for not settling the disputes;
and

(c) the steps taken by Government to
settle the disputes ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI),: (a) to
(). The disputes raised by the Labour
Unions operating in the Rourkela Steel Plant
are processed in accordance with the esta-
blished procedures as expeditiously as
possible. Apart from disputes the various
demands are put forward by the Unions
from time to time and are attended to by
the Management. The main demand of the
workers at present relates to an increase of
Annual Bonus. Whilst the Bonus issue
was pending adjudication, in terms of
agreement arrived at between the Manage-
ment and representatives of Labour Unions
on 19-10-1967, it has been agreed to
arrange a2 High Powered Conference bet-
ween the Chairman, Hindustan Steel Ltd.,
and representatives of Unions to dis-
cuss various view points regarding payment
of Annual Bonus. Government represen-
tatives will also be invited to this conference.
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SUPPLY OF MACHINES TO HINDUSTAN
CasLes L1D.

*407. SHRI INDRAJIT GUPTA: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state:

(a) whether the Hindustan Cables Ltd.
placed an order worth over Rs. 20 lakhs in
1966 with M/s. Kumardhubi Engineering
Works for the supply of certain specialised
machines;

(b) whether the first machine under the
said orders was installed in May, 1967 and
was found to be defective;

(c) if so, whether this was due to failure
by the Hindustan Cables authorities to
ensure proper inspection during manufacture
of the machines; and

(d) whether any inquiry is proposed to
be held into the matter before the remaining
machines contracted for are supplied ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Yes, Sir.

(b) to (d). The first machine was installed
in June, 1967. Hitherto, these machines
used to be imported. This was the first
indigenous machine of its type manuactured
in the country. The inspection of the
machine was carried out by the engineers
of Hindustan Cables Ltd. at the works of
the manufacturers, and it was found quite
suitable. When, however, the machine was
put to production at the works of Hindustan
Cables Ltd. at the Rupnarainpur factory,
some minor defects, not apparent at the
time of inspection, were noticed. These
were duly repaired at the factory. In the
light of the experience gained on the working
of the first machine received under the said
order and the minor defects noticed in
working, certain modifications have been
suggested to the suppliers for future supplies.
No enquiry is considered necessary.

TECHNOLOGICAL ADVANCES IN INDUSTRIES

*408. SHRI S. S. KOTHARI: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS ' be
pleased to state :

(a) whether Government have set up any
agency for taking cognisance of and ex-
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ploring technological advances in indus-
tries in foreign countries; and

(b) the steps taken by Government to
ensure that latest technology is made avail-
able for utilisation by Indian industry 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
and (b). The Mudaliar Committee on
Foreign Collaboration in its report to
Government have suggested that each
National Laboratory in its own field could
be made responsible for compiling infor-
mation about the types of know-how
developed elsewhere in the world and make
it available to the Development Councils or
Technical Panels and the various concerned
technical authorities of Government. This
recommendation has been accepted by
Government. Technical Officers in the
Directorate Geneal of Technical Develop-
ment also make efforts to keep abreast of
latest developments and render advice to the
Indian entrepreneurs wherever practicable.

SETTING UP OF A NEW STEEL PLANT

*409. SHRI J. N. HAZARIKA:
SHRI SHASHIBHUSHAN
BAJPAL:
SHRI HARDAYAL DEVGUN:
SHRI HEM BARUA:
SHRI RANDHIR SINGH:
SHRI S. KUNDU:

Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether the possibility of setting up
of a steel plant at Visakhapatnam has been
further examined;

(b) if so, when the final decision is likely
to be taken; and

(c) whether Government of Madras have
offered to set up a steel plant in their State
and if so, the terms thereof and the deci-
sion of Government in that regard ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) and (b). The entire question of the need
for a new steel plant in the Fourth Flén and
the availability of resources is still under
consideration.
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©) The Government of Madras have ap-
plied for an Industrial licence for establish-
ment of an iron and steel plant at Salem to
produce 220,000 tonnes of ordinary steel
and 225,000 tonnes of low grades alloy
steels. The requirements of capital equip-
ment has been estimated at Rs. 560 million
with a foreign exchange component of Rs.
400 million. It has also been stated in the
application that Japanese assistance is
expected to be forthcoming for meeting the
foreign exchange requirement of the plant,
although the details relating to royalty, fees
for technical know-how etc., would have
to be negotiated.

2. No decision is being taken on the
industrial licence application pending the
Government of India’s own decision whether
a new steel plant should be set up or not.

COPPER DEPOSITS AT RAKHA AND DARIBA

*410. SHRI YOGENDRA SHARMA:
Will the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether any schemes have been pre-
pared to exploit the copper deposits at
Rakha in Bihar and Dariba in Rajasthan;

(b) if so, the main features thereof; and
(c) the estimated cost of the schemes ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) Yes, Sir.

(b) For the present, the Scheme for
development of the Rakha Copper Deposit
envisages a production of 1,000 tonnes of
Ore per day. It is proposed to concentrate
the ore at the site and have it smelted else-
where. The estimated yield of copper
metals is about 3,500 tonnes per annum.
Simultaneously, it is proposed to carry out
further detailed exploration for constructing
a larger mine.

The Scheme for developing the deposits
at Dariba envisages opening of a mine to
produce 250 tonnes of Ore per day and also
for the installation of a concentrator. The
estimated yield of copper metal from these
deposits is 1,400 tonnes of copper metal
per year.

(c) The estimated capital cost of the Mine
at Rakha for the limited production of
1,000 tonnes of Ore per day is Rs. 0-98
crores. In addition, the detailed explora-
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tory works are estimated to cost Rs.-d-51
fcrores. The estimated capital cost of the
Dariba Project is Rs. 1-81 crores.

IMPORT LIBERALISBATION

*411. SHRI DHIRESWAR KALITA:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have reviewed
the effects of import liberalisation on the
performance of industries, especially in
regard to exports;

(b) if so, the result thereof;

(c) whether Government intend to intro-
duce any changes in the existing policy
regarding import liberalisation; and

(d) if so, the changes proposed to be

made ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) to (d).
The matter is under consideration of the
Government.

EXPORT OF SALT FROM GUIARAT

*4]12. SHRI VIRENDRAKUMAR
SHAH: Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that an export
target of 10 lakh tonnes of salt from
‘Gujarat has been fixed for 1967-68 as against
the present rate of 3-5 lakh tonnes;

(b) whether it is a fact that the State
Trading Corporation, through whom expert
of salt from Gujarat is made, is considering
to reduce the export price from 22 shilling
per tonne to 21 shilling per tonne; and

(c) if so, the reasons therefor?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) No, Sir.
An export target of only 5 to 6 lakh tonnes
of salt for India as a whole has been fixed
for the year 1967-68.

(b) Export price of salt to Japan for
1966 and 1967 contracts has been the same
viz. $ 2-94 per tonne (equivalent of shilling
21 at pre-devaluation rates of Pound
Sterling). No reduction in prices is under
consideration.

(c) Does not arise.
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COTTON MILLS BELONGING TO BIRLA
Grour

*413. SHRI RAM KISHAN GUPTA:

SHRI KAMESHWAR SINGH:

Will the Minister of COMMERCE be

pleased to refer to the reply given to Starred

Question No. 1167 on the 14th July, 1967
and state:

(a) whether Government have scrutinised
and examined the documents seized ina
raid on cotton mills belonging to the Birla
Group; and

(b) if so, the result thereof ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) and (b).
The scrutiny has not yet been completed.

LEGAL PROCEEDINGS AGAINST MJs.
BENNETT CoLEMAN & Co.

*414. SHRI KAMESHWAR SINGH:
SHRI A. SREEDHARAN :
‘Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to refer to the reply given to
Unstarred Question No. 8918 on the 11th
August, 1967 and state:—

(a) the stage at which the legal proceedings
against Shri S. P. Jain and other Directors
of M/s. Bennett Coleman & Co. stands at
present;

(b) bow much more time will be required
2o finalise the case and deliver the verdict;

(c) the reasons for the delay; and

(d) if the case has been decided, further
steps taken by Government in the matter.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
The proceedings in the case filed under
Section 388 B of the Companies Act, 1956,
against Sarvashri S. P. Jain, G. C. Jain,
A. P. Jain and P. K. Roy are still subject to
the Stay Order granted by the Calcutta
High Court. As stated in reply to Unstarred
Question No. 8918 on the 11th August,
1967, this stay order was granted by the
Cakutta High Court pending disposal of
appeals filed by Sarvashri S.P. Jain and
A.P. Jain against the orders of a single
bench of that Court dismissing the writ
petitions filed by them. In these writ peti-
tions they had challenged the validity of
provisions of Section 388 B and other con-
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nected provisions. Theseappeals are now
posted for hearing on 11th December, 1967.

The petition filed under Section 398 of
the Companies Act, 1956, has not yet been
taken up for regular hearing by the Bombay
High Court, as the Hon’ble Judge who has
been allotted this case is engaged in an
election petition. It is expected that day to
day hearing and recording of evidence in
this case will be resumed in January, 1968.

(b) As stated in reply to Unstarred
Question No. 8918 these cases being before
the High Courts, it isdifficult to indicate
the time required for their disposal.

(c) Dilatory tactics adopted by Shri S.
P. Jain and others and appeals and writ
petitions filed on technical grounds.

(d) Does not arise.

RAnLwAY CoLONIES, DELHI

*415. SHRI KANWAR LAL GUPTA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that he made a
round of railway colonies in Delhi recently
with the railway staff and the Mayor of
Delhi;

(b) if so, the grievances of the residents
residing in those railway colonies; and

(c) the action taken by Governmet to
remove their difficulties ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes,
Sir.

(b) and (c). The grievances of the residents
of these colonies were generally in regard
to, inadequacy of latrines, bad drainage,
inadequate pressure in water pipes, insani-
tary conditions and upkeep of roads. Suit-
able action is being taken to provide addi-
tional latrines/convert dry type latrines into
flush type latrines, to improve pressure in
water pipes and to repair drains, roads etc.
as considered necessary on a programmed
basis in the current and next financial year.

Working oF H. E.C. & N.C.D. C.

*416. SHRI N. K. SOMANI : Will the
Minister of INDUSTRIAL DEVELOP-
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MENT AND COMPANY AFFAIRS be
pleased to state:

(a) whether a Ministerial Team visited
Ranchi in August, 1967 to look into the
working of the H. E. C. and N.CD.C.;

(b) whether the team noticed serious un-
utilised capacity, created at enormous costs
which is further aggravated by the recrimi-
natory relations between H. E. C. and H.
S. L.; and

(c) the steps taken to improve the per-
formance and profitability of these public
sector projects ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Yes, Sir.

(b) The Heavy Machine Building Plant
bas no unutilised capacity upto 70-71 but
the Foundry Forge and the Heavy Machine
Tool Plants have. This is not due to any
recriminatory relations between H. E. C.
and H. S. L. Actually the relations are
cordial.

(c) The performance and profitability of
the plants are under constant review and
efforts are being made to load the plants
with orders and also to diversify the produc-
tion to the extent feasible.

FOREIGN COLLABORATION POR MINING
IRON ORE IN MYSORE

*417. SHRI YASHPAL SINGH : Will
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether it is proposed to seck foreign

collaboration for the mining of the Kudre-
mukh Magneme Iron Ore deposits in
Mysore;

(b) if so, the reasons therefor; and

() the amount of foreign exchange which
will be paid to the foreign engineers ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) The
Government has under consideration the
proposal for detailed investigation and ex-
ploitation of the Kudremukh Magnetite iron
ore deposits in Mysore which have been
prospected by the National Mineral De-
velopment Corporation Limited. An offer
of technical and financial collaboration
in conducting metallurgical tests and pilot
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plant investigations preliminary to com-
mercial exploitation of . the deposits has
been received from an American firm to-
gether with its three Japanesc associates.
The offer is under consideration.

(b) The development of this project
involves complicated technology for the
reduction, separation and agglomeration of
magnetite iron ore and also complex pro-
blems of transportation by conveyor or pipe
line from the mine to the port. Specialised
technical know-how is an essential factor
in the operation of a complex project of this
type which will be the first of its kind in
India. It is, therefore, considered that
collaboration with a competent experienced
foreign partner would be necessary for the
completion of pilot plant test, interpreta-
tion of metallurgical data. design of the
mine and plant and also design of the
transportation system to the port.

(c) The details of forcign participation
have not yet been finalised. It is, thereft
not possible to indicate the amount of
foreign exchange that will be paid to foreign
engineers at this stage.

RAILWAY LINE FROM BIMALAGARH
10 TALCHER

*418. SHRI SURENDRANATH
DWIVEDY : Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government have received
representations from the Hindustan Stecl
Limited and the public of Orissa emphasis-
ing early development of railway line from
Bimalagarh to Talcher so that finished goods
from Rourkela can be exported through
Paradecp Port; and

(b) whether a fresh survey of this line
bas been undertaken, if not, the reasons
therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) So far
there has been no specific request from the
Hindutan Steel Limited for the construction
of this line although a number of represen-
tations from the public of Orissa have been
received.

(b) No fresh survey is proposed to be
undertaken for this line as there is no im-
mediate justification for its construction, and
the Government's tight financial position
does not permit of investment on this new
line at present.
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TEXTILE MACHINERY CORPORATION

*419. SHRI BHOGENDRA JHA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state:

(a) whether it is a fact that the Textile
Machinery Corporation (Calcutta) had beea
granted licence to manufacture centrifugal
machinery and heat treatment equipment
for the sugar industry in March, 1964;

(b) whether it is a fact that the Company
has not yet begun the work as stipulated
in the terms of the Licence and has surren-
dered the licence after four years; and

{c) the action Government propose to
take in this and such other cases ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
Yes, Sir.

(b) Yes, Sir.

(c) This particular licence was cancelled.
Progress of implementation of licences
granted to various parties is reviewed
periodically and action is taken to revoke
licences where the prograess is not satis-
factory.
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IRON SLEEPERS

2593. SHRIC.K. BHATTACHARYYA :
Will the Minister of RATLWAYS be pleasod
to state:

(a) whether the Railways have placed
order for Rs. 8% crores worth of iron

sleepers in the private sector in 1966-67 or
1967-68; and
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(b) if so, the names of the individuals/
firms who have received the orders ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No
orders for the procurement of Cast Iron
Sleepers were placed during 1966-67, but
for 1967-68, orders to the extent of Rs. 4-30
crores have been placed.

(b) A list of the firms on whom orders
have been placed during 1967-68 is laid on
the Table of the House. [Placed in Library.
See No. LT—1814/67).

INDIAN PROPERTY SEIZED BY PAKISTAN

2594. SHRI BABURAO PATEL :
SHRI SAMAR GUHA :
SHRI HEM BARUA :
SHRI YAJNA DATT SHARMA:
SHRI A. B. VAJPAYEE :
SHRI SHARDA NAND:

Will the Minister of COMMERCE be
pleased to state:

(a) the amount, the nature, the parti-
culars and the value of Indian property
seized by Pakistan during and after the
Inde-Pakistan conflict of 1965 in East and
West Pakistan separately;

(b) the number of concerns belonging to
Indians which have been seized, occupied
or auctioned in West and East Pakistan
during and after the conflict;

(c) the steps taken by Government so
far to get back this property and the amount,
nature and value of property received as a
result from the Government of Pakistan;
and

(d) the total amount of money Pakistan
owes us today since partition under various
heads, item-wise and the steps takea by
our Government to recover this amount ?

THE MINISTER OF COMMERCE
(SHR1 DINESH SINGH): (a) Many
Indian nationals had interests both in East
and West Pakistan. Therefore, they pre-
ferred joint claims with the Custodian of
Enemy Property. A consolidated statement
furnishing the details of losses suffered by
Indian nationals both in East and West
Pakistan is laid on the Table of the House.
[Placed in Library, See No. LT—1815/67].

(b) Commercial concerns numbering 190
and 10 Banks belonging to Indian parties
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have been seized by Pakistan. The Govern-
ment of India has no definite information
[ as to how many of these concerns have been
auctioned by the Pakistan Gowvernment.

(c) The Government of India have been
urging the Government of Pakistan to dis-
cuss the question of restoration of seized
properties and assets, in terms of Article
VHI of the Tashkent Declaration. How-
ever. so far it has not been possible to get
back any of these properties except the
“AID” cargoes of the value of about Rs. 70
lakhs.

(d) The total amount of money Pakistan
owes to India since partition under various
heads are still te be settled and the Govern-
ment is continuing its efforts to persuade
the Government of Pakistan to agree to the
return of our assets and properties. How-
ever, the statement attached along with the
answer to part (a) of the question is exclu-
sive of the amount Pakistan Government
owes to the Government of India on
account of Partition Debt and other post-
partition claims.

JoINT PLANT COMMITTEE

2595. SHRI S. R. DPAMANI :
SHRI MANIBHAI J. PATEL:

Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether a final decision has been
taken on the recommendation 3-14 con-
tained in 68th Report (Third Lok Sabha)
of the Public Accounts Committee regarding
conversion of Jaint Plant Committee into a
Statutory body;

(b) if so, the details thereof; and

(c) if not, the reasons for delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C!SETHI) : (a) to (c).
Conversion of the Joint Plant Committee
into a statutory body was considered but it
was decided that it should continue to
function in its present form for the time
being. The position could, if necessary,
be reviewed later, if specific difficulties are
experienced in its working or its effectiveness.

The question of future functions of the
Joint Plant Committee and its re-organi-
sation, comsequent to complete decontrol
with effect from 1-5-67, is however being
studied by a Committee.
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MANUFACTURE OF Basy Foop

2596. SHRI BABURAO PATEL : Will -

the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state:

(a) the number and names and places of
‘Baby Food® manufacturers in India and the
annual production of each manufacturer in
quantity and value;

(b) the number and names of those Baby
Food manufacturers that are foreign owned
companies, the amount of capital invested
by them and the amount of profits cach of
them sent out of India every year during the
last three years; and

() the amount of foreign exchange given
to each of these Baby Food manufacturers
during the last three years and the names
and quantities of foreign components im-
ported by them during the last three years,
year-wise ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
A statement is laid on the Table of the
House. ([Placedin Library. See No. LT—
1816/67).

(b) The information is being collected and
will be laid on the Table of the House.

(c) A statement is laid on the Table of
the House. [Placed in Library, See No.
LT—1816/67.]

ANNUAL DEMAND FPOR BaBYy Foop

2597. SHRI BABURAO PATEL: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state:

(2) the anmual demand for Baby Food in
India and its actual production in quantity
and value in the country tod2y; and

(b) the manner in which the shortfall,
if any, is covered and if by imports, the
quantity and value of Baby Food imported
during the last three years?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND [COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a) The
present demand is assessed as 10,000 tonncs
p. a. The estimated production during
thig year is 9,000 tonnes valued at Rs. 8
cores,
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(b) Additional capacity has been licenced
to meet the demand. Import of Baby Food
has not been allowed during the last 3 years.

STANDARD OF BaBY FooD

2598. SHRI BABURAO PATEL : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) the nature and periodicity of chemical
and other tests taken tc see that substendard
Baby Food is not produced;

(b) whether it is a fact that numercus tins
of Glaxo Baby Food were fcund contain-
ing worms by Food Inspectors; and

(c) if so, the number of such tins seized
last time and the action taken against the
manufacturers and the names of others pro-
ducts similarly found unfit for human
consumption and when?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Physical, chemical and bacteriological tests
are performed every day on the raw milk
as well as on the finished product, by the
manufacturers.

(b) Government have no information.

(¢) Does not arise.

NaurPADA-GUNPUR N. G. LINe

2599. SHRI V. NARASIMHA RAO:
Will the Minister of RAILWAYS be pleased
to state :

(a) the annual income and expenditure
of Naupada-Gunpur narrow gauge section
on the South-Eastern Reailway;

(b) whether it is a fact that most of the
money is being misappropriated in that
section;

(c) whether Government proposed to
convert the narrow gauge section in the
broad gauge; and

(d) if not, the reasons thercfor?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) Gross earnings
and expenditure for the years 1964-65,
1965-66 and 1966-67 are shown below :—

Year Gross working
earnings expenses

Rs. Rs.
1964-65 4,49,078 5,83,501
1965-66 4,71,733 6,87,908
1966-67 4,49,948 8,23,248
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(b) No.

() No.

(d) Conversion of this section to BG is
considered not financially justified.
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MANAGING AGENCY SYSTEM

1. SHRI MADHU LIMAYE : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
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Ppleased to state :

(a) whether Governmet have made an
estimate of the total amount paid out as
Managing Agents’ commission by the com-
panies from 1962 to 1967;

(b) if so, the details thereof;

(c) if the answer to part (a) above be in
the negative, the reasons for not collecting
this essential statistics; and

(d) the steps Government propose to take
to terminate the Manzaging Agency system
with a view to giving incentives to the actual
investors and share holders?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED) : (a) The
studies conducted by the Reserve Bank of
India in respect of the finances of public
limited companies revcal that the ccmmissicn
reccived by the managing agents from the
public limited companies managed by them
ranged between Rs. 10-65 crores to Rs. 1197
crores per year during the period between
1960-61 to 1964-65, the latest year for which
the information has been published. It
may, however, be mentioned that in terms
of paid-up capital of the managed companies,
the Reserve Bank's study covers approxi-
mately 75 per cent of the aggregate. Though
detailed information for 1965-66 and 1966-67
is yet not available, the managing agency
commission paid during these years would
be lower as the number of managing agency
managed companies has doclined sharply.

(b) The details for the years 1960-61 to
1964-65 regarding the number of companies
covered, the industries to which they belong
and the commission paid year by year in
relation to the profits of the concerned
companies as published by the Reserve
Bank of India are set out in the statement
l1aid on the Table of the House. [Placed in
Library, See. LT—1817/67]

(c) Does not arise.

(d) The Government have now decided
to terminate the Managing agency system by
providing suitable amendments to the exist-
ing provisions in the Company Law,

IMPORT OF TERYLENE FABRICS FROM NEPAL

2602. SHRI  VIRENDRAKUMAR
SHAH : Will the Minister of COMMERCE
be pleased to state :

(a) whether it is a fact that though import
of terylene fabrics, costly blended yarn
and stainless steel utensils into India are
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banned in the Red Book, these import
restrictions do not apply in the case of goods
<coming from Nepal ;

(b) whether Government are aware that
the banned goods are flooding the domestic
markets through a circuitious way without
attracting the provisions of the Import
Trade Control. i.e. the raw material such
as synthetic fabrics, stecl sheets are imported
in Nepal and then converted into finished
material such yarn, stainless steel utensils
and subsequently imported into India:

(c) whether some trade organisations have
drawn Government’s attention to this
ingenious way of overcoming the import
ban on such costly luxury goods of foreign
origin; and

(d) the reasons as to why Government
have not taken prompt action to stop such
imports?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (d).
Trade between India and Nepal is regulated
in accordance with the provisions of the
Treaty of Trade and Transit between India
and Nepal. Article I of the Treaty provides
that goods originating in either country
and intended for consumption in the terri-
tory of the other shall be exempt from
customs duty and other equivalent charges as
well as from quantitative restrictions. Such
imports are, however, subject to levy of
additional duty equal to the excise duty
leviable on like Indian products unless
exempted under Section 2(A) of the Indian
Tariff Act of 1934. The above position
has been explained to certain trade Organi-
sations who had sent representations.

RESIDENTIAL QUARTERS OF DURGAPUR
ALLOY STEEL PLANT WORKERS

2603. SHRIC.K. BHATTACHARYYA:
‘Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether the management of the Alloy
‘Steel Plant have drawn the attention of the
management of the Durgapur Steel Plant
to the bad maintenance of residential
quarters; and

(b) if so, the steps taken to remedy the
same 7
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THE MINISTER OF, STATE IN THE
MINISTRY OF STEEL, MINES AND
IS\'.tETALS (SHRI P. C. SETHI) : () Yes,

ir

(b) This question was discusscd between
officers of Durgapur Stecl Plant and Allcy
Steels Project and the position has been
normalised.

CoAL FROM BIHAR

2604. SHRI C. K. BHATTACHARYYA:
Will the Minister of STEEL, MINES AND
METALS be pleased to refer to the reply
given to Starred Question No. 1145 on the
14th July, 1967 and state:

(a) whether official version of the reported
speech of the Minister of Local Self Govern-
ment of Bihar regarding extraction of coal
has been received; and

(b) if so, Government reaction thercto?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): (a) As
no authentic or verbatim copy of the report-
ed speech delivered by the Minister of Local
Self Government of Bihar regarding coal
extraction was available with the State
Government, they have informed this
Government that no official version of the
said speech could be supplied.

(b) Does not arise.

PULSES LYING UNDELIVERED IN RAILwAY
GODOWNS ON [EASTERN RALwWAY

2605. SHRIC. K. BHATTACHARYYA:
Will the Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that on the 27th
October, 1967 about 15,000 tonnes of pulses
were lying undelivered in diffcrent Railway
godowns despite rcpeated rcquests by the
Railway authorities to consignees to lift
them;

(b) if so, the reasons therefor; and

(c) steps taken to force such persons to
take delivery?

THE MINISTER OF RAILWAYS (SHRI
C.M.POONACHA) : (a) On 27th October,
1967, there were, altogether, 2,581 tonnes
of pulses lying undelivered in various railway
goods sheds in Calcutta area. In addition,
164 wagons containing pulses were held up
at Howgah and 165 wagons at Ramkisto-
pore, awaiting release.
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(®) The railway administration have no
sure means of finding out why the consignees
fail to remove the goods received, but it
is generally belived that this accumulation
of pulses at goods sheds in Calcutta area
was due to the desire of the merchants
to create artificial scarcity in the market
and thereby push up the prices.

(¢) The concerned trade .organisations
and the clearing agents were frequently
contacted to persuade them to secure remo-
val of the goods. The Government of West
Bengal were kept informed of the position
80 that they might take such action as they
considered appropriate. The Eastern Rail-
‘way administration held meetings with the
merchants and the trade associations
on 8th October and again on 19th October.
Since the traffic was booked to “self” and
the consignees were not, therefore, known,
notices in terms of Section 56 of the Indian
Railways Act were served on the consignors,
wherever possible, calling upon them to
remove the goods.

wrrww § gt gamw
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CiNe ARC CarBoN UNITS

2610. SHRI S. R. DAMANI : Will the
Minister of COMMERCE be pleased to
state:

(a) whether it is a fact that indigenous
Cine Arc Cab Carbon units have complained
about the import policy of State Trading
Corporation of India regarding the import
of items manufactured by them;

() whether cxcessive imports have created
any problem; and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESH]I) : (a) Yes, Sir.
Some complaints were reccived from indige-
nous manufacturers regarding import of
cine arc carbons of the type manufactured by
them by the S. T. C. It has, however,
been -explained that S.T.C. are importing
them against contracts which had been
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entered into prior to January, 1967. Oathis
date import of-cine arc carbons manufactured
in India has been banned.

(®) No, Sir.

(c) Does not arise.

RAILWAY FREIGHT ON BANANA TRAFFIG-
2611. SHRI RANE : Will the Minister
of RAILWAYS be pleased to state:

(a) the mount earned by way of Railway
freight in Banana traffic by Railways station-
wise from the stations of Rever, Nimbhora,
Savda, Bhusawal, Jalgaon and Pachora
during the years 1961-62 to 1966/67 and its
break-np yearwise;

(b) amount spent in these stations every
year during this period over the amenitics
for Bamana growers, traders and other
passengers; and

(c) whether his Ministry purpose to under~
take erection of sheds of sufficient area
to keep Bananas before loading and also
sheds of passengers in Up and Down
Platforms, where they do not exist?

THE MINISTER OF RAILWAYS (SHRT
C. M. POONACHA) : (a) A statement giv-
ing the information is laid on the Table of
the House. [Placed in Library See. No. LT
—1818/67)

(b) A statement giving the information
is laid on the Table of the House. [Placed
in Library. See. No. LT—1818/67]

(c) Except for Savda, the covered acccmo-
dation available is considered adequate and
there are no proposals for providing any
extensions. At Savda, there is a proposal for
providing an extension to the cover over.
the loading platform.

As regards provision of cover over plat-
forms, such amenity works are taken up on
a programmed basis in consultation with the
Railway Users Amenities Committee, which
take into consideration the comparative
needs of other stations and the availability
of funds. A proposals to provide cover
over platform No. 1 at Bhusawal only,
is under consideration at present.
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MANUPACTURE OF HANDLOOM AND POWER-
LooM PRODUCTS IN GUIARAT

2612. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of COM-
MERGE be pleased to state:

(a) the quantity of handloom products
and powerloom products manufactured
in Gujarat in 1966-67 separately;

(b) the quantity of yarn used in the hand-
looms and powerlooms separately during
the said period;

(c) the quantity of different counts of yarn
used separately in the handlocms and power-
looms; and

(d) the amount given during the said
period to Gujarat for developing handloom
and powerloom industries in the State ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (c).
Information is being collected and will be
laid on the Table of the House.

(d) Rs. 4-40 lakhs.

N.G. LiNes oN WESTERN RAILWAY

2613. SHRI NARENDRA SINGH MA-
HIDA : Will the Minister of RAILWAYS
be pleased to state:

(a) whether some further programmes for
making improvements on the narrow
gauge line on the Western Railway, in Baroda
Scction have been implcmented;

(b) whether it is a fact that there is a heavy
passenger traffic on narrow gauge lines and
the passengers have to experience difficult-
ies as a result of lack of accommodation
in railway coaches;

(¢) whether any suggestions have been
rcceived for converting this section into
a broad-gauge line; and

(d) if so, the reaction of Government
thereto ?

THEMINISTER OF RAILWAYS (SHRI
C. M. POONACHA): (a) With effect
from 15th June, 1966, 215 Dn/216 Up fast
passenger trains running between Pratap-
nagar and Chhota Udepur have been extend-
¢d to run between Pratapnagar and Jambusar.
Passenger amenity works costing about Rs.
99,600/- were provided at narrow gauge
stations on Baroda Division during 1966-67.
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During the year 1967-68, similar amenity
wrksatacosz of about 1,12,600/- are
proposed to be provided.

(b) While generally there is no difficulty
due to lack of accommodation, seme oves-
crowding has been noticed during the spmmer
months in respect of some of the narrow
gauge sections of Baroda Division.

(©) Yes.

(d) A study is in progress to exzmine the
need for either conversion, retention or
dismantling of these narrow gauge sections.

Drmeser  LocomoTives oN  WESTERN
Ranway

2614. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of RAIL-
WAYS be pleased to state:

(a) that total number of diesel locomo-
tives operating on the Western Railway
net work in Gujarat;

(b) whether the introduction of diesel
locomotives has increesed the passenger
and goods traffic carrying capacity;

(¢) whether his Ministry propose to
introduce more diesel locomotives on the
Western Railway region of Gujarat; and

(@) if so, the details thereof?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) 27 Broad Gauge
and 66 Metre Gauge mainline diesel loco-
motives are operating on the Western Railway
which includes Gujarat Pradesh also.
Locomotives are allotted to the Railway
as a whole and not Pradeshwise.

(b) Yes.

(¢) and (d). Proposals for dieselisation
are considered on all railway basis depending
upon the traffic requirements, operational
needs of the areas and the availability of
dicsel locomotives. The needs of the
Western Railway will be considered along
with the needs of other Railways.

CorroN TEXTILE INDUSTRIES, GUIARAT

2615. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of COM-
MERCE be pleased to state :

(a) whether any schemes have been
formulated by Government to encourage
the cotton textile industry in Gujarat during
1967-68; and

(b) if so, the details thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No, Sir.

(b) Does not arise.

FooT-OVER BRIDGE AT BAHADURGARH
RAILWAY STATION

2616. SHRI ABDUL GHANI DAR :
Wil the Minister of RAILWAYS be pleased
1o state:

(a) whether it is a fact that it was represen-
ted in one of the meetings of the Divisional
Railway Users Consultative Committee that
a foot over bridge connecting platforms at
first and second loop lines may be provided
at Bahadurgarh Railway Station on Rohtak-
Delhi Section;

(b) if so, the action taken thereon; and

(c) when the bridge is likely to be cons-
tructed ?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) Yes.

(b) Administrative approval has been
accorded for the work of provision of a
second platform and a foot-over-bridge
to connect the two platforms.

(c) The work is expected to be completed
by the end of the year 1968-69.
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() st gara sfea g fe oz
AT F9 q® T S AT |
NEWs-PRINT PLANTS

2623. SHRI NITIRAJ SINGH CHAU-
DHURY : Will the Minister of INDUSTR-
IAL DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether Government propose to set
up new news-print plants in the public
sector;

(b) whether any study has been under-
taken to determine suitable plant locations
for this purpose; and

(c) if so, whether any site in Madhya
Pradesh is also under consideration?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT !AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
and (b) . Yes, Sir.

(¢) No, Sir.

PAYMENT oF BoNus IN H.M.T. FAcroRy
KALAMASSERY

2624. SHRI E. K. NAYANAR : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state the percentage of Bonus
paid to the workers of the Hindustan
Machine Tools Factory at Kalamassery
in 1964-65 and 1965-667 .

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): No
profit sharing Bonus was paid to the workers
of the Hindustan Machine Tools Factory
at Kalamassery during 1964-65 and 1965-66
as they were not eligible for such Bonus
on the basis of the working results of the
factory during these years.
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Sea Foop INDUSTRY

2628, SHRI M. L. SONDHI: Wil
the Minister of COMMERCE be pleased
to state :

(a) whether the wholly export-oriented
Sea Food Industry is now in the throes of a
serious crisis ;

(b) whether the shortfall in the availa-
bility of raw shrimps and spiralling internal
prices have made the exportable products
dearer and uneconomic ; and

(c) whether Government propose to res-
tore former incentive schemes to save this
industry ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) and (b).
The Sea Food Industry is in difficult situa-
tion due to abnormal fall in price in foreign
markets arising from bumper production
in competing countries.

(¢) No, Sir
EFFECT OF RECESSION ON INDUSTRIAL CENTRES

2629. SHRI RAM KISHAN GUPTA :
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) the effect of economic recession on
major industrial centres in the country ;
and

(b) the steps proposed to be taken to
counter this effect ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIR (SHRI F. A. AHMED) : (a)
The current recessionary trend has to some
extent adversely affected the engineering
industries. The production in industries
like railway wagons, wire ropes, steel
structurals, machine tools, commercial vehi-
cles etc. has registered a fall, which in
turn has affected the production of ancillary
industries like steel pipes and tubes, weld-
ing electrodes, grey iron, steel and malleable
castings etc.

(b) The steps taken to counter the effect
of recession on industrial production in-
clude the review of the various develop-
mental programmes with a view to reviving
the demand for capital goods to the extent
possible ; encouraging diversification in the
manufacturing programmes of the affected
industries, emphasis on the development of
regular export markets through stronger
marketing structures both for the public
and private sectors ; banning of imports
to the extent the indigenous capacity can
meet the requirements, including a review
of imports already authorised but not ir-
revocably committed, and announcement
of the new credit policy in a bid to counter
the recessionary trends in the industry.

LUIe]

2630. %5t Ao Wo TR : T
srnfrs faF@ oA TRER-A Tl
g T F FIT F4G F

(%) 7T ag a9 & f5 AW &
T© Wi AR FIFT T FLHF §
it F) FETA F Fae T9F T F1-
gl & fag fareEl & §9d @
ag g aifvamd #< faar & 6 g
gifEE g &R

(=) afz &, @t ¥ e i
&R farie qae arel $1 CE1 FH @
g e arer A F1 AR W@
27

et v o awaR-eR
et (st wEwrw et ag) : (F)
o, g

DECEMBER 1, 1967

4102

Written Answers

() fovge wxee ¥ faamnta
qaT F1E Wi ST AR
1
2631. St eI Wl
&t gk fag ol
it fora e vt
Mo Fd T QA ¢
T stafe faem aar aRam-
W Al 98 O B OFV FW F :
(1) 1 qw § o dide qrETh ¥
frear & ;
(€) = ag s d fs qm dde N
SR qrend #9 g g g AR
() foex ®: 7R § W= 1
IareT faqer qar 8 7

seitfres fawm aar  EwAR-AR
Wit (st waw ot ) ¢ (%)
A, &)

(&) gt 9% & qaT § 9iAe Tt
afaTor § Sueed g1 F FTIT AT ITHT
TR I TE g W g

() 1967 ¥ foe¥ ®: wEAT &
1966 #i T aafg i gaw 7 A
F AT § 2,39,093 Wifgs =7 &
afe gt &

%GB AGAINST TeXTILE COMMISSIONER

33. SHRI MADHU LIMAYE : Will
the Minister of COMMERCE be pleased
to state :

(a) whether Government have received
any complaints/charge-sheets/petitions aga-
inst the Textile Commissioner Bombay,,

(b) if so, the details thereof ; and

(c) whether any inquiry was ordered into-
these charges and if so, the result thereof ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) and (b).
Certain complaints, including some from
the Hon’ble Member, were received against
the previous Textile Commissioner.
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Some allegations mainly relating to the
following matters are under investigation
by CBI

(i) Distribution of surplus wool out
of the quality imported to meet
Defence requirements following the
Chinese aggression ;

(ii) Allotment of 50,000 Ibs. of worsted
yarn to M/s Model Woollen Mills,
and conversion by them of artsilk
looms into woollen looms ; and

(iii) Irregularities in the matter of issue
of quotas and sale permits, etc.
under the cotton barter scheme.

(c) Other allegations are also under exa-
mination.

CONVERSION OF SILK LooMs 10 WCOLLEN
Looms

2634. SHRI MADHU LIMAYE : Will
the Minister of COMMERCE be pleased
to state :

(a) whether any enquiry was made in
connection with the illegal conversion of
silk looms into woollen looms by the
Model Woollen Mills, Bombay ; and

(b) if so, the outccme thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir.

(b) The report of the Central Bureau of
Investigation is awaited.

COMMITTEE ON INDUSTRIAL LICENSING SYSTEM

2635. SHRI INDRAJIT GUPTA:
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that the Chairman
of the expert committee appointed to probe
into the working of the industrial licensing
system in the past ten years has complained
of lack of facilities for the proper func-
tioning of the Committee ;

(b) whether it is also a fact that the
Chairman of the committee has complained
about the lack of cooperation on the part
of certain cfficers of his Ministry in the
work of the Committee ; and

(c) if so, the action taken on these com-
plaints ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (2)
There was some difficulty in providing suit-
able accommodation and adequate staff for
the Committee immediately after its consti-
tution, but the necessary facilities were pro-
vided as expeditiously as practicable.

(b) No, Sir.

(c) Does not arise.

RATE OF INDUSTRIAL GROWTH

2637. SHRI SHIVA CHANDRA JHA :
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) the present average rate of industrial
growth in India ; and

(b) the names of States which are above or
below the national average ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
The average rate of industrial growth (base :
1956=100) for the first 7 months of 1967
was + 139, as compared to the corres-
ponding period of 1966.

(b) State-wise indices are not compiled.
The information is, therefore, not available.

New INDUSTRIES IN BIHAR

2638. SHRI SHIVA CHANDRA JHA :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) the heavy industries planned to be
set up in Bihar, specially in North Bihar,
during the Fourth Plan period ;

(b) whether there is also a proposal to
set up canning industry in North Bibar
during the Fourth Plan ; and

h (c) if not, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
As the 4th Five Year Plan has not yet been
finalised the schemes to be included in the
Plan cannot be indicated at this stage. How-
ever, according to the Draft Outline of the
4th Plan published in August, 1966, the
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following Projects in the Central Sector are
Jikely to be set up in Bihar :

1. Bokaro Steel Plant, Bokaro.

2. Pyrites & Chemical Development
Company (Mining and Sulphuric
Acid Expansion), Sindri.

3. Structural Shop and Balancing
Equipment for Heavy Machine
Building Plant of Heavy Engineering
Corporation, Ranchi.

4. Rakha and other Copper Projects,
Rakha.

5. Modernisation of Sindri Fertiliser
Factory.

6. Barauni Fertiliser Project, Barauni.

7. Petro Chemicals Project, Barauni.

(b) and (c). On the suggestions of the
‘Economic Investigation Team of the Central
Small Scale Industries Organisation which
conducted a survey of North Bihar region
sometime back, certain proposals for the
-establishment of fruit preservation units
in North Bihar are currently under the
<consideration of the State.

Goops TRAINS CARRYING MOTOR CARs,
LORRIES ETC.

2639. SHRI SHIVA CHANDRA JHA :
‘Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that his Ministry
propose to introduce goods trains car-
Tying only motor cars, lorries, etc. ;

(b) if so, the number thereof and on which
Toutes such trains were run ; and

{c) the amount of revenue likely to accrue
to Government thereby ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (c).
The Railway Ministry have offered to the
industry to run motor cars and other vehi-
<les manufactured by them by special
trains as between Calcutta, Bombay and
Madras. It has been found that only
Hindustan Motors of Calcutta have traffic
to be worked in special trains for Bombay
or Madras. Others do not have sufficient
traffic to move as special trains. Since April
this year six specials have run from
Calcutta—4 to Bombay and 2 to Madras.
Approximately about Rs. 68,000/- accrued
as freight to the railways on each such
special train,
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DsTRIBUTION OF CoTTON TO TEXTILE
MiLLs

2640. SHRI D. N. PATODIA : Will
the Minister of COMMERCE be pleased
to state :

(a) whether Government have reviewed
the present restrictions on the distribution
of cotton to textile mills ;

(b) whether Government have also con-
sidered the question of compulsory closure
by Mills ; and

(©) if so, whether any decision has been
taken by Government and if so, the details
thereof ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) In the
current season, distribution of Indian cotton
is regulated according to a system under
which maximum stock limits are prescribed
for mills located in the different regions
of the country. As regards foreign cotton,
it is allotted to mills on the basis of their
working spindleage. These systems have
been introduced only from September last
and, therefore, it is too early to undertake
a general review of their working at this
stage. Actual working of the details of the
scheme regarding cotton is periodically
reviewed by the Textile Commissioner in
consultation with the Cotton Advisory Board.

(b) Compulsory closure was also with-
drawn from September last and there has
been no occasion to reconsider this decision.

() Does not arise.

PRODUCTION OF GOOD QUALITY TEA LEAF

2641. SHRI D. N. PATODIA : Will
the Minister of COMMERCE be pleased
to state :

(a) whether it is a fact that the production
of good quality tea-leaf in the district of
Darjeeling has been decreasing each year ;

(b) whether the decrease is due to the fact
that the tea bushes are 80 years or more
old ;

(c) if so, whether Government have
formulated any scheme for uprooting the
old bushes and replanting them as has been
done in Ceylon ; and

(d) if not, whether Government have any
other intensive scheme under consideration
to encourage the production of good
quality tea ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) There
has been a slight reduction in the produc-
tion of tea in the district of Darjeeling since
the year 1964.

(b) The production of tea and its quality
are not entirely dependent on the age of
the tea bushes. The proper maintenance and
upkeep of these bushes also affect to a
great extent the quantity and quality of
tea produced from these bushes.

(c) and (d). In devising schemes of assis-
tance to Tea planters for extension and re-
planting, the government of India have
not followed the Ceylon practice. The
following schemes are available to the
planters of Tea in India at present :

(i) A development allowance of 50
on the cost of plantation in new
areas and 309, of such cost in areas
replanted is allowed as deduction
in computing taxable income for
purposes of Central Income Tax.

(ii) Long term loans are made available
to planters at a relatively cheap rate
of interest.
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NEw BAUXITE MINING LEASE

2645. SHRI CHINTAMANI PANI-
GRAHI: Will' the Minister of STEEL,
MINES AND METALS be pleased to
state :

(a) whether Central Government are
aware that the Government of Orissa have
promised to grant new bauxite mining
lease to Shantiprasad Jain in Orissa ; and

(b) whether it is permissible under the
Mineral Concession Rules ?

THE MINISTER OF STEEL, MINES
AND METALS (Dr. CHANNA REDDY) :
(@) No, Sir.

(b) Does not arise.

INDUSTRIAL LOAN TO MANIPUR

2646.. SHRI M. MEGHACHANDRA :
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY
AFFAIRS be pleased to state :

() the total amount of Industrial loan
sarictioned for Manipur for the years
1965-66, 1966-67 and 1967-68 ; -

(b) the industrial loan which was given

by the Government of Manipur to the
brick making industrialist of Manipur
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during the last five years including 1967~
68 ; and

(©) if so, the details including the names
of the loanees and the amount of the loan
year-wise ?

THE MINISTER OF INDUSTRIAL.
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
The following industrial loans were sanc-
tioned by the Government of Manipur out
of the consolidated fund provided by the
Ministry of Home Affairs.

1966-67

. 1965-66 1967-68
Small Scale
Industries 2,14,000 1,600,000 Nil
Rural Indus-
tries Projects  1,00,000 1,50,000 Wik

(b) The Government of Manipur have
sanctioned loans-amounting to Rs. 59,000/-
and Rs. 20,000/- to Small Scale Industrial
Units and Rural Industries Projects res-
pectively for the manufacture of bricks &
during the last five years including 1967-68..

(¢) The year-wise details of the loans
sanctioned along with the names of the
loanees are. given in the statement laid en
the table of the House [Placed in Library.
See No. LT-1819/67.]

ProMOTION IN FOREIGN: TRAFFIC ACCOUNTS:
OFFICE, WESTERN. RAILWAY, DELHI
2647. SHRI UMANATH.:

SHRI K. M. ABRAHAM :
SHRI VISHWANATHA MENON:
Will the Minister of RAILWAYS be
pleased to state

(a) whether it is a fact that the promo-
tions of some clerks in the Foreign Traffic
Accounts Office, Western Railway, Delhi
was ordered by the F.A. & .C.A.O., Western
Railway, Bombay on the 9th June; 1967 ;
if so, the details thereof ;

(b) when the promotion was actually
made ;

(c) whether there was any delay, if so,
the reasons therefor and whether auy
responsibility for the delay has been fixed ;

(d) whether Government propose ‘to make
payment of arrears from the date the
promotion was actually- ordered-; and:

(e) if not, the -reason therefor-?



4111

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (e).
While making promotions in the category
of clerk grade I against the vacancies that
occurred .during 1963, orders were issued
‘by the Railway through a mistaken impres-
sion for the promotion of one person
more than the quota fixed from the group
of Appendix II-A qualified personnel and
one person less (f.e. less than the quota
fixed) from the group of unqualified senior
suitable clerks grade II. When the mistake
came to notice in June, 1967, steps were
taken to set right matters by promoting
one more from the latter group. The pro-
motion of the rightful person was effected
from 17-7-67. As the employee was not
actually promoted earlier on account of
the fact that another person held that post
and was paid for_it, there is no question of
payment of arrears, but the concerned em-
ployee has been allowed the benefit of
proforma fixation of pay—which is admissi-
ble in such cases of promotions delayed by
-administrative action.

PROMOTIONS IN TRAFFIC ACCOUNTS OFFICE,
NORTHERN RAILWAY, DELHI

2648. SHRI UMANATH :
SHRI K. M. ABRAHAM :
SHRI VISHWANATHA MENON:
SHRIMATI SUSEELA GOPALAN:

Will the Minister of RAILWAYS be
pleased to state :

(a) the total number of promotions made
t0 the posts of Clerks Grade I in the Traffic
Accounts Office, Northern Railway, Delhi
since the Ist October, 1962 ;

(b) the total number of Appendix II-A
qualified staff promoted to the posts of
Clerks Grade I in the Northern Railway
Traffic Accounts Office, Delhi-since 1st
October, 1962 ;

(c) the total number of unqualified staff
promoted to the posts of Clerks Grade I
on seniority-cum-suitability basis in the
Northern Railway Traffic Accounts Office,
Delhi since 1st October, 1962 ;

id)_ whether 25 per cent quota in respect
of staff mentioned in part (c) above has
been. maintained ; and

(e) if not, the reason therefor ?
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (e).
Information is being collected and will be
laid on the table of the Sabha.

CASUAL LABOUR ON SOUTHERN RAILWAY

2649. SHRI UMANATH :
SHRI K. RAMANI :
SHRI C. K. NAYANAR :
SHRI K. M. ABRAHAM :
SHRI SATYA NARAIN SINGH:

Will the Minister of RAILWAYS be
pleased to state :

(2) the total number of casual labourers
working on daily wages in various Divisions
of the Southern Railway ;

(b) the present wage of casual labourers in
various Divisions ;

(c) whether Government have received
any memorandum from the casual labourers;
and

(d) if so, the main points of the memo-
randum and the action taken by Govern-
ment thereon ?

THE MINISTER ~ OF RAILWAYS
(SHRI C. M. POONACHA) :

(a) 14,952

(b) Unskilled Rs. 1-50 to Rs..3-00.
Semi-skilled Rs. 2-00 to Rs. 3-00.
Skilled Rs. 3:00 to Rs. 5- 00,

(¢) Yes.

(d) The casual labourers have demanded
increase in the rates of their daily wages.
In certain sections, the rate of wages of un-
skilled casual labourers has already been
increased to Rs. 3:00 per diem by the
Southern Railway. In other cases, the
matter is receiving consideration of the
Railway.

IMPORT OF RAw WooL

2650. SHRI MADHU LIMAYE : Will
the Minister of COMMERCE be pleased
to state :

(a) whether it is a fact that bulk of the
quantity of raw wool imported after the
emergency was 56s wool top which could
be made from Indian raw wool ;
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(b) whether it is a fact that the Defence
Services required wool of 64s variety and
not 56s wool ;

(c) whether it is also a fact that in view
of this, 568 wool top was found surplus and
later on distributed to the mills controlled
by the Wool Advisers appointed by Govern-
ment ;

(d) whether the ts of other
mills were dlsngarded in distributing this
artificially created surplus wool top ;

(¢) if so, whether any CBI or any other
investigation was ordered into the matter ;
and

(f) the results of this investigation and
punishments meted out to the officers and
authorities concerned ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (f).
At the time of the Chinese aggression cer-
tain additional imports of raw wool and
wool tops were allowed to be made with
a view to meeting the Defence requirements.
The quantity to be imported was arrived
at after taking into account indi
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(b) the export earnings on this account
each year ;

(c) the varieties of foreign ootton im-
ported during this period ;

{d) the total outlay in foreign curreacy
and rupee each year ;

(¢) whether any concrete scheme has
been evolved to produce these varieties in
India after studying the soil and climatic
condition, seeds and loan needs ; and

(f) if so, the results achieved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) :

(a) (i) Bengal Deshi.

(i) Zoda and Yellow Pickings.
(iii) Assam Comillas.

(b) Year (Sept. August) Valae im Rs.
Crores
1962-63 14-48
1963-64 10-90
1964-65 .. 10-53
1965-66 .. 97
1966-67 14-38

availability. The bulk of these unports
were of 48s and 56s quality for making
serge battle dress. great coat cloth etc. and
some small quantities of 64s wool tops were
also imported for shirting, angola. It is
not, therefore, correct to say that the De-
fence Services required wool of 64s variety
only and not 568 wool. In fact they
required larger quantities of 56s wool than
of 64s. Quantities of 56s tops which were
declared surplus to defence requirements
were distributed to 29 woollen mills in-
cluding three mills controlled by some of
the Wool Advisers. The Centnl Bureau of
g have cc d some enquiries
in regard to the distribution of 568 wool
tops to various mills and their report is
now under consideration of Gowernment
in consultation with the Central Vigilance
Commission.

EXPORT OF COTTON

2651. SHRI MADHU LIMAYE : Will
the Minister of COMMERCE be pleased
to state :

(a) the varieties of Indian grown cotton
exported during the last five years ;

(c) Generally cotton stapling 1-1/16"
and above has been imported from abroad
during this period.

(d) Information is being collected and
will be laid on the Table of the House.

(e) and (f). Yes, Sir. During the last
decade, a number of research projects, finan-
ced by the erstwhile Indian Central Cotton
Committee, were in progress in the different
States for breeding varieties of extra-long-
staple cotton possessing staple length of"
1-1/16” and above. Recently, the Indian
Council of Agricultural Research have
sanctioned an All-India Coordinated Cotton
Improvement Project for intensifying re-
scarch work along these lines throughout
the country.

As a result of work already done, some
promising varicties such a8 MCU 4 in
Madras, B. 1007, Deviraj, Devitej and
Gujarat 67 in Gujarat and adjoining areas,
and some others have already been released
for commercial cultivation. In addition to
these, a- number of superior long staple
strains are currently being tested all over the -
country for yield performance and quality
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under the All India Coordinated Cotton
Improvement Project. Promising results
have also been obtained from a selection
made at Coimbatore (Madras State) from
the Egyptian variety, Karnak, which has
given excellent yield performances and fibre
quality in preliminary tests carried out in
the Madras State.

New Ranway LINE IN FOURTH PLAN

2652, SHRI ESWARA REDDY : Will
the Minister of RAILWAYS be pleased to
state :

(a) the main features and estimated cost
of the schemes for constructing new railway
lines under the Fourth Plan ;

(b) the progrcss so far made in the im-
1 of these sch ; and

(c) the expenses so far incurred in this
respect ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (c).
The details of new railway lines to be taken
up in the Fourth Plan are still to be finalised.
However, the following two new railway
lines have been approved for construction
in the Fourth Plan so far :

(i) Pokaran-Jaisalmer :

(M. G., 105 KMs. Cost Rs. 3-11
crores—this is a strategic line. Main
track has since been linked and: the
departmental trains are running
we.f. 15-8-1967. The line is ex-
pected to be opened to public
traffic during this month).

(ii) Kathua-Jammu :

(B.G., 80 KMs. Cost Rs. 12 crores—
The Final Location Survey which
was sanctioned in May, 1967 at an
estimated cost of Rs. 5-05 lakhs,
is well in progress and about 51
KMs. of alignment has been finally
located. The comstruction work will
be taken in hand after the Final
Location Survey is compieted and
it will take about 3 to 4 years to
complete this line.)

It is difficult to give the exact expenditure
so far incurred on these two projects as the
accounts have not yet been closed. How-
ever, the estimated costs of these projects
have been indicated above, against each
project.
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IDLE CAPACITY IN INDUSTRIES

2653. SHRI ESWARA REDDY : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be-
pleased to state :

(a) the extent of idle capacity in Indian-
4industries at present ; and

(b) the steps taken by Government to
ensure maximum utilisation of the existing
capacity in the industries ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
There are very large number of units in the
different sectors of Industry which are at
varying stages of development. Itis there-
fore not possible to state in exact terms the
magnitude of idle capacity that exists. There
however does exist some idle capacity,
which is more pronounced in the Engi-
neering Industries, due to the prevailing.
recession.

(b) The steps taken for greater utilisation
of capacity include the review of the various
developmental programmes with a view to
reviving the demand for a variety of capital’
g00ods to the extent possible ; encouraging:
the possible diversification in the manu-
facturing programmes of the affected indus-
tries ; attempts at development of reguiar
export markets through stronger marketing:
structures both for the public and private
sectors ; banning of imports to the extent:
the indigenous capacity can ‘meet the-
requirements, including a review of imposts.
already authorised but not irrevocably com--
mitted and the announcement of the new
credit policy in a bid to counter the reces-.
sionary trends in the industry.

WORKING PROBLEMS IN PUBLIC SECTOR:
STEEL PLANTS

2654. SHRI MOHAMMAD ISMAIL :.
SHRI C. K. CHAKRAPANI :
SHRI GANESH GHOSH :
SHRI BHAGABAN DAS :
SHRI P. RAMAMURTI :

Will the Minister of STEEL, MINES.
AND METALS be pleased to state :

() whether it is a fact that Government
propose to set up Task Force Committee-
to advise on various problems of wm
in Public Sector Steel Plants ;
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() If so, the likely composition and
functioning of the Committee ; and

(c) when tho Committee is likely to be
constituted ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHENNA REDDY) :
{a) to (c). There is a proposal under consi-
deration to set up a Task Force for Hindu-
stan Steel Limited. The composition and
functions of this Task Force are yet to be
determined, but, broadly, it will work out
the details of the position, responsibilities
and functioning of the higher echelons, and
delegation of powers at various levels of
Hindustan Steel Limited.

Price oF RAw Jute

2655. SHRI MOHAMMAD ISMAIL :
SHRI P. RAMAMURTI :
SHRI GANESH GHOSH :
SHRI BHAGABAN DAS :
SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of COMMERCE be
pleased to state :

(a) whether Government’s attention has
been drawn to the concern expressed by
the jute growers regarding the fall in prices
of raw jute ;

(b) if so, the reasons for the fall in the
prices of raw jute ; and

(c) whether Government are considering
any proposal that raw jute may be pur-
chased by the State Trading Corporation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
8ir.

(b) The fal in price seems to be mainly
due to the large scale arrivals of jute in
the market as also the depressed conditions
in the jute goods market.

(c) The State Trading Corporation has
already entered the jute market and pur-
chased nearly one lakh maunds of jute.
Urgent measures have been taken by the
.Corporation to step up purchases at the
minimum support price with a view to im-
parting a better tone to the raw jute market.
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FourtE BLast FURNACE OF DURGAPUR
STEEL PLANT

2656. SHRI MOHAMMAD ISMAIL :
SHRI P. RAMAMURTI :
SHRI GANESH GHOSH :
SHRI BHAGABAN DAS :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether the fourth blast furnace of
the Durgapur Steel Plant was commissioned
three months ago but has not yet started
production;

(b) if so, the reasons therefor ; and

(c) whether Government propose to en-
quire into the delay and if not, the reasons
therefor ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHENNA REDDY) :
(a) Yes, Sir.

(b) and (c). The formal inaugural cere-
mony for charging of Blast Furnace No. 4
was performed on 23rd August, 1967. The
Furnace has not yet been blown in because
of the manning problems raised by the
labour unions. However, this is now ex-
pected to be commissioned shortly.

MECHANISATION OF ACCOUNTS ON
RAILWAYS

2657. SHRI SURAJ BHAN : Will the
Minister of RAILWAYS be pleased to
state :

(a) the number of machines installed in
connection with the mechanisation of ac-
counts on various Railways so far ;

(b) the expenditure on these machines in
foreign and Indian currency ;
(i) non-recurring ;
(ii) interest per month on (i) above ;
(iii) recurring expenditure per month ;

(c) the number of posts surreadered and
savings as a result thereof ;

(d) net profit or loss per month ; and

(¢) further programme for installation
of such machines on various Railways and
the cost thereof in foreign and Indian
currency ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) The total
number of machines installed on the Zonal
Railways and Production Units for mecha-
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nisation of accounting and operating and
commercial statistics, etc. is 390. This number
includes not merely the computer/calculator/
.accounting machines but also sorters, pun-
.ches, verifiers, collators and reproducers.

(b) All charges for these machines are
payable in Indian rupees only :

(i) About Rs. 30 lakhs :

(ii) The expenditure on non-recurring
.installation charges was debited to
:Revenue in the case of Zonal Rail-
ways and to Workshop Manufac-
turing Suspense in the case of the
Production Units, the latter being
charged off as part of the cost of
out-turn of the Production Units.
No interest, therefore, accrues on
the non-recurring expenditure.

«iii) Aboat Rs. 4 lakhs per month in
1966-67. Precise figures for 1967-68
are not yet available as the process
of replacing Unit Record Machines
with computers is continuing in
some of the units.

(c) About 1300 posts have been saved
as a result of mechanisation and the staff
have been re-deployed in other posts
:‘which were available. The annual savings
on the posts released have been estimated
at 52 lakhs of rupees per year.

(d) Apart from the national savings of
about Rs. 4 lakhs (being the difference bet-
ween the savings on posts and the recurring
cxpenditure on the equipment), there has
bzen a substantial increase in the amount
of undercharges d d after hani
tion of the check of charges. As compared
to about Rs. 25 lakhs of undercharges
detected in 1963 the figure in 1966 was
about Rs. 94 lakhs, i.e. Rs. 69 lakhs more.
No precise value can be set on the wider
range of statistical information available
after mechanisation. Full and accurate de-
tails are now compiled on the machines
of traffic and earnings for about 550 cam-
modities as compared to 140 commodities
before mechanisation, and the information
is available very much sooner than before
mechanisation.

(¢) Computers are expected to replace
the existing Unit Record equipment on two
more zonal Railways and another com-
puter is expected to be installed in the
office of the Railway Board for utilisation
MB9ILSS/67 -4
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in- transportation work, particularly .the
better control of the movement of wagons.
The non-recurring expenditure on the re-
placement of Unit Record equipment on
two Railways and the installation of the
Railway Board’s computer will total up
to approximately Rs. 4 lakhs. The rental
of a computer on the Zonal Railways is
about Rs. 48,000/- per month which, taking
all Zonal Railways togetlrer on which com-
puters replace Unit Record machines, will
be approximately equal to the cost of work-
ing with the Unit Record machines which
they replace. The monthly rental of the
projected Railway Board’s installation, in-
cluding peripheral i like punch
verifiers, sorter, etc. will be about Rs.
77,000/- per month. All this expenditure
is payable in Indian rupees.

UPGRADATION OF PoSTS OF TELEGRAPHISTS

2658. SHRI SURAJ BHAN: Will
the Minister of RAILWAYS be pleased to
state :

(a) whether the Jagannath Das Com-
mission’s recommendation suggesting 15
per cent upgradation of the posts of Tele-
graphists to grade Rs. 205-280 was accepted
by Government ;

(b) if s0, whether Government have im-
plemented the decision in full ; and

(¢) if not, the reason therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) There
is no category of “‘Telegraphists” on the
Railways. The reference is presumably to
the category of ‘“‘Signallers”. The Jagan-
natha Das Commission did not make any
recommendation as mentioned in the
question.

(b) and (c). Do not arise.

RAILWAY Eum.on:;s; WORKING IN NANGAL
Dam ProjJecT

2659. SHRI SURAJ BHAN : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that Posts and
Telegraphs employees working in the
Nangal Dam Project Area are paid project
allowance at a certain percentage of their
basic pay ;
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(b) whether it is also a fact that Railway
employees working in the Nangal Dam
Project Area are not paid this alowance ;
and

(c) if so, the reasons for the discrimina-
tion and the steps Government propose to
take to remove this anamoly ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes;
for some specified units.

(b) and (c). According to the rules in
force on the Railways, survey/construction
allowance is sanctioned only to staff em-
ployed in such survey or construction sub-
ject to certain conditions being fulfilled.
There is no Railway constructicn project
in the Nangal Dam Area, and the question
of grant of any allowance to the Railway
staff employed in that area does not arise.

RALLWAY STAFF IN FEROZEPUR DIVISION

2660. SHRI SURAJ BHAN : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether Railway staff in Ferozepur
Division had to make their cwn arrange-
ments to evacuate their families to safer
places during Indo-Pak conflicts in 1965 ;

(b) whether some of the staff who left
their headquarters with due permission and
retuarned to their duty before ccssation of
hostilities have been punished ; and

(c) if so, whether Government propose
to review such punishment cases where the
overstay was due to helplessness of the
staff ?

THE MINISTER OF RAILWAYS
(SEHRI C. M. POONACHA) : (a) Yes.

(b) No.

(c) Does not arise.

JoB ANALYSIS IN DIVISIONAL OFFICE,
FEROZEPUR

2661. SHRI SURAJ BHAN : Will the
inister of RAILWAYS be pleased to
state :

(@) whether it is a fact that job analysis
in Divisional Office, Ferozepur was last
done in 1949 ;

(b) whether due to increase in line staff
since 1949, and other reasons the work
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load on certain ministerial staff in Divisional
Offize Northern Railway, Ferozepur has
increased; and

() if the reply to (b) above be in affir-
mative, the steps taken for even distribution
of the work accordingly to the fixed yard-
stick ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (c).
Information is being collected and will be
laid on the Table of the Sabha.

M/S. AMINCHAND PYARELAL

2662. SHRI SHRI CHAND GOEL:
SHRI P. VISWAMBHARAN:
SHRI J. B. SINGH:
SHRI KAMESHWAR SINGH:
SHRI A. SREEDHARAN:

Will the Minister of STEEL, MINES
AND METALS be pleased to refer to the
reply given to starred Question No. 844
on the 30th June, 1967 and state :

(@) whether it is a fact that rules
regarding the customs clearance permits
were amended in the case of M/s. Amin-
chand Pyarelal by the Iron & Steel Con-
troller ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C.SETHI) : (a) and (b).
No, Sir.

SHORTAGE OF SCOOTER TYRES IN DeLH)

2663. SHRI HARDAYAL DEVGUN :
Will the Minister fof INDUSTRIAL
DEVELOPMENT [AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that the people
in Delhi are experiencing great difficulty
in getting the Scooter tyres ; and

(b) if so, the action taken by Govern-
ment to remove this shortage ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Yes, Sir.

(b) The following steps have been taken

to remove the shortage of scooter tyres and
tubes in Delhi :
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The Automobile Tyre Manufacturers
have already taken steps to enhance the

production of scooter tyres considerably
during the course of the next two months
or so. They have also been directed to
(i) divert 109 of their production of scooter
tyres and tubes for replacement market
for sale through the Cooperative Stores
with effect from 1-1-1968 ; and (ii) look
into the matter of overcharging by their
stockists immediately.

Efforts are also being made for early
settlement of the present labour strike in
the factory of M/s. Firestone Tyre and
Rubber Co., Bombay, who are one of the
major producers of scooter tyres in the
country.

CENTRAL ADVISORY COUNCIL POR
INDUSTRIES
2664. SHRI MARANDI: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state : -

(a) whether it is a fact that a meeting of
the Central Advisory Council for Industrial
was held on the 10th November, 1967
to review the economic labour situation in
the country ;

(b) if so, the decisions arrived at ; and

(c) the names of the members who
attended the meeting ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
A meeting of the Central Advisory Council
of Industries was held on the 10th Novem-
ber, 1967. There was a general discussion
on the economic situation and industrial
development in the country and the pro-
gress made in engineering and cement in-
dustries was also reviewed.

(b) the suggestions made by the members
are under examination of the Govern-
ment.

(c) A list giving the names of the mem-
bers who attended the meeting is as follows :

1. Shri R. B. Amin 7
Shri C. A. Pitts

Shri B. D. Somani
Shri M. A. Fazalbhoy
Shri A. E. Faizllabhoy
Shri P. L. Tandon

ArhwN
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Dr. S. N. Ranade
Shri V. V. Dravid
. Shri A. R. Bhat
. Shri Charat Ram
. Shri S. S. Mirajkar

FSeown

1
1

CONFERENCE OF DEVELOPING COUNTRIES AT
ALGIERS
2665. SHRI MARANDI :
SHRI MAYAVAN :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that India partici-
pated in the conference of seventy-seven
developing countries held in Algiers on the
13th October, 1967 ;

(b) how many other countries partici-
pated ;

(c) whether it is also a fact that South
Vietnam and South Korea were not allowed
to participate in the Conference;

(d) if so, the part India played to allow
these countries to participate ; and

(e) the decisions arrived at in the Con-
ference in this regard ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Yes, Sir.
The Meeting was held from 13th to 25th
October, 1967.

(b) 71 countries participated.

(c) to (e). The South Vietnamese Delega-
tion did not participate in the Mecting and
decided to leave Algiers after a few days.
The Delegation of South Korea, however,
participated in the Meeting. India held
normal consultations with other delegations.

IMPORT OF PROHIRITED ITEMS

2666. SHRI MARANDI :
SHRI MAYAVAN :
SHRI N. K. SOMANI :

~ Will the Minister of COMMERCE be

pleased to state :

(a) whether some cases of alleged issue
of licences for the import of prohibited
items have come to the notice of Govern-
ment ;

(b) if so, whether any investigation has
been ordered ;

(c) the findings of the investigations;
and
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(d) the action taken against those who
have been held responsible in this case ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)to (d).
Some cases of suspected irregular issue of
import licences have recently come to
notice. At this stage it is not known whether
or not any -‘prohibited items’ have been
allowed for import. Investigations by the
Special Police Establishment are under way
and two officials have been placed under
suspension.
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FALL IN INDUSTRIAL OUTPUT IN PuRLIC
SECTOR UNDERTAKINGS

2670. SHRI P. GOPALAN :
SHRI JYOTIRMOY BASU:
SHRI NAMBIAR:

SHRI A. K. GOPALAN:

SHRIMATI SUSEELA GOPALAN:

SHRI SATYA NARAIN SINGH:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that there has
been a fall in industrial output in public
sector undertakings ;

(b) if so, the extent thereof ; and
(c) the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
Yes, Sir. In certain Public Sector units
which are primarily in the Heavy Engineer-
ing sector :
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(b) It is not possible to indicate the ex-
tent of the fall ; and

(c) The fall is due to slackening of de-
mand for capital goods in the engineering
industries.

HANDLOOM PRODUCTS MANUFACTURED IN
KERALA

SHRI P. GOPALAN :

SHRI C. K. CHAKRAPANI:

SHRI P. P. ESTHOSE :

SHRI A. K. GOPALAN :
SHRIMATI SUSEELA GOPALAN :
Will the Minister of COMMERCE be

pleased to state :

(a) the total output of handloom pro-
ducts manufactured in Kerala during 1966-
67 ?

(b) the total consumption of yarn during
the same period ; and

(c) the total amount gramted to Kerala
for the development of handloom indus-
try in the State during the same period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a)
137,509,000 Metres.

(b) 2580 Metric Tons in the Co-operative
Sector alone. Consumption of yarn by
handlooms outside the Co-operative Sector
is not a but is esti d at some-
thing of the order of 10,000 tons.

(¢) Rs. 25,000 lakhs.

2671.

Sahl,

TRAFFIc ACCOUNTS OFFICE WESTERN
RAILWAY, AMER

2672. SHRI P. GOPALAN:
SHRI K. RAMANI:
SHRI JYOTIRMOY BASU:
SHRI A. K. GOPALAN:

Will the Minister of RAILWAYS be
pleased to state :

(2) the duties of the special cell called
Efficiency Section in the Traffic Accounts
Office, Western Railway, Ajmer and the
nuinber and the designations of the staff
employed therein;

(b) the normal period of their stay in
Delhi in connection with their each visit to
the Foreign Traffic Accounts Office of the
Western Railway at Delhi and also the
normal interval after which they visit Delhi;
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(c) the amount of pay and travelling and
daily allowances paid to them for such visit
during the financial years 1963-64, 1964-65,
1965-66 and 1966-67;

(d) the amount of undercharges detected
by the Efficiency Cell during the financial
years 1963-64, 1964-65, 1965-66 and
1966-67; and

(¢) whether any record of their regular
attendance and punctuality in attending office
is kept in the Foreign Traffic Accounts Office,
Western Railway, Delhi and if not, the
reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) (i)
duties of the special Cell called Efficiency
Section in the Traffic Accounts Office, Wes-
tern Railway, Ajmer are as detailed in the
statement laid on the Table of the House.
[Placed in Library. See No. LT-|820/67)

(i) The number and designations of the
staff employed therein are as under :—

(1) Sub-head 1
(2) Clerks Grade I 2
(3) Clerk Grade II

(b) About a week every month.

©) Year Pay& TA/DA Total
allow-
ances for
Delhi
visits
1963-64 1386 1053-95 243995
1964-65 751 553-85 1304-85
1965-66 699  508-50 1207-50
1966-67 2280 839-05 3119-05
@ Year Undercharges
relating to FTA—
Office.
1963-64 408 -73
1964-65 73-80
1965-66 —_
1966-67 3888 -60
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the items of work allotted to them within
the specified period allowed for the purpose.
Whenever supervisor is in the party, he
ensures punctuality of other staff.
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SOUTHERN RAILWAY ACCOUNTS STAFF
ASSOCIATION

2673. SHRI C. K. CHAKRAPANI :
SHRI JYOTIRMOY BASU :
SHRI NAMBIAR :

SHRI A. K. GOPALAN :
SHRI VISWANATHA MENON :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government have received
a memorandum from the Southern Railway
Accounts Staff Association on the 10th
July, 1967;

(b) if so, the main demands of the staff;
and
(c) the steps taken to meet their demands ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Certain
representations have been received from the
Southern Railway Accounts Staff Associa-
tion.

(b) The grievances to relate to filling up
vacancies of Grade I clerks.

(c) The matter is receiving attention.
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HeAvY ENGINEERING CORPORATION

2675. SHRI INDRAJIT GUPTA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) the decisions taken jointly by his
Ministry and the Planning Commission to
improve the co-ordination between output
orders of the Heavy Engineering Corpora-
tion, Ranchi; and

(b) the extent to which this has resulted
in fuller utilisation of Heavy Engineering
Corporation’s installed capacity ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
and (b). The Heavy Machine Building Plant
is sufficiently loaded upto 1970-71. But
in view of the long manufacturing cycle it is
essential that the Plant should have orders
for 5 years at any given time. The need for
placement of advance orders for a blast
furnace complex with HEC comprising two
blast furnaces of 1719 cubic metre capacity
each, along with coke ovens, by
plant and other auxiliary and material
building equipment was recognised. This
is being further examined. Steps to imp-
prove productivity are also being considered.
It is premature, at this stage, to judge the
extent to which there has been fuller utlisa-
tion of HEC's installed capacity.

‘SANCTIONS FOR MANUFACTURE OF SCOOTERS

2676. SHRI S. S. KOTHARI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that applications
for the setting up of plants to manufacture
scooters from entrepreneurs are pending
before Government since April, 1965 and
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that at a meeting of the Licensing Committee
held on the 22nd July, 1966, a select list was
approved ;

(b) if so, the reasons for delaying sanction
to such applicants despite the fact that the
demand far exceeds the supply; and

() the progress made by existing scooter
manufacturers in inc ing the f.
ture of spare parts ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
Yes, Sir.

(b) The screening of the applications was
kept pending for a time awaiting fixation of
the 4th Plant target for scooters and ascer-
tainment of the extent to which the existing
units could b~ expected to contribute towards
that target. A sub-committee of the
Licensing Committee is currently examining
the pending schemes. Government expect
to be in a position to take a final decision
after the report of the Sub-Committee has
been received and considered by the Licen-
sing Committee and the latter has made its
recommdations. It is expected that a
decision may be taken by the middle of
March, 1968;

(c) Adequate facilities have been establi-
shed by the scooter manufacturers as well as
ancillary manufacturers for the production
of spare parts needed for scooters. Even
in the case of spare parts which are at present
being imported, facilities are being establi-
shed to manufacture them indigenously.

SALES EMPORIA IN FOREIGN COUNTRIES

2677. SHRI S. S. KOTHARI : Will the
Minister of COMMERCE be pleased to
state :

(a) whether Government propose to
establish some sales emporia, retail or
departmental stores of Indian goods in
foreign countries; and

(b) if so, Government’s assessment of the
potentiality for exports through such stores ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) The
Handicrafts & Handlooms Export Corpora-
tion has at present sales emporia, in New
York, Paris, Montreal and Nairobi. They
have also a Carpet Warehousing Depot in
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Hamburg from which retail sales are made.
They propose to open in due course retail
shops in Boston, Chicago or Sanfrancisco,

London, Sydney and Rome and other busi-
ness Centres abroad.

(b) It is difficult to assess accurately, the
potentiality of sales in these stores but so
far, the estimates of sales have been released
and in some cases even exceeded.

EXPORT OF STEEL SLEEPERS

2678. SHRI J. N. HAZARIKA : Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether railway steel sleepers were
exported during 1965-66 and 1966-67;

(b) if so, to which countries;

(c) the total value of export till now since
1965; and

(d) the incentive given under export
promotion scheme in this field ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) No Sir.

(b) to (d). Do not arise.

CasH FOUND MISSING FROM CasH OFFICE
OF RAILWAY HEADQUARTERS, CALCUTTA

2679. SHRI BABURAO PATEL :
SHRI HARDAYAL DEVGUN :

SHRI C. K. BHATTACHARYYA :

Will the Minister of RAILWAYS be
pleased to state :

(a) the exact amount of cash that was
found missing from the strong room of the
cash office of the Eastern Railway Head-
quarters in Calcutta on the 13th October,
1967;

(b) whether it is a fact that the lock of
the vault in which the money contained in
a sealed bag was kept, was found broken,
while the main lock of the strong room was
intact;

(c) the weight of the missing bag con-
taining 10 and 100 rupee notes;

(d) the number and names of persons
arrested in this connection;

(e) the number of similar thefts of railway
cash on the Central, Western and Southern
Railways, with dates and amounts involved
during the last year;
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(f) the precautions taken by Government
to prevent more thefts of this nature; and

(8) whether the persons working in the

strong room department were insured
against such losses ?
THE MINISTER OF RAILWAYS:

(SHRI C. M. POONACHA) : (a) Rs. 5§
lakhs.

(b) Yes.

(c) The bag only contained 10 rupee cur-
rency Notes. The weight of the bag is not
known.

(d) The following six Railway employees-
have so far been arrested in this connec-
tion :(—

1. Shri Benu Brata Chaterjee, Assistant
Cashier.

2. Shri G. K. Mukherjee, Cash Clerk.

3. Shri Rameshwar Ram, Farash.

4. Shri Lal Bahadur, Jamadar.

5. Shri Kalika Singh, Head Jamadar.

6. Shri Chandrika Tewary, Peon of
Howrah Cash office.

(e) Nil.

(f) Instructions on the subject have been
reiterated asking the Railway Administra-
tions to ensure that the basic security ar-
ra are adeq and correct.
Periodical inspection of Railway Cash offi-
ces is undertaken by Senior Scale officers
and defects in basic security arrangements
and other procedural aspect are rectified im-
mediately.

(g) No.

AMENITIES FOR PASSENGERS

2680. SHRIMATI JYOTSNA CHAN-
DA: Will the Minister of RAILWAYS.
be pleased to state:

(a) whether it is a fact that four crores-
of rupees have been set apart in "be-Fourth
Five Year Plan for improvement of j"3senger-
amenities; and

(b) if so, how it will be utilised ?

THE MINISTER OF RAILWAYS
(SHRI C.M. POONACHA) (a) The Railway
Convention Committee, 1965 recommended
a provision of Rs. 4 crores per annum out
of Railway Development Fund during the
next five year period (i.e. from 1966-67) for
provision of user amenities, The actual
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amount allotted in 1966-67 and 1967-68
budget for the purposes was as given below:

1966-67 Rs. 400 crores
1967-68 Rs. 3-89 crores.

(b) These amounts are spent by the Rail-
ways on their annual passenger and other
railway users amenities works programme.
This programme is drawn up by Zonal
Railways in consultation with their respec-
tive users amenities committee and
suburban Railways Users Consultative
Committee.

A statement showing the various items of
work classified as Passenger and Railway
Users' Amenities, for the purpose of expen-
diture is laid on the Table of the House
[Placed in Library See. No. LT-1821/67]

EXTENSION OF B.G. LINE FROM BONGAIGAON
TO GAUHATI

2681 SHRIMATI JYOTSNA CHANDA :
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government propose to
extend Broad Gauge line from Bongaigaon
to Gauhati;

(b) if so, when; and

(c) if not, the reasons ‘therefor ?

RAILWAYS
(a) No.

THE MINISTER OF
(SHRI C.M. POONACHA):

(b) Does not arise.

(c) The additional traffic beyond Bon-
gaigaon/Jogighopa is expected to move
partly by the existing metre gauge line,
partly by road and the rest by the
riverine route to and from Jogighopa. The
Ministry of Transport has planned for aug-
mentation of the road as well as river trans-
port capacity beyond Bongaigaon.
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PROMOTION IN FOREIGN TRAFFIC ACCOUNTS
OFFICE, WESTERN RAILWAY, DELHI.

2685. SHRI K. RAMANI:
SHRI A. K. GOPALAN:
SHRI SATYA NARAIN
SINGH:

Wil the Minister of RAILWAYS be
pleased to state:

(a) whether the simplification procedure
in Traffic Accounting was implemented on
the Western Railway only;

(b) if not, the reasons for not promoting
the Jower division clerks in the higher grade
in the Foreign Traffic Accounts Office,
Delhi whereas the promotions have been
amade on other Railways; and

() the steps Government propose to take
%o remove this ban on promotions on the
Western Railway when there is no such ban
on other Indian Railways ?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) No.

(b) All the available posts of Clerks Grade
I have been filled in the Foreign Traffic
Accounts Office, Western Railway, Delhi
and there has been no withholding of pro-
motions.

(c) Does not arise.

CUTTACK-PARADIP RAIL LINK

2686. SHRI RABI RAI:

SHRI S. KUNDU:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have decided to
sanction some money towards the cons-
truction of Cuttack-Paradip Rail link; and

(b) if so, the details thereof ?
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) (a) and (b). It is
proposed to take up construction of this line
shortly, after obtaining the concurrence
of the Planning Commission.

FAGA F WA FHAMEE
gt

2687. Y uwa fag Fwag
w1 WA Tl g T A FAT FG
f&:

() mrag &= ¢ f5 18 aveg,
1967 F1 TATAT WA § (A & TS
FETA R fFd @ 7 ;

(a) afzg, AT FATFOG;

() =T ag W aa fr frcefa
1 Qg 7@ ¥ fod s ¥sm
FET I 7 fQar a1 a8 Frw
JTATETA S § T[T 4T; AR

(7) fFar wifal ¥ aur feaw
UG T FIW A8 fFavar ?

TR wR (st o Ho gATE) -

(%) shrgh, Q=)

(¥) & T FHI F W AS-
fest ¥ FigeT T @ w9} Frewarc
forar T g7 R gER AT FHQ WY
gfe ¥ 0F Fiedaw F died |

() Shrgh, e fr e (7) $ 393
& AT T

(7) =@ 18-8-67 # &N
TR AT ¥ 19-8-678T 9P Ak
FATFEHT @I | 18-8-67 FT 282
wf@l ¥ @ 19-8-67 F1 289
Tl ¥ w1 Y foear )

wer AW ® way oS

2688. Wt gwam g g
w7 wifewq Wt 9 TAOR A FO FA
fr .

(%) wow wRw F 3@ @9 fwan
wwr fad §, 3 frr-fiee el 7  aqar



4141 Written Answers
I fra canflt awr ey oreatd
FHAAFTAFTRE ;

(&) a8 ¥ a3 § wrer fa@e arelt
faaiar fmman g ; sk

(1) = foeif #7 agraar 2 & fod
FEFR 7 foat T v =or faar @
I8 < foran sfawa saver foe ?

aforen dWaem ® Iewe (s
TR TR gdn): (7) & (7).
TAFTY THE Y I Y & AR qwr-wy
AT 9 @ A I |

TRANSFER OF STAFF FROM COMPILATION
BRANCH OF WESTERN RAmLway, DeLmi

2689. SHRI NAMBIAR:
SHRI P. P. ESTHOSE:

SHRIMATI SUSEELA GOPALAN:

SHRI SATYA NARAIN SINGH:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that assurances
were given by the Railway Board to the All
India Railwaymen’s Federation in 1963
that no person would be transferred from the
place of his work without his consent;

(b) if so, the reasons for the transfer of
seven clerks from the Compilation Branch
of the Western Railway, Delhi to Dohad;

(c) whether any representation has been
received in this connection;

(d) if so, the details thereof; and

(e) the steps taken in the matter?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) No.

(b) to (¢). When the work of Statistical
Coding of invoices pertaining to foreign
traffic on Western Railway was transferred
from the Statistical Office at Dethi to the
Accounts Office at Dohad, some staff in
the former office were rendered surplus and
this resulted in the transfer of the seven
clerks referred to. Steps have since been
taken to re-transfer them back to Delhi,
in response to their representations.

ACCOUNTS OF NAHAN FOUNDRY
2690. SHRI PREM CHAND VERMA :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:
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(a) whether itis a fact that many irregu-
larities in the accounts of the Nahan
Foundry have been pointed out in the
Central Government Audit Report (Com-
mercial) 1967; and

(b) if so, whether an inquiry has been
instituted and the results of the same ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Some irregularities in the accounts of Messrs.
Nahan Foundry Ltd. have been pointed out
in the Central Government Audit Report
(Commercial) 1967.

(b) The Government of Himachal Pradesh
have stated that necessary enquiries have
been instituted and that these are under the
consideration of the Board of Directors
of Messrs. Nahan Foundry Ltd.

POWER PILFERAGE IN HEAvVY ELECTRICALS.
(INDI1A) LTD.

2691. SHRI PREM CHAND VERMA:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state:

(a) whether it is a fact that the Heavy
Electricals (India) Ltd. had to pay Rs.
5 lakhs more to Madhya Pradesh Electricity
Board for the supply of electric power to
its township than the amount actually re-
covered by the Heavy Electricals from the
users in the township;

(b) if so, the reasons therefor and the
consequent loss; and

(c) the steps Government propose to take
to stop the pilferage of electricity by its
users in the township in future 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (2)
and (b). The electric supply is made by the
Madhya Pradesh Electricity Board in bulk
for factory as well as the township and se-
parate payments are not made. However,
there has been a difference between the
amount recoverable on account of
consumption of electricity and meter rent
in the township and the actual amount
recovered. This loss of revenue during
the six years from 1961-62 amounted to
Rs. 8-79 lakhs. This is attributable to:—

(i) Losses during the testing of domestic
installations, sub-stations etc.
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(ii) Assessment of supply at flat rate during
1961-62 and a part of 1962-63 as house
energy meters were not available.

(iii) Non-existence in the initial stage of
facilities for testing and calibrating
energy meters before installation;

(iv) Tempering with the electric meters.
Investigations have been made to reduce
pilferage of electric supply.
() The following steps have been taken
to minimise pilferage:
1. Surprise checks by Anti-pilferage
squads.
2. Vigilthroughcheck meters at doubtful
spots.
3. Installation of better type of meter
boards with back entry cut outs.
4. Making supply direct to meters and
then to service cut-outs.
5. Fixing of potential links of the meters
inside the main covers of the meter
imstead of terminal blockof the meter.

THRFTS ON RAILWAYS

2692. SHRIPREM CHAND VERMA:
SHRI RANDHIR SINGH:

Will the Minister of RAILWAYS be
pleased to state:

(a) the number of thefts reported on the
Railways during the last three months and
‘the values of goods involved; and

(b) the number of cases in which culprits
have been caught and the number of railway
-employees amongst them ?

THE MINISTER OF RAILWAYS (SHRI

«C. M. POONACHA):

(a) Number of thefts 2,343
and pilferages
Value of goods stolen. Rs. 877,063
Value of property re- Rs. 2,26,323
covered.
Net loss . Rs. 6,50,740
«{(b) () Number of
cases in which
culprits have
been caught. 327
«(ii) Number of Rail-
way employees
amongst  them. 99
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WORKING OF THE INDUSTRIAL STATE

2693. SHRIYOGENDRA SHARMA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state:

(a) whether Government have reviewed
the working of the Industrial Estates in the
country;

(b) if so, the result thereof; and

(c) the steps taken to improve the working
of the industrial estates with a view to give
more fillip to small-scale industries ?

THE 'MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F.A. AHMED): (a)
The working of the industrial estates in the
country was reviewed by the Estimates
Committee in its 106th Report and most
of the recommendations made by the
Committee have been accepted by the
Government of India.

(b) As setting up of industrial estates and
their up-keep falls within the purview of the
State Governments the recommendations of
the Estimates Committee were communi-
cated to them in May, 1967. It is yet early to
expect results of the recommendations made
by the Estimates Committee. Discussions
with the State authorities, however, revealed
that there has been some improvement in
the working of industrial estates in Maha-
rashtra, Madras and Gujarat states. Most
of sheds in the Industrial estates in these
States have been occupied and factories
therein have started functioning.

(c) The following steps have been taken:

(i) The shortcomings pointed out
by the Estimates Committee
and the recommendations made
by them have been brought to
the notice of the State Govern-
ments by the Central Govern-
ment.

(i) The Development Commissioner
Small Scale Industries, has
written letters to all the
Directors of Industries emphasis-
ing the urgent need for re-
vitalising the programme of
industrial estates.

(iij) All the Small Industries Service
Institutes have been directed to
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seview the working of each estate
and bring to the notice of the
State Directors of Industries
such obstacles as stand in the way
of attracting prospective entre-
preneurs and the proper working
of the estates.

(iv) As many estates suffer from bad
location, the State Directors
of Industries have been advised
not to plan any new estate in
future without a proper techno-
economic survey. The findings
of the survey after scrutiny of
the Advisory Committee attached
to each Small Industries Service
Institute, are to be sent to
Development Commissioner
(Small Scale Industries) for
advice regarding location and
layout of the estates. The State
Governments have also
been advised not to under-
take construction of new
urban estates on their own, but
provide developed sites in in-
dustrial areas. They may how-
ever assist in setting up of co-
operative and private Joint Stocks
Cos’ estates in urban areas.
Functional industrial estates can
be built by the State Government,
if necessary.

(v) Various additional incentives like
preferential allocation of control-
led raw material, exemption in
octroi and sales tax etc. have been
suggested to State Directors of
Industries.

(vi) The Industrial Estates program-
me is also being very critically
reviewed with each State Govt.
representative by the Village and
Small Scale Industries Working
Group during the current Annual
Plan discussions.

ACCIDENT NEAR KUPPAM (S. RAILWAY)
2694. SHRI BAL RAJ MADHOK :
SHRI VASUDEVAN NAIR :
Will the Minister of RAILWAYS be
pleasea to state :

(a) whether the enquiry into the accident
which took place on the 21st May, 1967 near
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Kuppam on the Southern Railway has been
completed;

(b) if so, the findings thereof;

(c) whether it is a fact that the victims of
the accident are not satisfied with the steps
taken to give them relief and compensation
and that they have submitted 2 memoran-
dum to his Ministry about it; and

(d) if so, the action taken thereon ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) The final report of the Additional
Commissioner of Railway Safety, Bangalore,
who held a statutory enquiry into this acci-
dent, has not yet been received. However,
according to his provisional findings, the
accident was due to the failure of the railway
staff.

(c) and (d). Yes, some representations
have been received from the next of kin of
persons killed or injured in the accident.
An ad hoc Claims Commissioner has been
appointed to adjudicate and settle the claims
arising out of this accident in accordance
with the provisions of the Indian Railways
Act.

RING RAILWAY AROUND DeLHI

2695. SHRI BAL RAJ MADHOK :
SHRI KANWAR LAL GUPTA :

Will the Minister of RAILWAYS be
pleased to state the progress made in regard
to completion of the Ring Railway in the
Union Territory of Delhi during the last
three months 7

THE MINISTER OF RAILWAYS
(SHRIC.M.POONACHA): The sanctioned
project is known as “Delhi Avoiding Lines
and Connected Traffic Facilities.” The
progress achieved during the last three
months is 6% The following items of
works were done:—

(i) The road over bridge for the Ring
Road was completed and opened for
road traffic.

(ii) The main portion of the road over
bridge for the new 100’ wide road
connecting Ring Road with Patel
Nagar was also completed (except for
minor items). The work on the
approaches which the local autho-
rities are t@ make has, however, not
yet started.
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(iii) Considerable progress was made on
the construction of the road-over
bridges for Sardar Patel Marg and
Azadpur Road.

(iv) About 20 lakhs cubic feet of rock cut-
ting was done during the period
under review.

The overall progress of the project is
79% and the project is expected to be
completed by the end of December, 1968.

RAILWAY OVER-BRIDGES IN DELHI

2696. SHRI BAL RAJ MADHOK :Will
the Minister of RAILWAYS be pleased
to state the progress made in the construction
of railway over-bridges in the Union Terri-
tory of Delhi during the last three months?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA): Nine road over/
underbridges including widening of Tilak
Bridge was tentatively proposed by the Road
authorities for execution during the Fourth
Plan period. However, due to shortage of
funds, the road authorities decided in June,
1967, to take up only three works during
the Fourth Plan period. The details of these
proposals and their present position are
as under:—

(i) Road overbridge in replacement of
existing level crossing at Delki Sarai
Rohilla.

General arrangement plans for the work
have been finalised by the Northern Railway
and sent to the Delhi Municipal Corporation
for approval. The Northern Railway have
asked the Delhi Municipal Corporation to
deposit their share of Rs. 13-3 lakhs for the
Railway’s portion of work with the Railway
and to agree to bear the recurring and main-
tenance charges, This matter is pending
with the Delhi Municipal Corporation. The
Railway on their part have included this
work in their 1968-69 Works Programme.

(ii) Road overbridge at Patel Road mear
Delhi Milk Scheme in replacement of exisi-
ing level crossing.

Plans for the work have been finalised
by the Railways and sent to the Delhi Muni-
cipal Corporation for approval. The
Delhi Municipal Corporation have been
asked by Northern Railway to deposit
their share of Rs. 10-5 lakhs for exccution
of the Railway’s portion of this work and
to agree to bear .the recurring maintenance
charges. This matter is pending with Delhi
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Manicipal Corporation. The Railway on
their part have included this work in their
1968-69 Works Programme.

(iii) Widening of Tilak Bridge

This is a deposit work and the cost is to
be borne entirely by the road authorities.
Plans have been finalised and revised esti-
mate for Rs. 50 lakhs sent to the Road
authorities. No funds have so far been
made available, and acceptance of the
estimate is awaited.

In a meeting held on 29-6-1967 in the
Ministry of Home Affairs, it was decided
that for financing the above works, a sum
of Rs. 28 lakhs would be deposited with the
Raijlway by August, 1967. As no money
has been deposited with the Raijlway so far,
it has not been possible to make any progress
in the physical execution of these works.

CoAL MARKETING BOARD

2697. DR. RANEN SEN: Will the
Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether it is a fact that producers of
coal in private sector have set up a Coal
Marketing Board;

(b) whether Govarnment were consulted
in the matter;

(©) if not, the reaction of Government
to the above development ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P.C. SETHI). (a) The
Govarnment is not aware of Coal Marketing
Board having b:en set up by the producers
of coal in the private sector.

(b) Does not arise.

(c) Does not arise.

DOUBLING OF RAILWAY LiNES

2698. SHRIS.C. SAMANTA: Will the
Minister of RAILWAYS be pleased to
state:

(a) the progress made in the work of doub-
ling the rail routes on different sections of
the Indian Railways and when the work is
likely to be completed;

(b) whether there is any fresh move for
doubling railway tracks, and if so, of what
metrage and on what lines; and

(c) what time will be needed in completing
the work on main lines i.e. lines between
Delhi-Howrah, Delhi-Bombay,  Delhi-
Madras Delhi-Pathankot and Delhi-Kalka
routes ?
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THE MINISTER OF RAILWAYS
SHRI C.M. POONACHA) : (a)to ().
The information is given in the statement
laid on the Table of the Hcuse [Placed in
library, Sec. No. LT—1823/67). Further
programme of doubling the remaining single
line sections will depend on the way trzffic
develops from time to time and the avail-
ability of resources, and it is not possible to
say at present when the doubling of the
main lines would be completed.

SUPPLY OF DRINKING WATER AT STATIONS

2699. SHRI S. C. SAMANTA: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that there are no
adequate arrangements for drinking water
even on important Railway stations, parti-
cularly during the summer;

(b) whether it is also a fact that wherever
some arrangements are made by Railway
administration, the persons employed for
drinking water, are used by Railway stations
staff for their private work to the great
distress of the travelling public; and

(c) if so, the measures proposed to be
taken in this regard ?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) (a) No.

(b) No.

(c) Does not arise.

H.E.C., RANCHI

2700. SHRI J. B. SINGH
SHRI KAMESHWAR SINGH
SHRI A. SREEDHARAN:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether cost of re-rolling mills maru-
factured by HLE.C., Ranchi is more than
those of imported ones;

(b) if so, the reasons therefor; and

(c) the steps taken to reduce the cost of
the mills ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Heavy Engineering Corporation Ltd.,
have not yet commenced the manufzcture
of re-rolling mills.

(b) and (c): Do not arise.
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REORGANISATION OF PUBLIC UNDERTAKINGS

2708. SHRI YAJNA DATT SHARMA:
Will the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether it is a fact that the Public
Sector Steel Plants have suffered through
poor management inefficient maintenance
and overstaffing and sagging production and
thereby caused major set-back to Indian
economy; and,

(b) whether  Administrative: Reforms
Commission have recommended that Statu-
tory Gorporations should be set up for
cfficient working of Steel Plants and other
Public Szctor Undertakings and if so, the
d:tails thereof and Goverment’s reaction
thereto ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHENNA
REDDY): (a) The Public Sector Steel Plants
under Hindustan Steel Ltd. have suffered
in production and in financial terms during
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the year 1966-67. Their working was affecied
adversely by a number of factors including
slackening demand which resuited in a subs-
tantial drop in internal sales and nonutilisa-
tion of optimum production capacity rise
in the cost of raw-materials, post-devalua-
tion increases in the cost of imported stores
and spares, breakdowns and stoppages,
particularly of the coke-ovens at Durgapar
Steel Plant.

The Administrative Reforms Com-
mission in its Report on Public Sector Under-
takings has recommended that the form of
Statutory Corporations should, in general,
be adopted for public projects in the incust-
rial and manufacturing fields in preference
to the Company form as at present. The
report is p ly under the consid ion
of Government.

TICKETLESS TRAVEL

2709. SHRI YAIJNA DATT SHARMA:
Will the Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that the checks
recently conducted by the Central Ticket -
Checking Squad have revealed that ticket-
less travel is on the increase;

(b) whether the squad has also discovered
that ticketless travel is now being resorted
to even by persons belonging to the higher
strata of society;

(c) whether increase in railway fares is
also one of the causes in the increass in
ticketless travel; and

{d) if so, the steps taken by Government
to tackle the problems?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (2) The chetks
so far conducted by the Central Ticket
Checking Squad reveal a small decrease in
the percentage of ticketless travel on the
Northern Railway and a small increase on
the Central Railway when compared to the
assessment made by a similar Squad in
1959-60.

(b) Yes, some such cases have come to
light.

(c) No.

(d) Apart from normal ticket checking
arrangements, special steps taken to eradicate
ticketless travel include intensive surprise
and cross-country checks with the assistance
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of Flying Squads; concentrated spot .and
sectional checks; Magisterial checks;
posting of one T.T.E and 2.R.P.F. ‘Rak-
shaks® in each III class coach on certain
sections, noted for ticketless travel etc.

MINING LEAsEs IN ORISSA

2710. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of STEEL,
MINES AND METALS be pleased to
state:

(a) the number of certificates of approval
granted for mining leases in Orissa from
July to September, 1967;

(b) the names of those who have been
granted such certificates; and

(c) the cases in which certificates of ap-
proval were granted on the very day of
application ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHENNA REDDY);
(@)to(c). Therequired information has been
called for from the State Government and
will be placed on the Table of the house
when available.
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SALE PROCEEDS FROM PASSENGER TICKETS

2711. SHRI SAMAR GUHA: Will the
Minister of RAILWAYS be pleased to
state:

(a) The sale, proceeds from passenger
tickets for Air-conditioned 1st class, ordinary
1st class, 2nd class and 3rd class respectively
for the periods covering 1964-65, 1965-66
and 1966-67;

(b) the amount spent during these periods
for making new coaches and providing
amenities to the passengers for the above
classes separately;

(c) the extra facilities provided for the
3rd class passengers during these periods;
and

(d) the measures adopted for giving
equitable benefits to all passengers com-
mensurate with the income got from pas-
sengers  travelling from different classes?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) The earnings
from passengers carried in various classes
are given below for the years 1964-65,
1965-66 and 1966-67:—

(Figures in crores of rupees)

1964-65 1965-66 1966-67 Total for
3 years
Air-Conditioned

I Class .. ~ 1-80 1-99 2-06 5-85
IClass .. - - - 1470 16-87 17-22 48-79
I Class . 8-10 8-78 7-86 2474

ll] Class (i ncludmg alr-condmoned
- 174 -68 191-53 202-20 568 -41
Total all classes - - 19928 21917 229-34 64779

(b) The expenditure on new passenger-
carrying coaches during the three years

was as under:—

(Figures inlakhs ofrupees)

1964-65 1965-66  1966-67 Total for
3 years.
Air-Conditioned
I Class coaches .. - — — 1375 1375
1 Class coaches 1,62-05 1,90-70 1,75 -40 5,28-15
Combined I & I Class ‘coaches —_ —_ 14-40 1440
II Class coaches . — — 43 -70 43-70
Combined I & IIT Class coaches 53 -61 20 -39 3079 1,04:79
111 Class coaches 10,54 -58 8,81 -00 12,06 -87 31,4245
Air-Conditioned III Class Chair -

Cars .. . .. e .. — — 5595 55.95
Electric Multiple Unit Coaches’ 2,91 -67 4,24 -53 5,80-92 12,9712
Diesel Rail Cars - - 8-60 —_ —_ 8-60
Torar . - - - 15,70 -51 15,1662 21,2178 52,08 -91
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Information on expenditure in respect of
passenger amenities is not available
scparately for each class of passengers.
‘Most of the amenities are common to all
classes of passengers. The expenditure
incurred during these years on *“Passengers’
and other railway users’ amenities”, was
as follows:—

Expenditure on Passengers
and other railway
users” amenities

(Rs. lakhs)
1964-65 2,87
1965-66 4,25
1966-67 3,65

(c) In the past three years, 396 sleeper
coaches (246 on B.G. and 150 on M.G.)
have been added for the benefit of III class
long distance passengers. The facilities
provided in new III class coaches include
wash basins, night lights etc; besides,
3,493 fans were fitted in old coaches not
initially equipped with fans. Amenities
provided at stations to all passengers, in-
cluding ITI Class passengers, include construc-
tion of waiting halls, retiring rooms, re-
freshment rooms and vendors® stalls, exten-
ding, raising, widening, surfacing, covering
or other improvements at platforms,
provision of new over-bridges and sub-ways,
improved arrangements of water supply
etc.

(d) The policy is to provide more faci-
lities in trains as well as at stations to all
classes of passengers in general and III
Class passengers in particular,” within the
funds available.

RESEARCH INSTITUTE FOR EXPLORATION OF
MINERALS
2712. SHRI SAMAR GUHA: Will the
Minister of STEEL, MINES AND METALS
be pleased to state:

(a) the findings of survey of mineral
resources during the years 1965-66 and
1966-67;

(b) the methods used for survey and
discovery of mineral resources in our
couatry; and

(c) whether Government consider it
desirable to set up research institutes for
improving old methods and devising fmh
ones for exploration of hidd
resources in India?
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THE MINISTER OF STEEL, MINES
AND METALS (DR. CHENNA REDDY):
(@) The results of survey for minerals car-
ried out by the Geological Survey of India
during the years 1965-66 and 1966-67 are
given in the statement laid on the Table of
the House. [Placed in Library. See No. LT-
1824/67}.

(b) Surface geological mapping on large
and small scales, geochemical and geophy-
sical surveys, pitting and trenching, ex-
ploratory drilling and mining.

(c) The Geological Survey of India has
already a field technique research umit to
improve and devise new methods for
mineral exploration.

HASSAN-MANGALORE M.G. LINE

2713. SHRI S. A. AGADI: Will the
Minister of RAILWAYS be pleased to
state:

() whether it is a fact that the construc-
tion of the Hassan-Mangalore Metre Gauge
line has been held up ;

(b) if so, the reasons therefor; and

(c) theextent of work carried ontill now
and when it is expected to be completed?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) No.

(b) Does not arise.

(c) An overall progress of 62%; has been
achieved upto end of October, 1967 on the
Mangalore-Panambur link and 19-5% on
the metre gauge main line from Hassan to
Mangalore. While the Mangalore-
Panambur link is expected to be ready by
June, 1968, work on the MG line between
Hassan-Mangalore is being phased to
match with completion of the Mangalore
Port Project.

CoNvERsioN OF M. G. To B. G. oM
HosPBT TO MIRAJ AND BONDA TO
MORMUGOA

2714, SHRI S. A. AGADI: Will the
Minister of RAILWAYS be pleased to
state:

(a) the transportation charges per metric
tonne from Hospet to Madras via Gun-
takal, Broad Gauge and Hospet to Mor-
mugao vig Hubli and Londa for iron ore;
and
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(b) whether any survey has been made for
converting the Metre Gauge to Broad
Gauge to connect Hospet and Miraj and
Londa and Mormugoa ?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA): (a) The' rate of
freight per tonne for iron ore (in wagon-
loads) from Hospet to Madras via Gun-
takal is Rs. 28-00 and from Hospet to
Mormugao Harbour vig Hubli and Londa,
Rs. 21-32.

(b) Yes.
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HANDICRAFTS BOARD

2719. SHRIRAM KISHAN GUPTA:
Will the Minister of COMMERCE be plea-
sed to refer to the reply given to Unstarred
question No. 6435 on the 21st July, 1967
and state at what stage the proposal to
reconstitute the Handicrafts Board stands?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): The all
India Handicrafts Board has since been
reconstituted. A copy of the Ministry of
Commerce Resolution No. 1/6/67-HC,
dated the 16th September, 1967, reconsti-
tuting the All India Handicrafts Board is
laid on the Table of the House [Placed in
Library. See No. LT—1825/67)
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_APPOINTMENT OF ComMmITIEE TO Loox
" INTO VARIOUS AspecTs oF KHADI

2720. SHRI RAM KISHAN GUPTA &
SHRI BIBHUTI MISHRA:

Will the Minister of COMMERCE be
pleased to state:

(a) whether the high powered committee
appointed to review the working of the
Khadi and Village Industries Commission
has submitted its report;

(b) if so, the main recommendations con-
tained in the report; and

(c) the action taken by Government
thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No,
Sir.

() and (c). Do not arise.

KuPPAM RAILWAY ACCIDENT RELIEF
COMMITTEE, TRIVANDRUM

2721. SHRI M. L. SONDHI : Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that when the
accident took place on the 21st May, 1967
near Kuppam on the Southern Railway,
all lights were put out;

(b) whether it is also a fact that unres-
tricted looting of the belongings of the pass-
engers took place instead of giving relief
to the aflicted persons; and

(¢) if so, what steps Government have
taken to stop such looting of the passengers
in future and to punish the offenders?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA). (a) No.

(b) No. The correct position is that
the belongings of the passengers involved
in the accident were collected under the
supervision of Police and Railway Protec-
tion Force and handed over to claimants at
Kuppam under proper indentity; and for
the remaining items, the public were advised
through press and notice boards.

First-aid was rendered to the injured
passengers and those seriously injured were
removed to the nearest hospitals.

(c) Does not arise.
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CoVeRED WAGONS

2722. SHRID.N.PATODIA : Will the
Minister of RAILWAYS be pleased to
state: '

(a) whether any estimate has been made
about the number of covered wagons that
will be required for carrying imported
foodgrains from the ports of Kandla,
Bombay, Madras, Cochin and Calcutta
from October, 1967 to January, 1968;

(b) whether it will be possible to arrange
for carrying the foodgrains in covered
wagons;

(c) if not, what would be the short-fall;
and

(d) in what way the Railway propose to
transport th: foodgrains in good condition
in open wagons ?

THE MINISTER OF RAILWAYS (SHRI
C.M.POONACHA) (a) The quantities to
be imported vary from month to month.
Programmes for imports at each port are
recsived by the Railways at the beginning
of the month of actual movement. On
receipt of programmes arrangements for
supply of adequate number of covered
wagons are made. Anticipations of imports at
these ports during the months of December,
1967 and January, 1968 have not yet been
received.

(b)and(c). Yes, providedthe movements
follow the normal trends and patterns and
are not irrational.

(d) Whenever open wagons are used for
loading foodgrains, they are covered and
secured properly with tarpaulins so as to
climinate risk of damage. They are also
provided with escorts to prevent pilferage
or theft in transit. Normally, movement
of such wagons takes place in block rakes
to specific destinations.
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CERAMIC AND GYPSUM BASED INDUSTRIES
IN RAJASTHAN

2723. SHRID. N. PATODIA: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to  state:

(a) whether it is a fact that sufficient raw
material exists in Rajasthan for the develop-
ment of Ceramic and gypsum based indus-
tries in that State;

(b) whether any scheme has been drawa
up for giving assistance to the State Govern-
ment for the deviopment of their industries;
and

(¢) if so, the details thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
to (c). Information is being collected and
will be placed on the Table of the House.

STEEL PRODUCTION

2724. SHRI KANWAR LAL GUPTA:

Will the Minister of STEEL, MINES AND
METALS be pleased to state:
- (a) the actual production in the last six
months in public sector plants at Bhilai,
Rourkela and Durgapur separately and
their installed capacities;

(b) whether Government

expand their capacities; and

(c) if so, the cost of expansion programme
in rupees and in foreign exchange ?

propose to

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) The following table indicates the ins-
talled capacity and production during the

"period April-September, 1967 in the public

sector steel plants at Bhilai, Rourkela and
Durgapur:

(In Tonnes)
Plants Installed (Prod;:esteig_n
an Products capacity  (April-
tember, 1967)
Bhilai Stee! Plant Hot Metal 1,180,500 1,085,979
Steel ingots 1,250,000 929,950
Saleable steel 982,500 632,698
Rourkela Steel Plant Hot Metal 659,500 444,687
Steel ingots 700,000 430,866
Saleable steel 354,000 304,004
Durgapur Steel Plant . Hot Metal 642,000 429,791
Steel ingots 508,000 346,685

Saleable steel

407,000 268,895
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(b) and (c). The capacity of the Bhilai,
Rourkela and Durgapur Steel Plants is
currently under expansion from one million
tonne ingots cach to 2.5, 1.8 and 1.6 million
tonnes respectively. Whilst decision for
further expansion of Durgapur and
Rourkela has been deferred, the first phase
expansion of Bhilai Steel Plant which
eavisages the setting up of a sixth blast
furnace complex has been taken in hand.
The cost of this complex, exclusive of
additional sintering plant facility and
certain other modifications, is estimated at
Rs. 287.58 million with a foreign exchange
component of Rs. 91.06 million.

BOARD OF TRADE

2725.SHRI CHENGALRAYA NAIDU:
Will the Minister of COMMERCE be
plcased to state:

(a) whether it is a fact that a meeting of
the Board of Trade was held on the 3rd
October, 1967;

(b) if so, the subjects discussed and the
decisions arrived at;

(c) whether any recommendations have
been made by the Board to Government;
and

(d) if so, the details thereof and Govern-
ment’s reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes, Sir.

(b) to (d). The subjects discussed related
to (i) review of India’s foreign trade and
measures taken to incrcase exports; (i)
consideration of the report on Export
Credit & Finance; (ii¥) consideration of the
results of the Kennedy Round of Trade
Negotiations; and (iv) rationalisation and
simplification of the Advisory Structure in
regard to India’s foreign trade.

The main recommendations were (a)
maintenance: of continuity in’ exports of
traditional items even when shortages
occur; (b) reduction of import duties on
raw materials; (c) scaling down of export
duties; (d) reduction of taxes like sales-tax,
cxcise duties and other internal taxes on
exports; () introduction of bonus voucher
scheme; (f) stricter implementation of the
import substitution scheme; (g) supply of
raw materials at international prices to
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export-oriented industries ; (k) reduction of
bank rate ; (i) provision of more export
credit facilities (j) simplification of procedure
for procuring samples for purposes of
copying ; (k) despatch of trade delegations
to Phillipines, Latin and Central American
coustries (/) early formulation of Export
Policy Resolution; (m) reorganisation of the
Board of Trade and the Export-Import
Advisory Council with a view to combine
the two bodies to eliminate any duplication
of functions and achieve greater efficiency.

These recommendations are under consi-
deration of Government.

ADVERTISEMENT BY HINDUSTAN STEEL
LiMITED

2726. SHRI N. K. SOMANI: Will the
Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether Government’s attention has
been drawn to a recent advertisement pub-
lished in the March of the Nation dated the
28th October, 1967 as a national campaign
by Hindustan Steel Ltd., entitled “What
is the country losing on Hindustan Steel;”

(b) whether the statistics given therein
about the firms of Hindustan Steel Ltd.,
are not misleading; and

(c) if so, the steps being taken to project
correct information through public sector
advertising ? .

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):

(a) Yes, Sir.

(b) No, Sir.

(c) Does not arise.

INVESTMENT IN HINDUSTAN STEEL L1D.

2727. SHRI N. K. SOMANI: Will the
Muinister of STEEL, MINES AND METALS
be pleased to state:

(a) whether it is a fact that the total
investment (loan and capital) in Hindustan
Steel Ltd., is roughly Rs. 1000 crores and

. not just the share capital of Rs. 525 crores;

and

(b) the current capital employed and the
sales ratio of Hindustan Steel as compared
to TISCO and IISCO and net earning per
share of the three steel corporations?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) aid (b) . The information is being
collected and will be laid on the Table of
the House.
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PRODUCTION OF FLAT PRODUCTS AT
ROURKELA

2728. SHRI N. K. SOMANI: Will the
Minister of STEEL, MINES AND
METALS be pleased to state:

(a) the production prospects of flat rolled
sections of Rourkela during 1967-68 as
compared to the last year; and
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(b) the profit forecast for the three plants
for the current year?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): (2) Pro-
‘duction prospects of flat rolled scctions
from Rourkela Steel Plant during 1967-68
compared to the production during 1966-67
are as follows:

(Figures in thousand tonnes)

1967-68
196667  April - Estimate
(Actual)  tember’ 67 for
(Actual) Second half
Saleable Steel
Plates (including output from = Pipe Plant) 167 71-5 1025
H.R. Coils .. . - 171 813 113-2
H.R. Sheets & Plates . 164 65-0 82-4
C.R. Coils (Sheets & Smps mcludmg black
plates) 134 74-8 79-4
Tin plates . e e e = 26 79 203

(b) In view of the continuing - economic
recession and sluggishness in the iron &
Steel market and serious labour troubles
at Durgapur and in Rourkela Stee] Plants,
it is uncertain at this stage whether the
Plants would be in a position to show any
profits.

SMALL RUBBER GROWERS

2729. SHRI VASUDEVAN NAIR: Will
the Minister of COMMERCE be pleased
to state:

(a) whether the details of the subsidy
scheme for small rubber growers has been
finalised;

(b) if so, the details thereof;

(c) how many cultivators are expected to
be benefited by this scheme; and

(d) the estimated total amount needed for
this subsidy?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)and (b).
The details of the scheme are being worked
out.

(c) About 72,000.
(d) About Rs. 117 lakhs.

SMALL RUBBER GROWERS

2730. SHRI VASUDEVAN NAIR: Will
the Minister of COMMERCE be pleascd to
state:

(a) whether any Committee has been set
up to go into the problems of small rubber
growers; and

(b) if so, the personnel and terms of
reference of this Committee?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)and (b).
A statement, giving the required informa-
tion, is laid on the Table of the House.
[Placed in Library. See No.LT-1826/67]
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RESERVATION OF Posts IN THE RALWAY
ACCOUNTS DEPARTMENT

2733. SHRI RAM CHARAN : Will the
Minister of RAILWAYS be pleased to state:

(a) whether it is a faet that there is reser-
vation of posts filled by promotion in
Department of Indian Railways through
competition for Scheduled Castes/Tribes;

(b) if so, the total number of qualified
(App. II and App. III) employers of . such
category  separately for each Railway;

(c) whether they have been promoted;
and

(d) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) (a) to (d).
Information is being collected and will be
placed on the Table of the Sabha.

RESERVATION OF PosTs For S. C. AnD S.T.
IN RAILWAY ACCOUNTS DEPARTMENT

2734, SHRI RAM CHARAN: Will the
Minister of RAILWAYS be pleased to
state:

(@) whether there is any post of Junior
Accountant/Inspector and Senior Accoun-
tant/Inspector, reserved for the Scheduled
Castes/Trides employees in Accounts Depart-
ment of each Railway, lying unfilled or
have been lapsed; and

(b) if so, the reasons therefor and the
reasons for not conducting App. III Exami-
nation to make good the shortfall of the
vacancies?
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) and (b).
Information is being collected and will be
placed on the Table of the Sabha.

QUuALIFIED APP. II STAFF

2735. SHRI RAM CHARAN: Will the
Mitister of RAILWAYS be pleased to
state:

(a) the number of App. II qualified Clerks
Grade II awaiting promotion over Indian
Railways separately on each Railway;

(b) the number out of them which
reached the maximum of the Grade
Rs. 110-180;

(c) the number of Clerks Grade I vacan-
cies which will occur upto December, 1968
and the share which will go to this category
of staff; and

(d) the steps Government propose to
take to promote such qualified App.
I staff in future?

THE MINISTER OF RAILWAYS (SHR1
C. M. POONACHA): (a) to (d). Infor-
mation is being collected and will be laid
on the table of the Sabha.

SELECTION POSTS OF SUB-HEADS IN RAIL-
WAYS ACCOUNTS DEPARTMENTS

2736. SHRI RAM CHARAN: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the selection posts of Sub-
Heads in Accounts Department of Indian
Railways have been declared as non-selec-
tion resulting in inadequate representa-
tion of scheduled Castes/Tribes Railway
employees; and

(b) if so, the reasons therefor?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA): (a) and (b). Prior
to 1-7-1959, the posts of Sub-Heads were
in the scales (prescribed) of Rs. 200-10-300
and Rs. 160-10-250 and were then classi-
fied as ‘‘Non-Selection” and *‘Selection™
posts respectively. With the introduction
of a single authorised scale of pay of Rs.
210-380 from 1-7-59 for the post of Sub-
Heads, it was decided to classify the posts as
“Non-Selection”” with effect from 12-9-1961,
When a change had occurred in the struc-
ture of scales of pay, the question of classi-
fication of the posts in the cadre had to be
reconsidered and decided with reference to
the latest position obtaining. The deci-
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sion taken is also in conformity with the
classification adopted for clerical supervi-
sors carrying the same scale of pay in other
Departments. With the change of the
classification, the employecs belonging to
Scheduled Castes and Tribes are not eligible
for a percentage of vacancies being reserved
for them in the category of Sub-Heads and
they have to take their chance along with the
others according to their scniority and
suitability.
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SHORTAGE OF MOTOR AND SCOOTER TYRES

2738. SHRI YASHPAL SINGH:
SHRI ONKARLAL BERWA:
SHRI MAYAVAN:

SHRI HIMATSINGKA:

Will ‘the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether manufacturers of motor and
scooter tyres have created an artificial
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scarcity in the country;

(b) if so, whether Government is con-
templating to regulate their production
and distribution; and

(c) by what time a decision would be
taken?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
Reports of shortage of motor and more
particularly scooter tyres and their non-
availability at retail prices fixed by the
manufacturers have been received by
‘Government.

(b) No sir, because the following steps
have been taken to remove the shortage of
scooter tyres and tubes:

The Automobile tyre Manufacturers
have already taken steps to enhance the
production of scooter tyres considerably
during the course of the next two months
or so. They have also been directed to (i)
divert 10% of their production of scooter
tyres and tubes for replacement market for
sale through the Cooperative Stores with
effect from 1-1-1968; and (ii) look into the
matter of over-charging by their stockists
immediately.

Efforts are also being made for early
settlement of the present labour strike in the
factory of M/s. Firestone Tyre and Rubber
«Co., Bombay, who are one of the major
producers of scooter tyres in the country.

(c) Does not arise.

ExporRT OF GROUNDNUT OIL

2739. SHRI YASHPAL SINGH: Wwill
‘the Minister of COMMERCE be pleased
to state:

(a) whether Government propose to
allow the export of groundnut oil popularly
known as ble ghee’ as recc
by the Agricultural Price Commission;
and

(b) if so, whether care is being taken to
see that thie interests of the consumers of
the country are safeguarded?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
'MOHD. SHAFI QURESHI): (a) The Re-
port of the Agriculturdl Price Commission
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isstill under the consideration of the Govern-
ment.

(b) Does not arise.
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EXPORT OF CEMENT

2741. SHRI YASHPAL SINGH: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state:

(a) whether Government intend to allow
the export of cement; and

(b) if so, the reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
and (b). There is no restriction on the ex-
port of cement and the Government would
welcome export as it would earn valuable
foreign exchange for the country.

CRIME ON RAILWAYS

2742. SHRI ONKAR LAL | BERWA:
Will the Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that crime posi-
tion in general on the Indian Railways has
worsened; and

(b) if so, the annual financial loss on this
account ?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) Presumably the
Honourable Member is referring to thefts
in running trains as well as thefts of goods
in Railway custody. There has been some

impro in the number of thefts of
compk !‘”"" / j iments, ie.
from 1294 cases in 1965-66 to 1196 in

1966-67. There is slight increase in number
of pilferages i.e. other than complete pack-
ages/consignments from 1,64,886 in 1965-66
to 1,83,492 in 1966-67.

®
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1965-66  1966-67

1. Claimspaid Rs Rs,
on account
of theft of
complete
packages/
consign-
ments.

8,04,471 6,34,790
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2, Claims

paid on

account of

pilferages

(l.e. other than

complete packa-

ges/consign-

ments.) 1,83,02,785 2,37,69,109

The increase in the claims compensation
paid particularly in respect of pilferages
may be attributed, to increase in volume
of traffic as also rise in the price index and
assumption of common carriers’ liability by
Indian Railways.

BLACK-LISTED - FIRMS

2743. SHRI KANWAR LAL GUPTA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

% (a) whether it is a fact that some firms have
been  black-listed during the last one
year;

() if so, their names and the reasons for
black-listing them; and

(c) whether it is also a fact that some of
them have been granted import licences or
otherwise allowed to trade with Govern-
ment; and

(d) if so, the names of such firms and the
reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
[AFFAIRS (SHRI F. A, AHMED) : (a)
Yes, two firms have been blacklisted by
this Ministry during the last one year.
(b) According to the procedure laid down
the fact of blacklisting is not normally com-
municated to the firm concerned. Hence
it is not considered desirable to disclose
their names. These firms indulged in cor-
ruption and malpractices.
(c) No, Sir.

(d) Does not arise.

U.N.C.T.A.D. CONFERENCE

2744. SHRI ONKAR LAL BERWA:
Will the Minister of COMMERCE be
pleaged to state :

(a) whether it is a fact that a large number
of foreign make cars are being imported
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for the UN.C.T.AD. Conference which
will be held in Delbi early next year; and

(b) if so, how much foreign exchange
has been made available for this purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No, Sir.

(b) The question does not arise.
ExpoRT OF ENGINEERING GOODS

2745. SHRI ONKAR LAL BERWA:
Will tke Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that the export of
eagineering goods sharply declined during
April-July, 1967; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir.

(b) The overall decline in exports during
April-July, 1967 was the result of a steep
fall in exports of a few items like steel
pipes and tubes and diesel engines. The
fall in respect of these few items was partly
due to temporary world trade conditions
and some dislocation of production in the
country. However, the export of engineer-
ing goods during September 1967 was a
record at Rs. 301 crores.

EXPORT OF FOOT-WEAR TO EAST EUROPEAN
COUNTRIES

2746. SHRI SURENDRANATH DWI-
VEDY: Will the Minister of COMMERCE
be pleased to state:

(a) whether decision regarding export
of foot-wear to East European countries
vis-a-vis the claims of the manufacturer’s
Organisations and those of the merchant
exporters has been taken; and

(b) the quantum of orders placed by the
S.T.C. with the merchant exporters and the
manufacturer’s organisations during the
last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) The inten-
tion of S.T.C. is to expand direct dealings
with manufacturers to the maximum extent
possible taking into account such factors
as the time available for execution of the
M 89LSS/67—6
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contract, individual capacities resources
etc. and reduce dealings with merchant
exporters. The main basis for making
arrangements for supply of foot-wear is
on the selection of patterns by the foreign
buyer from the total range of samples of
S.T.C. and its associate suppliers.

(b) The quantum of orders placed by
S.T.C. on f: rs and h
exporters in respect of contracts for export
to East Europe during the three years—
1965 to 1967—is as under:

Lﬂkh m’ S
(#) Order on manufacturers 20-68
(#) Order on merchant ex-
porters 18 -425

MANUFACTURE OF SEAMLESS TUBES

2747. SHRI SURENDRANATH DWI-
VEDY: Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) the steps taken by Government to
manufacture seamiess tubes in the country;

(b) whether any of the existing public
undertakings has been assigned to take up
this work or a new public undertaking is
proposed to be set up for the purpose; and

(c) the time by which the manufacture of
seamless tubes is expected to commence?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(@) and (c). Industrial licences under the
Industries (Development and Regulation)
Act, 1951, and letters of intent have been
issued to a few parties for manufacture of
3,09,600 tonnes of seamless tubes per annum.
Out of these one unit with a capacity of
30,000 tonnes has commenced production
of seamless tubes. A further capacity of
about 10,000 tons is in the process of im-
plementation by this unit.

(b) No existing public sector undertaking
has been assigned to take up maaufacture of
seamless tubes and there is no proposal
with the Government at present to set up
any new public sector undertaking for this
purpose.
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THEFTS ON INDIAN RAILWAYS

2748. SHRI HEM RAJ : Will the Minister
of RAILWAYS be pleased_to_state:

(a) whether it is a fact that thefts on rail-
ways are on the increase inspite of the diff-
erent preventive measures taken; and

(b) if so, whether any investigation has
been made into their causes and if so, the
result thereof?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) and (b). Yes.
There has been a slight increase in thefts/
pilferages and the investigation revealed
that this has been due to the following
factors:—

1. Deterioration in the law and order
situation in several parts of the country
and pre-occupation of the Govern-
ment Railway Police, State Police
and in their assistance to Railway
Protection Force, with the result that
these forces could not pay their un-
divided attention to the prevention and
detection of thefts on Railways.

2. The volume of traffic on the Railways
has been rising considerably without
any corresponding increase in the
strength of the Government Railway
Police or Railway Protection Force.

3. The value of goods carried on the
Railways has increased considerably in the
last few years and this has correspondingly
increased the value of stolen property.

The increase and variations in crimes are
regularly reviewed by the Chief Security
Officers and also by the Inspector General,
Railway Protection Force in Railway
Board through the Chief Security Officers’
monthly crime reviews, and appropriate
patrolling and preventive measures are
taken by the Railways. Similar measures
are taken by the Government Railway
Police and the State Police.
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PRODUCTION BY TEXTILE MILLS

2750. SHRI BHOGENDRA JHA :
Will the Minister of COMMERCE be
pleased to state :

(a) to what extent the relaxation of
control on the movement of cotton, aboli-
tion of the floor and ceiling prices of cotton
and reopening of textile mills have helped
the textile industry to produce to the
fullest capacity and to get expanded market;
and

(b) if the progress is not satisfactory,
the alternative policy Government propose
to pursue ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
Having regard to the prospect of an easier
supply position of cotton within the country
as well as to the consensus of opinion of the
different cotton textile interests, Govern-
ment have withdrawn, with effect from
the 1st September, 1967, movement con-
trol on cotton, statutory floor and ceiling
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prices and the requirement of compulsory
extra holidays and restricted working hours
for textile mills which was enforced under
the Cotton and Staple Fibre Textile Mills
(Regulation of Working), Order, 1966.

‘The production of cotton yarn in the first
two months of the current cotton season i.e.
in September and October 1967, is reported
to have gone up by 7 percent to 11 percent
over the monthly average of December, 1966
to August, 1967. This increase is attribu-
table to the withdrawal of the compulsory
requirement of extra holiday and restrained
working hours for mills.

Marketing of cotton textiles also have
some improvement.
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VisIT T0 DURGAPUR STEEL PLANT BY UK.
STeEL TEAM

2752. SHRI MOHAN SWARUP:
Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that a UK. Steel_
Team is visiting Durgapur Steel Plant to
study its further requirements of technical
and financial support ;

(b) if so, the time by which its report
will be submitted ;

(c) whether the plant #s in any way defec-
tive leading to fall in production; and

(d) if so, the steps taken by Govern-
ment ?

THE [MINISTER OF STEEL, MINES
AND METALS (DR.CHANNA REDDY);:
(@) and (b). The Minister of Overseas
Development U.K., in consultation with the
British Steel Corporation, has agreed to send
a Team to visit Durgapur Steel Plant to
study its requirements by way of technical
support. Details of the team, time of visit
and duration of study have yet to be fina-
lised.

(c) and (d). The shortcomings in the work-
ing of the Plant have already been pointed
out by the Pande Committee whose re-
commendations have been mostly accepted.
These are now under implementation.

SteeL. EXPORT CONSORTIUM
2753. SHRI Y. A. PRASAD :
SHRI N. K. SANGHI :
SHRI D. N. DEB :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether Government are considering
to set up a Steel Export Consortium ;

(b) if so, the composition of the con-
sortium ;

(c) whether the private industries will
also be included in that ; and

(d) the way in which this consortium
will be helpful affecting better export of
steel production ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): (a) to (d).
Not at present, Sir.
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ALLOCATION OF IMPORTED CoTTON FOR U.P,

2754. SHRI Y. A. PRASAD :
SHRI N. K. SANGHI :
SHRI D. N. DEB :

Will the Minister of COMMERCE be
pleased to state :

(a) the quantum of imported cotton
that is given to U.P. per year ;

(b) whether the State Government have
urged increase in the allocation of imported
cotton to diversify the production of
textiles ;

(c) whether the request of the State
Government has been considered ; and

(d) if so, the result thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Allot-
mems of foreign cotton to textile mills in
UZP. have been as follows :

DECEMBER 1, 1967

Year Bales

1962-63 5,105
1963-64 7,026
1964-65 .. 6,228
1965-66 .. 381
1966-67 22,884

®) to (d). Cotton textile mills in U.P.
contended in their representation to the
UZP. Government that foreign cotton was
denied to them on the ground that they
wore not ‘traditional users’ of the same.
The State Government wrote to the Central
Government on the subject. The basis for
allotment of foreign cotton in the current
scason has already been revised. Foreign
cotton is now allotted to mills on the
basis of their working spindleage instead
of their past consumption which was the
basis adopted in the previous years. All
mills have thus become eligible to receive
allotment of foreign cotton.

CONSTRUCTION OF BOKARO STEBL PLANT

2755. SHRI Y. A. PRASAD :
SHRI N. K. SANGHI :
SHRI BEDABRATA BARUA :
SHRI D. N. DEB

Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether any compensation has been
paid to the families who have been evacua-
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ted due to acquisition of land for the Bokaro
Steel Plant ; and

(b) if so, the details thereof ?

THE MINISTER OF STEEL, MINES
AND METALS (DR.CHANNA REDDY) :

(a) Yes, Sir.

(b) The information is being coflected
and will be placed on the Table of the
House.

LAYING OF RALwAY LiNes oN BozDems

2757. SHRI AMRIT NAHATA : Wil
the Minister of RAILWAYS be pleased to
state :

(a) the total length of railway lines laid
on our borders after 1965 ; and

(b) whether] Government contemplate
laying down a railway line from Jaisalmer
to Barmer ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) The
following new railway lines in Border arcas
were either constructed, under construction
or approved after 31-12-1965 :

(I) Lines Constrocted :
1. Madhopur-Kathua (in Punjab & J & K)
(BG, 8:69 KMs, opened to trafic
on 21-1-66)
2. Pokaran-Jaisalmer (in Rajasthan)

MG, 105 KMs, Departmental trains
are running since 15-8-67, the line
is expected to be opened to public
traffic during this month).

(II) Lines under construction ;

1. Hindumalkot-Sriganganagar  (in
Rajasthan)

(BG, 27-56 KMs)
2. Jhund-Kandla (in Gujarat)
(BG, 230-84 KMs)

(TIT) Line approved for coastruction ;
1. Kathua-Jammu Rail Link (in J & K)

(BG, 80 KMs, Final Location
Survey is in progress).
(b) No.
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PRICE DECONTROL OF JEEPS AND COMMERCIAL
VEHICLES

2758. SHRID. C. SHARMA :
SHRI SATYA NARAIN SINGH:
SHRI P. RAMAMURTI :
SHRI P. P. ESTHOSE :

(8) Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state whether the
informal price control on Jeeps and com-
mercial vehicles of more than three-
toane capacity has been removed ;

(d) if so, the impact thereof on prices of
these Vehicles ; and

) the extent to which it will cause
additional burden on Government on
account of its purchases for Defence and
other needs ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS : (SHRI F. A. AHMED) : (a)
to(c). The informal price control on jeeps
and commercial vehicles has been removed
except in regard to the supplies of these
types of vehicies to the Defence Forces.
Also, in regard to the sale of such vehicles
for civil use, written assurances have been
obtained from the manufacturers that they
will not increase the prices of their vehicles
for a period of 12 months from the date
of decontrol or till Government takes a
decision on the Tariff Commission’s report,
whichever is earlier, except when such
increases are necessitated by factors beyond
thefr control and would have been per-
mitted by Government under the system of
informal price control prevailing hitherto.

In view of these safeguards, the removal
of price control on these types of vehicles
is mot expected to result in any appreciable
increase in the prices of these vehicles or
cause additional burden to Government.

REPORT OF THE TARRIF COMMISSION ON
AUTOMNOBILE INDUSTRY

2759. SHRI D. C. SHARMA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be

pleased to state :

(a) whether the Tariff Commission have
submitted their report on. automobile in-
dustry ; and

(M) if so, the main recommendations
made therein and the steps taken to im-
plement them ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Not yet.

(b) Does not arise.

MANAGING AGENCY SYSTEM

2760. SHRI D. C. SHARMA :
SHRI K. HALDAR :

Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY APF-
FAIRS be pleased to state :

(a) whether it is proposed to do away
with the managing agency system in the
country ;

(b) if so0, the details of the proposal ;
and

(c) the steps taken or proposed to be
taken in the matter ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Government has decided to abolish the
managing agency system.

(b) and (c) Details are being worked
out and necessary legislation will be in-
troduced in due course in Parliament.

SCHEME TO GIVE ON HIRE EQUIPMENT AND
TECHNICAL KNOW-HOW TO MINE-OWNERS

2761. SHRI D. C. SHARMA : will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) ‘Whether a scheme to give on hire,
equipment and technical know-how tot-'n;r
owners on a no-profit no-loss basis is
under consideration of his Ministry ;

(b) if so, the details thereof ; and

() the decision taken in the matter ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY) :.
(a) to () Yes, Sir. The details of tho
scheme are under examination.
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NATIONALISATION oF TISCO & IISCO

2762. SHRI SHIVA CHANDRA JHA :
Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is a fact that Govern-
ment propose to nationalise TISCO and
hsco ;

(b) if so, by when : and

(o) if not, the reasons thereof, specially
in view of their growing foreign exchange
demand every year for expansion purposes ?

THE MINISTER OF STEEL, MINES

AND METALS (DR. CHANNA REDDY) :

(a) No, Sir.
(b) Does not arise.

(€) The Industrial Policy Resolution of
1956 does not preclude continuance and
expansion of the existing privately owned
Steel Plants. Only IISCO have currently
an expansion programme and for this a
World Bank Loan has been negotiated.

Secono MINE Cur IN NEYVEL

2763. SHRI S. K. SAMBANDHAN :
Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether any proposal has been re-
ceived from the Neyveli Lignite Carpora-
tion suggesting to begin the second mine
cot at Neyveli ; and

(b) if so, the action taken thereon ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) Yes, Sir.

(b) The proposal has been examined and
it is found that the need for it does not
exist,

TaLcHER COMPLEX

2764. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of STEEL,
MINES AND METALS be pleased to
state :

(a) whether the project ‘Talcher Com-
plex of Industries” proposed by the Go-
vernment of Orissa for being included in
Fourth Plan has been examined from all
aspects ; and

(b) if so, the nature of the decision taken
in the matter ?
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) and
(b). The proposal of the Industrial Deve-
lopment Corporation of Orissa Ltd., a
State Government Undertaking, for the
setting up of an Industrial Complex at
Talcher is still under examination in con-
sultation with the Departments and Orga-
nisations concerned with a view to remove
all areas of doubt before the scheme involv-
ing such a large outlay is embarked upon.

ENGINEERING CONSORTIUM

2765. SHRI R. BARUA: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether Government propose to set
up an Engineering Consortium embracing
the major undertakings like steel plants,
heavy engineering, heavy electricals to
undertake industrial projects ; and

(b) if so, whether such a consortium is
likely to take up industrial projects in
the developing countries and the far East ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
and (b). The question of setting up two
consortia in the public sector, one to carry
on all business connected with the supply
of equipment for Steel Plant and Mines,
and the other to deal with Power House
equipment, is presently under considera-
tion. Details have not been finalised yet.

ForEGN MARKETS POR COACHES AND
WAaGoONs

2766. SHRI R. BARUA : Wil the
ini of RAILWAYS be pleased to
state :

(a) whether the orders from abroad for
coaches and wagons manufactured in India
have increased recently ;

(b) if so, the names of countries placing
such orders and the value thereof in 1966-67
and 1967-68 ; and

(c) what steps are being taken to explore
further foreign rharkets for such railway
coaches and wagons ?



4195 Written Answers AGRAHAYANA 10, 1889 (SAKA) Written Answers

THE MINISTER OF RAILWAYS

{SHRI C. M. POONACHA) : (a) Only one_

order for coaches has been received from
abroad so far. Wagon orders have, how-
ever, increased recently.

(b) The details of orders are as under :
1966-67—Nil, 1967-68—500 Tank wagons
and 600 Hopper wagons from Korean
National Railroads valued Rs. 8-5 crores.

40 Tank wagons from Ceylon valued Rs.
31 lakhs.

14 Tank wagons from Burma valued Rs.
7-45 lakhs.

247 Bogie wagons from East Africa
valued Rs. 1-65 crores.

No order for coach was received during
this period.

(c) The following steps have been taken
or are being taken to step up exports of
India made railway rolling stock and
equipments :

(i) Liaison by our missions abroad with
Railway purchasing authorities.

(ii) Circulation of foreign railway re-
quirements as known through com-
mercial channels to manufacturers
in India.

(iii) Formation of a technical service
by Research Designs & Standards
Organisation of the Railways.

(iv) Attachment of Railway Technical
Officers to State Trading Cor-
poration for dealing with export
of Railway equipment.

(v) Formation of a “Rolling Stock
Export Association”.

(vi) Deputation/delegation of Indian
Railway Officers to study and assess
foreign railways’ requircments of
Railway equipment, and to clarify
technical points arising out of
tenders submitted for exports of
such equipment.

(vii) Invitation to Officers of railway
systems where there was an export
' potential.
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PAINT INDUSTRY

2767. SHRI R. BARUA : Wil the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state

(a) whether any assessment has been
made as to the extent the paint industry
has been affected by the current recessionary
trend ;

(b) whether the fall in demand for paint
reflects recession in engineering industry ;
and

(c) the steps taken to check the rise in
price of linseed oil an imported ingredient
for manufacturing paint ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (€))
and (b). Yes, Sir.

(c) To suppl indi ilabi.
lity of linseed oil, individual units were
allowed import of this oil. The supply
position has since improved and we are
not receiving many requests for its import.

ExporTr oF CotTON GooDs 1O U.S.A.

2768. SHRI S. K. SAMBANDHAN :
Will the Minister of COMMERCE be
pleased to state :

(a) whether any attempts have been made
to increase the export of handloom goods
to US.A.;

(b) if so, the details thereof ; and

(c) whether any suggestion has been re-
ceived from the export promotion council
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes, Sir.

(b) the following measures were taken to’
reviving the volume of exports of handioom
cotton goods in U.S.A. :

(i) a wide publicity campaign for
‘Bleeding Madras’ has been under-
taken in the U.S.A. through the
Handicrafts and Handlooms Export
Corporation. The Government of
India have given a grant of $ 150,000
to this organisation for this purpose.

(ii) an expert economic agency, M/s.
Werner Management Consultants
have been appointed to give com- "
mercial intelligence about  this



4197 Written Answers

fabric in the U.S. market. A
copy of their first report has already
been made avaijlable to the Hand-
loom Industry through the Handloom
Export Promotion Council.

(iii) Handicrafts and Handlocms Ex-
port Corporation has participated
in the Montreal Fair and in this
way has publicised handloom
fabrics.

(e) More recently an ad hoc Com-
mittee of the Handloom Export Prcmotion
Council on export of ‘Bleeding Madras’
fabrics has submitted a Report to the Ex-
port Promotion Council and the latter has
forwarded its recommendations on the
suggestions made by the Committee. These
suggestions are under consideration of the
Government.

Crisis IN HANDLOOM INDUSTRY

2769. SHRI S. K. SAMBANDHAN :
Will the Minister of COMMERCE be
pleased to state :

(a) whether Government are aware of
the crisis in the handloom industry at
present ; and

(b) if so, the action taken to relievc the
handloom weavers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) The
Government are aware that the Handloom
industry, in common with the cotton
textile industry as a whole, is facing certain
difficulties. This is mainly due to rising
costs of production and recession in
demand.

(b) the following are among action taken
to remedy the situation :

(i) settingup of a Committee under
the Textilc Commissioner to closely
watch the supply and prices of
cotton yarms ;

(ii) grant of special rebates over an
extended period to stimulate sales
of handloom cloth ; and

(iii) special steps taken to encourage
exports.
It is hoped that the substantial improve-

ment in cotton production and potential
increase in purchasing power due to a
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marked improvement in agricultural pro-
duction, would encourage a greater off take
of handloom products.

LAKSHMIRATTAN Co1TON MiLLs

2770. SHRI S. M. BANERJEE : Will
the Minister of COMMERCE be pleased
to lay on the Table, the report of investi-
gations made into the affairs of Laksheni-
rattan Cotton Mills Co. Ltd., Kanpur and
state :

(a) the follow-up action taken on the
report ;

(b) the loss of excise duty to Govern-
ment and of wages to workers as a result
of the closure of the mill : and

(c) the steps taken by Government to
provide employment to about 4,000 workers
of the mill and to avoid the loss of prodac-
tion resulting from its closure since the
6th September, 1966 ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : The report is a
confidential document and it will not
be desirable to place it on the Table of the
House.

(a) The Report was examined very carc-
fully and the Government came to the
conclusion that under the circumstances the
concern should not be taken over and
run under the Industries (Dcvelopment &
Regulation) Act or to finance the operation
of the running of the mill.

(b) Information is being collected and it
will be laid on the Table of the House.

(c) It is understood that an agreement
has bzen reached between the management
and the workers. In pursuance of the agree-
ment, the mill has restarted working on the
23rd October, 1967, with a labour force of
1,500 as against the normal strength of
3,300.

INTRODUCTION OF JANATA TRAINS

2771. SHRI S. M. BANERJEE : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that more Janata
trains are likely to be intrcduced in 1968 ;
and

() if so, the routes and the number
thereof ?
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) No.

(b) Does not arise.

PAYMENT OF COMPENSATION TO METAL
CORPORATION OF INDIA

2772. SHRI S. M. BANERIJEE : Will
the Minister of Steel, Mines and Metals
be pleased to state :

(2) whether Government have paid com-
pensation to the Metal Corpcraticn of
India ; and

(b) if not, whether some negotiations are
going on in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) No,
Sir,

(b) The Government of India are at pre-
sent assessing the quantum of compensa-
tion payable to the Metal Corporation of
India for the acquisition of the underteking
of the Company in accordance with the
Provisions of the Metal Corporation of
India (Acquisition of Undertaking) Act,
1966 (No. 36 of 1966). Pending this, no
negotiations are taking place between the
Government and the Company regarding
compensation,

EXPLORATION OF MINERALS IN HARYANA

2773. SHRI RANDHIR SINGH:
Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether any multi-phase scheme of
exploration of minerals in Haryana, Mohin-
dergarh, Hissar and Gurgaon belt has
been drawn up or is under consideration ;
and

(d) if so, the progress made in the matter
giving details thereof and if no progress
has been made the rcasons therefor ?

THE MINISTER OF STEEL, MINES

AND METALS (DR. CHANNA REDDY) :

(a) and (b). A programme of exploration
for base metals in Mohindergarh District
has been drawn up by the Geological
Survey of India which is expected to be
taken up during the field season 1967-68,

PRICES OF CARS AND TRACTORS

2774. SHRI RANDHIR SINGH :
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether any proposal is under consi-
deration of Government to reduce the prices
of cars and tractors ;

(b) the steps being taken to step up their
production in the country ; and

(c) whether the country is likely to be
self-sufficient in tractors and cars in the
near future ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Government have repeatcdly been impres-
sing on the manufacturers the need to ensure
economy in production and bring down
costs and prices of cars and tractors. The
Tariff Commission have also instituted a
regular enquiry into the prices of both
cars and tractors with a view to recom-
mending fair selling prices. While their
report in respect of cars is still awaited,
that in regard to tractors has been received
and is under examination.

(b) The car industry is not a priority
industry and it is not at present possible
to meet its full requirements of foreign
exchange for the import of components
and raw materials. However, as a result
of progressive reduction in the volume of
imported components, the production is
going up from year to year within the
foreign exchange made available. Govern-
ment are also exploring the feasibility of
manufacturing a low cost car in the country.

As regards tractors, these have been
included in the list of priority industries,
and the tractors manufacturers are being
given necessary assistance to achieve pro-
duction to the extent of the full installed
capacity.

(c) While it is expected that the country
will be more or less self-sufficient in tractors
by 1970-71, the same cannot be said with
certainty of the car industry which, as
stated above, is not treated as a priority
industry.
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PUMPING SETS FOR FARMERS

2775. SHRI RANDHIR SINGH:
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY AF-
FAIRS be pleased to state :

(a) whether Government Ppropose to
manufacture pumping sets on large scale
and make them available to farmers at
subsidised rates as an incentive to bring
maximum acreage of agricultural land
under irrigation ;

(b) if so, the details of the proposal ;
and

(¢) if not, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
to (c). No, Sir. The existing facilities are
sufficient to meet the demand for such
pumping,sets. Till the end of 1966-67 a
pattern of subsidy was prescribed for all
puomp sets. With effect from the current
year, the pattern has been discontinued and
all State Governments have been advised to
<onsider suitable subsidies in the context
-of their resources position.
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L.B.M. MACHINES ON RAILWAYS

2777. SHRI R. S. VIDYARTHI : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that 1.B.M.
machines have been installed on All Indian
Railways ;

(b) if so, the total annual rental paid to
the firm ;

(c) whether the possibility of adopting
more economical methods in view of the
deficit Railway Budget have been explored ;
and

(d) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes,
except at the Diesel Locomotive Works,
Varanasi where an I.C.T. (International
Computers and Tabulators) Computer is
installed,

(b) Thetotal rental paid onthese machines
for the year 1966-67 was about Rs. 48
lakhs,

(c) The machines have been installed in
order to secure information mnecessary
for the management and efficiency in account-
ing at the lowest cost.

(d) Does not arise,

OUT OF TURN ALLOTMENT OF HOUSES TO
RAiLWAY EMPLOYEES

2778. SHRI R. S. VIDYARTHI : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the practice
of out-of-turn allotment of houses on all
Zonal Railways to the deserving Railway
employees has been done away with ;

(b) whether it is also a fact that uniform
policy in regard to out-of-turn allotment
of railway accommodation is not laid down
on all Zonal Railways ; and

4204

(¢) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) No.

(b) and (c). The Railway Board has not
laid down any detailed procedure for allot-
ment of quarters to Railway staff at the
numerous stations in the Indian Railway
system. The manner in which quarters are
to be distributed and allotted to indi-
viduals has been left to be decided by the
different Railways Administrations, which
take into consideration the requirements
in different areas and the wishes of organised
labour and staff representatives.  Ac-
cordingly, no uniform policy has been laid
down for out-of-turn allotment of Rail-
way accommodation either. Railways have
merely been instructed that out-of-turn
allotment of accommodation, wherever
conceded, should be done strictly on the
basis of date of registration in the Register
maintained for the purpose.

ACCOMMODATION POR RAILWAY EMPLOYEES
IN DELH1

2779. SHRI R. S. VIDYARTHI : Will
the Minister of RAILWAYS be pleased to
state :

(a) the number of Railway employees
as on 31-10-67 who applied for allotment
of Railway Accommodation in Dethi/New
Delhi ;

(b) the nomber of deserving railway em-
ployees who applied for out-of-turn allot-
ment of Railway Accommodation in Delhi/
New Delhi ; and

(c) the number and type of residential
onits under construction in Delhi/New
Delhi and the likely date of their comple-
tion ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)

Class III Class IV
14279 19123
o 49 10

Norte : This represents the number of
applications accepted as deserving and re-
gistered.

(¢) No residential quarters are under
construction at present.
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ESSENTIAL AND NON-ESSENTIAL
RAILWAY EMPLOYEES

2780. SHRI R. S. VIDYARTHI : Will
the Minister of RAILWAYS be pleased to
state :

(a) the names of categories of Railway
employees on each Zonal Railway separa-
tely declared as “Essential” and *‘Non-
Essential” for purpose of allotment of
Railway accommodation ;

(b) whether uniform rules in regard to
the declaration of “Essential’” and ‘“Non-
Essential”” categories for purpose of allot-
ment of Railway accommodation are not
followed by Zonal Railways ; and

(c) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Cate-
gories of Railway employees declared ‘Es-
sential” for the purpose of allotment of
Railway accommodation on the various
Railways are indicated in the statements
laid. on the table of the House. [Placed in
Library, See No, LT-1827/67).

(b) and (c). No rigid rules have been
formulated for uniform application on all
Railways. As local conditions vary from
Railway to Railway the declaration of a
category as “Essential” for the purpose
of allotment of Railway quarters has been
left. to the discretion of the respective
Railway Administration.

DoUBLING OF RAILWAY LINE FROM MEHSANA
T0 ABU ROAD

2781. SHRI D. R. PARMAR : Will
the Minister of RAILWAYS be pleased
to state :

(@) whether Government are considering
any proposal to provide double line track
from Mehsana to Abu Road on the Western
Railway;

(b) if so, the estimated cost of the pro-
ject; and

(c) when the project is likely to be
completed ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) No
such proposal is under consideration at
present.

(b) and (c). Do not arise.
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POWERLOOMS IN GUJARAT

2782. SHRID.R.PARMAR : Willthe
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that a quota for
5,200 powerlooms has been allocated to
the State of Gujarat ;

(b) if so, whether out of this a quota
for 2,000 has been reserved for co-operative
societies, 2,000 for displaced persons and
1,200 for individual persons;

(c) whether Government are aware that
some of the scheduled castes are engaged
in the Handloom Industry and due to
mechanisation of this industry many sche-
duled caste people have become jobless;

(d) if so, why no separate quota for powere
looms has been reserved for these scheduled
caste people; and

(¢) why no monetary help is being pro-
vided to the scheduled caste people in the
form of loans and subsidies as the same
are being provided to the displaced persons
for purchasing and maintaining power-
looms ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No, Sir.
3,200 powerlooms have been allotted to the
State of Gujarat for installation during
the Fourth Five Year Plan.

(b) No, Sir. It has been left to the dis-
cretion of the State Government to allot
any number of powerlooms out of the above
quota to Cooperatives as well as to indi-
viduals.

(c) The Central Government have no
specific information on this point.

(d) and (¢). Do not arise.

Kapl DuUrGA CorroN MiLLs

2783. SHRI D. R. PARMAR : Will
the Minister of COMMERCE be pleased
to state :

(a) whether Government are aware that
the auction of the Kadi Durga Cotton
Mills was to be held in June, 1967;

(b) the reasons why the auction was
postponed; and

() the total amount of loan given by
Government to the management and the
amount still outstanding ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir.

(b) The auction was postponed because
the Mill Company had brought an injuncf_
tion from the Gujarat High Court restrain-
ing the proposed auction.

(c) Rs. 9,33,000/- and Rs. 9,23,000/- res-
pectively, are the total amount recoverable
from the Mill Company’s property and the
amount still outstanding to the Govt. of
Gujarat.

liosrzr STEEL PLANT

2784. SHRI MANIBHAI J. PATEL :
Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether a decision regarding locating
a Steel Plant and Hospet has been taken ;

(b) whether Government have received
any communication officially from the Go-
vernment of Mysore regarding establish-
ment of a steel plant at Hospet at their
owa initiative ; and

(c) if so, the details thereof ?

THE MINISTER OF STEEL, MINES

AND METALS (DR. CHANNA REDDY) :

(2) and (b). No, Sir.
(c) Does not arise.

‘WATCH FACTORIES IN COLLABORATION WITH
U.S.S.R.

2785. SHRI MANIBHAI J. PATEL :
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY AF-
FAIRS be pleased to state :

(a) the names of the parties who have
been granted permission by Government to
set up two watch factories in collabora-
tion with USS.R. ;

(b) the proposed location of the factories
and the terms and conditions of the col-
{aboration ; and

(c) the estimate of capital outlay involved
in each case ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
to (c). M/s. B. S. & Co. and M/s. H.E.S.
Ltd.,, have been granted permission in
principle, to set up watch factories in col-

laboration with M/s. Prommashexport,
U.S.S.R. in Pondicherry and Bombay res-
pectively. The terms and conditions of the
collaboration are still under consideration.
No definite estimate of capital outlay is
available at present. :

INDUSTRIAL DEVELOPMENT OF MADHYA
PRADESH )

2786. SHRI MANIBHAI J. PATEL :
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY AF-
FAIRS be pleased to state :

(2) the steps taker and the prcgress
made towards the industrial development
of Madhya Pradesh during the last 3 Five
Year Plans; and

(b) the steps proposed to be taken dur-

ing the Fourth Five Year Plan in this re-
gard ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (2) The
Government have taken steps to establish
the necessary infra-structure for industrial
development. Further, the following indus-
trial projects in the Central Sector have
been established in Madhya Pradesh during
the last three Five Year Plans.

Completed Projects
1. Bhilai Steel Plant, Bhilai.
2. Heavy Electricals Ltd., Bhopal.
3. Nepa Mills, Nepa Nagar.

Projects under implementation 1

1. Bhilai 6th Blast Furnace, Bhitai.

2. Expansion of Heavy Electricals
Bhopal (Phase I).

3. Expansion of Bhilai Steel Plant—
First stage.

4. Expansion of Nepa Mills, Nepa-
nagar.

S. Security Paper Mills, Hoshangabad:

6. Korba Aluminium, Korba.

7. New Alkaloid Factory, Neemuch.

(b) The following further projects are

proposed to be implemented during the
fourth Five Year Plan :—

1. Second stage expansion of Bhilai
Steel Plant, Bhilai.
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2. Expansion of Heavy Electricals Ltd.,
Bhopal (Phase II).

3. Paper/Pulp Mill ncar Jagdalpur
(Bastar, Dandakarnaya area).
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TRADE THROUGH SUEZ CANAL

2788. SHRI NITIRAJ SINGH
CHAUDHARY :
SHRI HEM BARUA :

Will the Minister of COMMERCE be
pleased to state :

(@) the total Indian exports during June
to October, 1966 and June to October,
1967 through Suez Canal, separately for
each period ;

(b) the total amount paid as freight
on the above separately for above periods ;

(c) whether the fall in export and rise
in freight is due to the closure of Sucz
Canal ;

(d) whether alternate land route from
EILAT to ASHDOD proposed by Israel
will be availed of to augment exports ;
and

(e) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Export
statistics are available upto the month of
Avgust, 1967. Figures of the value of ex-
ports estimated to have passed through
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Suez Canal during the period June-August,
1966, compared with that for June-August,
1967, are given below :

(Rs. in lakhs)
June-August 1966  June-August 1967

18,595 20,437

Exports worth Rs. 33,495 lakhs are esti-
mated to have passed through Suez Canal
during the period June-October, 1966.

(b) Statistics of freight on exports, etc.,
which is to be borne by the importer or
exporter depending on the terms of contract,
are not maintained. However, according
to rough estimates, freight on exports
through Suez Canal will amount to as
follows :

(Rs. in lakhs)

June-August 1966 June-August 1967

1,750 2,250

(c) There has been no fall in the exports.
The increase in freight is partly due to
increased exports and partly because of the
levy of surcharges by the Shipping Con-
ferences due to closure of Suez Canal.

(d) As far as Government are aware,
Shipping Conferences serving India’s
trade have no proposal regarding alternate
land route from EILAT to ASHDOD.

(¢) Does not arise.

ELECTRIFICATION OF IGATPURI-BHUSAWAL
SECTION

2789. SHRI NITIRAJ SINGH CHAU-
DHARY : Willthe Minister of RAILWAYS
be pleased to state :

(a) the progress in the electrification of
Igatpuri-Bhusawal Section of the Central
Railway ;

]
(b) when the electrification of this section
is likely to be completed ;

(c) whether the electrification is proposed
to be extended to Itarsi;

(d) if not, the reasons therefor ; and

(e) in case the electrification of lines
beyord Bhusawal is not to be undertaken
after completion of electrification upto Bhu-
sawal, how the machines and men now
engaged in electrification upto Bhusawal
are proposed to be utilised ?
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (2) The
overall progrsss of the entire section from
Igatpuri to Bhusawal is about 739 ,while
the electrification of the section between
Igatpuri and Nandgaon is nearing comple-
tion,

(b) The clectrification of the whole sec-
tion is likely to be completed in stages by
July *68 provided power supply is made
available by the Maharashtra State Electri-
city Board.

() and (d). The electrification of Bhu-
sawal-Itarsi Scction had been provisionally
included in the programme for electrification
during the 4th Five-Year Plan, but as a cer-
tain portion of the track between Khirkiya
and Talvadya will be submerged due to the
proposed construction of the Punasa Dam
and this track will have to be diverted, the
question of the electrification of the sec-
tion Bhusawal-Ttarsi will have to be exami-
ned at a later stage after the diversion of
the track has been carried out, and will
also depend upon the availability of funds
and forcign exchange.

{€) Most of the men and machines now
being utilised on the Igatpuri-Bhusawal
Section Electrification Project are provi-
ded by the contractors and after completion
of the project they will be withdrawn by
them.

COAL MINES IN NARSINGHPUR DISTRICT OF
M.P.

2790. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of STEEL,
MINES AND METALS be pleased to state :

(a) whether G.LP. Railway had their coal
mines at Gotitoria-Mohpani in Narsingh-
pur District of M.P. ;

(b) whether these mines have four seams
of coal and whether they were closed with
huge quantities of coal in these mines ;

(c) whether Government will consider it
desirable to start coal extraction from these
mines ; and

(d) if so, when, and if not, the reasons
therefor ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY) :
(a) Yes, Sir.

1889 (SAKA) Written Answers 4212

(b) Yes, Sir. In the area where the mining
operations were earlier carried out, a reserve
of about 6 million tonnes of coal was es-
timated but it is doubtful whether this
could be economically extracted.

(c) and (d). The Geological Survey of
India is at present engaged in exploration
work in the areas adjoining the old coal
mines. On completion of this investigation,
it will be possible to assess the potentiality
of this area for further exploitation.

ExPORT OF JUTE GooDs T0 EAstT EUROPEAN
’ COUNTRIES

2791. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of COMMERCE
bz pleased to state :

(a) whether the East European countries
importing jute goods from India on rupee
payment basis, export the same to dollar
areas ; and

(b) if so, the names of the countries
involved and the steps taken by Govern-
ment to stop this re-export ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) and (b).
There have been some reports about such
activities by business organisations in East
European countries. In respect of import
of jute goods by some enterprises which
were not usually dealing with the import
of jute goods, it was found on investigation
that the jute goods were not intended for
use in the country, but.were for sale else-
where. This was brought to the notice of
the Government concerned. They-have ex-
plained that the enterprises have been
penalised and warned against repetition in
future of similar transactions. Govern-
ment is vigilant in this regard and action
is taken to investigate reports as and when
received. The House, will, no doubt, ap-
preciate that it 1s rather difficultto get
positive proof to take firm action. Even
sO precautionary measures are taken on
reliable information

LiME-STONE DEPOSITS IN MAHARASHTRA

2792. SHRI RANE : Will the Minister
of STEEL, MINES AND METALS be
pleased to state :

- (a) whether it is a fact that the deposit
of several miHion tons of Lime Stone has
been recently discovered in the Akkalkuva
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Taluka of Dhulia District and in the Taluka
of Chopda, Yawal and Raver of Galgoa
District in the State of Maharashtra;

(b) whether the Maharashtra Govern-
ment or any other private company has
made any representation to start cement
factories in the above-said Talukas ; and

{c) whether the Central Government pro-
pose to take initiative in the matter 7

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY) !
{a) and (b). The information is being col-
lected from the Maharashtra Government
and will be laid on the Table of the House
when received.

(¢) The matter can be considered on the
‘basis of information that will be received
from the Government of Maharashtra,
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TRANSFER OF DHOND-MANMAD SECTION
TO SOUTH CENTRAL RANDLWAY
2795 SHRIS. R. DAMANI : Will the
Minister of Railways be pleased to state 3
(a) whether it is a fact that ‘Dhond-
Manmad’ section of the Central Railway
has recently been transferred to South
Central (Secunderabad) Railway Zone;
(b) whether it has been objected to by
people in the nearabout area who are served
by the line; and
(c) the reaction of Government thereto?
THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) (a) No.

‘(b) and (¢). Do not arise.
RETRBNCHMENT IN TEXTILE COMMISSIONER'S
OFFICE

2796. SHRI S. R. DAMANI: Will the
Minister of COMMERCE be pleased to
state:

(a) whether any reduction in the staff of
Textile Commissioner’s Office is contem-
plated;

(b) if so, the reasons therefor; and
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(c) whether it will affect the efficient
working of the Office of the Textile Com-
missioner ?

THE DEPUTY MINISTER IN THE
MINISYRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No, Sir.

(b) and (c). Do not arise.

MUDALIAR COMMITTEE REPORT ON FOREIGN
COLLABORATION

2797. SHRI SRADHAKAR SUPAKAR:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state:

(a) whether the committee under the
Chairmanship of Shri A R. Mudaliar on
foreign collaboration nas uabmitted its
report;

() if so, the mamn
tained therein; and

(c) the action taken the.con?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Yes, Sir.

(b) and (c). The main recommendations
made in the Report and Government’s
decision thereon is contained in Govern-
ment  Resolution  No. IP&FC-5(1)/66
dated the 16th September, 1967 published
in the Gazette of India Part I, Scction I
dated the 30th September, 1967.

vmmendations con-

DISMANTLING OF RUPSA-BANGRIPOSI
LINE

2798. SHRI SRADHAKAR SUPAKAR:
Will the Minister of RAILWAYS be pleased
to state:

(a) whether Government have received
a representation from the Government of
Orissa against the dismantling of Rupsa-
Bangriposi railway line in Orissa; and

() if so, the reaction of Govcernment
there to?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA): (a) Yes, Sir.

(b) A study of the uneconomic lines on
the Indian Government Railways, includ-
ing the above section is in progress with a
view to determining the measures that can
be adopted to improve the working results

MBS8ILS/67—7
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of the lines. Proposals will be formulated
about the future of any particular line
depending on the results of that study.
The Minister for Wortks and Transport,
Government of Orissa has been informed
that the matter is under consideration and 1
that all aspects will be considered before
final decision is takcn.

INSTANT TEA

2799. SHRI M. SUDARASANAM: Will
the Minister of COMMERCE be pleased
to state:

(a) whether it is a fact that Ceylon Tea
Board has been successful in the invention
of instant tea; and

(b) if so, whether similar research pro-
grammes have been initiated in India?

THE DEPUTY MINISTER IN THE
! MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
(). Yes, Sir.

MEMORANDUM SUBMITTED BY CENTRAL
GOVERNMENT PRODUCTION CENTRES,
KERALA

2801. SHRI VASUDEVAN NAIR: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state:

(a) whether the employees of the Central
Government Production Centres in Kerala
State have submitted a memorandum to
Government ;

(b) If so, the main demands made in the‘
memorandum; and

(c) whether any steps have been tak :n to
meet their demands ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Yes, Sir.

(b) 1. Rvision of pay scale of the Mistrics.

2. Framing service rules for "Mistrics
with suitable avcnues for promo
tion to higher grades.

. Declaration of permanency to al
the Mistries who had completed
one ycar of service in the estab-
lishment.

w
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4. Grant of minimum bonus for the
years 1964, 1965 and 1966.

5. Grant of uniform and house rent
allowance to the technical staff.

6. Grant of ‘‘recognition” to the
Association by the establishment.

7. Promotion of Mistries to higher
posts.

8. Discontinuance of discrimination
against association members.

9. Full-flcdged concentration to run
the Production Centres efficiently.

10. Contribution to welfare activities
of the employees.

(c) The demands are under consideration.
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CHECK ON INVESTMENTS IN INDUSTRIES IN
STATES

2804. SHRI K. LAKKAPPA: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state:

(a) whether Government have got any
effective machinery to check and superviso
the investments made in several industrics
in States;

(b) if so, the periodical reports received
by Government to check mal-administration
regarding Central investments on industries
in States; and

(c) the number of cases in which Govern-
ment have taken action to improve the

—conditions ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENY' AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
to (c). Investment made by the Centre in
the States are mostly in public undertakings
wholly owned by the Central Government
except in a few cases where the participa-
tion by the Centre is by way of part of the
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‘investiment. The Chief Executive is_jn-
variably appointed by the Government.
“the Board of Dircstors of Public Under-
takings is also appointed annually by the
Government in accordance with the Com-
‘panies Act, and on it apart from the repre-
sentation of the Administrative Ministries,
a representative of the Ministry of Finance
is also nominated as a Director who keeps
a vigilant watch over the financial aspects.
The Undertakings are required to submit
periodical reports of their progress, pro-
duction and financial position to the Govern-
ment. The annual budget requirements of
the Undertakings have to be sanctioned by
Government with the approval of the Parlia-
ment. There is also a Parliamentary Com-
mittee on Public Undertakings which
constantly reviews the working of these
Undertakings and makes its report. Based
on the Cc i dations and
also. on any defects noticed through the
periodical reports, corrective action is
taken by Government in respect of each
Undertaking from time to time.

’s rece

LeVEL CROSSING AT NILGIRI RoOAD
STATION

2806.. SHRI S. KUNDU: Will the Minis-
ter of RAILWAYS bz pleased to state:

(a) whether Government are.aware of
the persistent demand of the people of the
Nilgiri Road Statjon to construct a level
crossing at the Nilgiri Road Railway Sta-
tion of the South-Eastern Railway;

(b) whether it is proposed to obef: a
level crossing at the Nilgiri Road railway
station in deference to the wishes of the
people; and

(c) if not, the reason therefor?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) (a) Yes.

(b) and (c). The new level crossing has been
asked for in addition to the one already
existing at a distance of 1260 ft. The
proposed level crossing would be an addi-
tional ‘accommodation’ work, the entire
cost of which has to be barne by the State
‘Government as required under the extant
rules,

The necessary details of the proposal
together with financial implications were
furnished to the State Government in
1963, but they have neither communicated
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meu' final decision nor have they forwarded
their acceptance of the, cost involved,
so far.
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2807. SHRI K. P. SINGH DEO: Will
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether there is any proposal to set
up aluminium plants in Maharashtra and
Madhya Pradesh with German collabora-
tion; and

(b) if so, the details thereof?



4221

Written Answers

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) There is a proposal to set up an alumi-
nium plant with West German collabora-
tion in Maharashtra State and another pro-
posal to set up a plant in Madhya Pradesh
with the assistance of Hungary and U.S.S.R.

(b) The proposed plant in Maharashtra
will be located in Ratnagiri and will have a
capacity for production of 50,000 tonnes of
aluminium metal (including about 25,000
tonnes of aluminium wire rods) with sup-
porting facilities for bauxite mining and
manufacture of alumina. The cost of the
project, excluding township, is provisional-
ly estimated at Rs. 68-88 crores. Govern-
ment are at present reviewing certain aspects
of the project mainly relating to maximis-
ing the use of indigenous equipment and
services.

The aluminium plant proposed in Madhya
Pradesh will be located at Korba and will
have a capacity for production of 100,000
tonnes per annum of aluminium metal with
supporting facilities for bauxite mining and
alumina manufacture of 200,000 tonnes per
annum as also for the production of
aluminium semis. The project will have the
collaboration, technical and financial, of
the Hungarians upto the alumina stage
and of the Soviet Union for the smelter
(for production of aluminium metal from
alumina) and facilities for manufacture of
aluminium semis. Government have al-
ready accorded administrative approval
for setting up the alumina plant at Korba
at an estimated cost of Rs. 3350 crores
(including Rs. 2-05 crores for the township).
The Soviet authorities are being commis-
sioned for the preparation of a Detailed
Project Report for the Korba smelter and
facilities for production of aluminium semis.

ART SILK INDUSTRY

2808. SHRI RAJDEO SINGH:
SHRI RABI RAY:
SHRIS. S. KOTHARI :

Will the Minister of COMMERCE be
pleased to state:

(a) whether an official team was set up
by Government in October, 1967 to enquire
into the affairs of the Art Silk Industry;

(b) if so, whether the findings of the team
is that the S.T.C. had to pay for the imports
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twenty five to thirty per cent more than the
ruling world prices;

(c) whether itis also a fact that in the
deals with one Italian and one Japanese
firm or consortium a loss to the tune of at
lcast eighty la.khs in terms of foreign ex-

) ; and

r d to our exch
(d) if so, Government’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes, Sir
but only with the limited object of holding
aquick survey into the price and distribution
arrangements of nylon yarn in the Surat
area;

(b) Not exactly Sir. The Committee
merely pointed out that there has been some
delay in the actual import of yarn by the
S .T.C. because of the lengthy negotiations
“which had to be carried on with the poten-
tial suppliers against tied credits, who had
at the earlier stages of this negotiations,
formed some sort of a consortium and had
asked for high prices which the S.T.C.
refused topay. Ultimately the imports were
effected at prices between 15-25% below the
original quotations.

() Not as far as the Government are
aware, Sir.

(d) Does _ not arise.
W R
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PAPER MILL WITH JAPANESE COLLA-
BORATION

2810. SHRIMATI JYOTSNA CHANDA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state:

(a) whether Government are going to
set up paper mills in the near future in
collaboration with a Japanese firm;

(b) if so, the location thereof and the
time by which it is likely to be set up; and

(c) the expenditure involved ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
There is no such proposal under considera-
tion of Government.

(b) and (c). Do not arise
EXPANSION OF INDUSTRIAL UNITS

2811. SHRI E. K. NAYANAR: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state:

Written Answers AGRAHAYANA 10, 1889 (SAKA) Written Answers

4224

(a) whether Government have taken any
decision regarding the expansion of the
Machine Tools Plant at Kalamassery and
the expansion of production of D.D.T.
and B.H.C. at Delhi and Alwaye factories
respectively; and

(b) if so, the details thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
and (b). The scheme of expansion of Hindu-
stan Machine Tools Factory at Kalama-
ssery has been deferred for the present in
view of the fall in the demand for machine
tools. The scheme will be re-examined after
watching the trend of demand for some
more time.

The Ministry of Petroleum and Chemicals
are concerned with the expaansion of pro-
duction of D.D.T. and B.H.C. and a separate
question may be addressed to the Minister
concerned.

OVER-BRIDGE IN OLAVAKKODE

2812. SHRI E. K. NAYANAR: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether Government are aware
that in Olavakkode, Kerala State, over-
bridge on the Railway line has already
fallen and as a result thereof many families
who reside near the over-bridge are put
into difficulties;

(b) whether Government propose to
give any help to those families who suffered

so much due to the falling of that over-
bridge; and

(¢) if not, the reasons therefor?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) (a) The overbridge at
Km. 534/10-11 (Olavakkode Station) is
in a sound condition. However, on accouat
of heavy erosion of the approach roads
during the recent rains, road traffic over the
bridge was suspended for a few days by the
local Municipality. Maintenance of the
approach roads devolves on the Public
Works Department of the State Govern-
ment.

(b) and (c). Do not arise.
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EXPRESS TRAIN FROM CALCUTTA TO BANARAS
v VIA GAYA

2813. SHRI BENI SHANKER
SHARMA : Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there is any Express train
running from Calcutta to Banaras via Gaya
and vice versa for the convenience of in-
numerable pilgrims who visit these placﬁ
throaghout the year;

(b) if not, whether he is aware that it is
impossible 'to get accommodation in through
trains touching these holy cities on account
of overcrowded long distant passengers;

(c) whether in view of the above difficulties
experienced by passengers, < Government
propose to make arrangements for running
an express train from Calcutta to Banaras
via Gaya; and

(d) if not, the reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA: (a) At present,
two pairs of Expresses daily and one pair
of Janta Expresses weekly are running bet-
ween Howrah/Sealdah and Varanasi via

Gaya. Besides, for the converience of -

throligh passengers five through service
coaches (two via Gaya and three via
Patna) providing I, II & IFl class accom-
modation are also available.

(b) to (d). The quantum of through traffic
offering between Howrah and Varanasi is
adequately catered for by existing services
and there is no justification forintroduction
of an additional fast train between Howrah
and Varanasi.
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RAILWAY EMPLOYEES OF WEST BENGAL

2815. SHRI TENNETI VISWANATH-
AM : Willthe Minister of RAILWAYSbe
pleased to state:

(a) whether it is a fact that as many as
800 railway employees of West Bengal
State, belonging to N.E. Railway working
at Calcutta upto 1958-59 have been finally
absorbed either in S.E. Railway or Eastern
Railway Offices at Calcutta itself, averting
their transfer orders to their new head-
quarters at Gorakhpur;

(b) if so, the exact number absorbed
from each department;

(c) whether  Government propose to
afford simitar™ facility to ‘the very limited _
number of DBK-Railway Accounts Staff,”
and a few executive staff, to serve thé South’
Central Railway or S.E. Railway on tlie
same dnalogy; and -

(d) if not, the reasons therefor?

) ((F)

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA): (a) Yes, about
1300 employees of the North Eastern
Railway were absorbed on the Eastern and
South Eastern Railways at Calcutta.

(b) The information is being collected
and will be laid on the table of the Sabha.

(c¢) No.

(d) The D.B.K. is a Project and it is .
well known that it would be closed as soon
as the work is completed. The staff who
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cameto it on transfer from other Railways,
were fully aware of the fact that as soon as
the Project work is over, they would have
to go back to the Railways from which they
came. The case is not similar to that of
the N.E. Railway staff who were absorbed
in the Eastern and South Eastern Railways:
One. portion of the ex. Bengal Assam
Railway was constituted as the Assam
Railway in 1947 as a result of partition.
The then existing offices of ‘the ex-Bengal
Assam Railway at Calcutta were re-organi:
todo a substantial portion of the accounts
and commercial work of the Assam Railway.
When the Assam Railway became a part of
the bigger North Bastern Railway formed
in ]952,the Accounts and the Commercial
Offiges of the ex: Assam Railway continued
at.Qalcutta. In 1955, it was decided that,
as a matter of administrative c« i
thase. offices should be shifted to the head-
quarters of the Railway at Gorakhpur.
Mass transfer of the staff, who had been
working  at Calcutta since a very long
time, would have resulted in considerable
hardship. With a view to avoiding such
hardship, Government made a special
dispensation  that the staff employed in
these . offices at Calcutta should be absor-
bed on the Bastern and South Eastern
Railways. Such a contingency does not
exist in the case of the staff of the D.B.K.
Project, who were drawn from the different
Railways specifically for a temporary dura-
tion.

A

TeAM OF EXPERT ON SMALL SCALE
INDUsTRIES TO U.A.R.

2816. SHRI K. P. SINGH DEO: Will
the Minister of INDUSTRIAL DEVELOP-
MENT. AND COMPANY AFFAIRS
be: pleased to state:

(a) whether during his recent visit to the
UAR, a request was made by the UAR
Government to send a team of experts: to
advise for the development of small scale
industries in that country;

(b) if so, whether Government have
agreed to send such a team to the UAR;
and

(c) if so, the details thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
and. (b). Yes, Sir.

%

(c) A team consisting of 4 officers, who
specialise in industrial organisation, sheet
metal working, development of leather
industries and setting. up and rumning of
Industrial Estates, is being deputed.

MANUFACTURE OF CARS WITH AUSTRA-
LIAN COLLABORATION

2817: SHRI K. P. SINGH DEQ: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased tostate:

(a) whether it is a fact that a Delhi firm
has submitted a proposal to Government
to manufacture Australian Zeta cars with
Australian Collaboration; .

(b) if so, the details thereof; and

() whether Government have accepted
the proposal?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Yes, Sir.

(b) and (c). The proposal is under consi-
deration, along with various other pro-
posals received by Government for the
manufacture of a low-costcar in the coun-
try. It is not considered proper to divulge
at this stage the details of the various propo-
sals, before these have been examined and
a decision taken.

DECLINE IN PRODUCTIVITY IN STEEL PLANTS

2818. SHRI K. P. SINGH DEO: Will
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether itis a fact that there has beea
steep decline in the productivity and con+
sequent losses in the steel complex in Rour-
kela, Durgapur and Bhilai ;

(b) if so, the aggregate investment over
these steel plants since their inception and
the losses suffered by Government and the:
reasons therefor; and

(c) the steps taken by Government to
step up production ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY)::
(@)ta (c). Public Sector Steel Plants under
Hindustan Steel Ltd. have suffered in
production and in financial terms during
1966-67. At the end of the year 1966-67, the
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cumulative loss of the Company stood
at Rs. 823 million. The total capital ex-
penditure including expenditure on altera-
tions, additions, improvements and re-
placement of capital assets and on the
current expansions amounted as on 31-3-67
to Rs. 3615-9 million in Rourkela Steel
Plant, Rs. 3600 million in Bhilai Steel
Plant and Rs. 2590-4 million in Durgapur
Steel Plant.

The working of the thrce steel plants
during the year 1966-67 was affected ad-
versely on account of slackening demand
which resulted in a substantial drep in inter-
nal sales and non-utilisation of optimum
production capacity, rise in ccst of raw
materials, post-devaluation increases in the
<cost of imported stores and spares, break-
downs and stoppages, particularly of the
<oke ovens at Durgapur Steel Plant etc.
During the current financial year also,
these steel plants have been generally
working below the full installed capacity
for a variety of reasons including continu-
ing sluggishness in the Iron & Steel market,
serious labour troubles, particularly in the
Durgapur Steel Plant, extensive repair
work to the coke-ovens at Durgapur,
delay in commissioning of expansion units
or their not having achieved the full rated
capacity.

A six-point integrated programme is in
hand to revitalise the working of the steel
plants in the public sector. This involves:

(i) Management structure

(ii) Management controls
(ili) Technological improvements
(iv) Cost reduction

(v) Incentives, and

(vi) Market and sales.

Prices oF EXxPORT COMMODITIES

2819. SHRI LOBO PRABHU: Will the
Minister of COMMERCE be plcased to
state:

(a) whether itis a fact that the external
prices of important items of expert are not
publicised and, if so, the reasons therefor;

(b) the steps taken by Government to
check in fall of the export of skins, undres-
sed leather, cotton fabrics and jute fabrics
since 1950-51;

() whether the factors like internal prices
and the short supplies are given due consi-
deration before giving incentives for export;
and
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(d) the balance of trade in respect of
rupee trading countries?

TFE DEIUTY MINISTER IN THE
MINISTRY CF- CCMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) The.
Director General of Commercial Intelli-
gence and Statistics, Calcutta through
their weekly publication “Indian Trade
Journal” regularly publish price quotations
in the important foreign markets, of im-
portant items of export. Similarly Export
Promotion Councils publish external prices
of their respective items. The Tea Board
also publishes extenal prices of tea in their
annual publication “Tea Statistics”.

(b) It is not correct to say that exports
of jute manufactures, leather and hides
and skins have fallen since 1950-51; in the
case of cotton piece goods, exports though
lower than in 1950-51, have been more or
less steady in the last ten years.

The steps taken to promote the exports
of the items mentioned are:—

Skins:—Raw hides and skins are subject
to export control and only limited quotas are
allowed for export. Government policy is
to encourage export in processed forms such
as tanned hides and skins, finished leather
and leather goods.

Undressed leather:—This has been inclu-’
ded in the list of priority industries. Raw
hides and skins and wattle bark and extract,
required for tanning have been included in
the Open General Licence. Registered
exporters of leather are eligible for import
replenishment licences.

Cotton fabrics:—This is also a priority
industry which can obtain all its needs of
imported materials. Exporters of cotton
piece goods are eligible for import replenish-
ment, for import of dyes and chemicals.
The Indian Cotton Mills Federation is
allowing, under a scheme operated by it,
cash assistance on export of cotton textiles.

Jute fabrics:—(i) Continuous efforts are
being made to increase the production of
raw jute and improve the quality thereof
by adoption of improved method of culti-
vation.

(#) A vigorous research programme to
find out new and diverse uses of jute goods
is being formulated to provide greater
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outlet for jute. Indian Jute Mills Associa-
tion is currently undertaking a research
programme in the USA in collaboration
with a firm of industrial consultants (Fabrics
Research Laboratories) with the main
objective of developing new uses of jute
goods.

(iti) Compulsory Preshiment Inspectionand
Quality Control under the Export (Quality
Control and Inspection) Act, 1963 have
been introduced with effect from 1-1-1965.

(i¥) Long term Trade Agreements with
specific provision for export of jute goods
have been negotiated with the USSR and
East European countries.

(v) Export duties on jute manufactures
are reviewed from time to time. As a result
of recent review the duties have been reduced
on all varieties of jute manufactures.

(vi) Jute manufactures
priority industries.

(¢) Yes, Sir.

(d) A Statement is laid on the Table of

the House [Placed in Library. See No. LT-
1829/67).

is one of th e

UNIFORM INDUSTRIAL  DEVELOPMENT

2820. SHRI RAJDEO SINGH: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state:

(a) whether Government
take into consideration regi
while issuing new industrial licenses; and

propose to

(b) whether Government also propose to
forge the investment policies of financial
institutions controlled by Government such
as Life Insurance Corporation, Unit Trust,
Industrial Development Bank, Industrial
Finance Corporation and the Industrial
Credit and Investment Corporation to
achieve a uniform industrial development
of the country?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
The need for balanced regional develop-
ment consistent with economic and techni-
cal considerations is already being kept
in view while licensing industries under the
Industries (Development and Regulation)
Act, 1951,
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(b) There is no specific proposal as such
to forge the investment policies of the
financial institutions under the coatrol of
the Government but these institutions
entertain applications for assistance from
concerns all over the country and they are
always keen to assist industries in the
relatively less developed States subject to
consideration of project suitability. So
far as investments by Life Insurance Cor-
poration, etc. are concerned, no discrimi-
nation is made by them as between diffe-
rent States.
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Licences IssueD TO FOREIGN COMPANIES
TO SET UP FACTORIES IN INDIA

2822. SHRI ARJUN SINGH BHADO-
RIA: will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact that licences were
issued to foreign companies to set up-
factories in India on the specific condition
that within five years they should have
Indian share-holders:

(b) whether it is also a fact that many
such foreign companies including Glaxo
and Trisura India (P) Ltd.,, Bombay have
violated the undertaking; and

(c) if so, the action Government propose
to take to compel those companies to
honour their commitments?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT 'AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
to,(c). the required information is being
coﬂpu,ed and will be laid on the Table of
the House.

LICENCES FOR PAPER FACTORIES

2823. SHRI ARJUN ' SINGH BHADO-
RIA: Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) the names of the persons/firms to
whom lmcnm were issued for setting up
paper factories from 1960 t0 1967 so far and
the progress made in setting up the factories;

(b) if no progress has so far been made,
the action Government propose to take in
this regard?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
and (b). The information is being col-
lected and will be laid on the Table of the
House.

EXPORT OF FiLMS

2824. SHRI ARJUN SINGH BHADO-
RIA: Will the Minister of COMMERCE
be pleased to state:

(a) whether the office bearers or delega-
tions of the Indian Motion Pictures Export
Corporation Ltd. have paid any visit to
foreign countries during 1964-65, 1965-66,
1966-67 and 1967-68.s0 far;

(b) if so, the particulars of such dele-
gations;

(c) the foreign exchange spent on each
of .the visits; and

(d) the number of films exported by the
said, corpc_)ration and earnings there from
during the said period?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes, Sir.

(b) to. (d). A statement is laid on the
Table of the House. [Placed in Library.
See No. LT-1830/67].
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LICENCES FOR CONTROLLED METALS

2826. SHRI TENNETI VISWANATH-
AM : Will the Minister of INDUSTRIAL
DEVELOPMENT . AND . COMPANY
AFFAIRS be pleased to state:

(a) the machinery- in Government to
ensure . the proper use by the quota holders.
of the controlled metals for which licences .-
are granted; and

(b) the quantities of controlled .metals
for which licences have been issued to M/s.
Deltan Cable Co., Delhi during.1964-65
and 1966-67 so far?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
There is no control over non-ferrous metals,
and the utilisation of raw materials is
watched by D.G.T.D. or other sponsoring
authorities as the case may be, from the
production returns.
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(b) The D.G.T.D. recommended in the
case of this firm a licence for the following
Illl?lllﬁﬁﬁ in 1964-65:

Tin 1-50tonnes
Aluminium 13 tonnes
Copper 77 tonnes.

qu 1966-67 and 1967-68 in accordance
with the policy, consolidated requiremeats
lla\"% been taken into account and the
D.G.T.D. have recommended licences for
a vilue of Rs. 9-9 lakhs and Rs. 8-7 lakhs
lespectlvely During 1966-67 however, a re-
striction had be¢n imposed to the efféct the
import of copper should not exceed 22
tonnes. The restriction was imposed as the
item is of a speculative nature.

CAR TYRES

2827. SHRI BISHWANATH ROY: Will
the Minister o /INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether the country is self-sufficient
in car tyres; and

(b) whether there is any demand of the
same in any other country?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Yes, Sir.

(b) Automobile tyres have been export-
ed to various countries such as Czechoslo-
vakia, Oeylon, lndonwa, Kenva, Thalland
Burn;na Nepal, ‘Mauritius and U.A.R.

DEVELOPMENT OF SMALL SCALE INDUSTRIES

2828. SHRI S. KUNDU: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state:

(a) whether Government have drawn up
any, scheme for the development of small
¢ industries in some of the less develop-

ed States;

(b) if so, the nature of schemes, the
amolnt to be spent and the names of the
States; and

(c) whether Government have any scheme
to boost up small scale industry in Orissa
and if so, the nature of the scheme and
the amount to be spent on it?

THE . MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
to (c). The information is being collected
from the concerned authorities and will.
be placed on the Table of the House.

PaPer PuLP FACTORY, Assam

2829. SHRI B. N, SHASTRI : Will the
Minister of INDUSTRIAL DEVELQP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether the project report for .esta-
blishing a paper pulp factory in public sector
in Assam has been submitted by the survey
team; '

(b) if so, the salient feature thereof; and

(c) if the report has not been submitted,
the time likely to be taken to do so ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F.A. AHMED) : (a) and
(). A Project Report for Assam is under
preparation and it is likely to be available by
the end of April, 1968.

(b) Does not arise.

ExPorT OF JUTE PRODUCTS

2830. SHRI B. N. SHASTRI : Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that the finished
jute products exported to some foreign coun-
tries recently were refused because of their
inferior quality; and

(b) if so, the names of such countries and
the quantity involved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Not as _
far as Government are aware, Sir.

(b) Does not arise.

CLOSING OF SIMALUGURI-MORANHAT
BRANCH LINE IN AssAM

2831. SHRI B. N. SHASTRI : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the Simaluguri-
Moranhat Branch line of the North-
East Frontier Railway in Assam is proposed
to be closed; and

(b) if 50, the reasons therefor ?
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THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) No such proposal
is, at present, under consideration.

(b) Does not arise.

DiEser. LOCOMOTIVES IN ASSAM

2832. SHRI B. N. SHASTRI : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether there is a proposal to intro-
duce diesel locomotives on Lumding—
Badarpur Section of the Northeast Frontier
Railway in Assam; and

(b) if so, when ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and (b).
Lumding-Badarpur Section of the North-
east Fronter Railway is already dieselised
since March 1963.

EXPORT INCENTIVE SCHEME

2833, SHRI RAJDEO SINGH : Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that some exporting
firms have been detected flouting the export
incentive scheme;

(b) if so, the names of the firms and the
amount of the foreign exchange involved;
and

(c) the action taken against such firms ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes, Sir;
certain exporting firms have failed to honour
their undertaking to export.

(b) and (c). A statcment is laid on the
Table of the House. [Placed in Library.
See No. LT-1831/67.]

EXPORT OF THROWSTER WASTE

2834. SHRIRAJDEO SINGH : Will the
Minister of COMMERCE be pleased to
state,

(a) whether it is a fact that finished goods
made out of Throwster Waste fetches nearly
four times the value of the export of throws-
ter waste;

(b) if so. why the export of throwster
waste is allowed when Indian manufacturers
and processors demand is higher than the
available material; and

DECEMBER 1, 1967
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(c) whether in the interest of national
economy and to provide employment rclief
to the people in the remote villages Govern-
ment propose to ban the export of this silk-
waste ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (c). In
September, 1967, the Central Silk Board
had set up a Silk-Waste Committce to re-
view the silk waste export policy in opera-
tion from 1963 onwards, In its interim re-
port, the Committec has, among other
things, observed that—

(i) finished goods made ocut of
throwsters waste yarn fetch about
double the export value of the
throwsters waste at the current
level of export prices; and

(ii) the current level of consumption of
throwsters waste in the country for
production of exportable fabrics is
estimated at 23,000 kgs. as against
an annual availability of about
45,000 kgs.

The Committee has therefore recommended
that the export of throwsters waste may be
linked with supplies to the manufacturers
of throwsters yarn in the ratio of 1:1. This
recommendation has been accepted by
Government.

EXPLORATION OF COPPER AT RAKHA

2835. SHRI SHIVA CHANDRA JHA :
Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is a fact that the exploration
of copper at Rakha in Bihar has been stop-
ped; -

(b) if so, the reasons therefor; and

(c) if not, how much moncy has becn
spent so for on its exploration, the know-
how indigenous or forcign which has been
applied and the achicvements made <o far?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY)
(a) No Sir.

() Does not arise.

(c) The National Mineral Development
Corporation Ltd., have spent a sum of
Rs. 5-55 lakhs on preliminary works upto
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September 1967. In addition, the Geologi-
cal Survey of India have been carrying out
exploration in this property and meeting
the expenditure from their total budget,
without maintaining any separate accounts.

2. Two teams of Mining/Metallurgical
and Geological Experts from USSR visited
India and examincd the property in October
November, 1965 and suggested a programme
of detailed exploration and metallurgical
tests Recently, the Services of an expert
under the United Nations Development
Programme has also been obtained and he
is at present cxamining the property. The
National Mineral Development Corporation
has prepared a programme of exploratory
work together with the development of a
small mine, to be expanded later, costing
Rs. 151 crores and Rs. 6-98 crores respec-
tively.

3. The Geological Survey of India took up
detailed examination of this belt in 1950
by large scale mapping, pitting and trench-
ing, geochemical sampling and geophysical
sarveys. On the basis of drilling and
exploratory mining operations carried out
the reserves of ore have been calculated as
follows :—

Reserves Average grade of cu.
(in million tonnes) (% of Cu.)
25-11 2-19
63-90 1-54
87-81 1-32
151-32 0-96

1t is estimated that the reserves are capable
of sustaining production of 20,000 tonnes of
copper for a period of 30 years.

ASSAULTS ON RAULWAYMEN

2836. SHRI M. L. SONDHI : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that public assaults
on railwaymen have increased recently
particularly in the Eastern Zonc; and

(b) the total number of such assaults in
the last two years and the total estimated
loss involved ?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) and (b). Yes.
“There has been an increase in the pumber
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of cases of assaults on Railwaymen from 22
in 1966 to 46 in 1967 on the Eastern, South
Eastern and Northeast Frontier Railways.
The loss involved in respect of these cases is
not known.

DEATH OF RAILWAY GANGMEN IN WEST
BENGAL

2837. SHRI JYOTIRMOY BASU : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a faet that recently six
railway gangmen died of suffocation in West

(b) the circumstances under which the
accident occurred; and

(c) what precaution Government propose
to take to give proper working conditions to
Class IV employees ?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) to (c). The
information is being collected and will be
laid on the table of the House.

INDUSTRIES CoMMISSION

2838. SHRI LOBO PRABHU : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state the time by which Govern-
ment propose to appoint an Industries Com-
mission to review the Industries Develop-
ment and Regulation Act ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : This
matter has also been raised by the Estimates
Committee (1967-68) in its Ninth Report on
Industrial Licensing and is under examina-
tion of the Government.

LICENCES ISSUED BEFORE AND AFTER
DEVALUATION

2839. SHRI LOBO PRABHU : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS
be pleased to state :

(a) the number of new industrial licences
issued after devaluation and the ber of
licences which were issued before devalua-
tion and have lapsed ;

(b) whether Government have considered
the competitive disadvantages of new
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industries with imported plant and duties
raised by 57-5% by devaluation; and

(c) if so, how they propose to prevent their
higher cost of production influencing the
.older production ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) to
(c). The information is being collected and
will be laid on the Table of the House as
carly as possible.

MAHALAKSHMI TEXTILE MILLS,
BHAVANAGAR

2840. SHRI P. M. MEHTA : Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that Mahalakshmi
Textile Mills, Bhavanagar in Gujarat has
been financially very weak and has not only
not paid the workers’ wages and provident
fund contributions worth lakhs but adminis-
tratively also it has become so incapable that
it has reached the stage of closure; and

(b) if so, whether there is any proposal

under consideration of Government to take
over the Mills.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (snm
MOHD. SHAFI QURESHD : (@) It is a
fact that the financial position of the Maha-
lakshmi Textile Mills, Bhavanagar, has been
deteriorating for some time.

(b) The question of appointing an Tnvesti-
gation Committee under section 15 of the

Industries (Development and Regulanon)
Act, 1951, to look into the affairs of the mill
is under active consideration.

1221 hrs.

RE: QUESTIONS, CALLING-ATTEN-
TIONS-NOTICES ETC.
MR. SPEAKER : Now, calling attention-
notce. Shri Jagannath Rao Joshi.
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MR. SPEAKER : That cannot be raised

as a point of order. Let the hon. Member
resume his seat.
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MR. SPEAKER : What the hon. Member
says will not be taken down.

SHRI MOLAHU PRASAD®: ..
ot wyg fawd (X : AT TREw
F we faF &, sy I I fed o =@
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MR. SPEAKER : But it cannot be rais-
ed now. Suddenly if he raises it here in
this manner, how can 1 answer ? Tho
of questions are coming up, and could the
Speaker possibly know which question is
comirig and which question is not com-
ing ?
OBITUARY REFERENCE
(SHRI SENAPATI BAPAT)

SHRI NATH PAI (Rajapur) : Before you
proceed to the next item, may I make one
submission ? The Leaders of all the O pposi-
tion Groups had made a request to you....

MR. SPEAKER : Let him not raise it
here.

SHRI NATH PAI : You should show us
the courtesy of replying to us.

Would you please hear my complaint ?
1 wotld not go into the matter. A letter

MR. SPEAKER : It is not proper to raise
it Tike this.

SHRI NATH PAI : If you are suggesting
that I am domg anythmg improper, then you
are not fair to me. I am only asking you a
question. The Leaders of all the Opposi-
tion Parties had written to you a letter.
We have not even got an acknowledgment of
what your intention is. Is it wrong fo ask
what you proposé to do ? For you to suggest

12.23 Not recorded.
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that my seeking for your ‘guidance in this

matter is improper is, I think, a little unfair

MR. SPEAKER : Would he kindly per-
mit me to say one thing ?

SHRI NATH PAI : Very much so. Who
can stop you ?

MR. SPEAKER : The point is this. Any
condolence resolution to be placed before
the House is moved from the Chair. We
took a decision on this matter and even if
some leader of India was not a Member of
this House, we did make a reference to bis
death here, as for instance, in the case of
Master Tara Singh. But when several
names are proposed to the Speaker, I think

SHRI NATH PAI : We referred only to
Senapati Bapat.

MR. SPEAKER : I did not want to men-
tion names. It is not good to mention
names. That is why I am avoiding any
names being mentioned here. It is not at
all proper. It should be mentioned only
after we discuss the matter. It is not as
though there is any controversy about it,
because the persons are dead and they are
not living. I thought that it was the discre-
tion of the Speaker to move it from the
Chair. If anyone writes to me that that
discretion should be taken away from the
Speaker, I would like this House to give that
discretion to somebody else. I have no
objection. I am not the highest agency;
the House is the highest forum; if the dis-
cretion is to be with the Speaker, then that
discretion must be with the Speaker. Or
else, 1 would leave it in the hands of the
House, so that they may appoint a committee
or do something eclse, so that in future, the
Speaker would not be put in the embarrass-
ing position of taking a decision and then
somebody else trying to change it. This
controversy need not be there. I am not at
all anxious to have this discretion. I do not
want to quarrel particularly with persons
who are no more with us in the world, and if
the House thinks that the discretion should
not be there with the Speaker, I, for one,
would be absolutely at one with the House,
and let the House appoint a committet and
then take a décision. But if the discretion
is to be with the Speaker, then, after the
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Speaker has taken a decisfon, if it is"said
that it should not be done in that manner
then. I am helpless....

SHRI NATH PAI : Am I to understand
that you had taken to decision ? This is
really unfair to me and to the House also,
and it must not be made to appear that
deliberately on such solemn occasions  as
this we are either trying to defy your autho-
rity or trying......

MR. SPEAKER : Where is the authority
here ?

SHRI NATH PAI : The authority is very
much there. When you say that when the
Speaker has taken a decision it should be
respected, I am at one with you. But I am
afraid you give me an impression and also
to those who called on you that you woilld
like to discuss the matfer. Now, for you'to
say that a decision was taken which is being
challenged. Again, I think, is not proper. ...

MR. SPEAKER : Dr. Ram Subhag Singh
has communicated it to him.

SHRI NATH PAI : He —ever accémpa-
nied me. The hon. Minister nuv. ' “menr-
tioned anything to us. When all of us had
sent this letter to you we thouglit that
you would agree. There are few révolution-
aries of that calibre left in this country.

I do feel very strongly that this House is
not built by Mr. Charles Layton or Mr.
Baker, but basically this House has been
built by men like Senapati Bapat who are
our great patriots, and we are only sitting
here, and we only honour ourselves and
show how great is our heritage and respom-
bility, by secking an opportunity to
down in reverence and homage to such great
men. Government had conveyed to me
that they would agree, and I think the hon.
Prime Minister also was coming, 1 think,
with a ready speech to join the others. But
I do not know what has happened.

We do not want to embarrass you. The
discretion should be normally with you.
but I think we assisted you in suggesuu
that when the letter was signed by every
recognised party or group, Government
should agree and the hon. Minister of
Parliamentary Affairs also should agree. I
thought that they had agreed.

Nobody is trying to embarrass you.
But I think you never gave a decision. I
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[Shri Nath Pai]
would like, therefore, that this matter may
be thrashed out.

MR. SPEAKER : May I hcar from the
hon. Minister of Parliamentary Affairs ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
I fully endorse your idea that discretion
must be with you.

As regards our respect to the departed
soul, we are at one with Shri Nath Pai,
and we have the highest respect for him,
and I also pay my homage to him.

Once you had told me, I think, the day
before yesterday, that you had conveyed
your idea to Shri Khadilkar, then and there
1 had dropped the matter and conveyed that
decision to the hon. Leader. Yesterday,
you, Sir, also—whatever be our feeling—
had told Shri Nath Pai that the Speaker had
taken a decision.

MR. SPEAKER : Anyway, let him say
wh ic-wants now.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : I want to say only one word.
1 was also present when the hon. Minister
of Parliamentary Affairs came over here.
He did not say that the Speaker had taken
a decision but he had intimated that he
would consider such a proposal, and that the
matter was not closed.

MR. SPEAKER : Senapati Bapat was a
great leader. After all, his services and
sacrifices are second to none in this country.
He suffered terribly, I do not know for how
many decades; 1 think, before many of us
were born he began suffering for the cause

of the country. ...

SHRI HEM BARUA (Mangaldai) : Be-
fore all of us were born.

MR. SPEAKER : I completely associate
myself with thc sentiments expressed by
Shri Nath Pai and the hon. Minister of

- Parliamentary Affairs, and let us convey

our homage and respect to the departed soul
to his bereaved family. Let not the hon.
Member think that I am in any way less in
my expression of my respect for that great
leader. Here and now, I associate myself
with the sentiments expressed by the Mem-
bers of this House.
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SHRI NATH PAI : Now that you have
spoken for the House, I would also join
you. I hope you will be good enough to
give us some time. As we expected of you,
you have taken the initiative now in paying
our homage. We do not want to make long
specches now, but we also want to join you
in paying our homage.

MR. SPEAKER : Shri Ranga.

SHRI RANGA (Srikakulam) : This has
caused some embarrassment to you needless-
ly. As you have said, you are second to
none in your respect for Senapati Bapat.
All of us are also at one with you in bemoan-
ing the death or the passing away of this
great veteran in our Bational struggle for
freedom. We have great respect for him.
In the course of his long life, he had to
champion certain causes which do not meet
with the approval of some of us on this side
and on that side. Nevertheless, we are all
beholden to him, and we are grateful for the
services that he has rendered, and we join
you in mourning his death.

=t FoRm W (Ifeol faedt) -
AR AZY, A TEEAAT TH X 1947
AT #, IR TN d AU F
FEey i 7 Iow afeE fgd ) 9
¥ T A A A I | L H I
¥ 3o 31 3© faor Wit frem | R aga
¥ AW W@WE, A AT F I W AR
AT Eadaar #1 THIG #7 A9 § 98
T 51T 9 ¥ P g9 ¥ fawr e
&, a1 TTTfaE §9 ¥ g W FY IqET
79 qar 1 danfa ama 37 wf-
wifEl & ¥ 4, ad swar . fa=w,
X FEWET, IEAGT AEE AR
FER wafag o § 1 ST AR ¥
afarl ¥ g0 & 919 g7 w@ae § AR
T AF AT H 33 gu €1 3 fam
wE A e s R § Y
I3 JHT AR e ¥ fow ww w71 faww
21 # AR 3T @ Fmfa g #@
oY sgtefa sifaa wa &1

SHRI SEZHIYAN (Kumbakonam)

On behalf of the DMK, I join you and the
other leaders in paying our homage to the
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great patriot and revolutionary, Senapati
Bapat. It is due to the enduring efforts of
such a patriot and revolutionary that India
was able to attain its dignity in the comity
of nations, and also the well-cherished free-
dom for our country. As one belonging
to the DMK, and as a democrat, I pay very
sincerely my homage and respect to the
departed leader.

SHRI H. N. MUKERIJEE (Calcutta
North-East) : It requires no special words
from me but it goes without saying that
Senapati Bapat was a legend in this country;
not only in Maharashtra but in other parts
of the country, his memory will be cherished
and as a person who dedicated his all to the
struggle for freedom. On behalf of the
Communist party of India, I associate my-
self with the sentiments expressed by you and
others in this House.

it 7y ford (F01R) - o Wy,
AT &Y 7= F & I ARG E—
@& g wif & g @) gad
afgas it A g | ¥ a7 § A
FTX Y I I FrgwT A1 R FAHY
e 31 ¥mfa ao@ gfeard
Wi S 9T W 99F I
# A9 I F A Y AT A A A
I srgtafa sfva Fzar g 1

SHRI A. K. GOPALAN (Kasergod) :
Mr. Spcaker, Sir, on behalf of my party,
I pay my humble homage and respect to the
great patriot and revolutionary, who
fought for the freedom of the country long
before the national movement took shape.

SHRI NATH PAI : Mr. Speaker, Sir, I
join my celleagues from the other parties
in paying my homage to Senapati Bapat,
and I have listened to the senti eXpress-
ed by you, Mr. Speaker. At a time when
people were beginning to look upon the
British occupation in this country as a
divine dispensation, there was a small band
of courageous souls who came forth not in
India but in the lion’s den, that is, in England
itself, and pricked the bubble that British
rule was wanted in this country. It requir-
es an extraordinary courage and vision to
declare this faith in Indians’ ultimate libe-
ration. Senapati Bapat belonged to the
small band of valiant soldiers who lit the
path of India’s struggle to freedome.
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It is true that he belonged to the other
school who believed that in the emancipa-
tion of our country we are free to the choice
of our means. That was his conviction and
he adhered to it. But under Gandhiji, when
the nation turned to the path of Satyagraha,
Senapati Bapat was among the greatest of
Satyagrahis that India produced. There
was no movement since 1903 till our libera-
tion in which Senapati Bapat did not play a
prominent role. Never did a man contri-
bute or seldom perhaps a man did contribute
so much to our freedom and expected so
little from it.

After the liberation of the country, his
only concern was the uplift of our people
and his only occupation was the Upani-
shads. It is something very rare that at the
age of 76 the call of freedom was irresistible
for him and he went in response to the call
of the suffering people of Goa. He was
brutally assaulted. His CHOTI, hair, was
pulled out. He came bleeding to Belgaum
with not a word, either of protest or wanting
in sympathy; he was just smiles. I think
he was a combination of a scholar, soldier
and saint, and as I said, it is to this gene-
ration that very largely we owe our free-
dom.

1join in all humility in paying our homage
to this great soldier of our freedom struggle.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : Sir, I associate
myself with the feelings expressed by all the
leaders of the political parties here in this
House. Senapati Bapat was fondly known in
Maharashtra as “Tatya”, an elderly person
who was as if a member of every family.
His life, if I can used a Sanskrit word for it,
was YAGNA, what you call sacrifice.
From the student days to the last, it was a
continuous YAGNA for him. In the early
days of the freedom struggle, he belonged
to that group of yougmen, and not only as
a student in India but when he went abroad
as a student of philosophy, he dedicated
himself to the cause of independence.
From that moment on wards, it was nothing
but a dedication for the cause of India.
Though he believed in the terrorist philoso-
phy at that time. I have never come across
a person who really believed in the philo-
sophy of love more than him. To the
last, he was living the life of another child.
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He fought against the Britishers; he fought
against any injustice but he was never
hitter against anybody. I entircly agree
with Mr. Nath Pai that he was a very pleas-
ing combination of a scholar, a patriot and a
seint. We pay our respectful homage to the
departed soul.

MR. SPEAKER : May I request the hon.
members to stand in silence for a short
while ?

The Members then stood in silence for a
short while.

SHRI J. B. KRIPALANI (Guna) : Sir,
having paid our homage to the great patriot,
1 want to enquire about something regard-
ing our conventions in this respect. I re-
member on the demise of our friend, Shri
Syama Prasad Mukherjee, the Speaker had
said that only he would say whatever he has
got to say in paying homage to that great
patriot and subsequently it was only the
Speaker who spoke and nobody else. Then,
on the demise of our beloved Prime Minister,
this convention was not observed and the
leaders of various parties were allowed to
pay their homage. 1 want that you, in your
judgment, should indicate what shall guide
us in these matters in the future. I am
afraid at the time of Shri Syama Prasad
Mukherjee’s death, it was considered that
somebody might say something controver-
sial and so the Speaker, at that time, in his
wisdom, declared that in future this would
be the convention to be followed. I would
like to know what would be the procedure in
future,

MR. SPEAKER : After all, it is very well-
known that condolence resolutions are
moved from the Chair. There is absolutely
no controversy about it. Unfortunately,
I do not want to express my views again
because I am a little disturbed.  If the leaders
of parties write to me about a small
matter, how can a Speaker say “No” to it?
He is placed in a very embarrassing posi-
tion. If the Leader of the House and the
leaders of the opposition agree, it would be
a very bappy position for the Speaker.
Otherwise, he is put in an embarrassing
position. I wanted to pay my homage to
the departed leader. Though it was not in
the agenda, I agreed to it.
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So far as the point raised by Kripalaniji
is conerned, let us not discuss it here now.
I would look into all the facts, how many
spoke, who spoke, etc. If the House wants
that the Speaker should take a decision in
future, I will take the decision. Or else, if
any letter is written to me, I will forward it
to the Leader of the House and then the
Leader of the House and the leaders of the
opposition can sit together and take a
decision. After all, I belong to all of you.
1 do not belong to any one group. I want
to create that confidence in all sections of
the House that I belong to all of you. I
should not be put in an embarrassing
position.

About the point raised by Kripalaniji,
let me see the records as to who spoke and
what happened on that occasion. Let us
not discuss it now here.
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12.40 hrs:
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

ALLEGED LARGE SCALE SMUGGLING OF
Puistes AND OtHER FOODGRAINS TO
CHINA AND PAKISTAN THROUGH THB
EASTERN BORDERS OF INDIA

§t sEe T W (We)
FeqE wReT, § Afadradig aiF a5
¥ frafafes fawg At &R @ a@v
Ty ¥t =71 s feaman g o smAT
+3T g fF a8 0 IR F oF I §—

“srra Y gt e & < v
qifFEaT FY 92 I 9 I 9T

9 FFR & JEe S-fer &

Sicii

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
GOMMUNITY DEVELOPMENT AND
OCOOPERATION (SHRI ANNASAHIB
SHINDA) : Government of India have seen
some reports appearing in the press to the
effect that according to the Madhya Pradesh
Foodgrains Dealers’ Federation there has
been large scale smuggling of pulses from
the eastern border of India into China and
Pakistan. No report to this effect, however,
has so far been received from any of the
State Governments. The State Govern-
ments have been asked to inquire into the
matter and report the correct position.
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ot FETe Tw W : N AP
i AT FT OF AT Y AF qWT §
fear qr, st 14 T F IET AR
FEHT S S e, 3g ot g
T T B E—GTH T AT ST w-
TIHIR Y fole s @ ¢ 1 e wE-
T, AW 38 W I & 5 g 10 fa
TN T TR § 1 v o frw @
Y 7T, ATH I T IHT AL T FATH
& i A afra #y smta
2ar &, A e 5T 2y e faean @
fF ga Tow I ¥ Fe Ani gk
& —A T T AAe 7

& AT A 27 THER F FGAL
Y AR FTHATT FLAT ATAT §— T
w3 I fraw 3 §, gt +1 feafa
—%9 @A) § 3@ R T AT
—

“A gang of 40 smugglers attacked a
patrol party with deadly weapons, forcibly
released an arrested smuggler and contra-
band articles, snatched away two rifles
and kidnapped some sepoys.”

it efeRT A =@ @, | @ dard
¥ gq w9 §, g fawfen M,
fernfe wet # W Sar §, s
I §—3F THFR F g F I A
oY wEew ¥ ST foerar § f g aft
I Fo AT @ &, R e wff §
ETH WEIRA, 1946 F T{17 Go AR
qH A€ 7 wgr a7 FF QX qETEEY
TN F AT qT FTHT F T & TRy,
IH W & TR "R HAT S Fo qHo
oY 3 W w1 g R O E e
Thh, & fad I av-gicad &1 51d-
W AT FX & g g ¥ v £,
AfFT F % T X W g
=t feats wgt faar

ST AEIRA, TF THI F AT 299697

¥ 90 §, 9 g9 F g TEan
FT, T & AT @, a7 AR A&
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wTaE 3 % ¥ F ag g darew w7
AT 2, SEFT AT AR, At IEY
FIY AGF FT | I T AL AT
R T A I IR AFT TR A1 FQ@
& @ 3% TR § A T T AT
A FT fgd | F AT AIEw g
¥ ag 5@ oS § w7 w74 ?

SHRI ANNASAHIB SINDE : I do not
think, Sir, I have tried to evade the answer.
In these matters we entirely depend on the
information to bs furnished by the State
Governments and also the Home Ministry.
We referred this matter, both the previous
question as well as this Calling Attention
Notice, to the State Governments. 1 my-
seif tried to contact them on the telephone.
Unfortunately, I do not get any information
of this nature. Unless there is some subs-
tantial corroboration the State Government
will not come forward with such informa-
tion.

SHRI HEM BARUA (Mangaldai) :
Sir, on a previous occasion when I put a
question to the hon. Food Minister about
smuggling of rice from Assam to Bhutan
and from Bhutan to China, he said that he
would enquire into that matter. They
say that they would enquire, but they do
not enquire; that is the trouble.

il &ito Wo T (YRR ) : FEqeT
AZ1Ed, 9 TH HT IO AT TIAE
Y A Y forem &, T FF FT IAEHA
qg W firer 41, 99 {7 TR AR
A AR s fRAr 91 @) qaEn v
& amam TS 9 TER WOR a@[a
AN A @ R I I N IR
I Fg O fF AT FOT | FA WEET,
® AT AT & fad F@Em Sgar
g 5 Iam § | TR A oF J-AT A
I AT, G g FHT 9 ATEAT ® 9
BT BE=A-AT, R Al g fawa gu
g gFAT & | qgT FT TEH AR four
& &, gt 7% fF a R ¥ 4%
A AFAA AR FHAOE@ F J@ §
T[N F T g EREEAAT A
g TH WK GIF-HH 99 G &
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[sft e o mmit]
FfEFT T Y IS & T—T9
% A1feT  FF Tardee A weie o
2 3R F o FFeRY F1 9e FT
RE A R Rw &
% fafreex 3 aed g fafrex g
AT AT § fF ad N A ),
TATT TN IR A TgT A T #1 fava
WA R A T Jrew fra—ar
7 et fafeed § A1 o W™
R & 'R & g frem ga @,
foaw 5@ wo R &1 @@ feaar s a@
¥ et goars ? & S Sar §
fF AT W TFR T 9T TF F @G
 frorelt ¥ geand ?

TR, T Y qg AHFTA . ST
FL Y wifaw Y 2 5 o F T
anfg g fFadt aw@ar § T §, o
fo samoifeat &1 v &, T s v
FTawEFAT ¥ SATRT ar A war g ?
I SUTET 4T & AV Ag v e gvaT @
for oot & fad am & 1 | @R
3 o § T TAE AT FAE
9 99 FfEl F &, fed
T Jg FTAT WSIT 7T §, 519 FLH qg
T T fF a8 9 8 Fei AR
fom T 0F I I97 7197 § Tar A SR
@ S, Iy e faar s ?

SHRI ANNASAHIB SHINDE : As I
was mentioning, the movement of foodgrains
from one State to another is totally banned.
There is no free movement of foodgrains,
that is,as far as foodgrains other than
pulses are concerned. As far as pulses are
concerned, even in normal times 60,000 to
70,000 tonnes, and sometimes even 75,000
tonnes, of pulses move from other States of
the country to Assam. I have examined
the - figures of the previous years and I find
that this is the normal movement from year
to year. Now, there were some newspaper
reports saying that at a time about 1,100
wagons were booked for Assam and that the
booking was made from Madhya Pradesh.
The Madhya Pradesh Government has indi-
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cated to us that only 155 wagons were book-
ed to Assam over a period of 2 months and
21 days. So, this is absolutely normal.
Had there been any smuggling on a very
large scale, the prices in Assam would have
shot up but I find that prices in Assam are
going down in the last two months,

st s aw Ta@ (feel w=R)) -
FEq AZIST, AW ST AETT A FGT &
fF 155 v T RU I F@q F T
1 o i Y &Y ot e F q@r
2 AR A I A% Wt e —3 T
g wer R, A AR JTE NIW
¥ N T g §, e AR fafrh—
A AT G 9X 9 )T 15 16" 7
e g 7=l & € §, 9= i g
Fravifeer qifae § fredt W
QAT LRI R FAT 497 A1 7 TE 4 |
e feafa & agr # fomet e g,
IR T Famacde 487 & awdr |
AR, AewE W, TE ¥ fet R e
Y WY T AT9G TG AT G, T a9
R aTRT FEAY T TR —
I ARG qOF ¥ I W AW T
Wt qg e #X @ § IR g
FEEWE 38 § f5 @ sm-awe oo
¥ ¥ ¥4 7o fafres st wivw
g @R gfm o T AR } A kE
@ ¥ I 3 & o o T Ag Ty
T MR AT 21 T IR ¥ I
TS A qE F1 A9 AR} gE IO
X &, T TG A Lo Fro F Fwa F+1-
T, T, AT & T &R A
FIH! ATAT H AT HI IqH AR AEAT
# oran @, Fifs g § gl & W
qEA X | 78 9 e & 5o
TS Thel 9 AT SFEIfeT gar & ag faam
gfee 1 FTEaE ¥ @ I AR A
FAZAE F A & TFaT 3| TEfEE
g AR F TR FF R A9 £ TH-
Ay 9T O T oY F 7 FO TG aqv
T, I § 7@ a7 g fafasy
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et &, wiifa a8 SwfeT w7 AT § )
Wﬁaﬁmﬁ&ﬁgiﬁo Yo HTZo
T AT AET AT F 3G FF @A AR A
afer #% T & 1 & ST STeaT §
fF a7 GCFIX T@ G 3G F do Yo
arfo FY Ao ¥ ol dare , Y s et
A WX f e @ & e
T & AT IEH A F ool e
W ST =Tt § ?

SHRI ANNASAHIB SHINDE : I am
prepared to request the Home Ministry
to enquire afresh into the matter. But the
facts mentioned by the hon. Member do not
represent true picture of the state of affairs.
My figures show that about 10 to 15 lakh
quintals of pulses move every year from
various States to Assam, that is, about 30 to
40 lakh maunds. If, as has been alleged by
the hon. Member, about 1 to 2 lakh maunds
bave moved in a period of three months, it
is just normal or below normal. I do not
see any point in what the hon. Member
says.

12-50 hrs.

NEW POLICY OF IMPORT AND DIs-
TRIBUTION OF WOOL

MR. SPEAKER : Yesterday, in reply to a
Call Attention of Shri Madhu Limaye, a
statement was laid by the Minister because it
was a long one and I said that we may take
it up today. Shri Madhu Limaye.

SHRI D. N. PATODIA (Jalore) : I have
also written a letter to you about it.

MR. SPEAKER : No please. On a
Call Attention, I have never permitted
any Member whose name is not in the list.
That is why Mr. Kanwar Lal Gupta object-
ed to this gentleman getting up.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : At the same time, I would
like to know whether we are now establish-
ing a convention that either in putting a
supplementary or a question on a Call
Attention, we will deliver a speech and no
question will be there.

MR. SPEAKER : Shri Madhu Limaye.

SHRI HEM BARUA (Mangaldai) : On
a point of personal clarification.

You have ruled that nobody should put
any question if his name does not appear in
the list. I did not want to put any ques-
tion. But this very thing was in my head,
about this smuggling of rice, and today I
made a reference to this during the Question
Hour that let the Minister make an inquiry
—no inquiry was conducted—because Assam
is suffering. Therefore, I just wanted a cla-
rification. I just tried to draw your atten-
tion to this. I did not want the Minister
to reply to me. I did not want my name
to appear in the press also.

SHRI D. N. PATODIA : Is it not possi-
ble to raise a point of order when the facts
are different ?

MR. SPEAKER : You can raise a point of
order; you have a right to raise a point of
order. But it will be replied to by the
Speaker, not by the Minister. If you want
to raise a point of order, I will not object at
all.

SHRI RANGA (Srikakulam) : In answer
to the Call Attention, the statement was
1aid on the Table of the House. You are
correct in saying that only those persons
whose names are there in the list are entitled
to put questions for further elucidation.
But since the time has passed, 24 hours
time has been given to the House, and it
has become possible for one of our Mem-
bers to discover an inaccuracy in regard to
the point of information that he has given.
Surely, you should allow him to raise just
that point also.

MR. SPEAKER : There are so many
methods, not only a Question, Short Notice
Question, Half-an-Hour discussion or some
other discussion. There are so many
methods given in the Rules book. The
Members have got so many privileges and
facilities to do that, If you want to do it,
I have no objection but it must be changed
before that. Whatever I allow to Shri
Patodia, I must be able to allow to every
Member of the House. I shall not say ‘No’
to others. Otherwise, it will be said that
there is discrimination, That is the diffi-
culty.

st gEET W (TIE) 2 |
O S Y T AH-GAT FAT §
W fdeRTMEA T
wr fear o ? w fegama & ot s A



4257 Import and

[oft s wved]
A I S N g A § W|
AFaar T I g [EGw
X AT 2T 2 TG T G AT F AR
= gy @ 9 ¢

MR. SPEAKER : We are not discussing
that.

St TETTRIT WY : g9 §T I
Foy § A1 I ATYHT A 16T T FIT-
a7 e s AT § o W MR @
mé.

MR. SPEAKER: Naturally, they have to
reject 8 number of them.

=t wg o () : reum WY,
8 % ¥ UM § FA% o i faareer
IR FasAfrant §ak g A
# qfrardy afcadw gam 1 §F =W
HAY wReE A Fre v g fw g
faaor ¥ aR § 747 39 09 fawad
7§ & Y 5 wtew g+ faew & F
#H o Wo TW Fr WE T T
TOF & qiramy A st sl e frea @
IF TR F L qE I FT AT hEA
2 R OF & AT IqH § F 9 AV qg
FTHY T TS T GEET Iga T
I NI EAATFT @I
I 1 TG AT 5 Fr-H 5% wat-
A F Y @ ¥ Feouw ARy, T
F1 €A w1 froig wgan § fored 5
faars I arfie F *°Y fgwa wgi
93

“The decision of the Textile Commis-
sioner of making bulk allocation of Rs.
4,50,000 worth of hair belting tops to
Respondent No. 6 (i.e., the Kabir Woollen
Mills) on the basis that Respondent No.
6 had the capacity to produce and had in
fact produced hair belting yarn which
was of the desired quality and specification
acceptable to the Association and the
Members of the Association, will have to
be regarded as arbitrary, unreasonable

and perverse and if that is so, that order
is liable to be quashed and set aside.”
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IR T L fear T AT A e
AT F 8 4R 4 ATG [T W WA g
FAITERA T FGTA AT @TIR G
g TF IR WA ATYH qTAY ThT |
# weft wEey ¥ qg WY I = §
& | o0 S & fag f9 §F I
JTFAW F qE TEAT FAET T 80
T E w7 AT IGH § 50 I TR
T AYAN AN @, Afafed § g
aifyg fFm m@r AR e §E
™ T @R Nwde 79 frew
amm ¥ 1 gfal FY a8 50 9@ TR
TR AT AP F TG HATAT W
a1 , T & wifedt M feay s
¥ a7 AR R § IgH A Ny
IAEFT WA FQA U AW T & v s0
1@ T ) qg A giE § IW
Fh-v07 6 FOT AT TN FAT
m...

TR AT : T I IR )

=t g fowd : sere WA, 8 TR
T A ) T A A/ AT I
A qg I F S WA X @
T I FfaT 3o faew 1 AR 3@l 1
TG TR AR THIE ot Forey &
#% w1 5 33, ST FAT AT 6, 6 ¥
FTFm fEar g1 g Aifa i 7e-
& @ §EH 0F TG | FG H A AN
e g e R AR W A sy
e fomY =1 37 fean var av I
A, AW T 7T IgFT T faaer T
g T e fy | AT 73
& g T faaor 7 gom, R gk W
o ey @ fear wa, e avey
wnfadt adi oY, @t ag o g9 A §,
T I AR HelY A TGS By
s @ T fear wfon @@ W
it ¥ feey 5 a9 7 faar @R Sue
o (Fafey) v ot ?

o & & g S =g g fv s
e AR o cams w
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7 §, a7 geoaw wEey, fadfza s
AT N fre
Tl ST F AR & 1 U IWR
g wr f fadfza @ afew 9ad &
Taar § fr 100 oie ¥ w9 I TR
o WA e it FF gfrem 1 AR
o, & gfted T« & oY Y @ o
F FT WY g FIA § Y Felt AT
& 7€ Afq 1 78 7den e 5
FAR FTET IR RN AT AT FEX
T, g@ 397 wafow & 399 98 S
g g fF T IR 7w T T
2 = T saw & #09 +A9 24
Bt gfrew § N 40 wlaw My av
I 31 gE ) FAIFAT 1 PR
gfrea & A TF fawe g, foaaw A
24 gfew @F § Y 40 Shawa Fey @r
IR &1 T T@ AT qE AR B
I fF FreniT AR fgmas R_w
¥ fad—ary o g Fgr €7 W@
AR F, IFFT A g9 g—FW AR
fgwrawr 93w & fag a8 Qua FRT R
®RE? gt o T I & gfre wrw
fog o W& 1 I Ig AT Bey &€
AAT | F HA WG & AT AGAT
f& *ar ag a8 qrq MAAT feqd AT-
ma F74), ofens smIza #aer a1
T % {7 FAE F g T F fo
Fme g ? A% o1 div T o7k §,
Tg Fr§ A R TG .

W AT ;. AT WG
/I FL )

SHRI UMANATH (Pudukkottai) :
Previously you used to ring the bell during

speeches. Now you are ringing the bell
even when a question is being put.

MR. SPEAKER : What can I do ?

ﬁﬂ!fﬂ'ﬂi:’iﬁ THo &Yo T FI AT
foid § I9F A To FT ATHAT § |
IY MIFT TAAT & F rIT H 2qF W
AT ATEATE |

MR. SPEAKER : Give it to the Spesker.
Let us see afterwards. ’

st vy fowd : ag fodi s
Exfrra €1 g q@ A AT o
A 7l T AT 9397 |

wiforea w=it (it feom Fag) : s
LA, AW I § fF W € W
Fafa & T g 1 T AT
e, oY 5 dag #0.@, AL qaw©g
FAIRFWAATAMLIATIE | TR
Tl THTT ALY PN | AT o AT TG
W WA T FETRAE |

I IF AMCG G & wATA T
qeqs 8, A9 g3 & wEr anf )
ARXB AT O AT E N STH
TRT T o Ty Thar g fFaa F e A
AP G & IR AT F IR A TS
ft g et o€ snaen, 9EE fad
ITH! 9T faemm |

ot Wy foed : see wEE, X
QT FT F1E G1T AT AT ANT FAL
g Fifed
‘MR. SPEAKER : He cannot say anything
now.

ot vy fawd : & a1al FT TN A
IR A I T FTAS F T G
st | # 78 A & fol qane wg
g1 o atafe § o AR § A
FAE W A AT Y | Afe A Faw Afa
qEEeH G §, IAH AAE AT AR
Tm Tifed ! AT AW e
g1 A forr aafeal & a § #7018
ITF IR | ar FRA @, A Aifa
wre St WX WA €, AHT G At
far s
MR. SPEAKER : If he wants, he can
say.

ot wy fowd ;9 W AfEFE )
qg I 78T 1 A AL |
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. o fvw Ty - g i o wfemd o
t f wig aeer wwd € fr fow
AfeF I F §, T F W g
AfaFT< A 751 43 gUE | TR T F WA
¥ sfgsItg )1 Trow § o9 Wi afas
§ aR g o afawc § 1 =% femm
¥ 71 R @ W o fgd | WA
J T F T HE TS A 2

ST qF AT F7 qAT &, AT FgAT A
2 fr wew foe@ s i < e
21

ot 7y fomd : 3 e #7 IR A
qAT | W TE® ¥ 7 Fo7 quer agy
g
MR. SPEAKER : No, no. This cannot
be continued. I am on my legs.

g aua@iad &
&I AfET WR A R "R
TR A F W "I Gy
MR. SPEAKER : I am on my legs. He
will please resume his seat. If hon. Mem-
bers are not satisfied with the answer, they
can take to some other methods or devices
to have the matter further clarified. What
am I to do? As the hon. Minister has
said, he has also some rights here. He says
‘I am not able to give more information’.

ot 7y feed : g dfechawa W
T T T G T TFE AT
AZINALTIAN FT AT AL 7 ?

MR. SPEAKER : He has said that.

st vy fed : WG T AR 2
Afs I AT @ d 1 Frqer &
fw...

=t T fog (ga) : wrE sana
gl A | e w fw ?

it g fod : e 9@ o § e
i &g

MR. SPEAKER : I am not allowing it.
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13 Hrs.
PAPERS LAID ON THE TABLE
NOTIFICATIONS UNDER SECTION 4 OF THE

TRACTORS (PRICE CONTROL) ORDER, 1967,
ETC.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-

FAIRS (SHRI F. A. AHMED) : I beg
to lay on the Table—

(1) A copy each of the following Noti-
fications issued under section 4 of

the Tractors (Price Control) Order,
1967 :

(@) S. O. 2943 published in Gazette
of India dated the 26th August,
1967, making certain amend-
ment to Notification No. S.0.
1119 dated the 30th March,
1967.

(ii) S.0. 2944 published in Gazette
of India dated the 26th August,
1967, making certain amend-
ment to Notification No. S.0.
2372 dated the 11th July, 1967.
[Placed in Library, See No.
LT- 1832/67]

(2) (@) A copy of the Annual Report
of the Mining and Allied
Machinery Corporation Limit-
ed, Durgapur, for the year 1965-
66,. along with the Audited
Accounts and the comments
of the Comptroller and Auditor
General thereon, under sub-
section (1) of section 619A of
the Companies Act, 1956.

(ii) Review by the Government on
the working of the above Cor-
poration. [Placed in Library.
See No. LT-1833/67)

ExporT (QuUALITY CoONTROL
AND INSPECTION) AMENDMENT
RuULES, ETC.

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : I beg to lay
on the Table—

(1) A copy of the Export (Quality
Control and Inspection) Amend-
ment Rules, 1967, published in Noti-
fication No. S.0. 3965 in Gazette
of India dated the 6th November,
1967, under sub-section (3) of section
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17 of the Export (Quality Control
and Inspection) Act, 1963. [Placed
in Library, See No. LT-1834/67)

(2) A copy of the Annual Report of
the Export Inspection Council for
the year 1966-67 along with the
Audited Accounts. [Placed in Li-
brary, See No. LT-1835/67)

TECHNICAL REPORT ON THE MEDICAL TREAT-
MENT GIVEN TO LATE DR. RAM MANOHAR
Lonia

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : On behalf
of Dr. S. Chandrasekhar, I beg to lay on the
Table, in pursuance of an assurance given
by him on the 23rd November, 1967, dur-
ing supplementaries on Starred Question
No. 210A, a copy of the Technical Report on
the medical treatment given to late Dr.
Ram Manohar Lohia. [Flaced in Library,
See No. LT-1836/67)

NOTIFICATION UNDER SECTION 14 OF THE
ForwaARD CONTRACTS REGULATION ACT,
1952

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : I beg to lay
on the Table a copy of Notification No,
S.0. 4140 published in Gazette of India
dated the 16th November, 1967, issued
under section 14 of the Forward Contracts
Regulation Act, 1952. ([Placed in Library.
See No. LT-1837/67]

1302 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
Government Business in this House during
the week commencing 4th December, 1967,
will consist of :—

(1) Further discussion on the Food
situation.

(2) Further consideration of the motion
for reference of the Essential Com-
modities (Second Amendment) Bill,
1967 to a Select Committee.

(3) Consideration and passing of the
Official Languages (Amendment)
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Bill, 1967 and discussion on the
Resolution on Official Language.

(4) Consideration and passing of the
Unlawful  Activities (Prevention)
Bill, 1967, as reported by the Joint
Committee.

(5) Discussion and Voting on :—

(@) Supplementary Demands for
Grants (General) for 1967-68.

(b) Demands for Excess Grants
(General) for 1964-65.

(6) Further consideration of the Report
of the Education Commission and
Report of the Committee of Mem-
bers of Parliament on Education.

SOME HON. MEMBERS rose—

MR. SPEAKER : At 4 P.M. today, we
are having a meeting of the Business Advi-
sory Committee. I do not want anything
concerning this to be discussed in the House
just now. These points can be raised in the
Committee.

St seTE W (F19%) ¢ A
AT, OF 919 7 Fg NATE "

AW AN : TF T ATT FgAl
e §, I @ A qF a|w@ FE
FTAAT I FEAT AR ¢ | Qv gy
q w7 F a5ar g 7

St FETEIT W ;I gW AW
Tl st 1 w6 AER @i FQ@
ST At T #3 w7 AT AN A
Tg gBA Fi } IER T@ THY ¥
arfed
MR. SPEAKER : Then why should we
meet at 4 P.M. in the Committee ?

oY TRt wrelt < F @ Faw g9
AT g § 5 Aty el wged ¥
o oY AW 93 § A I W & T
JIF o T F IAEY T9T T ATEEL
¥ T TEA 1 F ST AT
f& w1 AT wAwTeT faEaE B RN N
49 fr fredt I AW IERY
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[ srrereT wveft]

TR #1 ¥ foar ar ? fow w0 @
WA TS ¥ 9T & s oW § f9g
S, a1 fe 3F Fo afadT 79 &
faa g ?

MR. SPEAKER : No. When we meet at
4 this afternoon, we can discuss these things.
If Shastriji also gets irritated, I do not know
what to do in this House and how to
manage the work here. I am requesting
him also to attend the Committee meeting
and then we shall discuss all matters pertain-
ing to next week’s business. If they want
everything to be discussed here, it cannot be
done.

13-06 hrs.

MOTIONS RE : SITUATION IN WEST
BENGAL

MR. SPEAKER : We have got the two
Motions next concerning the West Bengal
situation.

. AN HON. MEMBER : How much time
is available ?

MR. SPEAKER : I would request hon.
Members to forgo the lunch hour today so
" that we may get one more hour and then we
can dispose of these motions. Those who
want to have their lunch could just slip
away and then come back. Others will be
here. Otherwise, this will have to go on
over to Monday.

SHRI HEM BARUA (Mangaldai) : Are
you going for lunch or not ?

MR. SPEAKER : Last time also I missed
my lunch along with all of you.

Both the Motions wijll be taken together.
The Mover will get 20 minutes to begin and
then 10 minutes to reply. It will be difficult
for me toringthe bell. 1have got the names
of the party members here. If anybody
feels that he should also get a chance, I
should* not be embarrassed. After onme
Member has spoken from one party and
taken the party quota, it will be difficult for
me to accc date another member from
thesame party. Thetimeisdivided between
the parties; the Swatantra Party gets so
much; other parties get a little less.
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SHRI KANWAR LAL GUPTA (Delhi
Badar) : Whatis the time 7

MR. SPEAKER : Within the time-limit,
we can have the discussion, that is, till 3
P.M.

AN HON. MEMBER : Half hour more.
MR. SPEAKER : Let us see.

SHRI RANGA (Srikakulam) : One more
hour.

MR. SPEAKER : If the House wants it,
we can have it. The non-official business
cannot be postponed unless the House un-
animously wants it. Thatis the convestion.

The Congress Party will also naturally
have some time. Every time I find it is they
who are suffering. They have been losing
half an hour, 45 minutes like that. Of
course, the ruling party should be liberal in
giving half an hour or 45 minutes. Anyway,
they will also get time.

MR. SPEAKER : Shri Mukherjee.

SHRI S. M. BANERJEE (Kanpur) :
Congressman have started throwing bombs
onthe Speaker.

SHRI H. N. MUKERIJEE (Calcutta
North-East) : 1 beg to move :

“That this House recommends to the
President that he be pleased to dismiss the
present Governor of West Bengal for his
unconstitutional act of dismissing the
ULF Ministry in West Bcngal™.

This is an unprecedented step that I am
asking the House to endorse, but it is on
account of the fact that an utterly unprece-
dented situation has arisen in one part of
our country, which involves the entire
parliamentary process and the future of pub-
lic life in India. A sort of pettifoggery and
panic along with overweening greed for
power and an utter lack of scruple has re-
sulted in the commission of an outrage on
the Constitution and all proprieties and
decencies of political life.

The action of the Governor of West
Bengal in summarily and suddenly dismiss-
ing the West Bengal Ministry has shown
to what lengths an arbitrary inclination to-
wards authority and a desire to monopolise
power all over the country can lead certain
sections of people in India. The white
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elephant of an office—the office of a Govern-
or is decorative, because if it were something
else it would be a danger to democracy—
this white elephant of an office has been used
as a rat gnawing at the tender vitals of par-
liamentary functioning. The Governor
cannot be impeached, but he can be removed
by the President under article 156 and since
the Governor has covered his elevated office
with disgrace abounding, we have to recom-
mend to the President that in his pleasure
he dismisses Dharma Vira in West Bengal.

Sampurnanand in Rajasthan, Dharma
Vira in West Bengal, and Chakravartys and
Pavates thrown in between, what a sorry
catalogue of infamy, and of the whole lot,
the Governor of Bengal takes the cake !
His name is Dharma Vira—‘staunch in
virtue’. Seldom was a man named by his
parents with fond hopes, seldom was he
given a nomenclature which has been
so thoroughly belied by his actions. Shuttl-
ing back and forth between Calcutta and
Delhi, the West Bengal Govérnor appears
to have mortgaged his conscience to his
masters in the Central Government. He
plunged shamelessly into the mire of the low-
liest brand of partisan power-politics and
thought he had pulled off a palace coap
in the Raj Bhavan of Calcutta, and like a
thief in the night and surrounded by sneaky
double-crossers he dismissed the lawful
ministry and appointed instead another
which stinks to high hcavens and against
which the people of West Bengal are stag-
ing a demonstration, the gravity of which I
am sure not even the worthies on the Trea-
sury Benches can deny. By his ugly manoe-
uvrings he has disgraced his office and
plunged West Bengal into sorrow and
shame. But Bengal does not merely groan
in agony; she is roaring in protest and all
India reverberates because of that. I wish
Government takes serious note of it and ad-
vises the President in accordance with what
isin conformity with conscience, with decen-
cy and with dignity.

The West Bengal Speaker has showed
courage and character, and I only wish
you to look at that portrait,—Vithalbhai
Patel—who in the days before Independence,
and I think Prof. Ranga was a witness—
took steps which showed how even in those
inhibited days the Speaker could stand for
tho rights of the House and for the rights of
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its members. 1 would like you.also to re-
member that in the history of the Speaker’s
role, there is nothing more spectacular or
more impressive than a scene in the 17th
century when King Charles I walked into the
House of Commons and the Speaker then
used to be his nominee and servant, and
he wanted the Speaker to show to him the
five members whom he wanted to arrest.
And the Speaker—Speaker Lenthall—fell
on his knees before Charles I and said :
““Your Majesty, I have neither eyes to see
nor ears to hear except what this hon.
House vouchsafes to me.” That was the
standard set in the days of the fight between
King and Parliament, when the fundamental
liberties of that country, to which we look
for parliamentary inspiration, were first
consolidated.

The Speaker in West Bengal has said, “I
do not know what is happening behind
scenes. I was not even invited to the
swearing-in ceremony when the new so-call-
ed ministry was installed.” On that occa-
sion, there was a blackmarketeer who was
put in prison under the Preventive Deten-
tion Act—Mr. Aggarwal—who was released
and he was present there. There was pre-
sent a man, an MLC who was put in jail,
who built a muiti-storeyed house in Cal-
cutta where he kidnaps members of the
Assembly and keeps them. He garlanded
Dr. P. C. Ghosh and said, *“My mission is
over”. But the Speaker was not invited.
He said, *‘I am not going to take cognizance
of what happened. My is this
House. This House can make and unmake
ministries. The Ministry is responsible not
to the Governor, not to his masters, even if
it is not put down on paper, in New Delhi.
The Ministry is responsible collectively to
the Legislative Assembly and without the
ukase of the Assembly, I am not going to
recognise the legitimacy of this ministry.”
On account of his character and courage,
dastardly hooligans in Calcutta have gone
to the length of attacking the residence of
the Speaker, throwing a bomb at dead of
night. That is the report which appears in
the papers.

A tinpot Governor thought he could flout
every principal because his masters in Dethi
were behind him. This Governor belonged
to the Indian Civil Service. I had occasion
once to say, it used to be said in the day



4269  Situation in

{Shri H. N. Mukerjee]

before independence, that it is neither
Indian nor civil nor a service. He belongs
to a service which Churchill, or was it
Lloyd George, said was the steel-frame of
the British administration. Now more
royalist than the King, to the successors of
the British, they are now the steel-frame of
the Congress administration. But like the
British Government, the Congress rule, if
it indulges in this kind of monopolistic cri-
minality, will go the way of all flesh and all
the Dharm Virs of creation would not help.

I have already told you how the Speaker’s
residence has been attacked and bombs
thrown at it. But even apart from that
more than 3,500 people were arrested in
Calcutta. Jadavpur University, with which
one of the members of the Cabinet has been
associated most of his working life, was
turned into hell. The sanctity of the cam-
pus was violated, because they wanted to
prop up this ministry against the wishes of
the people of West Bengal. The mask is
falling off the faces of those people who talk
about the sanctity of the Constitution. It
has been proved against that the bourgeois
concept and practice of democracy are
thrown overboard whenever the going gets
rather tough and events in West Bengzl‘
and elsewhere show that the present consti-
tution, particularly the unitary aspect of it,
has become a tool in the hands of an un-
scrupulous party operating in the States
through nominated gendarmes, who are
glorified by the title of Governor.

I do not think much needs to be said in
regard to the purely constitutional aspect,
which has been discussed so many times in
the House. But it should be clear in the
minds of all that under the terms of the
Constitution, article 163 in particular, no
Governor other than that of Assam, has
any authority to act in his discretion and
the discretionary authority of the Assam
Governor is limited to certain provisions in
the Sixth Schedule to the Constitution. One
of the leading commentators on the Consti-
tution, Mr. Justice D.D. Basu has remarked
in his book that the words ““in his discre-
tion” is a drafting anomaly in the text of the
Constitution. If you want to know what
was in the mind of those who made the
Constitution—I suppose Prof. Ranga can
give testimony in that regard—we must

efer to such people as Dr. Ambedkar, who
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explained in the Constituent Assembly the
distinction between the functions and the
duties of Governors. He said that while the
Governor shall have no *‘functions” to
discharge by himself and would have no
power to override the Ministry in any parti-
cular matter he would have the “duty” to
advise the Ministry with the object of secur-
ing impartial, pure and efficient adminis-
tration. Ultimately, the Governor must
take the advice of the Ministers. In the
Constituent Assembly a reference was made
to what Mr. Asquith had said in the British
House of Commons, that the king had the
right to encourage, to advise and to warn,
but whatever was decided by the Cabinet
was something which even His Britannic
Majesty the King had to accept. This is
the real position.

Let us see what actually happened in the
case of West Bengal. Dr. P. C. Ghosh
was brought in as the new Minister. I do
not want to say much about unsavoury
Ppersonalities, but it is difficult, as a Bengali,
to forget the long history of betrayal of
people’s cause perpetrated by certain people.
To Deshabandhu, to Netaji and to the peo-
ple who are popular today the conduct of
Dr. P. C.- Ghosh is something which is an
open book. But he was given a chance to
come forward because he spoke in such a
manner. He told many an audience that if
he joined Congress later on—he spoke in
a rustic fashion—the people of that locality
should make him sit down and stand up
again for five hundred times, they should
make himkneel down and rub his nose
against the ground for 500 yards of that
area. That was the kind of assurance which
he had given, and that was why he was
given an opportunity to do some good
work for the country. But he has done
this egregious act at the present moment.

How did the Governor behave. He went
on peregrinating between Calcutta and
Delhi, he went on travelling between Cal-
cutta and Delhi like a shuttlecock—a
Governor must have some sense of dignity—
taking orders from Delhi, all the time per-
forming according to his master’s voice and
we found him at the very last moment act-
ing in a which is absolutely egregi-
ous. I asked the Prime Minister on that
day when the no-confidence motion was
being discussed this question. I kmow it
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for a fact, because I believe those who gave
me the information got it straight from the
horses mouth in Calcutta. On the 21st of
November, the day of the dismissal of the
Ministry, late at night, the Governor of
West Bengal sent a message to the Chief
Minister of West Bengal, Shri Ajoy Mukher-
jee, at about two o’clock, when he was
confabulating with the head of the Bhara-
tiyva Kranti Dal, Shri Mahamaya Prasad
Sinha, discussing as to how some of the
defectors of the Bharata Krantiya Dal were
likely to come back again to the United
Front. At two o’clock he gets a message
from the Governor and the Governor asks
him to answer by four o’clock as to whether
he was ready and willing to have a date
earlier than the 18th December, which he
had already fixed as the date for the Assem-
bly to be convened. Shri Mukherjee sent
back a message before four o’clock that he
could not on his own give an answer but the
day after the next day, that is on the 23rd,
his Cabinet was meeting and then he would
be in a position to tell the Governor whether
an carlier date than the 18th of December
could be decided upon. This has not been
denied. The Prime Minister says she does
now know. Ido notknow what she knows
and what she does not. But it was their
business to know these things and we ought
to have been told about it. This matter I
mentioned in Parliament taking full respon-
sibility for the truth of this report, and I
have got no satisfaction in regard to this.

This was done at a point of time when
in West Bengal all the allegations about the
break-down of the administration have been
found to be absolute abracadabra, sheer
moonshine and nonsense. I have heard in
this House here, in the no-confidence
debate, how Members on the other side not
having arguments had only this to say that
in West Bengal everything is going downhill,
life is not safe, people are not moving freely
and that sort of thing. What actually is the
position we know. This propaganda has
been done by all kinds of people, by Mr.
G. D. Birla, by Mr. Sussex, one of the
British big-mony bosses, Biren Mukerjee of
Martin Burn and by some other people.
‘We know also that even the BBC had been
requisitioned to scnd out television allega-
tions in regard to gherao and similar things
in West Bengal, when actually what had
happened was that the Government bad
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formulated a food policy which had been
commended even by the Chairman of the
Food Corporation of India and for the first
time the jotedars and big business people
were feeling jittery. Therefore something
was to be done very quickly and all kinds of
concoctions in regard to law and order
situation had to be spread about.

As a matter of fact, at this particular
point of time, since the beginning of
October or even earlier, not one case of
strike or lock-out had been reported to the
Labour Department of the Government of
West Bengal. Shri L. N. Birla, President
of the Federation of Indian Chambers of
Commerce, said at Jaipur on the 3rd October
that the situation in West Bengal was better
than what it was a month ago. Shri G. R.
Heda, President, Engineering Association of
India, told newsmen in Calcutta on the 26th
October that Government was trying to
create a climate conducive to industry with
healthy labo lati

After a meeting between -the Cabinet
colleagues of the Chief Minister and the
Chief Minister himself along with represen-
tatives of chambers of commerce and trade
union organisations, the statesman reported
that these talks had brought out the
possibilities of an industrial peace for
a legitimate period. Law and order situa-
tion in West Bengal was normal, better than
normal, at the point of time when this
Government was dismissed.

If you remember, Sir, what happened a
year ago ? The Prime Minister knows some-
thing about it because she knows the kind of
thing which was happening in Calcutta
and nearabout a little over a year ago, 18
months ago. A year ago, in 1966, the
Amvrita Bazar Patrika, a paper owned
by one of the then members of the
Congress Ministry, wrote on the 10th
September, 1966, in regard to the law and
order situation in West Bengal :—

“The danger is that the whole of the
State has become a powder keg and the
smallest spark may cause a violent out-
burst.” ’

We did not start a wimochan sangram
in West Bengal those days against the
Congress Ministry. Nobody thought of
doing that sort of thing.
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But compare the conditions which pre-
vailed in West Bengal a year ago and the
conditions which bave been prevailing in
West Bengal for quite scme time now.
Why make such a lot of noise in regard to
the point over gherao and a few other inci-
dents; when you see on the other side hcw
communal incidents engineered by incen-
diaries, about which the Prime Minister
should be well aware, were nipped in the
bud because the popular character of the
Ministry came to the surface and without
having recourse to anything like the repres-
sive apparatus which used to be commonly
practised, all those distrubances were quell-
ed ? Why do you forget that because the
Government had formulated a food policy,
which was going to get the support of the
people and the jotedars and the moneyed
sections were getting afraid, at this particular
point of time this conspiracy was started
and like thieves in the night certain people
congregated in order to say good-bye to the
Constitution, to bring about the failure of
the administration and to bring about a
situation which is absolutely disgraceful ?
Turncoats of the sort of people that I do not
sec here luckily—I do not have to cast my
eyes on men like Humayun Kabir who were
turncoats in a manner which is really dis-
graceful—are bringing infamy to the whole
political structure of our country. They
are throwing to the winds every shred of
political decency. But that is a kind of
thing which has happened.

I shall conclude, because other Members
would like to speak and I have a right to
. reply in a short while. I accuse the West
Bengal Governor, who has behaved like a
charlatan as far as his dignified position was
concerned which he has abused like anything,
of throwing to the winds his duy, dignity
and every sense of political and human
decency over a dirty game played for the
Central Government's sake, a dirty game of
lowly power politics. I accuse the Governor
of West Bengal of betraying the trust which
the President must have laid on him while
sending him as Governor to a sensitive bor-
der State like West Bengal. I accuse the
Governor of West Bengal of egregious con-
duct deliberately and schemingly pursued
which has plunged a very important State
of India into the most widespread and justi-
fied popular unrest which may lead to
conscquences disastrous for the country.
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I accuse him of being a guilty man, guilty
before his own conscience if he still has any
guilty and before the people of our country.
Dharma Vira, whatever be his name, must
80 out of Bengal and out of public life and
the President should have the recommenda-
tion from this House that he should remove
from office a man who has disgraced his
great position, who has sullied its dignity
and who has endangered the security and the
smooth functioning of political life in our
country.

I move, therefore, that the President be
asked please 10 remove from offico the
Governor of West Bengal.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : I beg to move :

““That this House approves of the state~
ment made by the Home Minister on 38th
November, 1967 regarding situation in
West Bengal.”

SHRI S. M. BANERJEE : This is extra-
ordinary. The Home Minister who has
moved a motion asks us to approve his own
statement.

SHRI Y. B. CHAVAN : I am doing it.
(Interruption)

SHRI S. M. BANERJEE : There is no-
body in the Congress Party to approve his
statement ?

SHRI Y. B. CHAVAN : The statement is
0 self-obvious. I would like to exercise my
right of reply to speak on this.

MR. SPEAKER : Yes; Shri Mrityunjay
Prasad.

st wegem AR (AgrOer A)
qAN WP, Tg A @ K Ty
fawrar qfasr &, § 393 s 92 qgegEt
T i A | qF I AL A qHAT
TG & AT ARTH I ATA FT G
RN adfi g A & FaTw
F FT aTEa 7 <N 541 § T8 Fgr AF
T A AL § 7 A Ag qNEQ ] fF
TAHT FT g TN § HI FGEA ®
qAT & T GAT A AG AGEAH R
I & Wi ? AR afer< ur fF
I® qH & qarias 7y AR TTA G
i FamaFT R gL
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W1 g e 7 o IR AFCH
Fad & AN TG T 9T A AT TR
#T 75 2 fir S fir ag adveael rewgl
faarf o€ § wafog bt 7 Wit g
TR Y, TCTIAAE § | TR A«
& arfi Y1 W IW I WEA-ITE
Tear faram &1 aren o7é Qg FA &
o9y 33 Wi #g1 {5 7@ fawg = A
fanwT faega 1% avf A gam &1 &
T & Bde ¥ @ wrarg fv s
w51 f5 ¥ fewmr & fawa qe aft q@
AT At go  Tafe & & Gewrd Fa@
§ AR foT 9@ @ W g faa %
AT I AT AT AR B AR
Q& feafa & o g=gia Qword foan wa-
T A FGFAr B FA FT @
A T FTE A G AT A Y AL I
A T F foar AR aw g s
a gT w1

0 I a8 § 5 ofime mgw @
AT & FI I9NE fear | F wE §
i g 7 3@ § 5 g qm
gfasr faar wr &1 ag FoEe |
q7x qifas §, ot F AR T@ N
FATE ¢ 90 TF TR A TG I TS
3 T4 § 7w 73 FF TadT A w7 FFan
qr @@ fFar) e W S Far @
&R HqT HT Fgr ¢ a7 g7 W faEw
& s, dmaday ar & & P
wfar adl A a5 #9ifF fow favg ®
Ry 1 Al TG § 99 faww W 3@
NAIA § N ITH I[@ B g Eer TG
AR FFA 73 TR fons § S
At ardr fawe {1 @g agar
FAAC TZF F0 A § AT F IFN 1

13-34 hrs.
[MRz. DEPUTY-SPEAKER in the Chair]

& Fiqaar 78 §, woiae W e gw
Td & f5 T w1 frfRar &€ @
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IEF AT H AT W ATGH AT T |
7 @t fraww Ja § § I 5 agr
afaFiw ad €1 FeaTM ML fF
FEA T X N F g9 7 FAA
T 1 Afas fear 7 ) aga &
F FAN TG AT T ERT F G
& & a7 F A I8 F g I B
W T, N & FI{ TARIAR AGH 7
FI Y, I A FEW AT FA FARR
7 g g

i O a7 AR o e e 3 e
Fyegeli AN w1 WA frwear @
22-11-67 ® AR 29-11-67 &Y
FyrAA) qA ¢ AT | g o A e
F fiqT off ST IgT A AT W TS
fag a faam ) S QU E@ O W@
ey o IsET F F AT qw fere
A w71 AfFT AR W afgs gy
g AR &1 I I9 AT A a T
¥8 a1 gfi § I efiwT ww A
0T AT F 1§ & AT FIE 999 AT &Y
FEAT T AT, AfET T AT wWTCC
(wwa=w@) * S &, B FEAT @Y Av
I | TR IF7 At 717 ar fF
qg ¥ 7T § AV € FQ 5w«
g ALY, 1T AT, AT & g, F Iww
g ) T AT AT AW FER TR
< FETaT ITE QY ATECW | TR
qATE F AN wE? A S
FATA; AW T FEAT B A IR
e w7 for i (o) -
SHRI S. M. BANERJEE : You should
try to defend the Speaker.

'MR. DEPUTY-SPEAKER : I know. I
am watching.

SHRI SEZHIYAN (Kumbakonam) :
The decisions of the Speaker in the legisla-
tive Assembly should not be questioned
bere.

SHRI A. K. SEN (Calcutta North-West) :
Let us hear him.
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MR. DEPUTY-SPEAKER : When this_
matter in raised, I want to point out to the
hon’ble Member that the Speaker’s decision
or his conduct cannot be questioned even
by implication or by suggestion. Thisis
my ruling.

Y qEET AR A A ST
T

ot ®o Wro TAAT : I JY I2IN FgT
2, 99 9 wFEe S FT AT )

oft egwT WA : T AE ¥ 4G W
2 v ot o= wrfomrars s aray
T T BT ¥ FF IV AR IGAT AR
AT I F FAT IHC g | AGA T
TF WA FEEE RS g AR
MREIET | R T IR gA T WAE
fiF ot Sifaq § oy § oY T8 gE &
fag AIC FA1ar | <A F Fifaw F
AqHA 7 S TO F d@q R
T, $1F ITH IAT FET | IR TAL
% fFar, ag Fo A foam | A9 3T
QAT werefaal F ga fo¥ @) mA ?
1 97X & 7 I E 5 T 7197 7Y
AT AR @ g F

MR. DEPUTY SPEAKER : Only two
minutes. You should conclude. The rele-
vant issues are before the House. Facts are
known. You need not go into the facts,

AR W ¢ a5 98T | Ay
&t 19a W oI ®T A F1E A
78 9§ & a1 78 7 § AR T g
# @ W EY W 959 FA AT g A
FAFATE TAT L

agt o 1 AR a1 ot § fF o
TET &Y UG T9 A7 74T g7 -
fex AYfaa & 1 73t 9%, =7 A F Fadely
q@ & FEM, AT T F 9w F
TF A T A TR I F)
Fdl T@a T A AR 9 a5 Iqaia
qEa 987 ¢ a9 IF I9F fgara A
et w1 §9 sfedww Faq @1, 3%
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T @AT 9, IR AT FA Ay
el | g AT & A9 AN TR §
a9 FeFfa &, ol arqr @) oW A
I FEAFATE ? Feiar e I g i
99 fF 17 Jw= fAae 0 SR FH ¥
I AT WY faaT q@ e fafwd)
FAAI 92 L, IqTF 9 agAT T @
AL TEH A1 F AT TR IR IR FEA
& f sRraen It T ) ST Tl
T R TR § et g TG

fr faad area F AT T T

Q% HRA §3% : 18 fewax &7
ESURS Kl

=t e wg AW : T F ¥ @E
T TR F AT Fr AR st
& fau ¥4t Fg1 ™1 9@ § J@@AN
g 9 e AR 9@ 27 AT T
fegam e g -

st o Mo TAAI : ag aY fa<ar #1
g

st e o) : 7 58 @ fr i
T qEE B A FAT 9T AT
FTA T O F T gaR 0 W Jiq &
AT F AN T RIE | TR AR
IR 4T 9T & a1 o feareirs wvgr war
§ I fergeam o ¥ ST ;-
gt &1 gFe F0 fgw a1 3w9H
zq g fomm § - —

“As carly as October 29, Left Com-
munist leader, Sundarayya, declared in
Calicut that his party would have to re-
sort to violent action if the “‘ruling circles”
succeeded in toppling the United Front
Government.

Mr. H. K. Konar, former West Bengal
Revenue Minister, and several of his
party colleagues spelt out the plan of
action in detail in a public speech at
Burdwan on November 15. He called
upon the “people” to organize and unite
to paralyse the railways, vehicular traffic
and all normal activities as soon as the
United Front Government was removed,
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He told a meeting of Government
employees in front of Writers’ Building
on November 7, that the M.L.As who
joined Dr. Ghosh’s Progressive Democra-
tic Front should be ‘skinned’ and ‘their

(X1

houses set on fire’.

Mr. Susital Roy Chowdhury of the
Naxalbari group of Left Communists
asked his party men to sabotage electric
installations, the Central Dairy at Belgat-
chia, the gun and shell factory at Cossi-
pore and Ichapore, the Indian Oil Compa-
ny and the Oriental Gas Company.
This he did in a speech in Calcutta on
Nov. 12.....West Bengal Left Com-
munists have come out openly with posters
showing Mao Tse-tung'’s pictures and quo-
tations from his statements calling for an
armed rebellion. The union Government
is examining the possibility of suitable
action against these activities under the
Dafence of India Rules.’

A Tg WATT AR WA I&T §—
AT AT g A<E A FIEETAT FY AR Q@
g, 3 a<E A IATRE 1 FoAT I Q@ &,
AR A U ) @aar 9T QR &,
¥ iy IRTRE T A XA, @A
FTARIY § AR FETATH a9 FQ
WA TF M TR A1E 3—TF Al-
A FI T F AR feqr | I9F qQ
Xq IER[ HIA F T4 GATE X q9Q,
ar 387 gifpmr A F3,— T, W W
@ Ffaq, 9 faar wi-aw F71 A9
v

ot s Maw (F9ETg) ¢ ST
AQT, A W A A qW9AT I
SOy #) TF LAY WEAT I EH AW
faak FL @ & | faq 951 AN w2
afeil dma fagr @ & g$ &, I
M & faena F fadaw fa=r 9 S T E,
JAN AT AT AT § | A AT A
agaa g % e 50 ®g9 ¥ o frel
faurd 9T F AeAW F ATICT IGAT
IqF FAGIAT & graeq | {97 g
&A1 7fgd, a5 & faam 3 fadwal
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| qIEE | qAT AT AF & | A
g IR I aRT T aa & &
A qaT ¥ Sqer B T TFCF A
afewr 9 4 fF TR N THIT N
HEET 3T & a7 A€ Y &, 39 @
from w321 afew @ F gow F 7@
3T & UF FfqaEAIg gy S Fet
FArgfF N ge ImawT ¥ am ¥
fFar &, 3% fag qu sitfaey &, sad
et e A1 1% qarfos ot AT 8,
afes IR N 39 fFar @, @ sfaa
foar &1

TSRS AZIRT, A X A §S faww,
|7 I 0F faed TR w1 W
qgra faar @1 SR Tamar 5 1945
7 fag gug ofwdt drd A g@R
Ff F sl F gvw § A9 g
QY B N—IF T W T DA
A A fFagAFIID d9
AY I G9Y TN F ATHTT 9T HT AT
f ag QY ae 1 afawre § T et wat
qfazr Y TA@ saar I A ofwe
Y T F1, g ATAFIT agi F =&
# 3, azT #1 &1 3ufAE O 3 18
TR gweaT 9T faaR 3@ 3w 5
fray WY #ar qfiws Y akd, fedr
A At 9fegR FY TR @A FT AfFF
W Tl #1391 @ § 41 g Afu-
FR IT qT F TS F W gera
2

# gagan g fF afedY Faw 7 39
JAT FT FFR 7 TF qgad Ifaa AW
FYFAAT 91, 99 Ig TIfT F
FyaT faay g, s fadis aRwaes
AT 97 AR IR gaAra e av v g
WY § WG & IS9a9 T
g A g | AR qogIor qred -
FH 141 FAQAN W& A FgA &
f& “ft 43 W e S=fadEw
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[=it sfra=g =)
W IT FE Fad & & fre agrAa |
s, faoia ofifed, g9 &1 fad gaar &
a4 fFgim s Arag Ao &
FAT agT TSI HT 37 TFL FT ATUFTT
a1 % a5 g F1 54y afag F1 97 5T
q%F, TR TL@E FL a4, Afw 4fF
WRA AFI &1 w7 =7 5 58 fom
g faeg 7 o, Tfad =iw gl
FRE F1 7T A7 A1 A AW Aw|@n

IATEAE WA, ATH ZH Fae AT
FIAW 3T, 7 QO ag awaAm g 5 77
F1 qar-a7. fAer @ anfaw @ w=v
N—IITEqS WA, FI9 TAAT 1T *
s a7 B faam @a w19 |7 adE
FATE 0, FET FT THI A 39 A9
T, A1 7Y fen A 5 9 fau
AT T A7 TG AT 7, FAA QG FT
FST AT, FAT T TAAT TR ATHAT 4T,
1 92 39 YF F T4 o€ fx
foe Tsaqe F1 39 9FT7 F7 AfuwrT
faw war 5 S AaY afag #1697 %7
fzar

AT, SATAET WZIET, gF TH q1F 97
faam, A gwn 5 afs $1% ) HJay
afgay v £ 9w, a1 &= fom
TSI T4, AT 72 fFar s, wm
AT 77 517 fF g T30 A1 9 AT
1 faei i T 37 o ag) 5 o
G AT FIATE, 92 Iq a0 9
FATZ, TAF T AT FIATE | g Al
59 2 fF 7t $5 ag F@r §, a9
afqqw T F097 g, woAr feeda &
T &1 9 9oar T § 5 qa g
dfqam 1 ag wiaw g & g7 w7
TF AW 7% 3 AT A AT 7 QI an-
T FF9 TSAITHET F grai 7 avq
AT 37 AZA ¥ ASY TZ I A9 FT 8
AW & 27 T F AL F0G
F fr w=afr = oz B o
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A wmar g s ugafi R s FA F
fax 57 71 aifer fadie wer &Y, aa 3@
SFT FT T Io147 A0fed, Afe 4 a2
sqw S 5 g dfaem F awe
Fa1q frar w7 fF TeaarEl €1 g
F 71 wfaFR gaR afqum # T
& T HTE o wfaue ¥ argar
AET AT, T FY AR F FAC
FE FAT, FIF FTIG FY WrFAT F7 qI-
fafaca #var &, s7ar Y a@-smr FY
STOCT & T H qwAar § fF 0¥ aaT
F T FE A AfrFR—IER T
T TR Afqgr 7 e =ifed A
sfqum ¥ w27 39 gfer F dviaa g
=rfed

& 7 1 FnA A g 5 v o
M & q=7 39 I F feafa A &
fr @@t ox uwefy W s fEEr
A | AR WL qTHTT QT HI9ST
¥ FW A, qusEt 97 A A
Ay &+ g § =99 o Az
7@ HIT qgi #1 fquam q9T Y 9T FT
fear, wifs st famrd AT ar fF 20-
AT AT STaw @ | g 787 )Y @
47 fF |17 Jar &9, 77T 93 ITH) aFT
T a1 7 7, 39 f9F IM, T3 agaa
HGFT I & qT9 9T, q¥ 5} faum awr Fr
s ¥ far, afeq afig A = § fauw
AT F1 AT FA F foq 3 Fwar v
afswe A & fod F197 qa1 g ¢
AR AgY §, "9 aOF ¥ I 93 v
ST FIA FT F41 Fiwrwr ¥ 5w @y 32
a1t 99T Fr feafa W A @R —
F 91 § fF 9oma F awsT AT awa
F qge F7@ Fgr 9v ) AfeT fag ww
aw fag ¥ amg agwa w8) 72, Swi
T F w14 @r-aa 2 faar | g s
FT FTE G &7 AT A FFAT &, T
U Al AEIRAT €94 39 09 FY 9
F—famw 20 AT ¥ 979 FTVRTAS
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faar<t Fr wrqreT v gav 41, WiFa 8
@A F FyF 7 g # feafy e
SFR I, agi fra v & gafy gd-
IT A7 Fa w0 g IFA A
AfFT 3a% FrAaz W 99 ghearm &
AT a3 F AMTAIT 1 AT FQ &,
agi 1 faara aar &1 §1 FQ § O Fg
03 & 5 agi o frat 5 F1 AT
4% qr 1 I TT H0q4T TF AL 74T IR
30 g @ 9 qar ITHR AR ¥ Fg0 Al
grg 1 Afvs 73 srar T AR T4 IH
FT FAF FTT@TANE ? FAT FAG
zq 17 F1 fava A @1 uF fp<E
Y A F0IAT FQ 0 @ & giaaron
1 fF a8 qC F TqF &1 W@ g AR
A0 T Fewy fag frar A J
% f99% 99 399 16 G §, IT 16
arzfaal 1 A% 9gr & Far IO AP §
@l FaA1 fFeg @wma 1 J A0
@ & swWare #1 wfaAed w1 A
faere @y F ag AT AR g e
IgN o e fra fAd 51 =W
FIAT A1, a8 FaT & fF va sfad=s
F ¥ agy A wifew § R Fa
wiqq ¥ wwwy fag frer Y saar aef
g ux faT qgy 9= faar, faast
Y faargara a8, foasr 1§ @
i, fraw #f Fedww A W F
Ty OA GAST F T TSAT FH GAGT
7 @Y F47 A SAMIA F A G W
A TCHZAFAE (I TG AT
fedred *1 skagT @ W ?
¥ IFIC & A1 T9SIE fag AT § ITHY
FIT ARATEA AGT 2 @ 7 vfET doma
e gfeamm & oF qgs 7 & & wra=
&, 935 ¥ oF fFAR goTe F T FTET
2 T ges ¥ gae feak ax gfamm
F TAAT TT TANAA &, T AT F 3
FTAT TF GALT FT WY A=A & R
AfrT AT F Teaaw feg a0R &
srr-weny Frora 3 & T T & s
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AT AT FW S ! H T9 A9 FY HA
#@1 g fF Fmer & ez g aegafa
e AR foFam st AR S v afsee
fear o |+ Sa% arg-arg § ag W F
e § & e & e w il
AR Afaem F w7 @@ I |

9 oF fame § § gt q@ awra
FT@EIE | FT AR 9T F F=T T
7@ gag feard ¥ @y &1 anfET AT
AR g 7l Y A 7 a8 99 A &
fF aww fag fm aaR 997
e ey @ ! a8 seR gw fag
&I fore QY STIgR g | qg wEw A
Fsvad fog #) fae@ 3 1| 74 3 faet
T A, OF quw antew A oE
A fowsr fF ag e @ 5 s
IAAT F FRL FUE fAET JHA AT
g & 1 FrE fant uF wgR A= @
I FY e & fog 75 wfamm faen
HIN ISTAT AT @I |

q ¥ uF Sler-A1 freqr gar a7
HYAT A GRS FEIAT | 20 O &
HAIT g0 AN TG F-HEA IV
TIIT FQ Q| 20 I T W AT CH
o fadeY e & T F19 F@
®© Afe 78 Agrm 9 @A ¥ Fa &Y
AT R frewg AfFaw
X TF TSN & AT AR G FT
TF JHA GEC FT @I 9T | AT
FATEAT WY MET & AT J3 QY IWA
Tod § A9 IS Feqr ST o Y
FE 9 FIY Fv foer KT O 7 @
HIAT AT TG FT 90 G AT AT
39 ME A AR JIET A ¥ I @
5 agr d37 1 sy W& 4@, = g
4 @ S9F ¥ OF qrET A I a8 .
¥ Fgr fr e IU gd M AT 9w 3z
o Afd &Y ag @ 3B G A AfFT
IR gAgET A IS o T T W
T3 I 5 gt g grAv A
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[sit sferr W]

#R IUT FART ATHT Aer goww &, IA
ST gt gam @ 7 wig 7 frew & Frew
ST 3F I T S TR At e AR
AT ¥ F31 fF A9 gaqET Y A0
Wl 74t qUER 99 99 I qed A
IaF1 w37 fF A aw a1 g9 15 e
T g 379 7 97 97 9T 9 aY fysw 20
qT 7 3% 9 FE @G | 3F q@
T a0 T W 9 g & 5 g A
fre¥ 20 a= ¥ 9% TAW varefaal
AT dl B T F@ Q@ A AT &
&5 omm 7 & da s @ W g
F w9 I Fga1 531 § fF g Nwaq
#r qgfy gt & afer ag s d@fqem &t
HAIF I R E | F9F F a1y fawars
FC ® &1 qarfas q0F ¥ TR
Tifge 5 o & wrds #7 99 9 3R1-
qF F | A AqEE ghEamr 7 geaard
fear 7y dome F @< 9@y afeaw S
# g fpar e =nfg | Afsa @
T X AIGT AT 9T & For Fav-agl
D@ A oF e I @ fF I
o ) A-FAEr A FY qATS fwar
g | qfeady dme 7 anfaw gf
gieamr § &1 st g8 { < fagre Y
ard A qrEr g Tg wAY Y
Ford ¥ W w) g forg gt v &
AT AT F ATAT Y &A1 FW & fag
TF F4TE F T F gAR A AT @
ofcar 39 #1 o Y E, 1% a9 5T o
@ § A AL 38 IrAar 5 59 fag
HT TFIT AT FF A FF ITL W HT
TR AT I AT F9 w0 777 G-
FRAT TIETT FT GH FIA FT T84 AT
a1 feard ag } w@r € 99 A d
FHET TTHT FT AT FA FT IgIA
freag w7 foar )

SHRI SEZHIYAN (Kumbakonam)
Sir, the House is greatly concerned and the

country is greatly agitated about the politi-
cal situation and the mockery of democracy
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perpetrated in West Bengal. The action of
the Governor has raised a serious appre-
hension in the minds of right-thinking
People and has raised vital doubts about the
functioning of democratic processes in the
country. The Governor has arrogated to
himself the powers of the legislature. Under
the Constitution, the Council of Ministers
is responsible to the legislature, not to the
legislators. Legislature means it should be
duly constituted and the floor of the House
is the only forum where the strength of the
ruling party should be tested. This pri-
mary and fundamental canon of democratic
procedure has been flouted in West Bengal
and that has given rise to the whole series of
unhappy events there. The Governor ex-
ceeded the powers vested in him by the Con-
stitution-makers.

As I pointed out in a previous debate,
Dr. B. G. Kher has said in the Constituent
Assembly itself that when we have a good
Governor, we get a2 good rule; when we get
a bad Governor, he can do mischief. So
much mischief has been donein so many
States starting from Madras, in Kerala,
Orissa, Rajasthan, Pondicherry, Haryana,
West Bengal and Punjab. It has been left
to the whims and fancies of the Governors
to tike any action. The Constitutional
provisions have been misused and abused by
the Governors at the connivance and instruc-
tions of the Central ministers. Therefore,
the country is perturbed and the whole
world is looking askance at the role of
Governors in a democratic set-up. It is
high time we decided whether it is for the
legislature or for the Governor to decide the
democratic process in a State. If these,
things are allowed, we can as well dispense
with all the forms of democracy like ballot
boxes, elections once in five years, etc.
Elections become a mockery when it is left
to the Governor to decide who should rule
in a particular State. As has been pointed
out, the standards vary from State to State.
In one State, they suspend the Assembly.
In another State, they prorogue it. In a
third State, it is dissolved. I do not know by
what norms and written laws these deci-
sions are being taken.

In his report dated 17-11-1967, the Har-
yana Governor, Mr. Chakravarti, giving the
reasons why he was going to dissolve the
Assembly and dismiss the ministry, says;
that all the 10 Jan Sangh members in the
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Samyukt Dal have not accepted any office
of minister and so in reality 22 out of the
30 remaining MLAs of the ruling party are
holding the office, as Ministers, Parliament-
ary Secretaries, etc. This, he deplored as
waste of public taxes. But in Punjab, two
days ago, the strength of the Punjab minis-
try has been raised to 16. That means all
the eligible members of the Janta Party and
Republican Party have been provided with
office in the ministry, because the 3 members
who crossed over from the Congress have
been prohibited from accepting office;
otherwise they would also have got minis-
tership. So, what has been applied to
Haryana, should it not have been applied
to Punjab also ? Is it not waste of public
money in Punjab ? Is it not against all
canons of democratic procedure ? Thus, the
standard varies from State to State.

The other day our Deputy Prime Minister
was saying that defection has not started
from the Congress. As everybody knows,
defections were started by Congress Party
as early as 1952. At the inception of our
Republic, after the very first general elec-
tions, in Madras State the Congress was re-
turned as a minority. Among those who
fought against the Congress there was a
common weal party. Four of their members
defected and one was offered ministership.
With the help of defections, Congress rule
was installed in Madras State. Therefore,
defections started even at the inception of
our republican rule and our Constitution.
The sources of democracy were polluted by
the Congress even at the very start,

14 hrs.

Whatever has been done in West Bengal
and other places, whatever may be the cons-
titutional provisions, whether the Governor
is allowed to take his own stand, use his
whims and fancies and act according to
them, is the main question that we should
decide. The question is whether the verdict
of the people should be flouted. In West
Bengal the Congress was returned as a
minority. The United Front was given a
verdict by the people. That has been
clearly flouted by the Governor at the con-
nivance of the Central Government here.
As the Chief Minister of Madras has said in
one of his recent statements, the Congress
Party which has got quite a good number of
people there has allowed a very small mino-
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rity to take power. Is this in keeping with
the principles of democracy 7 As he said,
the Congress has relegated itself to the role
of a chaprasi and cup-bearer. This happen-
ed in Kerala. This happened in Orissa
also. I would invite the attention of the
House, of the Members of the ruling party,
to what happened in those States later.
Where with trickery and connivance of other
parties they allowed the minority parties to
come to power withholding the right of the
majority party, the right of the legislators
to choose their own ruling party, they have
failed. One by one in those States, the
Congress Party has been thrown out. It
happened in Kerala and in Orissa. Wher-
ever they have tried these things they did
not last long, and finally they lost.

The other day the Home Minister was
saying that the Governor has got all the
powers under the Constitution. He said
that the Ministry holds office at the pleasure
of the Governor. “Pleasure of Governor”
does not mean that he can act according to
his whims and fancies. Article 165 also
says that the Advocate-General shall hold
office during the pleasure of the Governor.
Does that mean, he can appoint an Advocate-
General and the next day dismiss him ?
No. He has to act on the recommendation
of the Government. Because his name is
mentioned, it does not mean that he can act
according to his own pleasure. If you sce
the form in which central government
employees are granted loans there also you
will find “the President is pleased to sanc-
tion”. That does not mean that after hav-
ing given a Joan the President can ask
the Government employee to pay back the
loan of Rs. 15,000, or 20,000 because he
wants it for his own expenses. So, these
are mere forms and norms that are folllow-
ed. If you literally translate them into
action, it will be before long that the exist-
ing democratic position is subverted.

As 1 said the other day, the aim should be
to follow the democratic procedure. Has
that democratic procedure been followed in
West Bengal and other States ? Has the
decision given by the people respected in
West Bengal ? When you find that a
minority party having the backing of only a
few has been pushed up into power, then the
Centre, this House and those who are inter-
ested in constitutional procedures in the
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country should have taken the correct and
just decision of going back to the people
and getting a fresh verdict.

Here 1 want to quote what the Governor
of another State said about what a Governor
should do. He has been a Congressman of
long standing; he was associated with us
since the time of the Constituent Assembly
and has once occupied the august Chair that
you are now occupying—I mean, Shri M.
Ananthasayanam Ayyangar.

On November 28, the Bihar Governor,
Shri M. Ananthasayanam Ayyangar, said :—

““The function of the Governor as a
constitutional head of the State was to
interpret the Constitution for the sake of
safeguarding democracy and not to jeo-
pardise it.”

He said :—

“The Governor should instal the minis-
try but should not befall it by dragging its
legs. Dragging the legs of the ministry
would not be in consonance of the Con-
stitution. The Governor should uphold

. democracy and should not wreck it.”

It has come from the mouth of a Gover-
nor. He also stated .—

«At the fag end of his regime as the
Governor there arose a Controversy over
the interpretation of the Constitution.
He had full knowledge of the provisiogs
of the Constitution. He was competent
enough to interpret them in a correct man-
ner. He had been a Congressman
for the last 40 years and he would conti-
nue to remain so during the rest of his
life. The office of the Governor should
. not be guided by political considerations.”

This is what a Governor has said. He
also added one thing more upon which 1
want to put all the emphasis at my cor
He said :—

**The attitude of some people was intri-
guing who questioned his stand but ap.
plauded the interpretation of the Constitu-
tion by the bureaucrats who wallowed in
slavery during the British rule and threw
Congressmen like him behind the bars.”

q

Therefore, we are not depending on
Ppatriots; we are not depending on constitu-
tionalists; even on the Constitution we are
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not depending; we are not depending on.
democracy or legislatures but we are depend-
ing on bureaucracy; we are depending on
aristocracy; we are depending on a picked
few, those who are the handmaids of the
Central Government, a government by a
party which wants to perpetuate its mono-
poly on this country. If these things are
taken to the extreme, dictatorship may
come; aristocratic rule may come and
democracy may be smothered and may
suffer in India.

MR. DEPUTY SPEAKER : Shri A. K.
Sen.

SHRI S. M.BANERIJEE : Brutus !

SHRI A. K. SEN (Cakutta, North-
West) : There are some people who want to
hear their voice every minute.

Sir, I rise to support the motion moved
by my hon. friend, Shri Chavan.

AN HON. MEMBER : And Shri Mu kcr-
jee also.

SHRI A. K. SEN : I do not have to do
anything else. 1 oppose the motion moved
by Professor Mukerjee.

Shri Chavan has stated categorically that
in the view of the Government of India the
appointment of Dr. Ghosh as the Chief
Minister and the dismissal of Shri Ajoy
Mukherjee as the Chief Minister preceding
this Government is valid. The crux of the
matter lies in the validity of this action
of the Governor. Professor Mukerjee has
based his motion on the alleged unconstitu-
tionality of that act. Whether a Governor
should be removed or not, it is true that if
a Governor indulges in an unconstitutional
act, the Central Government cannot remain
indifferent nor can this Parliament remain
indifferent to it.

Therefore, the whole question is whethcr
the allegation that this act was unconstitu-
tional has been cstablished or not. On the
other occasion, Shri Nath Pai quoted British
precedent and at that time I had no time to
reply to him nor did I bring the latest pro-
nouncements of the highest tribunal of the
British Empire, the Privy Council, on a
matter which was indentical. It was a casc
coming from Western Nigeria where the
Governor had the authority to appoint a
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Chief Minister—he is called Premier there;
that is also a federation like ours and
‘Western Nigeria was one of the provinces.
The Chief Minister was appointed as repre-
senting the majority party at the time of
appointment. On a particular day in
1962—1I think some time in May 1962-66—
‘members out of a house of 124 wrote to the
‘Governor stating that they had withdrawn
the support which they had previously given
to the Premier. The appointment of the
Toinistry, like ours, depended on the pleasure
of the Governor. There was, of course.
a limitation. There are not unlimited
powers of dismissal like ours. It said that he
should not be dismissed unless the Governcr
was satisfied that he had not the majority.
Now, on that letter, the Governor took the
step of satisfying himself whether the Chief
Minister had lost his majority or not and he
found that the first respondent who was the
then Chief Minister had lost majority and
dismissed that Government and he appoint-
ed the Leader of the then Opposition to
whom 66 Members had given their support
to form the Government. And he did form
it. Thereupon, the previous Chief Minister
had filed a suit in the Supreme Ccurt of
Nigeria claiming that the Governor was not
competent to dismiss him and competent
to appoint his successor without, first of all,
a vote of the Assembly being taken. That
was the issue. This is how the issue was
framed. This is reported in Law Report
of 1963 Appeal Case, p. 6 and 14, 1 wish
Mr. Nath Pai was here. This is how the
issue was framed. Can the Governor,
validly, exercise power to remove the Pre-
mier from office under Section 33 of the
Constitution of Western Nigeria without
prior decision or resolution on the floor of
the House of an Assembly saying that the
Premier no longer commands the support
of the majority of the House ? On this,
Viscount Radcliffe, the Lord Chancellor,
gave his judgment which is worth reading as
follows :

*“This indeed is a crux of the question
that has now been raised. The respon-
dent maintains and it is implied in the
decision that the Governor cannot, con-
stitutionally, take account of anything in
the matter of support except the record of
vote actually given on the floor of the
House. Consequently, his action in
removing the first respondent from the
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Premiership on the strength as it appears
from the letter addressed to him by 66
Members of the House referred to and
without waiting until there has been an
adverse vote in the House itsclf was not
within the powers conferred upon by the
Constitution. The difficulty of limiting
the statutory power of the Governor in
this manner is the limitation, is not to be
found in the words in which the makers of
the Constitution have decided to record the
description of his powers. . . .

SHRI YOGENDRA SHARMA (Begu-
sarai) : Are you talking of Nigeria or India?

SHRI A. K.SEN : Nigeria. You read the
Constitution and you will find a similar
provision.

SHRI YOGENDRA SHARMA : We are
not concerned with Nigeria. (Interruption).

SHRI A. K. SEN : I am concerned and
the House is concerned.  You are not the
House. (Interruptions)

MR. DEPUTY-SPEAKER : Order, order.
He says the provision in the Nigerian
Constitution is similar to what is in the
Indian Constitution. He is only citing a
similar case.

SHRI YOGENDRA SHARMA : He is
arguing on the basis of Nigerian case.
We are not concerned with that. He is
wasting the time of the House. (Interruption)

SHRI J. B. KRIPALANI (Guna) : He is
only answering Shri Nath Pai’s argument.

SHRI A. K. SEN : If my learned friend
reads article 164 of our Constitution, he will
find identically the provision as this :

“subjectto the provisions of sub-sections

8 and 9 of the Section, the Ministers and

the Government of the region shall hotd

office during the Governor’s plcasure.. ..

(Interruption). They cited the English autho-
rity on the last occasion....

SHRI YOGENDRA SHARMA : This is
not the way to argue.

SHRI A. K. SEN : If you try to argue in
a court of law, I invite you to the court of
law.

SHRI YOGENDRA SHARMA : There
are better lawyers in the court.
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SHRI A. K. SEN : Very well, I am a
much worse lawyer...... (Interruptions).

MR. DEPUTY-SPEAKER : Let us have
a quite debate.

SHRI A. K. SEN : May I quote the law,
Sir 7 Letit not be so intolerant that even
authorities are not being listened to.

“For the reasons Their Lordships will
humbly advise™...... (Interruptions).

SHRI S. M. BANERJEE : Let him not
speak on the law. He gave Berubari,
Nanavati and one other ruling but those
were proved wrong by the Supreme Court.

MR. DEPUTY-SPEAKER : Mr. Baner-
jee, please don’t interrupt.

SHRI S.M. BANERJEE rose—
SOME HON. MEMBERS : Go, g».

SHRI RANDHIR SINGH (Rohtak) :
It is better you leave.

SHRI S. M. BANERJEE : I am leaving,
but I will come after a few minutes.

SHRI A.K.SEN: Iam willing to give the
cake to my friend and 1 am willing to
acknowledge his better ability in the matter
of law than myself. But, nevertheless, 1 am
quoting some other authority and not my
authority.

SHRI RANDHIR SINGH : But that is
all Greek to him.

SHRI A. K. SEN : This is how it says,
“Their Lordships will humbly advise Her
Majesty that the appeal hould be allowed”
and the Chief Minister’s appointment was
held to be valid. When this question was
raised, I invited many leaders who speak
glibly on the law to test the validity of their
assertion, in a court of law. We have an
article in the Constitution which is called
Art. 226 by which the authority of any
man holding public office can be challenged
and he can be asked to show under what
authority he is functioning. So the Governor
can also be asked to show the authority
under which he has appointed, but that
course was not adopted because that would
mean arguing in a court of law where matters
are decided without passion, without pre-
judice, without bias...... (Interruptions).

SHRI UMANATH (Pudakkottai) : It

was proposed to the Central Government
turned it down.
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SHRI1 A. K. SEN: The Central Govern-
ment have no doubt, but those who have
doubt may challenge it. Why don’t you
challenge it !

SHRI UMANATH : We have no doubt
that the Governor has no power.

SHRI A. K. SEN : Then why don’t you
challenge it in a court ? Let us argue it and
I will be very glad to arguc the case and lose

- the case.

SHRI TRIDIB KUMAR CHAU-
DHURI (Berhampur) : In view of Art.
361, how is the action of Governor justici~
able at all in any court of law ?

SHRI A. K. SEN : I shall say that it has
been held in Howrah Municipality’s case
that though the Governor’s appointment
may not be justiciable,......

SHRI TRIDIB KUMAR CHAU-
DHURI: Not the appointment, but his
action.

SHRI A. K. SEN : The man who holds
that authority is illegal. And that appoint—
ment can be quashed. That is how, though
the Administrator was appointed by the
Governor under the Defence of India Rules
in the Howrah Municipality, his appointment
was held invalid and the order was quashed.
That is how it is done.

Therefore, as I said, this very easy legal
expedient was not availed of.

SHRI RANGA : It is not so easy.

SHRI A. K. SEN : Well, it is so and it is
such a clear principle of law, according to
my friend, that it shoul brook no opposi-
tion, no hostile view and yet, they are not
at all willing to test it in a court of law, as I
said, because we have this authority......

SHRI UMANATH: The Central Govern-
ment is not willing.

SHRI A. K. SEN : Because we have this
authority......

SHRI UMANATH : We have also got
authority.

SHRI A. K. SEN : Nevertheless, the
challenge is in a court of law and not
through the mouth of the Speaker.

SHRI YOGENDRA SHARMA. : Why
did you run away from the challenge ?
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SHRI A. K. SEN : The Governor is
impeached or is sought to be removed.

Sir, you will remember the interruptions
and, therefore, you should allow me extra
time which was taken by the interruptions.

SOME HON. MEMBERS :
It is part of the game.

SHRI A.K.SEN: The Rules provide that
no Member shall interrupt another Member
while he is speaking. That is Rule 349.
Mr. Banerjee may also refer to it.

No, no.

Now, Sir, therefore, a very easy expedient
was resorted to. The Governor said : ‘I
have got the signatures of 146 Members.
Will you call the Assembly immediately ?
Let us test the claim of these people ;who
have signed against you'. The Chief Minis-
ter is an honourable man. Left to himself
he would have taken the course which Mr.
Gurnam Singh has taken, honourably
quitting the office where he has failed to
sustain the majority support. Viscount Rad-
cliffe has said that in England if the Prime
Minister loses his majority, he immediately
resigns. He does not wait for a court
of law to pronounce upon his continuance.

1 must pay a homage to Shri Gurnam
Singh for having set a very healthy prece-
dent...(Interruptions)—Rule 349, they must
not interrupt—because he found that he
had lost the majority support.

THE MINISTER OF LAW (SHR
GOVINDA MENON) : He was a High
Court Judge.

SHRI A. K. SEN : It may be that he
will get a majority again in the next elec-
tions. But there is no constitutional pre-
cedent or authority for any person to stick
to the Chief Ministerial gaddi when he
has manifestly lost his majority. And when
he is asked to call the Assembly, he says ‘I
am not unwilling, but those who belong to
the 14-party hotch-potch....

SHR1 UMANATH : 18th December was
fixed.

SHRI A.K.SEN : They wanted it on 18th
December. Now on the 18th December,
what would have happened ?

SHRI UMANATH : Whatever happens,
he had fixed it.

SHRI A. K. SEN : Rule 349,
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MR. DEPUTY-SPEAKER : It would be
saving the time of the House if interrup-
tions are avoided. Otherwise, I will have to
curtail the time of other speakers.

SHRI A. K. SEN : When Prof. Mukerjee
was speaking, I listened very attentively.
We did not interrupt. At least I expect the
same courtesy to be extended to us on this
side.

AN HON.MEMBER : Why ?

SHRI A. K. SEN : It may be that I am
wrong, that I am erroneous. But a reply
has to be given in the way the House recog-
nises, not by constant interruptions.

As I was saying, the Governor said, * Please
call the Assembly’. He said ‘No’. He
mentioned 18th December. Then there
were further defections. Further people
wrote to the Governor saying that ‘We shall
not support this Government’. The law
and order situation was taking a very bad
turn, because knowing the defeat that was
impending, members of the Government,
functioning under the Constitution, paying
their great sympathies here and elsewhere to
the Constitution, openly preached from every
street corner, from every public platform
where they spoke that people must take the
law unto themselves, that ‘even if we have
lost the majority, railway lines must be dis-
mantled, streets must be ripped open, tram
cars must be burnt and State buses must be
destroyed’.

DR. RANEN SEN (Barasat) : Bombs
were thrown at the Speaker’s house.

AN HON. MEMBER : Manipulated.

SHRI A.K. SEN : If anybody has done it,
he should be tried. I am only saying that
the members of the Government, some of
whose speeches when quoted caused a flurry,
because unsavoury things are rather difficuit
to bear, were openly preaching violence.
When that state of affairs was brought about,
when passion was whipped up all over, the
country, when open incitement to violence
was the order of the day and every man
was taught how to take to guerilla tactics,
the Governor said, “Please call the Assembly
earlier’. A very unconstitutional desire !
When 146 members had written to him
‘Please ca } uL.c Assembly; let us test the
strength’, it is very unconstitutional ! Why?
Because he did not become a party to a
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minority government continuing as in Bihar
by not calling the Assembly.

SHRI UMANATH : Rajasthan,

SHRI A. K. SEN : He should be removed
because he did not oblige the minority
party to continue by not calling the Assem-
bly ! If this is the motion, I am afraid
those of us who believe in different ways of
having a democratic government cannot
support this motion of removing the Go-
vernor.

MR. DEPUTY-SPEAKER : Time.

SHRI A. K. SEN : I shall only require
another five minutes to complete if I am not
interrupted.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : On a point of order. Rule 356.

SHRI RANDHIR SINGH : How does
he know the law ? What is this ?

SHRIJYOTIRMOY BASU : Kindly read
the rule. If you are honest about it—I am
not casting any aspersion on you......

SHRI A. K. SEN : The Speaker’s orders
are not to be questioned;

SHRI JYOTIRMOY BASU : He is re-
peating the same thing time and time again.
He may be prevented from doing so.

MR. DEPUTY-SPEAKER : I have seen
the rule. I must say it is absolutely frivol-
ous. I will not permit him to raise it.

SHRI SURENDRANATH DWIVEDY
{Kendrapara) : How is it frivolous ? Repeti-
tion is prohibited under the rules.

SH RI JYOTIRMOY ASU : May read
it and show that it is not frivolous. Since
you have used that word, may I read it out
so that Members can judge for thcmselves
whether I am raising a relevant objection.

SHRI A. K. SEN : You have given your
ruling.

SHRI JYOTIRMOY BASU “The
Speaker, after having called the attention
of the House to the conduct of a member
who persists in irrelevance or in tedious
repetition either of his own arguments or of
the arguments used by other members in
debate, may direct him to discontinue his
speech™ .
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SHRI UMANATH : Tedious repetition
of his own arguments. That is the point.

SHRI JYOTIRMOY BASU : This is a
tedious repetition and persistence......

MR. DEPUTY-SPEAKER : It is for the
Chair to decide whether he is irrelevant.

SHR1 UMANATH : He is pointing it out
to you.

MR. DEPUTY SPEAKER : I am follow-
ing very attentively what he is saying. 1
feel every member who wants to have an
insight on the issues involved is following
him very carefully.

SHRI UMANATH : You cannot say it is
frivolous because the term ‘tedious’ is there.
To say that a tedious repetition of his own
arguments cannot be objected to and to
characterise the objection as “frivolous’ is
not fair.

MR. DEPUTY-SPEAKER : I maintain
what 1 have said. It is my ruling.

SHRI UMANATH : You are saying as
though the rule has nothing to do what he
said. The rule mentions ‘tedious repetition
of his own arguments’. You can rule it
out, but to call it frivolous is unfair,

MR. DEPUTY-SPEAKER : I will tell
him why I say it is frivolous. 1 am watch-
ing the proceedings. I am not prepared to
sustain the plea that he is indulging in a tedi-
ous repetition. What I have said is correct.
Please resume your seat.

SHRI UMANATH : It is not correct.

SHRI ‘A. S. SAIGAL (Bilaspur) : On a
point of order.

MR. DEPUTY-SPEAKER :
resume hisseat. Thisis not fair.

SHRI A. K. SEN : I am glad to be rec-
minded of this very salutary rule, and I shall
be very happy if I repeat myself and you pull
me up.

SHRI MANOHARAN (Madras North) :
As far as possible, avoid tedious repetition.

SHRI A. K. SEN : It is a relative term.
It is for you to pull me up, not for
others. 1do not cast my pearls before those
who do not want to follow my arguments
(Interruptions).

SHRI JYOTIRMOY BASU
brag...... (Interruptions).

He must

: Do not
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SMRI A. K. SEN : Do not brag yourself
AInterruptions)

SHRI JYOTIRMOY BASU : You are
too big for your boots.

SHRI A. K. SEN : Shri Basu is too small
for his boots.

As I said, instcad of having a battle in the
only constitutional way which is known to
us on the floor of the House, battle was
-called outside the floor of the Housc, and the
reason is obvious : because the floor of the
House does not tolerate anything but the
recording of votes by the machine and that
‘willdetermine the outcome. That cannot be
determined. Therefore, it has to be ignored
by other tactics, and the Governor is being
impeached because he did not become a
party to this tactics. I hope the House will
not pass such a motion.

" SHRI S. M. BANERIJEE : He installed
Dr. Ghosh as the illegitimate child of the
Constitution.

SHRI RANDHIR SINGH : Does he
. follow what is being said ? (Interruptions).

MR. DEPUTY-SPEAKER : Let there not
be interruptions from either side. I would
request Shri Randhir Singh not to continue
this sort of interruption.

SHRI UMANATH : Let him be named.

SHRI A. K. SEN : Therefore, it was per-
fectly within the competence of the
Governor to dismiss the Ministry which
had forfeited the majority.

SHRI S. M. BANERJEE : Absolutely
wrong.

SHRI A. K. SEN : And if he had done
wrong, a vote in'the Assembly would have
been the best deciding facter, but we havea
wonderful precedent of the House being only
a master but not being allowed to express
itself. (Iaterruption). There was an old
Roman empcror on whose throne was writ-
ten ‘“‘vax populi vox Dei”—the voice
of the people is the voice of God.
And what is the thing that the Speaker did?
The first thing he did was to pull out the
tongues, the voice of the people, and the
people were rendered absolutely without
voice, and thercfore, voiceless people became
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the voice of God ! Therefore, we say that
the House is supreme, andso let the House
debate the question. But cven the question
is not allowed to be put. and the decision is
given without even a motion being raised,
and a wonderful precedent is set : that a
Speaker gives the decision without a point
of order being raised. (Interruption)

SEVERAL HON. MEMBERS rose—

MR.DEPUTY-SPEAKER :Order, order.
1 bave no proceedings of that House before
me, but from the press, from what I have
seen, it appears to me that the Speaker came
to the A bly with a prepared statement
and read it out. As a presiding officer—so
far as 1 have seen the procedure—he was
perfectly within his rights. (Imterruption)
if these facts are correct. 1 do not know
anything.

DR. RANEN SEN : After that ruling of
yours, the statement made by Shri A. K.
Sen must be expunged.

MR. DEPUTY-SPEAKER : There is
nothing to be expunged. (Interruption).
Pleasc resume your seats. 1 have pointed
out the procedure.

SHRI JYOTIRMOY BASU : You are
allowing a Member to cast aspersions onthe
Speaker. Please allow us to make our case.
(Interruption)

MR. DEPUTY-SPEAKER :There was
no aspersion cast. He has only asked
whether a Speaker could make astatement
without a point having been raised. I have
stated about that. It isnot a question of
casting aspersion. I have pointed out the
procedure. Please resume your seats.

SHRI JYOTIRMOY BASU rose—

MR. DEPUTY-SPEAKER : Please rc-
sume your seat. If you continue like that T
would take a serious note of it. I must
conduct the debate in calm atmospherc.

SHRI SEZHIYAN : He has stated,
«‘wonderful precedent”, set by the Speaker
of the West Bengal Assembly. Is not the
word “‘wonderful precedent” casting a refiec-
tion on the Speaker ? Is it not an asper-
sion ? (Interruption)
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MR. DEPUTY-SPEAKER : I have al-
ready read it. I have thrown whatever light
I could on the matter. (Interruption) 1 am
here to protect the rights of the House.

SHRI A.K.SEN :Sir, I would be the last
man to cast any reflection on anyone. But 1
am entitled to say that the voice of the
Members must be heard. Competence is
one thing; but the voice of the Members
must be heard. I am entitled to say that
thatis no reflection on anyone. Ifit pinches
the toes of somebody, it is not my fault.

SOME HON.MEMBERS rose—
AN HON.MEMBER : He must apologise.

AN HON. MEMBER : Lawyers never
apologise.

SHRI A.K. SEN : Well, I have no hesita-
tion in apologising if I do anything wrong.
(Interruption)

MR. DEPUTY-SPEAKER Order,

order. With all these interruptions it is very
difficult.

SHRI A. K. SEN : Therefore, I say that I
support very strongly Mr. Chavan’s motion.
He has stated that he has had the highest
legal advice in arriving at the conclusion
that the Governor was well within his rights
to dismiss the old Ministry which had lost
the majorit and to appoint a Ministry
which had the majority. And that was
proved by the fact that on the very first day,
when the Assembly met, 146 signatures went
to the Speaker saying that they had the
support of the majority of the Members of
the House, and yet, we are being told that a
minority Ministry has been installed ! A
wonderful argument. Now, this House will
give a verd ct which will be r¢membered
for years to come, because we are passing
through times when the constitutional prin-
ciples are under test, under a very severe test,
as I said. Therefore, a dispassionate and
objective discussion on such vital matters
is absolutely essential. We have to see
whether we are to be governed by the rule
of the majority in the freely elected House
or by the rule of the mob which takes the
law outside the House. If that is the answer
that this House is going to give, I have no
doubt that it wl be in favour of Mr.
Chavan’s motion.
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SHRI SRIRAJ MEGHRAJJI DHRAN-
GADHRA (Surendranagar) : Sir, I am sure
the Central Government does not really
hope to disclaim all responsibility for the
developments which have overtaken the
public and political life in West Bengal.
So far certain technicalities have been dis-
cussed. I will be speaking in more general
terms. Whether it is misguided policy or
perverted policy, which has resulted in this
situation, we shall be able to understand it
better if we follow the working of this policy
or of impolicy in the other States.

It is not my object here merely to casti-
gate the Government, but to submit some
constructive propositions for deliberation
by the House.

In Rajasthan, the general elections dis-
covered a small but undoubted majority for
the united opposition. This majority was
demonstrated and proved by a public count-
ing of heads in Jaipur, by a personal presen-
tation of the MLAs to the Governor and
then to the President and I believe by a
representation signed by all the MLAs
concerned. Still the Governor did not see
his way to calling the leader of the united
opposition to form the Government. I ask,
was this constitutionally proper ? Perhaps
he thought the majority insufficient to afford
a stable government. Did he expect that by
keeping the Assembly in abeyance, the
opposition would grow in numbers ? Or did
he think that the old Congress ministry
would somehow or other be enabled to re-
capture its majority ? We know the result:
The Congress Party was able, somehow or
other, to win over enough opposition mem-
bers to continue in the saddle.

Now, I think it is a legitimate thing for a
Governor to fear an unstable ministry which
might frustrate the good administration of
the State. But then the only proper course
for him is to dissolve the Assembly and call
for fresh elections.

Sir, in Haryana, a non-Congress ministry
reigned for some six months. There was
crossing and recrossing of the floor—a pheno-
menon which cannot be sufficiently con-
demned. But the ministry did not lose its
majority, nor was it suggested even by the
Governor that it had lost its majority.
Nevertheless, taking a severe view of
defections and floor-crossing, he dismissed
the Chief Minister, dissolved the Assembly
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and President’s rule was impose. Here
again I must ask : Was this action constitu-
tionally proper ?

The very next day, the scene shifted to
‘West Bengal. The Governor dismissed the
non-Congress ministry headed by Shri Ajoy
Mukherjee. Some 17 MLAs headed by
Dr. P. C. Ghosh had crossed the floor and it
became evident that the Government had lost
its majority. The Governor was confirm-
ed in this view when he found the Chief
Minister opposed to an early summoning of
the Assembly for a test of party strength.
He therefore drew, I should say, a reason-
able conclusion and di d the ministry.
1 do not see how he is to be censured for this
act. He may, of course, have had other
reasons, good reasons, but with these we are
not immediately concerned.

But, whatever the propriety of the step,
his next step, no doubt advised by the
Congress Government at the Centre, was al-
together unreasonable and ill-conceived.
It was not only contrary to the established
canons of democratic responsibility but
against common prudence. To it must be
attributed the present crisis which threatens
civil life and liberty in West Bengal.

The West Bengal Assembly consists of
280 members. Dr. P. C. Ghosh, who is
known to command a group of 17 members,
was appointed Chief Minister. The basis
of his strength was the assured support of
the now largest group in the West Bengal—
the Congress group, which numbers 134 in
a House of 280.

However, before the opposing forces could
measure their relative strength on the floor
of the House, the Speaker took it upon him-
self to adjourn the Assembly sine die.
The merits of this magisterial action by the
Speaker have already been debated. We
need not examine his motivations. It seems
to me that if the Speaker has cond d the
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a group of recent defectors, which could
only sustain itself on the props of the Con-
gress Party.

Sir, we wholly endorse the condemnation
of defections and defectors, whenever we
hear it. The Congress-appointed Governor
in Haryana was especially loud in such
condemnation. But it seems that what
holds good for public morality, as expressed
by Congress policy, in one State does not
necessarily hold good in another. For in
West Bengal we see the amazing spectacle of
defectors not only tolerated but welcomed,
not only welcomed but immediately raised
to the seats of power by the strength of the
Congress in the legislature.

I do not think I have to ask the House to
strain its imagination to conceive what
must be the conditions precedent, the condi-
tions continuing, the conditions superven-
ing, for this small group to enjoy the exercise
of high office. It may hold the reigns of
government, on condition that its own
reigns are held by somebody else.

This, Sir, I submit, is an utter denial of
democratic functioning and responsibility,
a travesty of government itself. For it is
surely among the first maxims of govern-
ment that power and responsibility must go
together and not be divorced. Here we
have yet another example of constitutional
impropriety perpetrated by the Congress
Government at the Centre, which is why it
is not possible for us to support the motion
of Shri Chavan.

Had the group of defectors amalgamated
with the Congress legislative party, there
could have been no objection. Had the two
groups formed a coalition, it would have
been unobjectionable. But each has re-
tained its identity, and we have the strange
charade of the Congress party, dismissed at
the general elections, ostensibly staying away
from office and the fruits of office, while

Governor for pre-judging the disposition of

the Assembly, he himself did not pause to

consult the pleasure of the House. In

both cases the Assembly as a body was
ored and relegated.

But the events which have been precipitat-
ed in West Bengal spring from the primary
wrong done by the Governor, acting no
doubt on advice from above, in entrusting
the ower to a minority group of 17 men,

ielding the actual power. These puppet
shows will not do. They discredit the coun-
try and must subvert our developing political
institutions.

Sir, normal condition of life will not
return to West Bengal, nor will life and
property be safe, until there is a proper
democratic government installed. And,
this will not happen so long as majority
groups are artificially propped up for party
and partisan ends.
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Since the general elections, the Congress
Party has lost some 9 States, and it is natural
that the Party and the Congress Govern-
roent at the Centre must chafe at these losses.
It is equally natural that there should be a
general suspicion abroad, that the Central
Government is continually striving, by what-
ever means it can, to help resurrect its
Party’s power in the lost States. But what-
ever the Centre’s motives, I putit to the
hon. Members Opposite that they will never
achieve their goals, political or national,
if they subvert or subordinate the Constitu-
tion to their own expedient ends. Whether
it is the misuse of the Governor’s powers,
or the encouragement of defectors, or the
setting up of puppet governments, none of
these is going to redound to the credit of the
Government or of this great party.

I have made pointed references to constitu-
tional improprieties. The Government is
in the dock. If, through misguided policies,
it persists in these improprieties, the co-
ordination between the Centre and the
States is bound to be put in increasing jeo-
pardy and impossible strains will be put
upon the Constitution.

1 beg to offer some positive suggestions. It
may be asked : What is a Governor to do
when his administration is confounded or
brought to a standstill by the shifting forces
in his Assembly. Firstly, he must act as a
Governor under the Constitution and not
as an agent of the ruling party at the Centre.
When a ministry falls on the loss of its
majority, he must invite the next largest
group to attempt to form a government.
Party amalgamations or coalitions are in
order, but not of course puppet governments.
Failing in these moves : mid-term elections,
If he is not prepared for immediate mid-
term elections, then President’s rule for
six mopths. If that is not enough, another
six months.

Now, it may be contended that conditions
are not rife for holding free and rcgular
elections in a State. That anti-social
clements are on the rampage. Then, it is
the duty of the State, its democratic and civil
duty, to see that such anti-social, anti-
democratic elements are put down and put
down firmly.

If the Swatantra Party has called for the
bansning of the Communist Parties, it is not
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because they have different views or ideas or
convictions on economic organisation or
regeneration. If they contest elections
through democratic means, and adhere to
democratic principles and practices, no one
can object. But the intimidation of society
by any party cannot be tolerated. Any
party whatever must be banned which
openly indulges in sabotage or in anti-social
or anti-national activities or whose loyalties
are known to be extra-territorial. Without
such exclusion the democratic functioning
-of society must become increasingly diffi-
cult.

Now, sir, final submission is : If after
everything has been tried and the Governor
is still unable to discern a clear majority in
the Assembly, he must resort to the espe-
dient of an all-Party Government, in a non-
partisan manner.

What perhaps any State in India needs
today, more than anything else, is a good,
honest, economical, non-partisan govern-
ment : a government which gives priority
to the bare essentials, the utter minimum
needs of the people, such as compulsory
and free elementary education, water supply,
minimum sanitation, drought and flood
relief, if not protection, medium and minor
irrigation works, package supplies of seed,
manure etc. needed by the cultivator, aboli-
tion of land revenue and so on. Whatever
your party or political philosophy, surely no
ideological differences can come in the way
of a common united effort in so far as these
minimum needs are concerned.

Sir, from what I have said it will be evi-
dent that I oppose one motion and cannot
support the other. I thank you and the
House for giving me a hearing.

ot @l T (70 ) : STem wEEw,
# A AGSA F AT FTANGT T F
fod @37 g g TaT S| W AET F
y=ra & faorg 7% 5 fod @zr gam

A gERI AT

= Toeix fag : fo@Y oiw 9,
IFTAN-NTFZE, AT Y OF F71
AT FYET FT AT ALY A 1 @W T
AT AR &, TAFT W HYFT fAen
=rfeEa |



4307 Sitwuation in

MR. DEPUTY-SPEAKER : I have to
conduct the House and divide the time
among parties.

Y Tonei< fag : ST, B9 ST 98T
FETOR FIAE | FAT IR AT AL
AT ? EW WY AT WX E, SN
TR SETATS AT SR TATT T AFS

A
=

gl

MR. DEPUTY-SPEAKER : The time
will be divided among parties. 1 gave 30
minutes to Shri A. K. Sen. You must re-
member that. Please resume your seat.

*ft TorefrT g : g AT AT 3 F
A 7T TEAAr | g4 WY g w0
& 7% 9174 & 5 0 IHT ¥ A ATIF
Z47 ¥ 307 | 21 THI, 9 IHT AT F
T IR Z, TIT F IS G AT

»ft Tond\T g : O IIT G AAT ]
ag 75 77 5 7 fradr sooa smoat
FCI § ROFT AL AT FoA 92 o7
FzR g e At W &) W 1w
#TTH] AT FOAT § 39 ARY G
@ § AfF a8 3@ FT qH ¢ 3°@
2t & fF sy gAYy a3 faegw v
g A AT AT IR AT /Y

MR. DEPUTY-SPEAKER : I am suppos-
ed to regulate the debate. Why are you
saying all that ? Shall I vacate the Chair for
you ?

oft Wit a7 FF @ AT R uE &
R TE ST F [T FAA ATFTA

TZ X519 AVHIT AT F1 ATTH A7
FL GAAT FT FH FT G E | FAR
T @ o A 3w 7 sMET A
o qr aft
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Y Toreire fag « qET g7 SWT B WY

= @t Tq : A WRIA, § Fg
721 91 5 oo 29 § g9 S AT ;Y
79 qOET TG AT TG AT T AR
a3 & fod fF e F wd €
«To be or not to be is the question.”
T ATHE FIT TR | AT Fw
TAE T &AL AT 6 WA &
s R F-w s
T FF O A FHE @R F
TANG FY ATEAW TV FT GH I @Y
¥ gAY ag 5 T ag e e
S qfF =it ST F TR & AT FIW
JTAT AT 7 YT SAFT 98 QA G4uT-
faF o1 ? § TAHT I a6 q A9
3 F IgY AW HTET F qg IAG
AT ATEAT § M AT 3T Fregre
g F WY TR AT &, IR 9T,
WEANM@RLIIF ) a9 & 5
a7 gw a9 dfqa F fom gan
2 fF TR FY FAE AT TAHET G
FET TfEC afew S Fifad e fafa-
g 3 I T F TG T FH FEAT
T1fgU 38 99 FT AR FAR AgI A
a3 =6 qU% q I UF AW AT F
JT ATV ¥ 0T FTEET & 1 gA
77 % fF 0% 70 v 3w @ § B fag
¥ wfawest &1 9Y $a=T 97 5 F7qd
18 arde &1 faum gt 33 ek
T fER ¥ 9K SR §E X
a1 T & 4 oF SSaedt 9O &
YW T Y, GO Aw gH WA &
AfF FHF FT FHL T F 48 & ar
g 17 sefaat # 9 & fa=llv
Fr g@ER, foest fF 9@R T F
HOET 7 79X gNEI 9187 T ATeqq
Fa1 F Ia&T faor faur &1 | o
st 3o g 1 gara a7 5 s
F 18 @ F gH fauT WT AT
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IR A W R ) A A F A A
TAR QTR § | TF aT% fAge & @R
T TAT & S oA F TIHEF & T
ATH A FTH F TG FT T & A
soTa ¥ e 31 9@ aF e ¥
TIAT FT AT § Ig G T ¥ §
AR BT 40 TN AFAT R W )
I qg QWL AR AR A §

¥ 7 & F a8 'R = Gan
FIRA@ R & o=y faawa & oy
HTAT F1ga g {5 Y o) awndt
AEo Ho THo IAFAX 4, fawsy fr
Ty Gfed TR A€ ¥ AFgEAw
THAF T AXSA FATAT Ay FremER
AT T ¥ FEAT AT A A 7Y
F Ay guA F FAAST § A
fear ar A IR A FRAT AT AR
I R fergET F ERT A
AT AT HR FE AT T HY
Y fv fafew g i oovw 8
f§ T B For FTSo HYo THo
FHAT FT I3[, ITH §F qFIAT ¥
AR ¥z TR 9fF T@ G § i
FAH TR § WY 967 TR =Y
AR FT AYAT IFHET TAHL ITH! TF
G 97 F TH TOF § Tg7 T IF T
HFAW TR FT geawn | g &
A qg GHAR HIgT FT FTH I90F F
faeg R g womaa ¥ fazg &1

§ IR 2, 3 AL A AT ATEW
g1 oF TR fagre & 97 = Fo dTo
g e Hell & AR FATHTE A=
T TR & AR D F T g A
AR IS ARG, A & FF o
Fo qro HgW wET HAT FY A T AT
AfFT AT Y IR AW #}Y
agt & ger foa T AR IR 9T
T faar maT ) @A @z d e
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oA AT A T ¥ G oAiw R oAy
AT FY AT ¥ A G AEA &, I
T R AT A e a0E ¥ Y
W ? g A g 5 2, 4 o qe
Y TF ATH AT, FSA AR GHA TH
FEAD, TF TTH ST ATH FIHA A
T ATE TSW AT A, T A F
9 J werd 9 O 91, 9 9=
R frgam A W @ e g
2 fr #7 S ? 3 A S a3
FI AU FV ATHA AT F G367 |§
F T G A FAG & F7 oy
7 feY ag 9o FA # T G A
WEIRIMWM T @ Fag ¥z
T FAET TLHX 6 AL IT 9 WA WY
W AN Y i A R @ R
HR 34 a<g ¥ Sad (T Wy g
R

T AR FT 9@ F TOQ @I AR
faa @1 & 5 TR ¥ 0= #Y ger fen
I FR g TE WA F AT F
TF FY g AR 97 § fowar w0
@Y et s F AR ) qWEr 7 qraw
I AFFT SR AT T FT 9T F1A7
TEAT 93 & I€Q FAAS § a7
A F A CF IA9 Hed aEd |
T QAR G | & g fF amer
FTRY QT TG FT JIAT I8 T AT
FT FT FaA et F19 fFam s @
¢ dqr 7 foar 9@ @i s oo
Qo JFT T oY SeaTa § &6 it e
TR AW ® qE@iE FET AIMRC
AR Y o FFAT H AR A T g
oY, 9 fx arfew qra) & qemar o,
I ot ¥ fee fear s A 18
feawa< #Y ot 39 aFR ¥ fagw awr
AW Ft T 4, IR A foar s
#R 39 fe7 aaiq 18 ardE F TN
fRuT @wT g S G A IEw
Y A/ F
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AT 9 TR FT @A ) e AT
FTR F TR &Y @ 2, § S Tt &
it ¥ wg Fe Frdndt @ A Ay

aw § faw ¥X @wg FOn it
R T Fr fafea s sy

wifF I & ot ¥y TER @
OB F1 FT A9 gAY 21 ag A
& f5 fadh e §F @ an fag & @@
g T @7 & AR % agt e ot
N T T § wofg ¥ 9ed fafw A
g, & fadel & avet #1 wgr I
W g ) R s aifge @
&7 9 7 F TIH o ¥ g et
M At o § o 78 vEre
M g e e gw o T
@A Jad et § ek
qw & i aY A worgg @ g
Y AT 47 § 99w fadedy &= &
@19 & Forelt 7 QT ot ifey arfe
T qiferaTie & e faur awr ¥ awy
S WY gt fran o a AT g Y
feRed Wik feeordt o = are
TN ST T & AR T Y A
T FT CH-UF & A A &
T W F T A F QT E, TAR
wifes w7 ¥ e fFar o @
¥ Jgi 39 FAWL T &I FT ST Y
WM AR R s wae ¥
T2 F wgT T R AR aw A ¥
T Sad faeT F7w 7 @nfeq v A
fw F R § 9 sww e e
TR fawfed # F o frdt
T & ATl Y g wwgar g fn G
THAT I S 3 e F qF wafwa
X ot $ § o o R e A
TET@ AT @ § 1 S Ay gy e
T e fiwd @ o
FHEY T agf o7 &, agr ¥T EWER
& ¢, W I 7 7w " T &
TG T AW F YA FY A Ao Ty
FTAWAT | 57 WY & 19 & 9 wiwer
M 89LSS/67—10
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1 FATT FATE

MR. DEPUTY-SPEAKER : Normally
we are supposed to take up Private Mem-
ber’s Business at 3 O’clock, but to-day if
the House would permit, I would: like to
continue ‘this debate and conclude it and
then take- ‘up the Private Members® Business
at about’4 O’clock.

SHRI SURENDRANATH DWIVEDY
Why not we take this up on Monday ?
It can be extended upto Monday.

MR. DEPUTY-SPEAKER : This reso-
lution itself is a non-official ‘business... ..

SOME HON. MEMBERS : No, no.

MR. DEPUTY-SPEAKER : ....in &
way.

15 Hrs.

SHRI SURENDRANATH DWIVEDY
It does not mean that. .

MR. DEPUTY-SPEAKER
speakin in a technical sense.

SHRI SURENDRANATH DWIVEDY :
The Home Minister has also moved his
motion and that is an official motion. So,
what I would suggest is this. Curtailing the
time allotted for non-official business would
not be proper. Moreover, there is also the
half-an-hour discussion in the evening.
So, I would suggest that we may take 2 hours
for this item on Monday. So, why not
start the mon-official business now ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG 8INGH) :
That would not be possible. In the morn-
ing, the Speaker had suggested and it was
agreed that this debate should be cancluded
today. So, it must be completed today.

If they .do not.-want to forgo the time
allotted for non-official business, then let us
extend the House and let us sit longer.

SHRI SURENDRANATH DWIVEDY :
Even then I would suggest that from 3 p.m.
to 5 -30 p.m. private Members® business may
be taken up, and after 5 -30 p.m. if they want
they can continue this debate.

MR. DEPUTY-SPEAKER : Then the
continuity will be broken. Let us have the
debate continuously when the issues are

¢ I'am not
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{Mr. Deputy Speaker]
before the House already. We shall think
about the matter and we shall extend the
time a little later,

SHRI SHASHI RANJAN (Pupri) : I had
also given a notice under rule, 193, and ever
since I had tabled it, I have not received any
intimation from the Speaker whether I
would be allowed to raise it or not. Many
others from our side had also given such
notices.

Now, it is already 3 p.m. This is a very
serious matter, and we must not be hustled
in this matter. So, I endorse the views
expressed by Shri Surendranath Dwivedy
that this debate should be extended to Mon-
day. Those who have tabled notices under
rule 193 must be given a chance. Already,
we have forgone the lunch hour, and we are
not prepared to sit after 5-30 p.m. for this
because our heaith would not permit us to
do so. .

MR. DEPUTY-SPEAKER : A number of
notices are usually received and everyone
who has sent notices is not necessarily
given a chance. Now, the hon. Law Minis-
ter.

SHRI SHASHI RANJAN : Let us take
vote on this matter.

SHRI NARENDRA SINGH MAHIDA
(Anand) : What time have you fixed for
this ?

MR. DEPUTY-SPEAKER : We want to
finish this debate by 4 p.m.

SHRI SHASHI RANJAN : No, let it be
extended to Monday.

MR. DEPUTY-SPEAKER : No, we want
to finish this debate today. The House
desires that this debate should be finished
today. Now, the Law Minister,

DR. KARNI SINGH (Bikaner)
But you cannot ignore the non-official busi-
ness.

MR. DEPUTY-SPEAKER : I am not
scuttling it. It will be taken up,

DR. KARNI SINGH : But you will have
an empty House in the evening 8o, what is
the point ?
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SHRI SHASHI RANJAN : Let us take
votes on this whether the House desires to
sit longer or not.

SHRI RAJARAM (Salem) : If every week
we are going to change the timings like this,
there will be no private Members' business
at all here.

MR. DEPUTY-SPEAKER : I am not
saying that there will be no private Mem-
bers’ business. The private Members’
business will get the time allotted for it.

SHRI RAJARAM : Why are you chang-
ing the timings for it?

SHRI SHASHI RANJAN : I formally
move that let us take the vote of the House
whether we should sit longer or not today.

DR. KARNI SINGH : Why do you not
start the private Members' business now ?
Already, it is 3 p.m.

MR. DEPUTY-SPEAKER : I have al-
ready taken the sense of the House and I am
proceeding with the debate.

SHRI SHASHI RANJAN : Simply be-
cause I am a Member belonging to the Con-
gress Benches I should not be denied of the
chance. I formally move this.

=t SPTrET wrE (T9E) 0 Sw-

e AgRE, AW FgT qg g fF AT
FTHTA TIET & F T AT A

MR. DEPUTY-SPEAKER : I did not
want to break it.

ft T vl e A 9T ar
T & | T THR T IR FOA
T TGS A Ay g =ty fowdy
AT aaedl & 19 F1 a0y Ifeq
T yAfaer | gwaTg § R-uERT ae
Y ¥ Q€ qE w1 guy faear &
AR ST TT AN H THAT F g ay oy
g gewEl & A # Sfaa
srafawar & W wfed | ufE e
fot ¥t a1 W2 T 9T g A v
t wfed g geel & 0 A
forar s @R ¥ fede Ft WAk @&
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& fod eaforg #1 fem o | AR @TQ
Tzt #1 79 fafeaa &1 & oy faaw
ST =Tfed |

DR. RAM SUBHAG SINGH : I suggest
that we better finish this debate today.

MR. DEPUTY-SPEAKER : He has to
make a motion for the purpose.

DR. RAM SUBHAG SINGH : I move
that this debate must conclude today.

SHRI SURENDRANATH DWIVEDY :
That is what we are objecting to. You
cannot encroach upon the time allotted for
non-official business.

MR. DEPUTY-SPEAKER : I have al-
ready made it clear to Shri Surendranath
Dwivedy and also to Shri Prakash Vir
Shastri that whatever time is provided for
non-official business once in a way will
not be touched. Of course, adjustment is
always possible, and I have suggested only
an adjustment.

DR. RAM SUBHAG SINGH : Yester-
day also, it was Shri Prakash Vir Shastri’s
motion which was being discussed. How
can he, therefore, say that only 2% hours are
allotted for private Members' business ?

&t qETrERT R : § 4g A ¥
T g 5 afus 7 do1 @ 1 SR W
g fag & 0 aw a8 g A7
Fgn ag & fr o g 7 Y o€
qT5ae gel & 97 §, SO o A
BT ST =9 |

MR. DEPUTY-SPEAKER : The time
allotted for private Members’ business will
be provided and it will not be curtailed.
Since it has been formally moved that the

debate be continued, I would like to take the
sense of the House whether it is agreed to .

SOME HON. MEMBERS : Yes.
SOME HON. MEMBERS : No.

SHRI A. K. GOPALAN (Kasergod) :
Let us hear what the other side also has to
say. Let the time be extended for this
debate. This is a very important issue, and
so I would suggest that it may be extended
up to Monday. Now, let us take the non-
official business.
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DR. KARNI SINGH : I wish to make a
submission. This is a very important. I
do not see why we should postpone it till
Monday. Why do we not work tomorrow
Saturday ? I think that to keep Parliament

SOME HON. MEMBERS : No, we shall
not sit on Saturdays.

DR. KARNI SINGH : It costs the tax-
payer Rs. 1 lakh a day to keep Parliament
going. Why don’t we work tomorrow ?

SOME HON. MEMBERS : No, io.
DR. KARNI SINGH : I do not mind if

itis continued today. But private Members®
business must be taken up now.

=it Toreiie fag : & sor AT w7
TS TAATATE | 3FIR I T & fear
ST QY FIE qHe I TEE QAT | AEA BT
FFumwmaferod! s ge
arfer e T & S 1 e =nfed
SR AT ¥ F© FH IaTF AW FY AT
sfed | F1E reT A v | AT
T 77 & FF 20X A &7 A A9 G
I A SATET AT AT § | qt qerer
grar 1

MR. DEPUTY-SPEAKER : The issue
before the House is something different,
namely how to accommodate Private Mem-
bers’ business.

=it Torfix fog - swfwem g & 5
ST greE F qU HWyE A fAwar
TR q wE A9, @ feo s A
Ul

MR. DEPUTY-SPEAKER : Just now,
Dr. Karni Singh has said that let the debate
be continued, but he made a plea that the
time allotted for Private Members’ business
cannot be curtailed. That has been our
usual practice. That point will have to be
replied to by the hon. Minister.

 DR. RAM SUBHAG SINGH : Let us
sit longer. That was what I suggested.

DR. KARNI SINGH : The submission
that I made was that the Private Members’
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business should be taken up just now, but
we should work tomorrow Saturday; it costs
the tax-payer Rs. 1 lakh a day to keep
Parliament going.

SHRI UMANATH : Take it to Monday.

SHRI P. K. DEO (Kalahandi) : We get
only 2§ hours in a week for Private Mem-
bers’ business and that time should not
be curtailed.

MR. DEPUTY-SPEAKER : I have al-
ready said that we do not want to curtail
time or encroach upon the time allotted for
Private Members’® business.

The question is how to accommodate.
I have suggested that we shall try to finish
this debate by 4 p.m. We can sit one hour
longer if need be and finish it.

SHRI SEZHIYAN : In the Order Paper
we find that at 3 p.m. Private Members’
business should be taken up and at 5-30
p.m. the half-an-hour discussion is to be
taken up. That means that up to 6 p.m., we
bave already got scheduled business. If
you want to extend this debate, you can ex-
tend it after 6 p.m. and not now. Between
3 p.m. and 6 p.m, there is a programme be-
fore us already scheduled on the Order
Paper. The time allotted for Private Mem-
bers’ business cannot be encroached upon. .

SHRI UMANATH : Unless there is un-
animity in the House.

SHRI PILOO MODY (Godhra) : I think
it is very unfair indeed that when you
bave a particular time fixed for a
Pparticular purpose, namely Private Members®
Bills, you should try to move it around
and make the people who are interested
in this business sit till 7 p.m. or 8
p.m. whereas those who are interested in
making a little hay over here should be gett-
.ing the prime time of the House. So, I sug-
gest that you stick to the hours fixed for
Private Members’ business, and those who
want to move motions can do so after 6 p.m.
and sit till 8 p.m. or 9 p.m. or 12 midnight.

Nobody would mind that,
ot qeTw wuw (R faedt) -
JIEAE AR, TW G =T A ¥ oy

TR F IGHT AT FQATE | €@
E qm WY s A fafa g,
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Ja ¥ F s o 9w T A TR
AT

SHRI J. B. KRIPALANI : May I suggest
that in this babel of tongues, you decide what
you have to decide. (Interruption) May
I submit that in this babel of tongues, you
had better decide one way or the other and
finish.

DR. RAM SUBHAG SINGH : This is
what always happens; always it has happen-
ed like this. The timing is adjusted. In the
circumstances, I would again suggest that
the debate should be concluded within an
hour. (Interruption)

SOME HON. MEMBERS : No, no.

DR. RAM SUBHAG SINGH : Other-
‘wise, you shall have to take a division on
this issue, Itis not an easy matter.

SEVERAL HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : Please re-
sume your seats. I entirely share the con-
cern of the House, particularly from this
side and some Members on that side, that so
far as the Private Members’ time, which is
allotted two and a half hours once a weak,
is concerned, that should not be disturbed.
I entirely share that view. But there are
occasions when, with the concurrence of the
House, we have to make some adjustments.

AN HON. MEMBER : It must be un-
animous.

SHRI UMANATH : The Speaker said
before adjourning the House that till 3
O’clock, we will go on with this motion.
But when somebody suggested a change, he
said that we can change it provided there is
unanimity. If you want to change the time
from 3 to 3-30 for the starting of private
Members’ business, there must be unanimity.
But there is no unanimity. So, you have to
start non-official business now. You have
given up the lunch hour also today.

SHRI D. C. SHARMA (Gurdaspur) :
Will you call the Home Minister to give a
reply ? (Interruption)

MR. DEPUTY-SPEAKER . : The only
remedy is, I will have to take votes.

SEVERAL HON. MEMBERS : No, no.
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MR. DEPUTY-SPEAKER : Then, if the
House is particularly interested in the pri-
vate Members® business, we have to adjust.
(Interruption). If you are ready to sit after
6 pam....

SHRI SURENDRANATH DWIVEDY :
Sir, you will be breaking a convention if
on this matter you proceed to take votes,
because, so far, we have established a con-
vention which is followed rigorously al-
ways : so far as private Members® Bills and
Resolutions are concerned, there should not
be any disturbance in that time or any
accommodation unless there is unanimity in
the House. If you decide on voting, then
you can decide by taking votes that the pri-
vate Members’ Bills and Resolutions may
not be discussed at all | That can also be
decided by the majority !

SHRI PILOO MODY : It stands to reason
that the brute majority cannot change pro-
cedures in this House. (Interruption)

MR. DEPUTY-SPEAKER : Mr Piloo
Mody has vigorously advocated as most
other Members have done—Shri Madhok
also has said—that we will have to decide
one way or the other. I do recognise—I
have been a Member of this House for near-
ly 11 years now—the importance of private
Members® Bills and Resolutions, but when-
ever occasions rose for changing the time
for private Members® business, occasionally
some accommodation was made, but it
appears that the House is not in favour of
postponing non-official business. (Interryp-
tion) So, may I suggest to Government that
we continue this debate on Monday which
means that the House will now take up
private Members® business.

1515 hrs,

COMMITTEE ON PRIVATE MEMBERS
BILLS AND RESOLUTIONS

FIFTEENTH REPORT
sft g™ T (F fﬁﬁ)
H e AT E
“ﬁqwﬂtmﬂm
& 159 gfadgw q, A 29 TAM,
1967 #Y gwr # ¥ firar war a,
sgEg
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SHRI P. K. DEO (Kalahandi) : Sir, I
would like to point out that we are creating
a very bad precedent for the future so far as
private members’ Bills are concerned. If
you go through the list of private members®
business, after Mr. Madhu Limaye's Bill,
my Bill is supposed to come up for conside-
ration and passing. But as some financial
commitments are necessary, it is necessary
to get the recommendation of the President
for consideration of this Bill. I am sorry
to state that a very unusual treatment has
been meted out to me because the President’s
recommendation, which is a very usual thing
and which is invariably given in all cases,
has not been received till now for the consi-
deration of my Bill. I think the intention
of the Government is mala fide and they
want to scotch it from the very beginning.
This matter has been hanging fire for a long
time. The Administrative Reforms Com-
mission made a recommendation that the
earliest opportunity should be given for the
passing of this Bill. My Bill is nothing buta
carbon copy of the Bill as recommended by
the Administrative Reforms Commission.
1 think it is the intention of the Government
to give shelter to corrupt men. That is the
only motive behind not recommending my
Bill for the President’s recommendation.
Otherwise, what other reason can be there ?
1 seek your protection in this regard. In
future wherever financial implications are
there, the President’s recommendation should
be invariably forthcoming.

MR. DEPUTY-SPEAKER : What is
now before the House is the Report of the
Committee. It has nothing to do with
getting the recommendation of the President.
That is why we have shown you the way out,
namely, to make a circulation motion. It
may take some time because so many finan-
cial implications may have to be studied.

=t sy et (F19Y) ¢ SIEAw
oft, I 99 faT 9w AT aHTQ q<EL
¥ fadst ¥ qrag & a5t fOE TG
Ft ot @Y 4% g T goran a1 fow |
Ay sqaEqr & 4 5 9T a8 [N
eHigfy  fag 59 98 7 oMY 3§ T9F
T8 T & g&T4T IQ |
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[=fr ST ]

19 73 & % ¥ o fadas & foed
AX Wi F } Frge w1 OF wfedm
FIEAR A7 W@ | avr Jfed |
T AR T qEr W e R
FAF Ol F o T A ¥ afew
qeeqt ¥ faq &¢ g9 qir &7 awdq
fFar & o fady qar 3 < sfesiw
AT T AR FT qHAT F R E |
a+fi 3o e agw Sr0 W g fag
J UF I F IULH qg Jqry o or i
93 F1 TF Afgaw afeqor o & ¥
R faan o g, aHTT I/ T 3
3| W g | F9ifF gug & QA qwl
F g 3@ fawg ¥ feq=edi & W E
R AT gg S fqa9uF g a8 w9 9%
faamud s a9 aF a9
g oo v fFaar 5§ 9 T gRn,
gafaq I AT & oAy & v 5w fagas
FY &7 ST & qOATE T FG TS W
anfs sl 39 9T F=T g1 9 |

ATTH g qST & T AT FIAT
g o e @ a3e 3 fawa § @ & &
featra &1 A T AT FT THYT FL |

=t ara o (TSAYR) : IITerE
AEIG, T AT TG AW @ § a9
TR F© AE F7AT § AR FR A AT
A1 X a1 § FD FEAT AEAT

MR. DEPUTY-SPEAKER : What is
before the House is a report of the Commi-
ttee. His plea is that a certain Bill permission
to move which has been given needs to be
put in category A. There is a method for
it. If some hon. Members of the House
write to the Committee, as the hon. Member
Shri Nath Pai is going to suggest,—he did
it in his own case if I remember correctly
and he could have pointed it out to his
colleague—then the Committee will reconsi-
der it. But his Bill is not included in. this
report. He is trying to point out the urgency
about a certain matter. It may not come
up because it is now in B category.
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st oy fomd (%i7): gEw o 2
TRy &

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Is his Bill not included
in this report ?

MR. DEPUTY-SPEAKER : No.

=it e avd : g ag § fe st foe
AR WY & NE Y, <®wH mEEar
TEY; A E, aY g9 3WW JE gWET
FTTFA ¢ A AR A 8, t g AT
I

MR. DEPUTY-SPEAKER : It is not
here.

=it wg foawd W F @ F
TF gOET  §FAT § 7 FA F A}
7 A7 aF fagaw ) s A
& ®ITG AT UF g GuT f=Ar 2
IR AT FEF fAT qra gy o §, ar
7 nafa a8 &, faw gwwr ¢,
] & R e W gl oSE | %
Twr fram 193 &R sy 92 £ Teal
T FIH FT I IST FX @R FT fam
AET 1 UF A & AR A agd
o W g IR R agaugan f5 7
TFfaa a9 | Fa-FRAAA @ AR
i3 g & | A9 TWH T HAG R
if9g | 77 qWT & FrE ST AL 8 |
q5g fAe & ¥ FTH S qFaT & |

MR. DEPUTY-SPEAKER : When we
meet in a Committee we take a decision.

=t Ay fowa : srwi, 1% A g

. MR. DEPUTY-SPEAKER : The ques-
tion is :

“That this House agrees with the
Fifteenth Report of the Committee on
Private Members® Bills and Resolutions
presented to the House on the 29th

. November, 1967.”

The motion was adopted.
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CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL*
(Substitution of section 520)
SHRI M. N. REDDY (Nizamabad) :
Sir, I beg to move for leave to introduce a
Bill further to amend the Code of Criminal
Procedure, 1898.
MR. DEPUTY-SPEAKER : The ques-
tion is :
“That leave be granted to introduce a
Bill further to amend the Code of Criminal
Procedure, 1898.”

The motion was adopted.

SHRI M. N. REDDY : Sir, I introduce the
Bill,

CODE OF CRIMINAL PROCEDURE
(AMEND MENT) BILL*
(Substitution of section 540 A)

SHRI M. N. REDDY (Nizamabad) :
Sir, I beg to move for leave to introduce a
Bill further to amend the Code of Criminal
Procedure, 1898.

MR. DEPUTY-SPEAKER : The question
is :

““That leave be granted to introduce a

Bill further to amend the Code of Criminal
Procedure, 1898."”

The motion was adopted.

SHRI M. N. REDDY : Sir, I introduce
the Bill.

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL*

(Omission of section 197A4)

SHRI M. N. REDDY (Nizamabad) :
Sir, I beg to move for leave to introduce
a Bill further to amend the Code of Criminal
Procedure, 1898,

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted to introduce

a Bill further to amend the Code of Crimi-

nal Procedure, 1898."”

The motion was adopted.

SHRI M. N. REDDY ': Sir, I introduce
the Bill.

4324

CONSTITUTION (AMENDMENT)
BILL*

(Omission of article 331)
ot g Tag welt (arma) - 7
TeITT AT § (% Wq ¥ Wfaww &
AT HMET FQ I FAETF R AW FA
Y ata & |

MR. DEPUTY-SPEAKER : The question
is :

““That leave be granted to move to intrcf-
duce a Bill further to amend the Consti-
tution of India.”

The motion was adopted.
st Tt fag Wl : o fadas &
Iq FTE |

DISCLOSURE OF ASSETS OF
MINISTERS BILL*

SHRI S. N. MAITI (Midnapore) : Sir,
I beg to move for leave to introduce a Bill
to provide for the periodical disclosure of
assets of Ministers.

MR. DEPUTY-SPEAKER : The question
is :
“That leave be granted to introduce &
Bill to provide for the periodical disclosure
of assets of Ministers.”

The motion was adopted.

SHRI S. N. MAITI : Sir, I introduce the
Bill.

CONSTITUTION (AMENDMENT)
BILL*

(Insertion of new articles 1254 and 2214)
SHRI S. N. MAITI (Midnapore) : Sir, I

beg to move for leave to introduce a Bill
further to amend the Constitution of India.

MR. DEPUTY-SPEAKER : The question
is:
““That leave be granted to introduce a

Bill further to amend the Constitution of
Indja.”

SHRI S. N. MAITI : Sir, I introduce the
Bill.
The motion was adopted.

*Published in Gazette of India Extraordinary, Part II, Section 2, dated 1-12-67,
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BACKWARD COMMUNITIES (RELI-
GIOUS PROTECTION) BILL*
s m!n‘tt et (39E)
TEI@ FEATE 5 anfas fawara @ fw
s o= Spgia S, sl
siifew. wrfadt aur s fawd RGN
F safeaat & ot ot afkada & st
stfeF ST T FF F fAg swaey
FO I fagas F1 3w 7 7 qwfa
& w7 |
MR. DEPUTY SPEAK ER : The ques-
tionis :

““That leave be granted to introduce
a Bill to provide for more effective protec-
tion of the Scheduled Castes, Scheduled
Tribes and other backward communities
from change of religion forced on them on
grountls other than religious conviction,”

The motion was adopted.

ot TR W : § fqags A
I FWIE |

HEALTH (PERIODICAL MEDICAL
CHECK-UP OF PRESIDENT, PRIME
. MINISTER AND DEPUTY PRIME
"MINISTER OF INDIA) BILL*

0t TgT T S (i)

# sear FT § FF wrea ¥ gy,
SETT Wl J9T 99 NE A F afawT
wred o Fafrear fasmr dear, 78 faeehy,
¥ amfas fafeear ader & fag qur
FaaR fawat ¥ faT Sy <% a1y
fagas 13w FX 1 ggafa & o

. MR.DEPUTY-SPEAKER : The question
Liss

“That leave be granted to introduce a
Bill to provide for the medical check-up
of the President, the Prime Minister and
the Deputy Prime Minister of India from
time to tu'ne at the All India Iusutute of
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Medical Sciences, New Delhi and for
matters connected therewith.”

The motion was adopted.

ot g TR §9 : § faaas a0
I FAE

HEALTH -(PERIODICAL MEDICAL
CHECK-UP OF MEMBERS OF PARLJA-
MENT) BILL®

=t R TR Hew ()
ST FIT§ [ qag gl &7 aAfes
W el faam gan, 7€ e,
% amwfas fafsar oder ¥ fag qar
qeER fawgl F fag STeg F0 NN
fargas #1300 F Fr srpwfa & a1 )
MR. DEPUTY-SPEAKER : The question

“That leave be granted to introduce a
Bill to provide for the medical check-up
of the members of Parliament from time
to time at the All India Institute of Medical
Sciences, New Delhi and for matters
connected therewith.”

The motion was adopted.
ot 91 9O W F fagas w7
A% FLATE |

15-27 hrs.

COMPANIES (AMENDMEN]) BILL—
Contd.

(Substitution of sections 293A, 324 etc.) by
Shri Madhu Limaye.

MR. DEPUTY-SPEAKER .. Now, the
House will take up furthier consideration
of the Companies (Amemdment) Bill of
Shri Madhu Limaye. Professor R. K.
Amin was on his legs. The time allotted
was 1 hour 30 minutes, time takén 1 hour
and 13 minutes and time remaining is 17
minutes.

st wg ford (FX) @ 99 w9 W
AFAT T

“*Published in Gazetio of India Extraordinary, Part 11, Scction 2, Dated 112-67:
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SHRI S. M. BANERJEE (Kanpur) :
Sir, after Shri Madhu Limaye’s speech we
got support from all Members to this Bill.
Now, we have seen a news item in the news-
papers saying that the managing agency
system is being abolished. So, I would
request you, because these two issues which
have been raised by Shri Madhu Limaye are
of vital importance to the country, that
naturally time should be extended. I
request that at least one hour more should
be given.

Then, Sir, I want to bring to your notice
the callous and indifferent attitude of the
hon. Ministers. When it is a question of
the abolition of political donations by these
companies, neither the Minister, Shri
Fakhruddm Ahmed, nor his Minister of
State ‘nor the Deputy Minister—no body
is present here. This is how we are treated.

MR. DEPUTY-SPEAKER : When we
start the debate, somebody will be here.

DR. KARNI SINGH (Bikaner)
Sir, I wish to make a submission to you and
to the hon, House that the Committee on
Private Members’ Bills and Resolutions
gllot a certain time to each Bill ‘and this
iime should be carefully adhered to, I
“make this request not because I am on the
waiting list to say a few words but because
I feel that more and more Bills should be
able to come before this House and go
through, I am quite sure, if it is ever put
to the vote of the House, the House is
generous enough to extend the time as much
as is required. But in the interest of give
and take for every body I submit that we
stick very strictly to the time allotted.
‘1 have been waiting fot my Bill for six months
although it is a category A-Bill. I may be
given just one minute at least to say scme-
thing on my Bill; otherwise, it will go on
for another six months. Shri Madhu
Limaye has 20 minutes for his Bill and
Shri P. K. Deo’s Bill is given 2 hours by the
Committee; so, I should get at least 2 minute
to speak on my Bill.

MR. DEPUTY-SPEAKER : If I have
understood what Maharaja Karni Singhji has
said correctly, as far as possible we should
adhere to the time that has been allptted
because the chance of the Mover of the next
Bill is sometimes lost or the Bill is postponed
for the next occasion. But sometimes, with
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the concurrence of the House, it is the practice
that we agree for extension of time. -

DR. KARNI SINGH : I have made my
submission to the House.

MR. DEPUTY-SPEAKER : Shri Baner-
jee has said that in view of certain state-
ments appearing in the press and in view of
the importance of this particular Bill some
more time should be given. ‘Shall I extend
the time by one hour ?

SOME HON. MEMBERS : Yes, Sir.

MR. DEPUTY-SPEAKER
right ?

SHRI D. C. SHARMA (Gurdaspur) :
No, Sir.

SHRI K. N. TIWARY (Bettiah) : Sir, it
is very difficult to sit one hour and two

: Is it all

_bours extra.

ot Wy femrd : 9 Welr WERT, A
TN AGAT, T AT 94 [ TN
g, ST NarsEde g A g | At
TR #R TRt ERe Frgregue
W e e A E

=t T fag (Qgas) - @ IR
T TR T T IEQ &, W
W AR ¥ W W A A
ok gagma s WhE
zq fae 7§ & @®  FT 31 TIfT |
A a A T S &ifwe arfe
AR FAR FT A faS o

st 7y formd ;o weT A A5 |

SHRI S. M. BANERJEE : We have the
highest appreciation and admiration for
Maharaja Karni Singhji. He is one of us.
The question is that two important questions
have been raised and there are the press

‘MR. DEPUTY-SPEAKER : I
followed your argument.

SHRI S. M. BANERIJEE : We want only
one hour more,

MR. DEPUTY-SPEAKER
importance of the Bill, -

have

: I feel the
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{Mr. Deputy Speaker}]
Shall I take it that the time is extended by
one hour more ?

SHRI RANDHIR SINGH : From 20
minutes, you make it 10 minutes.

AN HON. MEMBER : No extension,

SHRI SEZHIYAN (Kumbakonam)
If they are accepting the Bill in toto, as
moved by Shri Madhu Limaye, then further
discussion may not be necessary.

MR. DEPUTY-SPEAKER : I cannot
anticipate what the Government is going to
do. That is not possible.

SHRI SEZHIYAN : The Minister is
very much here. He can speak for the
Government if they are accepting the Bill.
Then, we can reduce the scope of discussion.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG SINGH) :
There should not be any extension of time.
1 do not want to say anything more.

ot vy forwdd : 1% Ffanz w1 dEr
g R @ Qi | wwE faat
F § glaar gem |

To W gwm Tag : wwg fratwr
A IFT &1 IqF A A 747 FAC 7

MR. DEPUTY-SPEAKER : He says,
when they request you to accommodate,
you always resist accommodation. The
Government is not in a position to indicate
and I cannot anticipate what is their decision
about it. Does the Housc want an ex-
tension of time by an hour ?

SHRI RANDHIR SINGH : No exten-
sicn,

MR. DEPUTY-SPEAKER : We shall see.
Shri R. K. Amin to continue his speech.

15.33 hrs.
[SHRI BALRA) MADHOK in the Chair .}

SHRI R. K. AMIN (Dhandhuka) : Mr.
Deputy-Speaker, Sir I must reluctantly
congratulate the Government for accepting
the orinciple of stopping the contributions
_to the political parties. But I must say
that even this is just 2 necessary condition,
not a sufficient condition. What is required
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in our country is that those who arc at the
helm of affairs, when they are shaping the
policies of the country, should not be
influenced by the monetary contributions.
Therefore, not only the political contribu-
tions should be prevented but the conditions
should be created in our country, in our
electroral rolls, in order to attract the people
who can remain politicians and bccome
full-time politicians, We should evolve a
condition by which freedom can be main-
tained and pecple are not engulfed by the
cooperative socictics or the econcmic depen-
dence on certain parties. 1 may give ycu
an example that today the cooperative
societies have been used in order to have
the grip over the people so that at the time
of voting, the votes are collected in favour
of one party. This is nothing but the
economic dependence of the voters and this
must go as early as possible if we really
want to go to the basic issue of the problem.

1 have to say a few words about the
managing agency system. I am all against
the managing agency system. I would like
to kill the snake but without brezking my
stick. The alternative to the managing
agency system is the managing directorship.
Today, the way in which the managing direc-
torship is working, the same misuse of the
economic power continues. The old people
work as directors although they cannot
contribute anything to the management of
the concern. The relatives are being put
in the board of directors so that they are
just acting as the stooges and even the soli-
citors and the lawyers who can give the
legal advice to the concern are the people
who are having the vested interest and it is
they who are being put in the board of
directors. So, I do not prefer between the
managing agency system and the managing
directorship. So long as we do not improve
the managing directorship, it is no use
abolishing the managing agency system
in order to improve it. What is required
is to give the power to share-holders to revive
the share capital and to make the democra-
tisation of the ownership of the companies.
To-day what has happened ? Only a
few people are the owners of the share
capital of the companies. Instead of that
you must have democratisation of the
ownership of the companies to give more

" powers to the share-holders. Then alone,

you will have the real Directors in the
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Board of Directors. Then alone, if you
kill the Managing Directorship, then you
will do the right job. If you do it now and
if you introduce the Managing Directorship,
it is the same evil in a different garb which
iscoming. Itis that from Scylla to Charyb-
dis you will be falling and it will not make
dny difference, But our approach should be
a positive one and that positive approach
is to make the demccratisation of the cwner-
ship of the ccmpanies to mcke it more
broad-based, to give more pcwers to the
share-holders, to revive the share market
and only to appoint those Directcrs who
can really direct. If this is dcne, I have
no objection to the abolition of Managing
agency.

SHRI D. C. SHARMA (Gurdaspur) :
Mr. Chairman, I think Mr. Madhu Limaye
has done a great service to this country-by
bringing forward this Bill. In the first
place he has tried to purify cur politice]
life. By political life, I mezn the pelitical
life in the country. It is because nobody
likes that any political party in this ccuntry,
whether it be of this ccmplexion or thet
complexion, whether it be of this variety
or that variety, whether it be of this descrip-
tion or that description, should be under the
stranglehold of any busincss firm. Sir,
those people who pay money are also some-
times our masters. The person who
pays the piper also calls the tune. There-
fore, if we get money from somebcdy, he
has a right to our services—mentionable
and unmentionable, direct or indirect, good,
bad or indifferent., Therefore, Sir, I think
this thing that we introduced in the Company
Law that the business concerns who give
money to political parties shculd mention
it in the balance sheet should go. 1 do not
think this is happening in any demccratic
country of the world. Is somcthing like
that to be found in U.K.? No. That may
be found in some other demccracy. 1 do
not want to mention the name of that
democracy. Anyhow it is not being done
in any party-based democracy and I think,
Sir, our Parliament will have a fairer name,
a brighter image and a better validity if we
abolish this. After all what did we get ?
Some persons seerh to, think thct the
Congress Party got the major share while
other Parties did not get much. There
are two kinds of ‘dhans’, two kinds of dona-
tions that are given in this country.
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Some donations are broadcast all over
the world and there are donations which are
just put under the carpet. There are two
kinds of donations—‘Gupt dhan’ and the
other kind of ‘dhan’ and it is a well-known
practice in this ccuntry. ..

SHRI RAJARAM (Salem) : What is that
‘Gupt Dhan’ ?

SHRI D. C. SHARMA : If ever you get
something, if ever ycu find something under
the carpet and which you are always finding,
that will be ‘Gupt dhan’, Therefore, I said,
Sir, there are two kinds of donations,
whether they are secret...

SHRI RAJARAM : Is it ‘Gupt dhan’ or
‘Gupta dhan’ ?

SHRI D. C. SHARMA : ‘Gupt dhan’,
I do not want to mention any name.

Therefore, I say that any party which gets
any money from any business firm is not a
party worth its name. It cannot pursue its
policies, it cannot stick to its principles,
it cannot carry forward the programme it
has before it. This is something like a
millstone round the neck of a party. Not
only that. Itis also something which grinds
the members betwcen the upper stone of
the party whipe and the nether stone of the
money they get from the business concern.
Therefore, this should be done away with.

Secondly, my friend says that the manag-
ing agency system should be abolished.
When I was in Lahore, I was a little more
comfortable than I am now—I mean I had
a little more money than I have now. I
was told to buy shares of some business
concerns. I do not want to mention their
names. What happened was that when
they came to me to ask me to buy shares,
they said, ‘We will appoint you a director’.
I was a young man and the lure of director-
ship bamboozeld me to buy those shares.
1 can tell you that only two of those com-
panies have not gone into liquidation; all
the rest have have gone into liquidation.
But nobody would appoint me director.
Why ? Because they wanted their own
nephews, cousins, sons, sons-in-law, their
own future sons-in-law, their prospective

- fathers-in-law to be appointed directors.

So this managing agency system has
become a thing of scandal in our country.
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[Shri D. C. Sharma])

Whenever you read the notice of a company
saying so and so is retiring but is eligible
for re-election, it means he is going to be
appointed again. Therefore, this managing
agency system has not done us much good.
It might have done some good and produced
lipsticks and some consumer goods items.
But if our managing agency system had
worked for the imterest of our country,
for our democraticinterests and our national
welfare, there would have been no public
sector in this country; everything would have
beendone by the private sector. The private
sector abused the privileges we gave it, and
they abused it in the sense that they intro-
duced the managing agency system which
is a self-perpetuating thing from father to
son, son to grandson, and now that
daughters are also allowed, from father to
son to daughter and so on.

There is no doubt that the managing
agency system has worked well in some
countries, but even there they have nationa-
lised these things which are of national
interest. Coal, steel and railways have been
nationalised in U.K. Some other things
have been nationalised in other countries
“of the world also.

Therefore, I submit very respectfully that
this managing agency system which is a
‘gystem of nepotism, of jobbery, of corrup-
tion, some thing whichis being done behind
the scenes, under the carpet, should go.
Icongratulate Shri Madhu Limaye on having
brought forward this Bill. T hope Govern-
ment will read the writing on the wall, see
what is happening in the country and judge
what the people want. The people do not
want any more big business houses. What
happened to France. There were 200
families: which used to control - France at
one time. We talk only of 10 families.
The result was that in France no govern-
.ment lasted for more than six months. Then
de Gaulle came on the scene and cha.nged
the constitution. The result was that these
business houses lost their hold on democracy
in France. Let not the example of France
‘be repeated here. Let us not take a
lesson from France. Let us follow our
own line of action and that line of action
is that no political party should be tained
with money got from any business house.
No business house should be permitted to
have the managing agency system which
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has failed utterly in terms of national good
and national welfare.
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AN HON. MEMBER : Please speak in
English.

SHRIMATI TARKESHWARI SINHA :

I hope the translation will be cnough to
understand.

SHRI S. M. BANERIJEE : But the trans-
lation will not be as sweet as your voice.
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SHRI P. RAMAMURTI (Madurai) : Sir,
I have been listening to the speeches made
by Members of the Congress Party who have

been supporting this Bill. I am very glad
that they have supported this Bill.

st arceE faeg - g S
To Fréo o HYo F THHY 9z fmar
qr |

SHRI P. RAMAMURTI : I only wish,
Sir, that they will have the courage to vote
for this Bill despite any mandate that may
be given to them on behalf of the Party.
If they have the courage of conviction let
them vote for the Bill. There is no diffi-
culty with regard to this Bill. Nobody
has said this Billis unconstitutional. . No-
body has raised any question that the Bill
Shri Limaye has moved is not in order.
It is perfectly in order. Therefore, if
Members of the Congress Party feel so
ardently as they make out, all that I would
urge upon them is this. The test is their
voting and not the kind of the speeches that
they make onthe floor of this House. There-
fore, let them come forward despite what the
Minister might say and vote for it. After
all, the Congress Party had so many years,
nearly 20 years in this country. The mana-
§ing-agency system has been downgraded
in this country long before Indian Congress-
men themselves were shouting against
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managing agency system, a system that was
peculiarly instituted in this country by the
British people for a particular purpose,
in order to extend their control over large
amounts of money and the Indian big
capitalists also took it. I know with the
finishing of the managing agency system it
is not going to finish control over these
big business houses. It is certainly going
to continue. But certainly managing
agency system was a device which facilitated
the control of these big business houses over
large chunks of money.

Therefore, even the Congress Govern-
ment recognise that this managing agency
system should be put an end to.. In 1960 or
1961 when they brought that Company Law
Amendment Bill they agreed that it should
be put anend to. Eight years have passed.
Why is it that they have not put an end to
it ? The answer is the other part of Shri
Madhu Limaye’s Bill, asking that dona-
tions from these companies for political
parties should not be taken. There have
been eminent jurists, eminent judges, when
cases went up before them in Calcutta and
Bombay High Courts, who have held that
although it might be perfectly legal for them
to do so but it is unconscionable and
on no moral grounds can this sort of thing be
sustained. Therefore, why is it that the
Congress Party is unable to put an end to
this managing agency system even though
they have recognised that this system is a
bad system ? They are unable to do that
for the simple reason that they have been
continuing to receive donations from these
big business houses which control those who
are the managing agencies of these houces.
They _have a pull with the Government.
After all, the Government is their representa-
tive. 'How can we forget that the Govern-
ment today is the representative of these big
business houses, despite all the talk of demo-
cracy they may bandy about. In reality,
ultimately, it is their interest; their pull
that is there. Otherwise, may I ask, why
after stating from housetops that this
managing agencysystemis a bad system, they
have not put a stop toit.. What prevented
them from doing it except the pull of these
big - business houses that is there. Thatis
why - I'would like Shrimati Tarkeshwari
Sinha and others to have the courage of
their conviction to remain in the House
and vote for this Billjust like others.
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This talk of democracy and still sticking to
this kind of thing does not squarc up.
After all, what kind of democracy you have
after the general elections in this country.’
There is a money market, there is a commo-
dity market, there is a gold market and
during the time of elections there is a vote
market. There is also a market for votes.
Prices are quoted for votes depending upon
the context.

We know where this money comes from.
Therefore the Congress Party is not willing
to give up that source of wealth and it is the
Congress Party that has been objecting to
it.

SHRI RANDHIR SINGH : You are also
guilty.

SHRI P. RAMAMURTI : You show one
big business house which has paid donation
tous. Shrimati Tarkeshwari Sinha had been
saying that every party has been receiving
donations. When you make a statement,
you must make it with knowledge and
authority. May I ask any one of these
people to show a single big business house
giving donation to our party? It will not
give a donation because they know that we
are against big business interests. Therefore
they will not do that...... (Interruption)

SHRIMATI TARKESHWARI SINHA :
They have subsidised income.

SHRI P. RAMAMURTI : If Congress-
men are really serious about it, let the Minis-
ter accept this Bill jn toro and say, “I have
no objection; we really want to purify the
political life of ‘this country.” At least
let them learn to be non-sinners hereafter.
Let them say, “For 20 years we have seen
and we are going to.turn a new leaf now;
therefore, we accept this Bill in to0.” Let
the Minister come forward with that open
unrestrained statement. Then I will accept
the statements made by Congressmen.
Until then I will say that the Congress
Members who talk like this are only playing
to the gallery; they are not meaning serious
business.
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I A, @ 9 OF 9gT SO I 2
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i o Y w1y fradt I
g9 < fer 9, Afew ag ifw &
R fF 3 F ST AT A A T
A AR T FUE qgar R |

MR. DEPUTY SPEAKER : I would

like to know as to how much time the
hon’ble. Minister would take, for his reply,

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED) : Haif
an hour.

SHRI RAJARAM : You should not res-
trict the time. We have not utilised our time
so far. We must be given some little time.

DR. KARNI SINGH (Bikaner) : Why
does the Minister want half an hour ?

MR. DEPUTY SPEAKER : He wants to
explain.

DR. KARNI SINGH : He can do thatin
a few minutes,

&t s e (I€ME ) < STTea
TR, AT a3, i oAy femd §
TF T ATA WA W fadww ¥ v
TH ST I A T | AT TS,
Hadt araEd fawgr, oW W W
Tw J€ THE G § | SR I
T 7 o fa e R E, sa W
[ g a7 AT A 91 a2 fE aw
A I A TF TQT I@E BRI 7
FT o Fai, o ¥ dafow wrEy
T foew @@ @ 9K W@ T wE
I fF g Teifas saw & @@=,
e aR qfawn W@ | W A A
W T Ifssim dgu §
O @ 8, Tafwd W 838 Gofa
AR SURNfT SH F @ WX R
A g, A I A HY A AG T AT
D TEH W E X wfaFax
Fag R H W
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A W ATl & HTE 99§ G afomw
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TR faafiqad § ST aa &
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SHRI RAJARAM (Salem) : I am really
happy to see that the Bill is supported by
two Congress Members in this House.
I must congratulate Shri Madhu Limaye
on having brought forward this Bill before
the House.

As far as the managing agency system
is concerned, it has ruined the country
during the past so many years. The multi-
millionaires who are the managing directors
of 80 many big firms in thiscountry are get-
ting bank guarantees and also governmental
guarantees to develop their industry, and
they utilise their money for political power
by purchasing the powerful people at the
top. This has been happening in this country
for the last so many years.

According to the statement here, we find
that the Congress Party has collected nearly
Rs. 2 crores, and the Swatantra Party has
coliected nearly Rs. 15 lakhs, and all the
other parties put together have collected
about Rs. 1,27,554. As far as my party,
namely the DMK is concerned, I can chal-
lenge anybody in this regard. Anybody can
come forward and prove that we have
taken any single pie from any management
of the company. If anyone is in a position
to. prove 8o, we are ready to go out of
our party and also out of Parliament. We
have developed our party in such a way
that it does not depend upon these companies
for donations.
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SHRI PILOO MODY (Godhra) : Let
him not make these rash pronouncements

SHRIMATI TARKESHWARI SINHA :
The salaries of the film stars have gone
to them.,

SHRI RAJARAM : We have developed
our political party on the basis of morality
and on the basis of history, and we have
developed- our party in such a way. My
leader Shri C. N. Annadurai used to say
a proverb to the effect that receiving dona-
tion from a millionaire was tantamount to
receiving butter from the diseased hands of
a leprosy patient. That was what he used
to say.

SHRIMATI TARKESHWARI SINHA :
What about Ramachandran, please?

SHRI RAJARAM : Heis a party member.
Further, he has not even given any dona-
tion. Moreover, when he came forward
with Rs. 1 lakh, my party leader had not
accepted it. That is what I would like to
give for the hon. Member’s information.

SHRIMATI TARKESHWARI SINHA :
What about Shivaji Ganesan?

SHRI RAJARAM : I want to convey
some message to the North Indian Cong-
ressmen who do not know the ABC of the
south at all.

SHRIMATI TARKESHWARI SINHA :
We may not know ABC but we know
D.M.K.

SHRI RAJARAM : Let me tell the hon.
Member how we get the money to conduct
the elections. We conduct special meetings
for the purpose. Here is my leader Shri
Anbazhagan and there is my leader Shri
C. N. Annadurai and so many other such
leaders are there, and they conduct special
meetings, and these special meetings are
attended by people after paying some entry
fee. Our leaders give special lectures on
literature and on political philosophy and
on political happenings and so on. I would
like to ask my hon. friends whether they
can see any such meeting anywhere in the
world. They can go around the world with
the free tickets from the Department of
Parliamentary Affairs but they will never
see such meetings taking place except in
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Tamil Nad and except those organised
by the DMK party. We have develop-
ed mass meetings in such a way and we
bave developed mass connections in that
manner and we have developed a political
party on that basis and we have captured
power there.

My party, is, therefore, supporting this
Bill with a full heart. You know, Sir,
that elections are a costly affair. At the
time of the elections, the great Congress
leader Shri Kamaraj has fixed up a quota
for every bus permit. It is not a joke, but
he has really fixed up a quota at the cost
of Rs. 1000, and he has collected it. In

. fact, there was a newspaper item....

MR. DEPUTY SPEAKER : Shri Kam-
raj is not here to defend himself.

SHRI RAJARAM : There are so many
people sitting opposite to defend him.

MR. DEPUTY SPEAKER : These are
serious allegations.

SHRI RAJARAM : He is their party
chief and, therefore, they can defend
him. ,

It may be that there is no Congressman
there to support Shri Kamaraj. I know
that but the real fact is what I have stated.

THE DEPUTY MINISTER IN THE '

MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : There are people
to support him.

SHRI RAJARAM : Of course, I hear one
lonely voice there from the Deputy Home
Minister. What can poor Ramaswamy do?
He is the only man to support bachelor
Kamaraj, and he is all alone.

SHRIMATI TARKESHWARI SINHA :
Why should he not provide him company,
if he is a bachelor?

SHRI RAJARAM : I must not recom-
mend the name....

SHRI PILOO MODY : I take strong
objection to this. I think the lady Member
can provide much better company to him.

SHRI RAJARAM : There was a state-
ment in the press that in the name of the
All India Congress President somewhere
in some southern bank, there was a sum of
Rs. 30 or 40 lakhs paid into the account,
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I do not know whether that is a fact or not.
But. if people are coming forward and col-
lgctmg money from these big multimil-
lionaires like Tatas and Birlas and others. . ...

AN HON. MEMBER : And Bajaj also.

SHRI RAJARAM : ....and also Bajaj
—of course, Shri Bajaj is not here at the
moment—then they are committing politi-
cal atrocity here, and it is because of that
only that the country is facing so many
difficulties.

Who has purchased Ayaram and Gaya-
ram in Haryana? Who has purchased them
except the Congress? (Interruption) 1 am
sorry to say it, but it is a fact.

SHRIMATI TARKESHWARI SINHA :
Ayarams are also purchased by those on
that side. (Interruption)

SHRI RAJARAM : So, unless and until
the Congress party comes forward—

AN HON. MEMBER : What about
Rajaram?

SHRI RAJARAM : Rajaram cannot be
purchased by anybody.

AN HON. MEMBER : He is a Raja.
(Interruption).

SHRI RAJARAM : So, I want to say
that this Bill must be supported by the
whole House and it must be passed.

B s (T€) - guTs
wgeE, a9 7 Ay fand ¥ <« fadaw
Y TS | Aw foay a7, @Y 99 F @ewe
qTH ey T8 Tovw § feram v
5 F09 9T AT 1962 F T FT 1966
TF, AN AR AR A 1 FA5 9 o
%o 27 77 § AR waw T Fr FT
15 9@ &97 feq 77, AT qwm < By
fAstr HT 1 30 27 @ wo faF A5
A ATREL B A F A AT
froasgifsaRaamimidisa &
FHRard ¥ fgaw & qar faar &0
# g 34T & Jaenar Tgar § 5
@ fadaF F 9@ N F qg, faesr
# AT 7 AR fad s THo Fo
arfeqt ¥ UF qAH fear a1, AR IE



4355 Companies (Amdt.)

gt IR qaemET a1 v foe oF
Ty I3 F feafeq 7, wvad & awmd-
T FYTFTTEAT A Feafaal F qrferei
T SR W fafgn fadl, 97 %
IR X faw = Ry F@w @
AT AR sfaw wwm F  fad
1 F0€ To & HAfuw foa=r o

st arederQ fer - Tt ¥
qa FrEm AT arfea d sy WA
T A 9909 & AR g T I
WY&

Lodocuit B o R

femfes A 1 +08 & &
sfas faem, SR 99 & @ IRW
ag I 57 | Feafat & o & S
AT T F AATAT Y T AT & I HT
e s & 9w A8 fear S
A 7 oF N 77 A =g 5 Feafl
N AR § yodifas & BN AN
G971 39 F1 fawfadr SoaT & WA §
fegama & tedifa &1 weErR @,
AR I TF W AT W F1H FT TR
Il F, 0 IF W AT A WRTER
A qW FA F FAEr A, dar
o @ g

QAT a9 Y AR ¢ AR &R
Wit Fg F 9 4 fr fergea 3 0w w2
T F FT F 9 §GT F 30 AT
35 UXE § | 78 =i AT 7 fagar ¥
T T T AT

MR. DEPUTY SPEAKER : Belonging

toboth'gdﬁ

«if’mm ag gar agr |
X § @Y ag v Far g 6 R
F g9 d AEEE AR g J| N
T g A WA JANATS Iq F §W
FIAHA G\ A IR WWT & wfa-
fafedt #Y aoefr S § @ w1 FW

AGRAHAYANA 10, 1889 (SAKA) Bill

4356
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SHRI PILOO MODY : Is not anybody
going to talk about foreign money?
Wm‘ ag S wEEa §
Frafagl F1 491 FMFT AT FEAFE
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SHRI S. KUNDU (Balasore) : Sir, the
sense of this Bill is this. The easy road to
politics should not be through money-
bags. Otherwise, the image of democracy
will be tarnished at the hands of the capi-
talists and blackmarketeers. A matter was
raised before the Calcutta High Court where
a reputed company wanted to amend its
Memorandum of Association saying that it
d to give d ions to political parties,

it is cc i to its i
This is what the Judges said in that case :

“To induce the government of the
day by contributing money to the political
funds of the political parties is to adopt
the most sinister principle fraught with
grave dangers to commercial as well as
public standards of administration. The
object is stated plainly to be *“to con-
tribute to the funds of the political parties
which will advance policies conducive
to the interests of the company.”* Persua-
sion by contribution of money lowers the

tandard of ad istration even in a

welfare state of a democracy. To convert
convictions by money is to pervert both
democracy and administration.”

[N

Mr. Chagla also, when he was Chief Justice
of Bombay High Court, had condemned
giving of donations by companies to poli-
tical party in no uncertain terms.

Then, the Bill seeks to abolish the manag-
ing agency system. I most heartily welcome
it. It has not done good to anybody except
the industrialist’s class, clan and their own
family relations. During the last 5 years,
the average commission earned per year
by them is between Rs. 10 to 11 crores.
This colossal sum is not -due to any pro-
ductive work.

The report of the Managing Agency
Enquiry Committee has said :

“The managing agency system can
serve and has served as a vehicle for
concentrating economic power beyond
what would be justificd by ownership of
wealth, Given the hold of a few business
houses in Indian private industry, their
actual control over the affairs of the
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companies managed by them is not likely
to be reduced materially in the short-run
by a change in the form of management.
But over a period, the discouragement of
the managing agency system cannot but
have a salutary effect in preventing undue
concentration of economic power.”

It has been found that during the last
5 years, the total amount -of donation given
by the companies to the political parties
is Rs. 1-26 crores out of which 90 per cent,
i.e., Rs. 1-09 crores had gone to the Cong-
ress Party alone and only Rs. 17 lakhs
have gone to the other political parties of
which the Swatantra Party has received
Rs. 15 lakhs,

MR. DEPUTY SPEAKER: Order, Order.
This argument would be end-less. The hon.

. Member has taken five minutes. I cannot

extend the time any further. He should
conclude now.

SHRI S. KUNDU : This indicates a
very dark future so far as democracy is
concerned. I would, therefore, urge upon
the Minister to accept this Bill and save
democracy from the incoming disaster.

SHRI PILOO MODY (Godhra) : Mr.
Deputy Speaker, Sir, I had not intended to
speak at all, but when I heard the type
of speeches that were made here I am
constrained to say a word or two. It really
hurts me to find that my hon. friend, Shri
Madhu Limaye, instead of being obsessed
by the amount of foreign money pouring
into this country in order to fight elections
has picked on local capital, Jocal money
and involved the managing agency system
init,

I have no objection if he wants to do
away with the managing agency system.
But let him do so on economic grounds,
for business grounds, for management
grounds and not because they made contri-
butions to political parties. As has been
already said, the Swatantra Party has
received Rs. 16 lakhs, which is a paltry sum
of money such as you spend before break-
fast in a political party. Figures have

. also been quoted that the Congress has

received a crore or two.

I do not think these figures have any
significance whatsoever nor do they re-
present an accurate figure as far as poltical
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contributions are concerned. The political
contributions that are made in this country
are far greater than the figures that have
been quoted by members and they might
be all very happy to know about it so that
they can brag about it.

But the fact of the matter is, and I reiterate
it, that it hurts me that this sort of thing
should be brought in this House prior
to a full discussion on the foreign money
that is used this country, particularly money
from the KGB and the Soviet Union,
which is pouring into this country to finance
129 campaigns in the last elections. Nobody
had the courage to say a word about it.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRIF. A. AHMED) : Mr. Deputy
Speaker, Sir, I have with rapt attention lis-
tened to the observations made by hon.
Members in ¢onnecticn with the Bill intro-
duoced by Shri Madhu Limaye and I have
no hesitation in saying that a good deal
of what has been said deserves very careful
consideration so far as the Government
side is concerned.

The proposed Bill has two objects in
view, Onc is to do away with political
contributions which the companies regis-
tered under the Companly Law have been
making in the past. The other is to abolish
the managing agency system. So far as
contributions to political parties is con-
cerned, 1 entirely agree that a time has
come when a decision should be taken by
all parties concerned that political dona-
tions from these companies should not be
taken for the purpose of elections. °

But T would like to point out that merely
by bringing forward an amendment to
the provisions of the Company Law that
object cannot be serviced. As hon. Mem-
bers are aware, there are private firms,
partnerships, societies and trusts and they
do not come within the purview of the pro-
visions of Company Law., Most of these
Acts are also administered by the State
Governments and they have jurisdiction
over the functioning of these bodies,

Apart from this, the hon. Members will
also agree that the kind of malady or evil
which they want to root out by bringing
forward this provision can only be done
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away with if all of us sincerely try; we
should not take any funds whatsoever from
these companies or people who are engaged
in industry. But it will depend mostly on
our intention, how we propose to run the
elections. I for one would be happy for
the day when no expenditure will be incur-
red for the purpose of having elections.
Instead of having a large number of jeeps
and processions for the purpose of elections,
if only the candidate in a jeep moves about,
holds a meeting, canvasses and persuades
the people to give their vote to him, that
will be the best day for democracy and
perhaps we can save a good deal of expendi-
ture in that way. But that is a matter which
cannot be achieved by merely bringing
forward an amendment to the provision
which is under consideration. That is a
matter about which I would very sincerely
ask all the political parties to sit together
and take a decision that in future in the
conduct of elections they shall not have
the paraphernalia of jeeps, processions,
demonstrations and spend money in this
way. It is only in that way that we can
serve democracy and help to create the at-
mosphere which the hon. Member has in
view and about which many of the hon.
Members have spoken.

SHRI S. M. BANERJEE : How do you
move then?

SHRI F.A. AHMED : Let all the political
parties agree that we shall not engage a
large number of jeeps, hold demonstrations
and processions and so on. Let only the
candidate and one or two of his supporters
go in a jeep, hold meetings, explain their
policy and point of view and leave the matter
to the voters to decide as to in whose favour
they will vote.

Therefore, while I agree to the provision
which the hon. Member wants to incorpo-
rate in order to do away with these political
contributions by companies, I feel that this
is not such a simple matter. It hasto be
considered and thought out as to how we
can really effectively implement the intention
behind this provision.

So far as the managing agencies are
concerned, the hon. Member is aware that
it has been the policy of Government to
do away with managing agencies gradually.
1 would like to quote the figures. In 1960
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there were 960 firms and the managing
agents were 11,360; in 1967 these 960
firms have been reduced to 479 firms and
the number of the companies which are
managing agents has been reduced to 720.
Out of the 470 firms, I would like to point
out, 235 were partnership firms including
proprietary concerns and 244 were private
and public companies which come under
the Companies Act. Therefore, even by
accepting the amendment suggested by the
hon. Member, we shall only be doing away
with half the evil which exists at the present
time because many of these firms do not
come within the purview of Company
Law.

Secondly, so far as the hon. Member
is concerned, he has simply provided that
such-and-such provision should be deleted.

But I submit that this requires a very
careful consideration and from the defini-
tion right up to the provision which deals
with the company, we shall have to consider
what suitable amendment can be made.

SHRI S. M. BANERJEE : Are you

bringing forward a comprehensive legisla-
tion?

SHRI F. A. AHMED : Thirdly, the hon.
Member would also appreciate that no one
in this House would like the industrial
development of the country to suffer. Many
of these managing agencies, on personal
guarantee, have been advancing funds to
a large number of companies. If, all of a
sudden, an action is taken, then that will
bring the entire development to a stand-
still and, I am sure, this is farthest from the
thought of the hon. Member who has moved
the Bill. I find from the provisions of the
Bill that he wants this managing agency
system to be abolished by 31st March,
1968. In this connection, I would, parti-
cularly, like to point out one fact of which
the House is aware that the Government
appointed the Shipping Corporation of
India as the managing agents of the Jayanti
Shipping Corporation, the management of
which was taken over by the Government
by an Act of Parliament. If we do away with
the managing agency system, we shall
also have to do away with the managing
agenCy system which is now being done by

he Shipping Corporation of India. In a
short period the Jayanti Shipping Corpora-
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tion has been under the managment of the
Shipping Corporation of India, a great deal
of improvement in the finances and in the
managment has taken place because of the
resources of the Shipping Corporation of
India with its worldwise organisation that
could be utilised. There are also a large
number of suits already instituted or are
being contemplated. In the circumstances,
if abruptly we terminate it, even the
Government Corporation will  suffer
and there may be many other difficulties.

I would request the hon. Member to
consider that he should not be so sacro-
sanct so far as the period up to 31st March,
1968 is concerned and that he should allow
us the opportunity of examining the whole
thing and see how early we can do away
with this managing agency system without
interfering with the industrial development.
It may be that by the end of 1969, it may
be possible for us to give them sufficient
time to wind up the business and make
an alternative arrangement. Therefore, I
would ask the hon. Member that, while I
accept both the principles with regard to
the political contribution and also with
regard to the abolition of the managing
agency system, he should withdraw the Bill
and give us an opportunity of introducing
a new Bill in the next session with comp-
rehensive provisions which will suitably
deal with the two aspects which have been
included in this Bill. I request the bon.
Member to accept my offer and withdraw
the Bill. :

sitag ferrd (1<) : goTEAE AR,
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=T faar AT @, S99 Al |
* fagra M IE A @ E | IR TEA-
et s fosfFm g 1 @aR &
IR AT &7 AT Y, e A
#ré ARz a1 WRT AL E 0

Wi aF dAfom oHEr FT T g,
#Y oqa fas & 31 AH, 1968 &Y
aroa @ ¢ 1 afew R gt wEw
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Fafomr ot w1 @ F 3 faer
Y EFT T Q& AR 3T TS a0
w1 € T &, & 9 fad 7 g v
g

T AN AFg s a7 W
AT FAfs o F7 qrET AR & |
# IAE AT F fad wgAr Sga
g o af e s %1 e 9 b
FAie a1T, Tafad § 78 gEE R @
£ ) 3T AR AR T T G @,
wafa & Fedidr a7 I g | 9fF
ww @ faq, swfq svohi F77 ¥,
Fafo ot o w2 F AR A & Jw-
FAF faq @ @l 7 § d= 9
@i 6§

At WL I qg Arearaw faar @
& ag v T < faR &% W
a9 ¥ OF qrgw fadaw & w3 1 §
¥ FvEET ® &FE FQ ¥ fAQ5
ITH 9T [ F o dac § o mfew
# A W) geT N goTIa ¥ A9
fadas # avow = WA g 4
MR. DEPUTY-SPEAKER : Does the

hon'ble Member have leave of the House
to withdraw his Bill?

SOME HON. MEMBERS : Yes.
The Bill was, by leave, withdrawn.

16-55 Hrs.
LOKPAL BILL
SHRI P. K. DEO (Kalahandi) : I beg to
move :

“‘That the Bill to make provision for
the appointment and functions of an au-
thority name Lokpal for the investigation
of administrative acts in certain cases
and for matters, connected therewith,
be circulated for the purpose of eliciting
opinion thereon by the first day of the
next session.”

Sir, this Bill should have been considered
and passed long ago. Sir, as the President’s
recommendation is not forthcoming, I am
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. constrained to move this resolution that the

Bill t0 make provision for appointment
and function of an authority named Lok-
pal for the investigation of administrative
acts in certain cases and for matters con-
nected therewith be circulated for the
purpose of eliciting opinion thereon by the
first day of the next session.

In this connection I would like to point
out that corruption which with its
cancerous growth has been corroding
the morel fibre of this nation. Citizens
have been subjected to improper and
unjust administrative acts to which
they do not find any adequate remedy.
Then, we hear of encroachment of
citizens’ rights and many cases of adminis-
trative delinquencies to which also there is
no proper remedy. Sir, I do not want to
wash the dirty linens of the administration
in this House, but there is no denying of
the fact that very often the opinion expres-
sed inside the Parliament and outside this
Parliament to root out corruption and
to magnify all the evils of it and it is a
fact in the country,—has gone to wilder-
ness. So, I beg to submit that the only
answer to this question lies, not in the
reiteration by the Government that every-
thing is ‘OK in the administrative front
but to realise the reality and come with
some conCrete suggestion.

The Third Lok Sabha period was cons-
picuous by the various memoranda sub-
mitted to the President by many citizens
of this country and by leaders of the Op-
position against certain acts and misdeeds,
about the allegations of corruption, favouri-
tism and improprieties against the Chief
Ministers of many States like Orissa,
Mysore, Rajasthan and Bihar. But, in all
cases, the Prime Minister in this House

ted them pt in the case of
Orissa where the CBI report saw the light
of the day. It is because of the historic
ruling of the Speaker in this House on
my exposure of the CBI report, a top secret
document, but even then the Treasury
Benches did not agree to the institution
of a Commission of Inquiry, they made a
decision for these two former Chief Minis-
ters to step down from their present offices.
1 congratulate them, but, at the same time,
1 beg to submit—I would like this to go en
record that—when a noble and bold effort
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has been made by the Orissa Government,
in their campaign against corruption, to in-
stitute a Commission of Inquiryto go into
the various allegations against the former
Ministry, co-operation from the Central
Government is not forthcoming. I am sorry
to say that the CBI report which more or
less because a public document after it was
placed on the table of this House, was
declined by the Central Government to
be given to the Commission. The original
copy was rsfused to facilitate the investiga-
tion at the inquiry stage.

This problem has been agitating the minds
of the public and, Sir, the only answer is
that an institution on the analogy of
Ombudsman of the Scandinavian type,
should be instituted in this country.

17 Hrs.

[SHr1 BALRAJ MADHOK in the Chair]

He Should be appointed by the President
on the advice of the Prime Minister who
will tender the advice after consultation
with the Chief Justice of India and the
Leader of the Opposition. When there is
no recognised Leader of the Opposition,
this House will provide the procedure to
elect a leader for that purpose. On the
advice of these two persons, the Lokpal
would be appointed. It will be a sort of
people’s tribune. It will draw authority
from the people and from the people’s
representatives. It will go into the various
grievances of the people and submit reports
to Parliament.

It is a good thing that the various admi-
nistrative failures and achievements can be
publicly viewed in their prosper perspective.
It will be good for the services also t
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the remedy is not adequate. This Parliament
cannot give time to deal with individual
grievances. Only questions of public import-
ance could be discussed here. So Parliament’s
functions in this regard are limited. Then
come the courts. So far as the courts are
concerned, they could go into it, but it
is dilatory and expensive. So in many
cases, the citizen who is aggrieved cannot
afford this process.

Government was conscious of the import-
ance of this matter and on 5th January, 1966,
they appointed the Administrative Reforms
Commission headed by no less a personality
than Morarjibhai. Morarjibhai today is
the Deputy Prime Minister. We thought
this Government would lose no time in
accepting the various recommendations
made by this Commission. Under their
terms of reference, they were supposed to
give consideration to the need for ensuring
the highest standards of efficiency and
integrity in public services. The last term of
reference was, ‘the problem of redress of
citizens’ grievances’. But the Commission
thought this to be the most important
item and within a period of 10 months
submitted a unanimous report making a
specific recommendation for appointment
of two authorities, the Lokpal and the
Lokayukt. . . . They were alive to the urgency
of the problem.

In the last para of the recommendation,
they say :

“We should like to emphasise the fact
that we attach the highest importance to
the implementation at an early date of
the recommendations contained in our
interim report. We are not alone in

this institution will give an opportunity to
project the correct picture of the services
in their true character. So, this should
be welcomed by Government.

‘What is democracy? It is government of
the people, by the people, for the people. In
the prosperity of the people lies the strength
of the government and the stability of
democracy. But for the ventilation and
redress of grievances of citizens, there are
only two avenues left. First there is Parlia-
ment, We in the Opposition, as the watchdog
of the citizens’ rights, have always been
vigilent and trying to focuss the various
grievances of citizens in the country. But

recog the urgency of such a measure.
It is clear from the British example we
have quoted above.”

Last April, even in Britain they appoint-
ed a Parliamentary Commissioner, and
Sir Edmund Campion, former Auditor
General, occupied the distinguished post.

‘We cannot brook any delay in this regard.
Some action has to be taken. In the past
the state activity was very much limited
like the collection of revenue and mainte-
nance of law and order. But state activities
today have become multifarious. The vari-
ous tantacles of state activity have spread so
far that today the citizen is exposed at
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numerous points to their impact like controls
on commodities of daily use, contractual
relationship, laws of seocial security, insur-
ance, banking; labour and so many other
things. In most of these cases, discretion is
in the hands of the administrative authority.
How far they are correct and justified in
the exercise of their discretion is a question
which has to be kept under constant exami-
nation. Their action cannot be regulated
only by rules, instructions and orders.
Even in the exercise of their judgment or
discretion, it is not always expected that it
will be just. So it is necessary to provide
an institution to which the citizen can
have access for redress of grievances. Hence
the necessity to appoint a Lokpal. He would
ke the authority to deal with complaints
against administrative acts of Ministers and
Secretaries; the Lokayukt will deal with
complaints against the administrative acts
of lower officials.

Here I would like to trace the history of
the ombudsman which makes a very
interesting study. The oldest institution of
this type called Chancellor of Justice was
instituted in 1713. It changed its name to
Ombudsman in 1809. This was in Sweden.
It was followed by Finland in 1919, by
Denmark in 1955 and by Norway in 1962.
In 1962, even New Zealand, a common-
wealth country, appointed the Parliamentary
investigation Commissioner. Lately, as I
pointed out, even in Britain which is a
conservative country, they have adopted
this progressive measure.

In this country, since 1952 this Parliament
has been discussing this problem when
considering the Prevention of Corruption
Bill. Discussions on that occasion highlight-
ed the importance of an institution of this
kind. On 3rd April, 1963, the Minister of
Law gave an assurance on the floor of the
House that very soon he was going to have
an institution of this type. I would like to
pay my compliment to a former colleague
of ours, Shri H. C. Mathur, who headed the
Rajasthan Government’s Administrative Re-
forms Committee. They also recommended
that an ombudsman-type organisation would
£0 a long way in meeting our requirements.

The Lokpal is appointed by the Presi-
dent; he will have his own staff; he will be
answerable to Parliament. At the  same
time, he will be free from the influence of the
Judiciary, the legislature and the executive.
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He will have the status of Chief Justice
or Supreme Court and he will be an absolu-
tely independent body.

If this measure is accepted, I think it
will be a correct forward step to eradicate
corruption from the country. It is a non-
controversial Bill and needs no persuasion
to accept it. So I request Government
and the House to accept it in toto because
it is a carbon copy of the Bill which has
been recommended by the Administrative
Reforms Commission.

MR. CHAIRMAN : Motion moved :

“That the Bill to make provisibn for
the appointment and functions of an
authority named Lokpal for the investi-
gation of administrative acts in certain
cases and for matters connected there-
with, be circulated for the purpose of
eliciting opinion thereon by the first
day of the next session”.

=it o fag (Qgaw) :qF T
F fas Y TR 93T § | TT I T
F=B! §, I Wi agT I=\r § | wfFw
ug fa<t #ege Araa FE |
17.11 Hrs. .

[MR. SPEAKER in the chair.]

At ww & grm fF *w &
TG A TE ¥ &Y T TV O T
gUE 1 AT 7E i q1E ¥ fF pEAE
Fr T A fred JaT § @& W
TFE W TS T F1 TS 4Y | ST A
1 718 g fF frfaee o &1 a<w
§ gy a1 5 ofews ade F SHAww
# fafreex ot am oy § 1 F wEar §
f a8 <t fawt } <91 qww A
T fFar o afgd | @ faw &
IfF ¥ 9t fFw el wr af §
¥ 4 § 1 & T g Be fafved &
qET TER AR AW W Y e
NN e FD 5, T ¥ W F
HXT g, TFAT g, AT-NHE Hie<
&, feft ATt & wfers g, T
e, ot i g, - e e
B TRAEE FQ & (6 T8 T FEG
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[ Tk fog]
el F HisT g, g 9 €9 T F
e g, Taa et ¥ e g, dwiae
9T & 5T g, €0 THo Fo M &
e, R i g, N NEd T A g,
TE T 91X & T IR AT G T FT
THEWEE F@ § ar A W TaE
IAR FEATH F AT Al | Lo
T 9gq 4T AET ATH S AT § 1 I
ag 7 9T 5 &0 & o faear Y ag
FIUA T & AV T HHT AGY A FFQAT
§ | TR i & faer s g AR ag eww
T RN T TR TG AW
wiefaT # N & ar fer #
T ¥ faw v § S fed o
qrEf #1 faer orar &Y R SEH AR F
I A e AT @ F g FTwT 7 R
AT g A AT g | F wwwan g e
9 THFAE ¥ A qifefess qefa
FHEt AR W N Iwq §, MW
THo Tigo AR THo THo TFo T AW
aifed | FFeO9 1 TR fors e
21 9 o 3o wgaa 7Y g 1 F T
£ fr fafreed @R %09 & am-a™
A aE-nfefmaw § oy fewd
FA Y & I oY wifa S foram s
arfgd 1 fay g9 s 1 feddew
£ 9eTH ok €T ¥, Y T TARX
g, T o o gfew &, MY T®
$oiifae 2, oY & s @1, qaE
| TR A wifae F fam s
fed | WA T TEAHE A1 AT
AT €N F 939 W Wi, aT=w
FiAAR | wfEd S Avfgd | ¥ e
+ft a1 I Eles FQ § | Ig 3T
Tt § fF fera s faw 48 9
8 &, Fox Feom foelt aas & sl
% 1 AEgE TG ¥ | Ao Qe
gEy 1 1 § f I wawr  fgen
fasetar § | = F97 «@rgaw faar o
2 3% faar st @ sfciem fewde
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T TE ¥ a7 [l fondie &
Th ¥ @1 TR fendde A aww
¥ ai I fafreT & ¥wx I
% % e war § aR G T
LSRR CECE LS SR K
i ot S Y e S E
AT &t AT THo o I 77 & TRl W
fafae == 1 F forelt &7 o /i Sy
SRarg | foed 7 fafate semr
NuiTad AT a@ s g 1§
arga § 5 98 iw 1 F g W
TS ¥ e § fF | W g
T AR W TR F f qF § 1 W
I AT §EE F TEA I%T AV
IBAT § | APAIIEA A oY SR
TIwT § qg qg9 I S TTeE @,
#{ W ¥ @ ETgwA A AT
ST 9 @ AR Ay 9y 9 @ 3 @,
- R TR Aw A A i
T T AT I ] | T AF
AEEE F AT F TW I g
T AW & ARWAET M G 8,
TEHT INT agd HAT G & | TEH
angfegiarst ¥ gfaan #t swrfa faar
g | afFT T T FwE F A A
T W F, 0 F MO FEEE F
TER W T @ far g @ gew
A g w4l =1 7 o 4\ § e §
fs gl oF dwe T F1 "
FAT A F ATATI T = G,
T gfedee F91 &1 | 3 iw dAw
F aw ¥ a9 g fafae @k
S1EvE qF AFATIAT F T I@ATT
# a1 o arfgd | g €T F@e 9%
WA @Y agi 4 wgn v fefew
A, AT AqF T W T g1 Afed o
# dY 7%l % FeaT § F wia F vaw aF
7g i g arfE @ TEEd, B
W A T e 1WA ¥
T g F A S A @ A
& S |
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% gt § fs 30 oL @ T R,
W AT F T §, T FEAT A/
TG F T g T F QW IR
T W @ & | e efafefes
forrd FAWT T , GIEW FRSY
7€ &Y AR A I fawrfad § ST <
IRAM Y TR | TF /T T A @
fx § oy o fod *fee T Igd €
AfFT § Fidw e FY orarw Jdw E
f& w9 ¥ gHAT & TR w&€ e
FA & faq 7w o™ 9T I fan
? 138 7 aRTaga g ot wiRe
g SR § AR W F e
W qE ar ARy § e T
W AW QT 1 F TR FEAT AvgaT
g fF It ax IOy @ o Y 9
I FY FIT 7T FA | A TF AWT
FRT E, AR 4 wwar § | Ay fod
ST Y Y FFT A WY FEF AT I
RE | FHT ¥ 79 N9 F 99 F g
QAuarew fFar a1 5 groww &€ e
T Tfed | 39 ® FWE FW F
™ Rfaw FT R § 1 98 FW AT @Y
7 g9 I IR § | T v faw
W F@ AT NN FRBET FY 9w
IR Ao AT
fad @ aafmgt 1 anow foar & &R
I 98 FY BT e & 1 AT A WA
TS Y ATIH! JAT A | TF JAT
I FY T E | AT AF F
waéta%mlwaa&ﬁa;mwal
B A AY ¥ IR TF
WA 1FE RN B g &
Ig T FIUA AHAL T AT &, TE
ATEIAT T § AR AT AT WA F,
O, AR I FAA AN GTA
TR AW A AR R, g A
R A | FrgnfezE
faT #) wggg AT 7 A A
frar o =nfegd
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TF FAA I FF F A A FQAT
159 ¥ oz 99 ¥ fqae W@
oF a # faae ¥ 38 A dow
TF A1 qo &Y A ¥ FEE qrE
& w0 | ag faega T\ A W
f& a1 fafwe a8 = =ifga | w
S R A7 FAA FT 3 a0 Fre
& fard st #Y @2 ) F
et ¥ Fgm F T 37 A9 Y Ao
wE | fafferama A @ T 3w
FTH HT ISEAT AT § | TE TIT i<
9 & | 7 =1gar § 5 ag amEmtr %
AR a9 R arfe 2@ AR
T FMET T

MR. SPEAKER : Only 10 minutes are
left. Will it be possible for the Minister to
reply and for Mr. Deo also to reply?

SHRI UMANATH (Pudukkottai) : All
of us will cooperate, Sir.

MR. SPEAKER : All right. The Minis-
ter.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : I also will
cooperate with the hon. Members and
finish in 2 or 3 minutes. This Bill has been
brought by the hon. member with a very
laudable object. But I would like to inform
the House that this measure, recommended
by the Administrative Reforms Commis-
sion, was considered by the Government
and it has been decided to bring an official
Bill for this purpose, if possible during
this session. There was some difficulty,
because this measure relates not only to the
Central Government, but also to the State
Governments., Promptly the proposed Bill
was referred to various State Governments.
We have received replies from 10 State
Governments. Some have agreed and some
have not. Since we do not want to delay the
introduction of this institution in the centre,
we have decided to bring forward legislation
here which will be applicable only to the
Central Government. Since the Bill which is
being discussed now concerns the States
as well as the Central Government, I would
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request the hon. member to withdraw th;
Bill. I say this because we ourselves are anxi-
ous to bringforward a Bill on thelines sug-
gested by the Administrative Reforms Com-
mission with slight modification. The States
have not yet given their full and final opinion.
It is our belief, as the hon. Members will
also agree, that a Bill of this kind which
will be applicable to States as well as the
Centre has to depend on a common con-
sensus between the Centre and the States.
Since that consensus cannot be available in
the forsoable future, we have decided,
instead of delaying this important Bill we
should immediately try to bring it forward
here before this hon. House. Because of
this I would request the hon. Member again
to take this assurance from us that we are
bringing forward a Bill with suitable modi-
fication before this House and withdraw
his Bill.

SHRI RANGA (Srikakulam) : May I
ask one clarification? Is it not possible for
the Union Government to so formulate
their feeling as to accommodate an enabling
clause in it so that each one of the States
going through the process of legislating
separately with the cooperation of their
legislative assemblies will not be necessary
and all that they need have to do is to
get a Tesolution passed in their respective
legislative assemblies adopting the central
Act for their own purposes also? That
would expedite adoption of this particular
administrative reform not only at the
Centre but also in the States. Otherwise it
would take a long time and any ome or
two States may go on obstructing it and the
usefulness of this particular administrative
reform would be lost.

SHRI VIDYA CHARAN SHUKLA
I agree with the view point expressed by
Shri Ranga. But, as I said, several State
Governments do not even agree to the
concept of this Bill and the kind of reaction
that we have received from them does not
go to show any hope that we will be able
to get a consensus from them. So we have
decided that instead of delaying the whole
thing and trying to get a consensus from
various States we should institute the central
Lokpal and make a beginning with it, and
we hope thatJafter it begins in the Centre
and succeeds here the States will follow
suit. That is why we are anxious that rather

A
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than embarrass all the State Goveraments
with this Bill that has been proposed by
the hon. Member, we could have a Bill to
deal with the central Lokpal to begin with
and then later on as soon as other State
Governments agree wWe can have another
Bill to create identical institutions for them
also.

SHRI P.K.DEO : Sir, I cannot appreciate
why there should be any hesitancy on the
part of the Government to accept such a
simple proposal to send this Bill for elicit-
ing public opinion. I do not want to hustle
through a Bill of this importance without
taking into consideration the various pros
and cons of it. So far as I know this matter
was discussed in the Chief Ministers’ Con-
ference. So far as the Orissa Chief Minister

S ra Chief Mini is concerned,
he agreed with this proposition. It is only
a few Congress Chief Ministers who have
objected to such a proposal.

SHRI VIDYA CHARAN SHUKLA :

That is not correct. Many non-Congress
Chief Ministers have also objected to it.
ot 7y fomd (W) cfeR A ar
g
SHRI VIDYA CHARAN SHUKLA :
U.P. has perhaps opposed it.
SHRI P. K. DEO : So, in this regard,
I beg to submit, there is absolutely no
ground in the argument of the Minister of

State for Home Affairs to ask me to with-
draw the Bill.

So far as the bona fides of this Govern-
ment are concerned, I beg to submit, I have
my grave doubts. The way the President’s
recommendation has been intentionally
delayed and withheld has created grave
doubts in my mind about their bona fides.
There should be no hesitancy in accepting
this proposal. I hope I will get the unanim-
ous support to my motion that this Bill
be sent for eliciting public opinion by the
first day of the next session.

MR. SPEAKER : The question is :

““That the Bill to make provision for
the appointment and functions of an
authority named Lokpal for the investi-
gation of administrative acts in certain
cases and for matters connected there-
with, be circulated for the purpose of
eliciting opinion thereon by the first day
of the next session.”

The Lok Sabha divided 1




Bhola Nath, Shri
Chavan, Shri Y. B.
Dwivedi, Shri Nageshwar
Gajraj Singh Rao, Shri
Ganesh, Shri K. R.
Gavit, Shri Tukaram
Hanumanthaiya, Shri
Jadhav, Shri Tulshidas
Jaggaiah, Shri K.

Kamala Kumari, Shrimati
Karan Singh, Dr.
Khadilkar, Shri

Mandal, Shri B. P.
Mandal, Dr. P.

Mandal, Shri Yamuna Prasad
Masuriya Din, Shri
Mehta, Shri P. M.
Mrityunjay Prasad, Shri
Nahata, Shri Amrit

ot Wy fomd : ATETT & g omed
SOME HON. MEMBERS : Resign.

SHRI RANGA : The Government must
resign.
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Adichan, Shri P. C. Madhok, Shri Bal Raj
Anbazhagan, Shri Maiti, Shri S. N.
Bakshi, Shri Ghulam Mohammed Majhi, Shri M. C.
Banerjee, Shri S. M. Maran, Shri Murasoli
Chandra Shekhar Singh, Shri Menon, Shri Vishwanatha
Chauhan, Shri Bharat Singh Mody, Shri Piloo
Deo, Shri P. K. Mohan Swarup, Shri
Deo, Shri R. R. Singh Naik, Shri G. C.
Fernendes, Shri George Naik, Shri R. V.
Goel, Shri Shri Chand Nair, Shri Vasudevan
Gopalan, Shri A. K. Patil, Shri N. R.
Gopalan, Shri P. Rajaram, Shri
Gopalan, Shrimati Suseela Ram Charan, Shri
Gowd, Shri Gadilingana Ramamurti, Shri P.
Gupta, Shri Kanwar Lal Ranga, Shri
Kamalanathan, Shri Samanta, Shri S. C.
Kameshwar Singh, Shri Sezhiyan, Shri
Karni Singh, Dr. Sharma, Shri Ram Avtar
Khan, Shri Ghayoor Ali Somani, Shri N. K.
Khban, Shri Latafat Ali Sondhi, Shri M. L.
Khan, Shri Zulfiquar Ali Subravelu, Shri
Kundu, Shri S. Tyagi, Shri O. P.
Lakkappa, Shri K. Umanath, Shri
Limaye, Shri Madhu Viswanathan Shri G.
NOES
Ahirwar, Shri Nathu Ram MR: SPEAKER : We have to make
Ahmed, Shri F. A. corrections.
Barua, Shri Bedabrata Pahadia, Shri Jagannath
Baswant, Shri Pant, Shri K. C.

Parmar, Shri Bhaljibhai

Patil, Shri Deorao

Ram Kishan, Shri

Ram Subhag Singh, Dr.

Randhir Singh, Shri

Sanji Rupji, Shri

Sankata Prasad, Dr.

Sapre, Shrimati Tara

Sayeed, Shri P. M.

Sayyad Ali, Shri

Sen, Shri Dwaipayan

Shah, Shrimati Jayaben

Sher Singh, Shri

Shinkre, Shri

Shukla, Shri Vidya Charan

Singh, Shri D. N.

Sinha, Shrimati Tarkeshwari

Sonavane, Shri

Supakar, Shri Sradhakar

Suryanarayana, Shri K.

Tamaskar, Shri

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Sir, you should come out to dis-
miss the Ministry now.

SHRI PILLO MODY (Godhra) : Dis-
miss the Ministry.
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SHRI UMANATH (Pudukkottai) : You
can give a ruling on the lines of the West
Bengal Speaker now.

MR. SPEAKER : But this is the Indian
Parliament, not West Bengal Assembly.
The result of the division is :

Ayes—48; Noes—46.

The motion was adopied.

MR. SPEAKER : Shri Karni Singhji.

SHRI PILOO MODY : I do not under-
stand why the Ministers dont’ smile. We
lose here everyday and we keep smiling.
They have lost once, by two votes, and
look at their faces.

SHRI S. M. BANERJEE (Kanpur) :
AHow us to occupy those seats. 1 assure
you, we shall make you Prime Minister.

MR. SPEAKER : Now, I call Dr. Karni
Singhji.

17-31 brs.

CONSTITUTION (AMENDMENT)

BILL
(Amendment of Eighth Schedule) by Dr.
Karni Singh.

DR. KARNI SINGH (Bikaner) : 1 beg
to move :

“That the Bill further to amend the’
Constitution of India, be referred to a
Joint Committee of the Houses consist-
ing of 48 Members, 12 from this House,
namely :—

Shri Onkar Lal Berwa
. Shri Surendranath Dwivedy
. Shri Lalit Sen
. Shri H. N, Mukerjee
Shri Amrit Nahata
Shri K. Ananda Nambiar
. Shri Nath Pai
. Shri Era Sezhiyan
. Shri Vidya Charan Shukla
10. Shri N. K. Somani
11, Shri Surendra Kumar Tapuriah
12, H. H. Maharaja Dr. Karni Singh

of Bikaner, and 6 from Rajya Sabha;

that in order to constitute a sitting of the
Joint Committee the quorum shall be
one-third of thc total number of members
of the Joint Committee. .

that the Committee shall make a4 report
to this House by the first day of the
next session;

VoA WN=
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that in other respects the Rules of Pro-
cedure of this House relating to Parlie-
mentary Committees shall apply with such
variations and modifications as the Speaker
may make; and

that this House recommends to Rajya
Sabha that Rajya Sabha do join the said
Joint Committee and communicate to this
House thc names of 6 members to be
appointed by Rajya Sabha to the Joint
Committee."”

At the very outset, I would like to thank
hon. Members from both sides and you,
Sir for allowing me to move the motion.

MR. SPEAKER : He may continue next
time.

17-32 hrs.

BUSINESS ADVISORY COMMITTEE
NINTH REPORT

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICA-
TIONS ( DR. RAM SUBHAG SINGH) :
Sir, I beg to present the Ninth Report of
the Business Advisory Committee.

ot 7y fewd ({T) : o, 0T 7
FT a3 & ? 9w wy afawre &
21919 ER U | HewE WEIRA, T I
Y oa WE 7

MR. SPEAKER : Now we will take up
the Half-an-hour discussion.

;7.33 brs.
DETENTION OF SHEIKH ABDULLAH*

SHRI A. K. GOPALAN (Kasergod) :
Sir, T wish to raise a discussion on the
points arising out of the answer given
on the 15th November, 1967 to Starred
Question No. 71 regarding the detention of
Sheikh Abdullah.

Here is a man, an undisputed leader of
the Quit Kashmir Movement. He inspired
the people of Kashmir and he has got an
abiding place in the hearts of the people
of Kashmir. He was the Prime Minister of
the State and he was the idel of the people
in the State. In 1953, he was arrested and
detained by an order of the head of the
State. He is inside the jail now. No chance
was given to him amd the peopie also do

*Half-an-hour discussion.
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not know, even now, why is he detained
in jail and why the Government is continu-
ing his detention. He was released on
8th January, 1958 and he was again arrested
in April, 1958 after four months. Then,
a conspiracy case was foisted on him and
the case went on for about six years. Crores
of rupees were spent on that case. I under-
stand Mr. Pathak and some other lawyers
were engaged and about 2000 was given to
Mr. Pathak per day. Crores of rupees were
spent on that case. After knowing that
there is no evidence and proof, when the
case was put for judgment, the case was
withdrawn, It was because the Government
understood that there was no proof, there
was no evidence and, therefore, he could
not be convicted, so, the case was with-
drawn and he was released.

Again, after his release in 1964, he was
arrested within a year and today he is inside
the jail. In answer to the Starred Question
that 1 referred to, it was said that about
Rs. 16,000 per montb is spent on the main-
tenance and other expenses of detaining
Sheikh Abdullah. Why is it that the Govern-
ment does not release him? What is the
purpose? What has happened? As far as
Kashmir is concerned, as far as the problem
of Kashmir is concegned, I want to know
what has happened, whether it has improved
or it has deteriorated.

Yesterday, there was a discussion here on
the Pakistani infiltration into Kashmir, and
it was reported by those who know about
the conditions in Kashmir very well that
there are no free and fair elections there
and, as far as civil liberties are concerned,
Government after Government comes,
there is suppression of civil liberties.
And also there are complaints about
the Government that the Government there
is corrupt and that even during elections
there were no civil, liberties, etc. I want to
ask as far as the question of Kashmir is
concerned, what did we gain or what is
the result of keeping Sheikh Abdullah in
detention for the last 14 years and also
continuing that detention? How far does
it help in solving the problem of Kashmir?
It is not a question of only Kashmir; it is
a national problem. How far have we been
able to inspire confidence in the minds of
the people of Kashmir?

I want to quote a letter which Sheikh
Abdullah himsef wrote to Lal Bahadur
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Shastri on 9th July 1965, In that letter
he says:

“It is, however, a different matter,
if we close our minds and eyes too and
declare from house-tops that ‘there is
no Kashmir question now, or that it
has been finally and irrevocably settied,
etc., etc., 1 am afraid this ostrich attitode
will not, and has not, led us anywhere
for the last 17 years except of course the
perpetuation of  instability, insecurity
and continved agony of the people.”
So, the situation in Kashmir today, as

far as civil liberties are concerned and as
far as the economic situation is concerned,
1 think, has not only not improved, but has
worsened and as far as the people of Kashmir
are concerned, by suppression if we keep
them and keep their leader inside jail, I
think, it will become still worse.

I want to point out also that when an
adjournment motion was moved in this
House in 1958 by no less a person than the
mtbeputySpuku‘,ShriR. K. Khadil
kar, he said :

“People say that Sheikh Abduliah is
contemplating to build a sheikdom in
Kashmir valley. T know the Sheikh from
a distance, not very closely. But to accuse
him of thinking in terms of building up &
small principality is doing him injustice.
He can play a big role in Kashmir.
Kashmir is a symbol of secularism in this
country. If he wants some freedom with-
in the broad framework of our Censti-
tution, we can carve out whatever he
wants.”

SHRI KHADILKAR (Kbed) : Mr .
Speaker, Sir, to put the record straight,
this adjournment motion was supparted,
after my speech, by Mr. Masani, Mr. Dange
and Mr. Asoka Mehta.

SHRI A. K. GOPALAN : I am thankful
to the Deputy Speaker for saying that all
those persons supported his motion.

SHRI SEZHIYAN (Kumbakonam) : He
is giving you more information.

SHRI A. K. GOPALAN : Yes, mor¢
information he has given me.

As far as the problem of Kashmir is
concerned, the problem of Kashmir can
pever be solved unless the Sheikh is released,
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created in the minds of the people of Kashmir,

And the confidence in the minds of the
people of Kashmir cannot be created unless
Sheikh Abdullah is released and consulta-
tion among the different political parties
in Kashmir is there and an agreed solution
has come. So I want to know from the
Government what the result is. Bitterness
of the people in Kashmir has grown and
we have to spend lakhs and lakhs
of rupees for suppressing the people. When
the bitterness has increased it is by force
that the people will have to be suppressed,
and suppressing the people means spending
more and more money. Rs. 16,000/ is spent
for that. It is not for the interests of the
people of Kashmir. It is not for the eco-
nomic development of that State. It is
only for suppressing the people and to see
that their leader, Sheikh Abdullah, who is
the ideal of the people there, is suppressed
and that he does not go out and lead them.
I want to tell the Government that by
adopting this method, the Government had
to contend with so many incidents during
the last 14 years when he was inside jail.
By suppressing the people, by suppressing
the actions of the people and the desires of
the people, the question of Kashmir, espe-
cially, cannot be solved, and the problem
becomes more and more serious, bitterness
grows and we will have to spend more and
more money and we will have to have more
military there and even then the situation
will be more serious and we cannot say what
will happen.

The important point is that their
powers are curtailed today. Instead of giving
them more powers and instead of making
them feel that they are very safe and they
are on a par with the people in the rest
of the country, we have curtailed the powers
with the result that they are thinking today
not in those terms in which they ought to
think. From their own experience, they
know how the Muslim minority in other
places is treated. I do not want to refer
to that. Yesterday we had discussed the
communal reaction and how the CIA is
working and creating communal feelings
and communal disturbances.

So, in order to have communal amity
and friendship and also to solve the prob-
lem, I would request Government ‘at least
now to release Sheikh Abdullah and then
sec that the leaders of the political parties
there are called for a discussion. In order
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to create & good atmosphere for the dis-
cussion and to find a concrete solution of
the Kashmir problem, the first condition
necessary is that Sheikh Abdullah be re-
leased. I hope Government will at least
now understand and realise the folly of
suppressing and keeping him inside jail
and see that in the interests of Kashmir and
in the interests of India, he is released. I
hope that this will be done.

&t Mo Ho WY (AATER) : T
AZEAT T 1953 § BT AT 47 IR
Ia% I I efeNdg FY T fFar
T | IGF AE TG AL T T | T@AAE
I q@ @ a0 ffew N O 5 T
faae =« | AfFT dw aRE ¥ faEw
T T3 | I A ol
1 3@ FT & I famw F aFww
T | § ST e § o g
feae ag@ m@ § ? ar fee Y @Wr
I felg F FEAE 7= T
® & ¥ 7 i 74T gz @ ag
w RE ? e I ag & fF 5=
R Y oF fg7 A ag @ fv o=
AgE IWAH F AT § AR FWER
F faoms § | 3R v gew o
41 | 78 gew FRfae 9l #1 K ¥
ot € Y | e A aqr FiferRer
T FWHI | A Y 9 #Y a1
qg qA AT TR AR I @
N 7T FY 7€ § | AW TET gFA@
fr o ag #1f gy w1 3@
Fiferddlt s ¥ a1 & & aw
2§ affa 7 @1 &9 # wez ¥ QY A
¢ 1 7 wwman g feafs & #1€ afadw
) gom g | afw aw Tgw ¥ samEr
fod & 1| A fawaw @ f5 9w A
fgr€ #1 At aga agr fawr wswea
19T F @ A g 7 AR I
afeaw § FWAR § A wTW@ F F
T T T F A OF T
AR TH IR AT FF TR T g
¥ GTEA, ATAT 4T |
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qAHT ¥ AN ) CF q@ W Ay
AR gy w7 Iufera gf £
% N ¥ AT A a1, g
IFHY AT § T Qe FTEITH
IETA ; AT IR T qrewETiaaT
T &7 T qgt W@ ¥ fawg amr
weFT AR TR & Ffed amEr o
7 qor g g fr adam afcfeafaat
§ o aifeer qefiiew awA ane &
ITH! G gU AR G /T w1 @
< faar mar At M At wEE Q<&@
? a7 wureT gNY aT wW g ?

T & A9 F o wifs & 1 @
FTHER FY 96 F |7 Ifed | wifaq
7 & fr a8 anw R 5 e
I fogr #77 F1 dEeT T T
AR FTHAT FY ARF 3 7T, T 1
AR  FT IY IT F gary < faaw
o | F oA awgar § feoww A
g R ?

=t e e Telt (i)
arfr ot X o qrr TE S A F
TEY AT IgAT § | qg e fF v
Fegeern #1 feor a@w mav @ ar A,
R g ¥ HE W FEet T oaar
Far § wWifs Ff 3% faar A @
T RS A IR A @A A
¥ 1| 9 qg W I & o faferw
AR T AT I TEETE & ) A
AT gXT § @R A g FR F
& 7 § I Foelie greme Y gare
# waz w40, AT & A § 1 afaewey
g e 7 @ 1 | Fe N A
AT #1€ weg a8 ) ¥€ qFary
o O FgH A § | 8T aF
Fifea T@ N I@ g F a
@, w5 ¥ I3M, wE o Afe
AT EEET WY g AW R A9
F QT FIAT §, T F1 N FAT
AT &R Y WY FET § AR gy
faer w3 e &, ot S A g
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FTCHFATE | T TEH O F AGH
afew Tz ww § fafafa % 1966
¥ gf\m & smar § f o o
faar o sl 3@ faar oa f5 @
a1 3 € | anfa gy e o @
S, gfar Sde-ade A S o
A IF 9T AFTAT AqAT H AG
g IF @A A S qIIT AT | T g
g ot #g o) 9 f5 s A
ATHAT  TT AT A ITHT q9T A,
a7 T GZ TG AT TG AR | [FAT
T« T @ ¢ ) fedwa ¥ fawms ww X
AT FBTE & | 39 I AN qg FgAT
tf=

1t is high time that he is released and
without any further delay, and that will

not create problems but on the other hand
it will help the Kashmir situation.
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It is high time that he is released and
without apy further delay and that will not
create pfoblems but on the other hand
it will Aielp the Kashmir situation

I ST (Fragaf)
s e dteg w=t § = sregeen
F1 frgTe F3&F &1 gor € | fegea
N TTHR FT AH T 7L F w07 5

ar § f & wit o Ay o e

A FMaMi A g 1 -

aX A qwRy § fr dw aeger A
axE ¥ 2k daqr W foAr A1 @ v
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fordr sy 2w ¥ faeg amd § A fr
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R F A R gew F A F AT A
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T ¥ATE F@T § A g fawE W w
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DWITNIMFAIAF &FAE
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FET 2 W AW ¥ A W, T
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@& g qed # fedww & fon
FA FT FF HAT A AT Y § | @A
¥ v a8 & 5 w1 axE awi
F qmY F1 ¥ & gar o 2 fawie
F@ ] AR § afs figam @R
qUfFEITT #T TF qgT &9 a1 I3 forws
FREL FTOHIT F T F g g 1 AT
frra @& ?

ot wae W e (feeelt awe)
1L WY GEEIT ATIHY TG AE) F§ THAT
& fr frely sufirr Y &6 g s
el aF A9 F o< @ fgar 9 o
e A ardf ot g F Favarq Y w
§ fr forg fely sl oY o 9 F
TaY o & I T WA worAr
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o wTfigd | fe e A€ qar safer
t fag A ofefen amww § Y
2w ¥ farg F9 70 & O 39 fawme
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W g gfede §, I) T v
HSGFAT Y AT $15 37 &7 727 FAIEAY
Fi T8, T F A9 FAN TH FAT
afgd & 39 foafum Hifa #1 @
AT wTfEd

AT W HeGEAT 9T 16,000 AT
Arfes @< fHar @ 1 1,500 T94T
IT B QAR 94T & 1 9 F AT
g, faaelt A o F1 @S =
7 wwar § 5 oW arel /-
A efRfede & 3a%ew F@ &,
Iq 9T A FIR T4AT &S 53 7 #1%
JfefFing 78 & | 9 7@RT ©
7z qor J1ear § f5 fegmm & @
o fedwa & @ €, gardr el ¥ A,
HBaT qqqAT qGH, R E, d W @
g, o Tifedi ¥ a3 MR E, T
TH FT 797 96T &, F47 fegEam 4 w0
g0 e ], fom o) 7 g T
AT &= a0 Smar €1 1 §F anear g
fF AMFA FTTwaw fadqE
FLAT 7T §

SOME HON. MEMBERS rose—

MR. SPEAKER : If I give a chance to
you, I will have to give a chance to others
on this side also?

SHRI RAJARAM rose—

MR. SPEAKER : How can I give chance
to you alone? Your name is not there.
(Interruption). It is no question of party.
You must understand my difficulty. The
hon. Minister.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : Mr. Speaker,
Sir, I would answer some of the questions
which have been asked by way of informa-
tion. Incidentally some Members have also
paturally raised the fundamental problem, the
political problem, of the status of Kashmir
its future, etc. I would like to make one
point clear that there is no question ,of
changing the status of Kashmir, because
Kashmir is part of India. On that point
1 need not go into it again and again and
allow anybody to create doubts abeut that.
Now, Government has not yet considered
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this questiorr which has been raised by
Shri Gopalan—naturally we review it from
time to time, but we have not taken any
decision.

SHRI M. L. SONDHI (New Delhi) :
Part of Kashmir is occupied by Pakistan.
Why do you forget it if you are anxious
about Kashmir? (Interruption).

SHRI Y. B. CHAVAN : We are review-
ing this question from time to time. As
Mr. Gupta has said and as some Members
have also said, really speaking, nobody is
keen to keep anybody under detention for
detention’s sake. It is rather so disagree-
able a thing even for me (Interruption),
but sometimes, one has to continue to do
some difficult task as a duty; it is a difficult
duty; it is a stern duty. This is one of
the things.

1 saw two different approaches, one from
Mr. Gopalan and the other from the
Jan Sangh side. Ours is a more rational
approach, not the extreme approach.

SHRI BAL RAJ MADHOK (South
Delhi) : Yours is an opportunistic approach.

SHRI Y. B. CHAVAN : Mr. Gopalan
says our entire approach is wrong, that
we are completely suppressing the people,
etc. It is absolutely far from truth.

SHRI A. K. GOPALAN : According to
you.

SHRI Y. B. CHAVAN : Yes, when I
speak, I speak according to me. How can
1 speak according to you? You did not
speak according to me. I am giving my
opinion about it. I say that this is not true?}
and there is no question of suppression. It
is really defaming our own country if we}
say the entire people of Kashmir are sup-
pressed. In the case of Sheikh Abdullah, it
had to be done because it had to be done.
Even one of the members who spoke for
the release of Sheikh Abdullah—I know he
said it in a bona fide manner—he can explain
why the Sheikh had to be detained and why
the case had to be continued against him
0 long. I am merely mentioning a historical
fact. I am not alleging anything. He is
certainly entitled to have that opinion, and
I am entitled to have that opinion after
two weeks.

The basic point is, the Government is
not very happy to keep Sheikh Abdullah in
jail. We will review it from time to time.
M89 LSS/67—1010—24-2-68—GIPF,
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jrh.e momens we come to the conclusion that
1t 18 necessary to release him and it would
be in the interests of the country to release
him, he would be released.

About detention expenditure, this amount
is somewhat misleading in this sense. No-
body can deny the status of Sheikh Abdullah.
Looking to his status....

SHRI BAL RAJ MADHOK : Dr. Syama
Prasad Mukherjee also had a status. How
did you treat him?

SHRI Y. B. CHAVAN : We will discuss
that sometime later. We will discuss Sheikh
Abdullah now. I would say, the position of
Sheikh Abdullah requires special treatment.
He had to be treated specially.

ft Feeit TR qEER 2 7€ ST g
I A7 19 I WIF FT 991 g7 &,
FIT UE HEd W@ AsgeAT IT &F grav
2 a1 w1 SR gEl TaewE 9T o
F g ? 2
-\"'-'f)\"'u-:"itS):]
£ a9 )» o b )le dye
&t a4 -2 U b
vas b & U g p dlbe
Gya @~ A bzl & yuys sl
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SHRI Y. B. CHAVAN : What is spent
on him personally is Rs. 1500 plus bungalow,
water, furniture etc. The other expenditure
is on the security. 4392

SHRI KANWAR LAL GUPTA : Is he
a very dangerous man then?

SHRI Y. B. CHAVAN : There are two
things. Sheikh Abdullah had to be detained
because of national security reasons. When
he is to be detained, he is to be treated with
a special status. These are the two things
responsible for the detention and the
expenditure on the detention.

1759 brs.

The Lok Sabha then adjourned till Elgven
of the Clock on Monday, December 4,
1967/|Agrahayana 13, 1889 (Saka).
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